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LOK SABHA DEBATES 

LOK SABHA 

Thursday, August 19, 1993/Sravana 28, 
1915 (Saka) 

The Lok Sabha met at 
Eleven of the Clock 

[MR.. SPEAKER. In the Chair} 

ORAL ANSWERS TO QUESTIO~S 
l Tra1l8/ation) 

Import of OU 

-321. SHRI MADAN LAL KHURANAI 
\Vill the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(a) whether the attention of the Govern-
ment has been drawn to a news-item appearing 
in the Hinju~tan Times dated June 10. 1993 
under the caption 'India's oil imparts to be 
doubled'; 

(b) if so, the amount of foreign exchange 
required to be spent by the Government as a 
result of increase in oil import during 1993-94; 

(c) the steps being taken by the Govern-
ment to acheive self-sufficiency in the oil 
sector; and 

(d) the time by which self-sufficiency i. 
likely to be achieved? 

[~lishl 
THE MINISTER OF ENVIRONMENT 

AND FORESTS (SHR.I KAMAL NATH) : 
(a) Yes, Sir. 

(b) The likely import bill for crude oil and 
petroleum products during the year 1993-9~ 
will be about US 56958 million. 

(c) Besides promoting conservation of pet. 
- roleum products in various fields, a number 

of oil and gas field development projects 
are being implemented to enhance produc-
tion of crude oil and natural gas. Government 
have also offered certain oil/gas fields for ' 
development by private companies. EtTorts 
are being made to increase the refining capa-
city by taking up expansion of some of the 
existing refineries and by setting up of new 
grass root refineries both in the Joint Venture 
and Private Sector in order to reduce imports. 

(d) Self sufficiency will deDend on our 
investment in exploration and dovelopmcm 
of .tablished rOlOurCOl. 

1 

[ Trllllol'/ation] 

SHRI MADAN LAL KHURANA : 
Mr. Speaker, Sir, The Environment Minister 
has read out a written answu here, but my 
submission is that the original question re-
lates to the Ministry of Petroleum and Natural 
Gas whereas it is beiqg replied by the En-
vironment Minister wlio is not at all con-
cerned with Petroleum and Natural Gas in 
any way. That is why, Mr. Speaker, Sir, I 
suggest !hat my question be better postponed 
to some future date before the Hon'ble Minis-
ter replies that the information would be 
provided later on. 

SHRl KAMAL NATH : No, I'll reply 
to your entire satisfaction. 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, part 'A' of my question is, whe-
ther the production of ONGC has increased 
or decreased during the years 1992-93 and 
1993·94. I want to know specifically about 
ONGC. I· am not asking about JOC or 
Bharat Petroleum. If the prodUCTion has 
decreased then what are the reasons for it. 
What are the steps that are being taken by 
the Government to increase production. In 
part 'B' of my question I W"..nt to know the 
number of crude oil wells in our country· 
and how many of them have been closed down. 
Is it a fact that these wells were closed down 
because they were not being properly main-
tained and looked after? 

SHRI KAMAL NATH : So far as the 
years 1992-93 and 1993-94 are concerned. 
the production of Indian Oil was 26 ·95 million 
metric tonnes and 27 '17 million metric tOIUl(S 
respectively. 

SHRI MADAN LAL KHURAi'iA : I am 
asking only about ONGC and not the total 
production. 

SHRI KAMAL NATH : Please listen tho 
entire thing first. 

SHJU MADAN LAL KHURANA : Yes. 
tell me, what you are talking about. 

SHRI KAMAL NATH : I am talkfDa. 
about ONGC and OIL. . ~ 

SHR.I MADAN LAL KHURANA : But. 
I have asked YOll sPt'cificl'.l!~ aoou! ONGC 
Mo. Sreaker, Sir, Mr. Minister is talkiU; 
aoout both. 

MR. SPEAKER : Lot the reply be complete 
first. 

SHRI MADAN LAL KHOR.ANA; 'He is 
talkirl about both wheroas I ha.vo asked., 
aboutONGC. ." 

'2 
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SHR.I ~MAL NA TH : I'll tell you only 

wbeD you listeD to me. ONGC bas the maxi-
mum production and the production of 
Oil· India is quite less and marginal as com-
pared. to ONGC. I was telling the bon'ble 
Member .... (Interruptions) . ... I havo the 
slip with me. It is true that the production 
hI'S docreased and there is no doubt about 
if. So far as production of oil wells is con-
cerned, it bas foally decreased. Those oil 
wells noeded some repair and maintenanCe 
and this has boen tbo cause of the decrease 
in production. 

MR.. SPEAKER : So far as the statistiCS 
are concerned that will be sent in writing 
and here we will talk about policy matter. 

SHRI MADAN LAL KHURANA : T 
have asked why it has gone down. 

MR.. S~EAKER : This is b;s first question. 
SHRI KAMAL NATH : I will tell, the 

reason is that the rectification measures that 
woro to be taken in the oil fields of Bombay 
have boen taken now. The second reason is : 

[Enalish] 
In the Bombay High Oil fields, :~he rtser-

voir comes to "t~engtb in oil fields. There 
is reservoir constraint in Gujarat oil fields. 

[Tran.rlation] 
And the third reason is that we factd some 

difticulty due to the Law'and Order problem 
in Assam ... . (Interruptions) .•.. 

SHR.I MADAN LAL KHURANA : There 
are three steps-potentiality, exploration 
production and refining. You are proposing 
to give concession to foreign and private 
companies in all tbe above three aspects. 
I would like to know as to what is the number 
of sChemes that have been implemented and 
what is the total pateI'tiality and its percentage 
olfered by you to private companies and 
jo.b;U ventures. Wnat is the percentage of 
thiLt and bow many schemes were formulated 
by you and how many out of them have been 
irVlemented ? 

SHRI KAMAL NATH : This is a new 
sc:Jaeme: of libcralisatioll. We have held dis-
cussions but producHon has not yet started 
in these projects. Production as the impie-
meatation in your words has not taken place 
in the private sector. . 

SHlU MADAN LAL KHURANA : My 
question is how much has boen offered and 
how much has been implemented. Please 
set me an answer. 

SiUU .. KAMAL NATH : So far as the 
non-piivate sector is concerned,' the new 
refiDc:ries being set up .... 
3lpU; MADAN LAL K,HUJtANA,: I 

have . asked about botb private. ~or aD\1. 
joiDt ventures. You have said in your teply ... 

MIl. SPBAICBR.: It il acontinUOUlquestion. 

SHR.I KAMAL NATH : If tl-e Hon'ble 
Member wants to know, then, I'll tell him 
about the new refineries. 
rEnalish] 
The main refineries are :-
M.R.P.L., Mangaiore -3 milljon~tonnes per 
annum. 
Panipat Refinery, Karnal-6 million tonnes 
per annum. 
East India-6 million tonnes per annum. 
West India-6 million tonnes per annum. 
Central India-6 million tonnes per annum. 
Reliance Tndustrics-9 million tonn('!; rer 
annum. 
Ashok Leyland (Private Secte,r)-6 mi1:ion 
tonnes per annum. 
Essar Industries----9 miliion funner; pel aIu-.t.m. 

: These are the on b,)ing proje4.ts. 
[ Translatiol1] 

Production has n'Jt starte" in these re-
fineries. 

IEnalish] 
SHRI SHARAD DIGH;:: : Mr. Speaker 

Sir, the hon. Minister has neither confirIIKd 
nor denied whether hJia's oil imports are 
doubled. You hav.:: given tIw figures but 
whetJ:ler they amOU:1t to double fi:;L1res or 
not, IS not confirmed. I would like to know 
if tbat is the serious situation that oil imports 
have now doubled, then wh~th(lr the Govern-
ment has fixed any t:.rlPt. fx a~:lievjng self-
sufficiency within a particular period. 

What is the investment which the Govern-
ment proposes to make within th:!t perioo 
and in what manner? What is the sch'.JIlle 
f~ ~ltimately. achieving that self-sufficiency 
W1thm that penod? Is there any scht·rae witb 
the (Jovernment? 

SHRI KAMAL NATH: Sir, it is not a 
fact that the oil imports have dOUbled. In 
fact, the crude oil impoi·ts during 1992-93 
were to the tune of 29·2 million metric tannes 
whereas tbe crude oil imports in ·1993-94 are 
projected to be 28,900 TMT. TIle question 
is in terms of value. Even in value, they have 
not doubled. The dollar-rupee party deter· 
mines it. But in terms of fiscal 11 mount this has 
not dOUbled .• In fact, where cruclc oil i. 
coneerned, it has gone down. 

With reaard to self-sufficieu:y, there have 
been some problems in the past because of 
the resource constraint. This resource 
constraint ill being bridged by the Iibcra1isa-
tion policy, by investments in the private 
seater. Self-sufficiency also bas a very im-
portant element, that is, the r.eaerws 
must not only be explored but also they must 
be phyJica1ly cxi.t!na. So, with the Gtenlive 
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eicploration eff'orts that are being made batIt 
in the private sector and in the public sector, 
it is expected that in future. based o:t the 
indications available and not on the basis of 
provext _reserves, we will be Ilble to achieve 
s,lf-sufticiency sometime in the future. It is 
very difficult to say because exploration i. 
going on. But all efforts are being made in 
this direction. 

[7ranflation] 

MR. SPEAKER: Vaghelaji, I'm allowing 
you to ask and this question relate!! not only 
to Gujarat but to the whole of India. 

SHRI SHANKAR SINGH WAGHELA : 
I want to know from the Hon'ble Minister 
whether there is a case of an import worth 
1 thousand million U.S. dollar in ONGC. 
I think you are not v3ry serious in this 
matter. India has been facing problems in 
importing gases, in drilling and refinery. 
How many private companies have applied 
for import of gas and setting up of refineries; 
and how mmy applications have been 
received from Joint Ventures as well as 
private comp:l.nies for exploration ? What 
was the cri'cria adopted by you for clearing 
those applications and how many appli-
ca+ions have bee!} cleared and when will the 
result be declared? Import of gas was cleared 
and now it is being imported. Then you 
have said that it is being exported. You 
have also talked ::bout the refineries; when 
will their result b.' declared? What is the 
cd' cria a,1o>,' ed for allowing t he private 
people in this field ? 

SHRI KAMAL NATH : Sir. it has been 
undertaken very rC~~:1!ly. If we propose 
• (' imJ:lor~ +he gas, we would have to create 
p)r~ facilities at first. It is not an easy task 
to make a decision to import gas and 
to import it prac:ically. It requires lets 
of re30U["CCS a:1d way .. and m~a!ls. It requires 
crea;' ion of po:t facilil ies an(' a compk"te net-
work. It is nut a matter of couple of months. 
We cannot d) it by taking a d.:eision only 
or making a policy alone. Unless the complete 
infrastructure is set UP. achievements cannot 
be made. It5 pJlicy has b~ formulated 
during the last one or two months and about 
380 private parties have submitted their 
applications for the same. We are having 
discussions with them. How~ve~, decision; 
have been taken on some applications and 
some are still under coasideration. There 
are various kinds of applications. 

SHRJ PRAKASH V. PATIL : Mr. 
Speaker, Sir, I would like to submit that 
in place of the imported oil, Btbyal Alcohol 
or. absolute Alcohol can be used. It is being 
used in Brazil mixing it with petrol and its 
percentage is 20 there. It is sufficioiltly 
available in India also. We can save rupees 
two thousand crores by reducing import 
of oil. In the circumstances, I would like 
to know' tlac .. opinion of the Go9WDllMillt 
in this reprd? 

r_lLrh) 
SHal KAMAL NATH : This questiOll 

pertains to crude oil, 
MR. SPEAKER: Yes, you need a separate 

notice for this. 
(Interruptions) 

[7randation] 

SHRI HARI KISHORE SINGH : Mr. 
Speaker, Sir. the G}vemment is making 
all out efforts in tilis direction. Licences 
have also been issuc-d to some reputed compa-
nies. however the iS3uance of licences is 
much controversial. I would like to know 
from the hon. Minister whether the Ministry 
of Environment ha, given its clearance to 
the action taken by tit;: Ministry of Petroleum. 
[English] 

MR. SPEAKER : This is a friendly questiOll 
and you answer it outside the House. 
[ Translation] 

SHRI KAMAL NATH : I can answer 
thl~ question here itself that the clearance 
has been granted. 
(English] 

SHRI M.O.H. FAROOK : So for as 
Cauvery Basin is concerned. I would like 
to know from the hon. Minister whether 
the Government has got any proposal to 
givt: the cOlltrac~s for t11<: petroleum pmclucts 
to any private company which t!l-;:Y are 
contemplating today. 
[English] 

SHRI KAMAL NATH: Cauv::ry Basin 
is a newer b:l.ill which 11.,5 a very little produc-
tion at the momeni. Efforts are being made 
and in pursuance of thes.: efforts if private 
sector is to be i;}v;)lv~d to b:·i..!;!C the resource 
crunc:) problem, then t;lis ma"er will be 
considered. 

SHRI ANIL BASU : AccordillF. to a stud v 
of the Planning Commission, .he I:1,)jectt(l 
demand of crude oii around ':000 or 2001 
would be around 105 million m~tric towes 
and the anticipated production would be 
around 47 million metric tonnes. The state-
ment which was rrw.de by th( Minister just 
now says that Wt; are producing fifty per cent 
of tho crude oil, toat would not be lUcre in the 
near future. And our present expeuJiture· for 
importing of crude oil which is around 
47 million metric tonnes would further in-
crease. (Interruptions). 

MR. SPEAKER: You do not have to gi-ve. 
information. You put the question: ... .. 

SHRI ANIL BASU: So the question oC 
self-sufficiency dQCIS not arise at· aU. My 
questiOll is, to increase \be Pfoduction .Q{ 
the crude oil. exploration in the new areas or 
commilllioDiq . of tlw wells are .,., Diutb 
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uecessary. So far, information is available that 
the Government has completed the fourth 
rom:u1 of bid inviting indigenous- explorers 
and foreign explorers in the field of explora-
tion. However, in the fourth round of bid •.. 

MR. SPEAKER: If you do not have the 
question, you need not ask it also. 

SHRI ANIL BASU: Which are the com-
panies which have participated in the fourtb 
round of bid and which have made successful 
bids, in what areas, were the contracts given? 
In small and medium sized exploratory areas, 
Government has given contracts for the de-
velopment of the medium and small sized 
areas also. Which are tbe companies ... 
(Interruption,) . 

MR. SPEAKER : Mr. Basu,ifyou do not 
conclude, I will disallow your question. 

SHRI ANIL BASU: . __ ... for the de-
velopment of small and medium sized areas 
and which are the areas identified so far? 

SHRI KAMAL NATH: With regard to 
his question about self-sufficiency, it is 
true that presently our self-sufficiency is only 
of the order of 41 per cent. And we hope that 
by virtue of extensive exploration efforts 
and also by involvement of private sector 
antt with an increase in our efforts of explora-
tion, we will by the year 1996-97, be able to 
achieve self-sufficiency to the extent of 
Sl per cent. But one key factor in this is thai 
we must have success. Based on our indicative 
reserves, we do believe and we do hope that 
success from oi) exploration efforts would 
lead us closer towards self-sufficiency in the 
future in the year 2000. The demand in 2000 is 
likely to be as high as the hon. Mer.1ber bas 
aaid. But this really depends on th>; success 
of our exploratory efforts in this direction. 

Regarding these bids. these bids are under 
consideration. 107 bids have been received 
in this regard. 

SHRI ANIL BASU: What about small 
and medium sized bids? 

SHRI KAMAL NATH: 117 small and 
medium sized bids have been received. 
[ TraM/atlon] 

Coal Stocks and Produetioa 

*322. MOHAMMAD ALI ASHRAF 
PATMI : Will the Minister of COAL be 
pleased to state : 

(a) whether any Committee has been 
constituted to enquire into the present 
,)'Stem of measurement of coal stocks and 
production; 

(b) if 1i0, the details thereof; 
(c) whether the ,aid Committee baa sub-

mitted ita report; . . 
(d) if so, the dlJ(ails thereof; and. 

. (e) the action -taken by .tho- Governmcn.t 
thereon? 
[.&glish] . 

THE MINISTER OF STATE IN THB 
MINISTRY OF COAL (SHRI AnT PANJA): 
(a) : Yes, Sir. 

(b) The Board of Directors of Coal India 
Ltd. (CIL) in their 113th meeting held on 
22-12-1990, appointed a Sub-committee to 
review the existing practice and procedure 
for firm measurement of Overburden Removal 
(OBR) and coal stocks. 

(c) Yes, Sir. 
(d) and (e) : The Sub-committee, after a 

detailed study, submitted its report. The 
report of the Sub-committee has been 
accepted by the Board of Directors of Coal 
India Ltd. (CIL) with some modifications. 
The recommendations, as accepted, have 
been codified and circulated by CIL to its 
subsidiaries for strict implementation. The 
code prescribes met bods to be adopted for 
measurements of coal and OBR in open cast 
mines, measurements of coal production 
in underground mines, norms for issue of 
coal for colliexy consumption and investi-
gation and action for stock shortage cases. 

l Translation] 
SHRJ MOHAMMAD AU ASHRAF 

FATMI : Mr. Speaker, Sir, the reply made 
by the hon. Minister does not mention as 
to what precentage of total production of 
coal is being stolen there. But instfad of 
giving the required information, there is a 
mention of a Sub-committee in the reply 
of the hon. Minister. The C.I.L. awards 
contract to pile the stocks for loading pur-
poses and the officers of the C.I.L. are hand 
in glove with mafia gang there who are 
instrumental in the pilferage. There is 
regular pilferage of coal which is the wealth 
of India and is sold in the market. This 
pilferage is done in connivance with the 
mafia gang private contractors and t~ 
officials of the C.I.L. The Sub-committee 
has submitted. report. I would like to 
know whether some persons have been 
spared in the Report or not. 

[English] 

SHRI AJIT PANJA : Sir, the Sub 
committee did not indicate anything about 
the pilferage but, the Sub-committee identified 
the methods by which there can be a corc-
lation between the position of the actual 
stocks and book stocks. Three points were 
made. They are, metbods adopted in 
measurement of coal and open cast over-
burden removal, measurement of Coal 
production in: underground mines and nOIIDI C. issue of coal for colliery consumption. 
But, so far as pilferage is concerned, whenever 
any stICh case is detected, an FIR is lodged 
aad.accordin&ly lIdion is taken by the awe 
machilwy. . 
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[ nun,latf",,) 
SHRl MOHAMMAD ALl ASHRAF 

FATMJ: Mr. S~er, Sir, ~his is not 
ail exabt reply. There IS some definite volume 
of the underground diggings or the ground 
surface. The concerned offi~ know the 
weight of the coal and through It they know 
as to how mueh they are going to dig and 
how much has been dug. After that coal 
is stocked on a large scale for the purpose 
of pilferaging only standard, and thus by and 
by the coal is being pilferaged from there. As 
Ptr the international standard, the coal stock 
for the Thermal Pow .. r Station should be 
for 45 days, whereas in India it is for 15 days 
only. Despite this demand for coal in 
India, the stock piles of coal are made in the 
collieries. It is not being sold in time 
deliberately so that its pilferage maybe made 
easier. Therefore, coal production should 
be restricted to avoid the stock-piling. 
It should also be ensured that coal should 
be sent to market OD a regular basi~. 

[English] 

SHRI AJIT PANJA : This is a suggestion 
for action. I have noted it. 

MR. SPEAKER: It means an assurance. 
SHRI AJIT PANJA : This was a suggestion 

for taking action. I have noted it. 

MR. SPEAKER : You arc not giving 
an assurance. 

SHRI AJIT PANJA : No, Sir. 

SHRI NITISH KUMAR: Mr. Minister. 
you have already given an assurance. 

MR. SPEAKER: He has made it clear now. 

[TrallS/ation] 

SHRI NmSH KUMAR : Mr. Speaker, 
Sir. the reply made by the hon. Minister 
is evasive. Some hon. Members sitting 
here have also good knowledge about thc 
functioning of the coal field. They also know 
as to how coal mafias flourish there and 
one of their sources of income is to cheat 
the people during the process of weighins 
coal. 

They load 12 tonnes of coal but in records 
they show it to be 10 tonnes only. Thus 
half tonne of coal is embezzled by the persons 
in management. In this way they derive 
t he benefit of I i tonne of coal. This is the 
ratio of embezilement. The report of the 
committee set up by the Government states 
that there is no case of pilferage of coal; 
but r claim that it is certainly a case of 
pilferage. It is a loot going on in the 
coal fields. The system of. weighinS is 
faulty. So I would like to ask the Govern-
ment whether it will try to make this weighins 
system foolproof and prevent looting of 
ClOIIJ. 

10 

fE:n,lilhl 
. SHRI AJIT PANJA : Sir, so far as the 
productbn is concerned, the syStem is that 
It is mea;ured in volumetric terms and 
despatch is measured according to weight 
because at' the time of making production 
it cannot be measl!red according to the weight' 
but, at the tillle of despatch, it is measured 
according to the weight. The difference 
that comes is not necessarily for that reason. 
but the difference comes, sometimes becau~ 
of our system of measuring the coal produCed 
and weighing the coal despatched to our 
customers. We have been able to cover 
only 70 per cent by the modern coal Weighing 
bridges etc. By the next March, we are setting 
up the pJ~ts in ~uch a ~er t~at by USing 
computerised wel~ bridges, this difference 
between volumetriC production . and also 
the weight. despatch could be reduced as 
far as pOSSible. But, so far as making the 
system foo~proof, it has not yet been evolved. 
BesIdes. thiS, we have taken certain other 
cheks hke how much movement is taking 
place w~ich indicates what is the volume of 
productIOn so that some checks aod balances 
are inbuilt. Like this, we are also COunting 
the number. of tubes r!1ised. the number of 
dum~s. trIps and .sklps raised and also 
ascertauung the weIght by the belt weig.'rlng 
machine. Thus the production figure is 
rechecked and there will at least be a structure 
yo'hereby we ~n try to find out what really 
IS the production. 

The next one is with regard to some stones 
a!ld pebbles which are .really intermixed with 
the coal. We are trYIng to eliminate those 
things through installing coal handling plants. 

So far as Mafia is concerned, as I have 
!ilreadr answered, whenever any such thing 
IS noticed, detected and comes to the notice 
of the CIL or the General Manager action 
is ta~en by lodging an FIR and the State 
machlDery concerned takes the action. 

Subamarekha Multi-Purpose Project 

-323. SHRI SUDHlR GIRl : Will the 
MINISTER OF WATER RESOURCES be 
pleased to state: 

(a) ,,!hether any time-frame for thl' imple-
mentation ~f the Suvarnarekha multi-
purpose projeCt has 'been fixed; 

(b) if so, the details thereof; 
(c) the progress of the project till date; 

(d) t~ reasons for prolonging rhe SUlrt of 
the proJeCt, and 

(e) the estimated cost and the actual cost 
due to escalation? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELoPMENr 
(SHRI P. K. lHUNOON) : Ca) Yes.. Sir_ 



11 
(b) to (d) : A statomc'Dt i. 1ai4 _ .. 

Table of the House. . 
(e) The project was originally appraised 

in 1932 at an estimated cost of Rs. 480'9 
crores. The latest estimated cost is about 
Rs. 1428·S crores at 1990 price level. 

STATEMENT 
Target . for completion of important com,... 
nents of the project and physical progress 
al"hleved up to 3/93 reportecl by the State 

. Government is as below 

S1. Component of 
No. Suvarnarekha 

Multipurpose 
project 

1. ChanJiI Dam 
2. Icha Dam 

SchcJule of 
comple-

tion 

1992-93 
1994-95 

0 3. Galudih Barrage 1992-93 

Progress 
achieved 

Uti to 
3/93(%} 

97 
30 
98 

4. Kharkai Barrage Not started 
5. Chandil Left Main Can:!.l 1996-97 
6. lcha Left Main Canal 1994-95 
7. Icha Right Main Canal 
8. Galu1ih Right Mnin 

Canal 
9. Galudih Left Main 

Canal 

1993-96 
1994-95 

Not 
fIxed up 

10. Kh~rkai Right 
Canal 

Main Not 
fixed up 

11. Kharkai Left Main Not 
Ca.Tlal fixed up 

10 
30 
SO 
70 

25 

NOTE.-oTnese targets are fixed on the as-
sumption of availabili;y of funds. 
SHRI SUDHIR GIRl: Mr. Speaker, Sir, 

the Suvernarekha multipurpose project was 
originally estimated at Rs. 480.9 cror~~ 
subseoue:ltly. .he cosi lll~ been escalated 
to Rs. '1/23 ·8 c:ores a:1d i£ willescalate fur,h~r, 
if cstim;lted at the present price level. So 
if the proj:c, can be comple:ed in the Eighth 
Plan period, it will be good for th= Centre 
8S well as for the Sta!e. 

. So, may I know from the hoa. Minister 
specifically :-

(a) W'aat will be the tir.1e limit for the 
completion of the entire project kteping in 
view the price factor a.."ld benefits to the 
peasants? 

(b) What is the total amount of money to 
be required by both the Siates and the Centre 
to complete the project? 

(c) I would· like to know whether the 
Ministry of Environmcnt and FOIClilS has 
cleared the entire project and if not, what 
steps have been taken by too Ministry to 
get it cleare1. 

MR. SPEAKER: A very clear cut question. 
A crystal clear answer is required. 

SHRI P. K. THUNGON : Se far II· em-
vironment is concerned, the respecti"" State 
Go1'lirnDlents have to take thO· clearance. 
It is a project haviDg several components 
like Cbaruiil Dam, leba Dam, Galudib 
Barrage, Kharkai Barrage, etc. Some of the 
clearances are already there; some of the 
clearances shall have to be taken. So far as 
allocation of 8th Five Year Plan is concerned, 
that is from 1992-97, Rs. 335 crores have been 
allocated for this project. About the comple-
tion target,· this project will be completed 
by the 9th Five Year Plan . 

smu SUDHIR GIRl : We all know that 
the Suvamarekha multipurpose project is 
being partly financed by the World Bank· 
May I know firstly whether this stipulated 
whole World Bank money has been placed 
at the disposal of the Central Government; 
secondly what is the total quantum of the 
World Bank money paid as a percentage to 
the total. provision of the entire project; and 
thirdly the total number of families to be 
resettled on completion of the project. 

SHRI P. K. THUNGON : So far as the 
first part of the question is concerned, the 
World Bll!lk has provided loan, assistance 
to the tune of 127 million US dollars. Re-
garding the second part of the question, 
I have not yet w;)rked out the percentage of the 
amount of the loan, assistance from the 
World Bank; I can work it out and give it 
to him. So far as the RR families are COD-
cerned, that is the displaced families, the total 
number of displaced families is going to be 
13,000. 

SHRIMATI GEETA MUKHERJEE: 
The Minister, while replying to the qu~stion, 
did not make it clear as to which part the 
Environment Ministry ha5 obj;!Cted. May 
I know from the Minister through you whoth .'r 
the Environment Ministry has objected tt' 
that part of the Midnapore District through 
which tIle Suv.arnarekha flows. If so, W:l;:,;,;lr 
he would tell the Environment Mi:1i.try the 
fact that t his area is such t hat if Suvarnarekba 
project is actu3.lIy im)lcmented, til~re will 
be more forest, m::>:t! C:lfning of foreign 
exchange because ca3:1'~wnuts in pienty will 
be produced there. May I know win~ is the 
position? 

SHRI P. K. THUNGON : As I hav..: said, 
tbe whole component comist of scverai pro-
jects like dams, barrages and all that. T:le 
hon. Member has asked a question with 
partiCular reference to West Bengal. So f.lr 
as West Bengal project is cCl.werneJ, clearance 
of environment has not yet "'-en obtained. 

Appraisals are going on. I can just read 
It out. 

"The Project was found ~ptable by 
technical advisors at a cost of Rs. 226·8 
erores at the 1937 price level, subject to the 
clearance from the Department of En-
virODment ... 
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'IIIH ~ &; _tl~t 1'liti it ~ tllb a • - nIl. KAfttIltIiS'WAR P'AtltA : SIr, 
praisal is going on. The hon. Member ~s I want to know this cate"gOrically trom t1re 
wry right that we will have to request tho bon. Minister. The multipurpose ~ 
Environment Minister to give the clearance on river Subarnarekha was ori~tly 
a,s early as possible. Just now, he told me estimated at Rs.480 crores; but, It bas 
that there was some correspondence going been said now that the revised estimate 
do. will go upto Rs. 1428 croces. It is a multi-

purpose Project lind an Inter-State Project. 
MR. SPEAKER : If you agree to plant That is why, the Government of West Benpl, 

e-q~al number of trees, then be will give you the Government of Orissa and the Government 
the 'clearance. of Bihar are very much concerned. 'l"heir 

SHIH SURAJ MAl'.'DAL : Mr. Sp!aker, 
Sir. the Subamarekha multipurpose project 
concerns three States viz. Bihar, Orissa and 
Bengal. Earlier, the World Bank provided 
funds for this project and latter it refused 
to provide any more funds. Wh:lt are 
the reasons for it.? As the ron. Minister 
said just now that 13,000 displaced persons 
are ytt to be rehabilitated. Apart from 
this there are still 85 villages and 70,000 
pet)91e to be resettled. Perhaps due to this 
ibwnoIy the World Bank refused to provide 
any more finance. Secondly, because of 
the laxity on the part of tbe Government 
to take a decision on the agitation being 
launched in this region, the project which 
was started with an estimated cost 0 f 
Rs. 100 crores. _ .. 

M1t. SPEAKER : I could not understand 
Maat you are asking, if the han. Minister 
it also not able to understand, how the reply 
.til come. Then you will say that reply is 
80t comin,. 

SHlU SURA! MANDAL : World Bank 
bas said that the cost of the project bas 
escalated from Rs. 100 crores to Rs. 100 
billions. The problem of displaced persons 
bas not been resolved and the project has 
not yet been completed. It has stopped 
giving money. I would like to know from the 
Government as to the scheme by which it 
is going to complete the proJtct within the 
time limit of the current FIve Year Plan 
when the World Bank is refusing to provide 
funds. 

tEnt/Ish} 

SHRJ P.· K. THUNGON : Sir, as I have 
statcld, Mlltevcr assistance the World Bank 
has given, it has already been exhausted. 
But, :hen, the Bihar GoVermne:l' bas taken 
up for further loans from ~he World Bank; 
and the appraisal is ,oing on. The boll. 
Member is right, the World Bank bas made 
& few observations that RR problems-·the 
raottlC!IIII!IDt and rehabilitation problems 
"bould be taken up actiwly and also the 
optimum utilisation of water should be 
tIISUi"ed as also the forest and environment 
profectJon. So. this bas beeb taken up and 
tbe hon. Member will be atad to kilO'W 
'111M U. World Baok .. lDdieat. cd. that theY 
lilt dOnaider thi. propcjIal s~ Ii 
thO year 19M. 
Z-1l3 LSS/ND/M. 

shares are not given and the Project is 
delayed. May J know whether it is a fact 
and if so, what steps are beilllZ tak't'n by 
the C'!ntrr.1 G'Ivernrnent to c(lmplete it in 
tim" for whieh a lead has been furnished by 
the hon. Minister? 

SHRI P. K. THUNGON : It is a very 
relevant question. J am grateful to the 
hon. Member, I would also like to impress 
upon the respective State Governments to 
pay their shaTe-money. 

The sltua.tion is like this. The total ex-
penditure up to March, 1993 on tbis projecl 
is Rs. 374'098 crore~. This is a shareable 
expenditure. The share of Orissa is Rs. 
259.352 ~,-ores_ The share of Government 
of West Bengal is Rs. 10.618 crores. 1'be 
amount paid by the Government of Orissas 
up to March, 1993 is only Rs. 110.156 crores.. 
The amount paid by Government of West 
Bengal up to March 1993 ;s only Rs. 3.90 
crores. Naturally, there is a backlog. It 
may really pu+ the project in difficulty becauIe 
of want of money . 

Dr. KARTIKESWAR PATRA : What 
steps have been taken by the Central Govern-
ment? 

SHRI P. K. THUNGON : So far as we 
are conocrned, we are constantly in toud! 
With the State Governments so that they 
can take lXce5Scry steps to pay their ilW'e-
monesr· 

Oil Wells cf Rodra~8.gar 

*324. DR. ASIM BALA : Will the Mini-
ster of PETROLEUM AND NATUItAL 
GAS be pleased to state : 

(a) whether the Oil and Natural Gas 
Commission has taken any initiative to 
resuscitate the old oil welis of Rudraslpr 
in Assam for gas production; . 

(b) if so, the details thereof; 
(c) whether the gas coming out of tJieII 

weUs is economically viable; I!nd 
(d) if so, the details thereof? 

THE .MlNrSTER OF STATE IN TH'J! 
MlNlSTRY OF ENVIRONMENt AND 
PoRES'rS (SHRI KAMAL NATH) : (I&) 
1'bere is no suCh proposal with Ol'lQC 
at present, .. 

(b) Does DOt at •• 
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. (c) and. (II} The viability..·-.af oil and . ~,~ .. : ThiS-questidn is'abbll 
lIlilIOCiated . gas is assessed -toaether. '. old oJ) Wells. .' . . . . . . -' '. ,.: ' 

.DR. ASIM BALA : Sir, the first question [7hllLflalionl 
ia Teall1 contradictory of (c) and Cd). It 
is mentioned against part (a> : There is no SHRI BHOGENDRA JHA : . Mr. 
such propc>sal with ONGC at preseDt. ADd Speaker, Sir, just now it was about the new 
.. inst (c) and (d), the reply is : The sources of oil and gas that. .. 
¥iabitity of oil and associated gas is assessed 
together. MR. SPEAKER : No, the question is 

It is just contradictory. I do not know about old wells. 
What reply the Minister will give. SHRJ BHOGENDRA JHA : Sir, I am 

1 'k kn . . talking of the same thing only. Exploration 
would h e to ow whether It IS true was done in Dulli Patti in Madhubani district 

that the Project De\elopment India Limited and Raxaul in Northen Bihar. I have J'ust is. executing a gas leak compressor plant. If so, what will be its cost? . . come to know that these wells are being 
close-d and its office at Patna is also being 
sh·fted. I would therefore, like to know from 
the hon. Minister whcther the Government 
proposes to stop. work on oil and gLS and 
whether there will be no more exploration 
of gas and oil in northern Bihar in the Tarai 
region of Himalayas. 

Secondly, there is a mention of assessment 
about the viability of ail and associated gas, 
What will be the result of that assessment? 

SHRI KAMAL NATH : Sir, there is 
no contradiction in what I have answered. 
The hon. Member's question is very clear 
in as much as it talks about the resuscitation 
of· the old oil weBs from gas production. 
1bat is what it says. The gas and oil both 
come out from tht oil well. So, it is not 
only a question of oil coming out or only 
las coming Oul. Sometime; there are 
cOD§traints. There are 'some blockages. 
There are technical problems where oil is 
'blocked or water comes in. Whatever it 
may be, 'his happens. 

Where the question of productiOn is 
'concerned. there Pas been ga5 production and 
gas is also being flared. About 70 per cent 
of the go.s is beinl! flared. This shows that 
wiih this ,high, figiire of 70 per cent. being 
lared. there is a sho"t upliftment. The 
apliftment of gas, which is coming out, 
is, not b~in~ t~ken by c:n\U'llers. T1.· nfnre. 
po proposal has been made ,to resuscitate 
the gas -production from the old oil wells. 
, : _Sirla- this question is on gas, I haw 
answered it where gas is concerne<l, 
Moreover, the oil wells in this particular 
area cann')t orod'Jce free gas which is non-
associated gas. 

DR. ASIM BALA : I also want to know 
about' the cost of production of gas which 
is not mentioned here. Even if we get the 
gas, what will -be the area' of operation or 
~pply of that illS in that particular area 7 
. SHIU KAMAL NATH : If we get non-
associated gas, then we will come to prices, 
At the moment, there is no non-associated gas, 
• SHRI RAMESH CHENNTTHALA : Sir. 
ONGC is ·tbe world ,seventh highest oil 
Producing company. The total demand of 
oil in the Eighth Plan will be 89.12 million 
toDnes and the total production in the country 
II around 37 million tonnes. 1bat means 
,..,. have to import about 43 million tonnes 
of . Oil., The main failure -of ONGC lies 
... the inability to discover new sources. 
Scf; T Wo;:l~ like to know from the hoo, Mint. 
ster wbero there is any detail~d exploration 
4IOpmme of ONOC in this Biahth ~ 

SHRI KAMAL NATH : Sir, exploration 
can be done only at the site where tOOe are 
chances of availability. It is not a question 
of Bihar or any oiher State but depends 
upon geological characteristics. 
[English] 

SHRI KABINDRA PURKA Y ASTHA . : 
Sir, as per the prognosticated report, 
Assam .is. very rich in oil. and natural gas. 
The MlUlster says that there is no sueb 
,proposal to resuscitate RudrasaE!ar oil well!. 
I want to know from the hon' Minister' the 
number of wells that nave bi:en. dug, in . t~ 
State of Assam and how much of gas is 
avaikblefrom ihem.totaJly . .&-condly. is ~here 
any intention of the Govtrnment to consltu<;t 
gas turbine from the gas available. in 
Adamtilla and Banskandi of Assam? 

.' . 
MR. SPEAKa : 1f you thir k that figures 

are availablt. with'- you can give. . ',: 
SHRI KAMAL NATH : I can give him 

some figures but I do not know whether they 
will satisfy him, or not. If they do .not 
satisfy h;m, I will send it to bim. In UpPer 
Assam. including OIL and ONGC. the 'totaI 
prognosticated resources are 2690 million 
tannes; as on 1-1-92, the geological reserves 
of oil and OEG are 1245 million toniies 
and the ultimatt recoverable reserves as on 
1-1-92 of oil and OEG come to 42~ million ronnes. . 
[Thmslationj 

. Cent!al Ground Wafer Bo:rd 
·325. SHRI ARJUN CHARAN SETHI: 

Will the Minister of WATER RESOl]Rca; 
be ~leased to state : . 

(a) Whether the progress and aclti~ 
JD~nts made by the Qntral Ground W,J.er 
Board dutinS the;, last three years .especially 
in,'. respec:t. of :~pPr~'-isal Hydfoge61CJSiCaI 
~ ~', HyWopph . are leu than t.be 
tarpt. fixed: . ~.'; 



.:: (b) . 'it" so; the' dei;Uls . iJU;reof and : tho 
rcaseins therefor; and 
. (C)' the: remedial measures taken/proposed 
to be taken by the Goverment in this, regard? 
.[Engli~h] , 
'THE MINISTER' OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINI-
STRY OF WATER RESOURCES (SHRI 
·P.. K.,. THUNGON) 

(a) Yes, Sir. 

i8 
, 'Ebr A Statemest is laid on the Ta:bIC' of 

the HoUSe. 

(c) 'Remedial measures include the moder-
nisation of and increase in the numb..'1" of drit-
inS equipment. training of personnel in ,he 
latest techniques of ground wat'~r exploratioa 
and development and consideration of the 
recommendations contained in the repc1rt of 
the High Level Multi-Uisciplinary Committoe 
which was set up to review the organisational 
goals, objectives and the structure of the 
Central Ground Water Board. 

STATEMENT 

The details of targets and achievemeats UDder Reappraisal Hydrogeological Survey, 
Hydrograph Network Stations and Groaad Water Exploration during last three Years 

S1. 
No. 

Year Aciivities 

Reappraisal Hydro-' 
geological Surveys 

Hydrograph Network Ground Water 
Station Exploration ---------Target AchiCM- Target Achieve- Target Achieve-

ment ment ment -----
(Areas in lakh sq.km.) (No. of stations) (No.ofborehoJes) 

1. 199\l-91 

2. 1991-92 

3. '992-93 

2·14 

2·58 

2·12 

The sh'xtfall was due to the fact that 
more etn_):lllis W.B givdn to c,om,lletion 
of systemadc Hylog!o:oJic:a 1 Survey of the 
Country anJ attenling to th~ w )~k .Jf s~lection 
of sites for viUag~ w ter supply U:lJ~ the 
Tech!Dlogy Mis~io:l for D.-inking WJ.ter and 

: due 10 operational difficulties. 

SHRI ARJUN CHARAN SETHI: Sir,reap-
praisal hydrogeological surveys alongwith hy-
drograpb :Jc:wark are very essential today 
because it is rev~aleJ that in Jifferent parts 
of th~ country. th~ Wolter table is going down 
alarminJly anl it is VoJ y m'lel'! ,?sS<.:ntial to 
lfch;.rg~; In thiS CO:llext, I w.:>ult! hke to know 
from the h:>n. Minhter as to what is the am:>-
unt earml1'ked in the Eighth Five Year Plan 

. and what is the quantity of area earma:k::d 
or ar' ificial rec:larging ~o tha~ the water table 
which is !ping down. can agam b:: recharged 
for the benefit of the people. 

SHRJ P. 1(. THUNGONI Sir, though ~his 
question does nof exactly relate to rechargIng, 
I.will try to satisfy the hon, Member. The 
Reappraisal Survey for the y~s 1930·91, 
1991-92 and 1992-93, shows an Improvement 
in the achievement trend. In 1931?-91 the 
target was 2.14lakh sq. km. and achievement 
was 1.07 lakh sq. km. in 1991-?2. against a 
target of 2 58 lakh sq. km., achievement was 
2,35 lakh ,q. km. an~ in 1992-93, ~hile 
the tar8{.t was 2.12 lakb sq. km. the achieve-
ment was 2.08 lakh sq. km. The precentaae of 
a(lbiOvClllii:lit " shows 'an improVCIIICDL 

1,07 

2·35 

2·08 

1600 

1600 

1070 

1197 

1349 

933 

867 

881 

887 

691 
782 
851 

Rech:u~ing of groU:lJ watc:r is a lengthy 
and recn:llcal P'-OC~B. R!:lP.lCiIV~ S.ate G.:>ve-
rnme:lts miy seal tilJir Pl'up:>JJ.ls to us <I.:}l 
Wd mlke a:l a;J):<l.i3dl .JI ,:lJi: p.-oi).)lafs. 
Th·J Siates aHo: mJaey f.-om' ,h: 5.<I.;e fU3J~ 
fo~ the purp;)3e of r<lC:urgbg wxk. Ta.lref.lre, 
It IS very Jlffi:ollt 0:1 my P.lct to give 'h" do-
tails ofmJ:ley aitoc.lteJ by S,att: G.)vdrnmmlS. 

S~I ARJUN CH<\RAN SEmI: Sir, tn:) 
question IS regJ.nlmg th! C:!:t:ral Grou:lJwa-
tee Board. I thi:lk en: J.LY of lhd C.l3tral 
GrounJwolter BJarJ is to mike a re.1ppraisaJ J I 
the hyJrogcolJgic.lI survey as w~1l as to mlke 
use of w:l.1teVa survey [h~y have miJ:, .in 
orJer to aVJiJ any fu.-tller i d cr rr'" 

nate us~ of ~J.ter table which is alreaJy go~ 
down. In thiS CJntext. I h4ve also asked 
what is the amount that they nave earmarked 
durill8 the Eighth Five Year plan for tho 
Central Grounuwater Board .... 

MR. SPEAKER: Please try to underst8nd 
that this has to be done by the 5tatllS also. 

SHRIARJUN CHARAN SETRI:J~ 
asking about the Central Groundwater Board. 
I do understand that the State Groundwater 
Boards are also to be associated wilh lil 
work. However, I would like to know about 
the &maunt that tbey ha.ve earmarked Cor.:', 
Central Groundwater Board to advise: 1 J 
States and to co-ordinate the work 9f dilf.1!:Dt 
State GroundwJ.ter Boards so thaI t~re Nili 
not be any in.1ucdminate we of wJ.!er·r .... ' 
rQII. 



I 'WO\Ild also 1i~ to know (f~ tbo .. on. 
Minister whether it is a fact that the ~!Il 
Groundwater Board as well as the Ministry 
..eI' Water R.esources have ciroulated a Model 
,JlQl to the, Stato Groundwater Boards so 
~t tIw' adopt the Bill and carry out all 
,~~k in a coordinated manner, 
. " &lUll P. Ie. THUNGON: Sir,80 fa.r as tho 
'JIound"!it~ survey ~f the country !s 0ClIlCeJ'-
~, this 15 a very unportant subject. You 

',wJll be gtad to know that a systematic hydro-
, geological survey has been completed by 
the Central Groundwater Board in March 
1991. This shows the importance that we 
have accorded to the water table and under-
ground water resources. Another specific 
question that the hon. Member wanted to 
ask was about the Plan provision made in 
this Board for coordination and for advisory 
and assisting work. 

Under the 8th Five Year Plan this Board 
has been allocated Rs. 257.8 crores. As I 
have already said, I cannot do anything witb 
the aUocation ma.c1e out of the State Govern-
ment's Budget. 

So far as water table and importance of 
utilisation of these maps are concerned, gene-
ral Survey Maps have already been prepared 
for the States like Assam and Tripura anei 
they have been used extensively and beneficia-
lly also. We are ill the proCe3s of preparing 
an Atlas for the other SLates also. I am sure 
this will satisfy the Member. It is very impor-
tant for agriculture. 
[ Translation] 

SHRI TEJSIGlLUO BHONSLE: Mr. 
Speaker, :s j r, it is true that the survey Wj1S 
conducted and the h:Jll. Miaister bas 
ac;,,,,;,l ';Ilt ':1)ro 'N lre c~:tain shortfalls. 
In Maharashtra the sanction has been 
ACCOrded upto 200 feet ... 

... ~Rh· $P~ ;If~ q,*,iOJl ~ to' 
til" wore country. YQU go ~~l41P 
Dot know whether he has tl1e figui~ or pot. 

(En.fil.rh] 

SHRI TBJSINOHRAO BHOl'llSLE: I 
II,1J1 Dot going to ask any s~- tkiPJ. 

, [7i'twlationJ 

I am asking about the policy matter. Aocerdins 
to the present policy loan w,ill be sWell J)1l)y 
after digging wells upto 200 feet, but in that 
area, especially in Yidarbha region the level 
of ground water is quite low. One has to dig 
below gunwara rocks upto about SOO feet. 
So I urge tAe Central Government to raise 
the level of sanction fcom 200 feet to upto 
SOO feet. 
[Engli,vh] 

SHRI P. K. THUNGON: Sir, this subjc.a 
ill d:Jatt with by the Ministry of Agriculture, 
I would not be able to give a proper reply. 
[ Translation] 

Power to Coal Projects 
"326. SHRI KA~HIRAM RANA . Wi! 

th:: Nlilister of C.JAL b" plea.sed to 'state: 
(.:I) th~ t:>~al P),NJ~ d~;u \'11 of coal proj-

ec;s dilring 19)1-91 a:11 1912-93 and the 
total p.)w~r slJoj»)lieJ to them; and 

(b) the efforts mad" by the Government 
to persuade the PO'N",C suppliers for supply 
of ad..,quate pow"r to these coal projects ? 
[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF COAL (SHRI AiIT 
PANJA) : (a) and (b) A Statement islaid 
on the T4lb1e of tbe House. 

STATEMENT 
.(a) Coal India Ltd. (CIL) have informed 

tbat t1le p:JwJr cequirem'mts of all their sub-
"idiazies are b;,ing m~t in fall exc~pt in til-" case 
of B:lStern Coalfield~ Limited {ECL), Bharat 
Coking Coal Limited (BC:L) and CJ:Jtral 

C:):lIlblds Limited (CCL). The details reg;ir-
ding deml:1i and actual slp»ly of power in 
r~pect of ECL, BCCL and CCL during the 
years 1991-9.2 and 19]2-93 are AS_below: 

Name of subsidiary Company 1991-92 1992-93 

Il·C.L 
B.C.c.L. 

GeL 
' .\ 

Demand in 
MYA 

120 

261 

128 'S 

Supply in 
MVA 

97·6 

192 ·6 

109·6 

Demand in, Supply ill 
MVA MVA 

120 93·9 

261 186'8 

12$'~ 1(Hi ·3 
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(b) Tho efforts boing undertaken to 
onsure ~~~ P9~ 81,lllPly are as follows: 

(i) ~.:;;r.:t.ation of feeders. SG I!S to draw 
direct . power supply from DVC sour-
ces, has been taken up. In this resj'.eCt, 
86% f~ in Central Coa11ields "td. 
have a1rea4Y been segregated. I:il case 
of 'Bhliiat . Coking Coal Ltd., 60% 
Feeders have been segregated. Action 
plaD.. bas been drawn to segregate all 
the feec:'ers by 1994-9S. This bas 
resulted in improved' power supply in 
the se;gregated feeders. 

Oi) Under-frequency relays have already 
been instilled in aJlthe feeders to avoid 
system failures. 

(iii) Priority feeders have been identified to 
ensure better supply to these areas. 

(iv) Most of the pumps are being rllD 
during off peak periOds. 

(v) Captive pow~r ,plants are also beil'lg 
set up in the coalfields areas. 

( Translation] 
SHR.I KASHIRAM RANA : Mr. Speaker, 

Sir, production of coal in tbe coal projects has 
been falling day by day due to power shortage. 
COal production bas come down by 
114 lath tonnes from e1987-88 to 1991. The 
hen. Minister has accepted that during 1991-
92 out of the total demand of S09.5 MVA of 
power, only 399.8 could be supplied and in 
1992-93, out of the total demand of 509.5 
only 281 MVA could be supplied. The hon. 
Minister has accepted that power generation 
has been going down day by day, at the some 
time the coal companb, have been assured 
that power supply will be raised as per tbeir 
demand. Under the circumstances. I would 
like to ask whether the Government bas made 
any arransemcnt to monitor proper imple-
mentation of the steps suggested for raising 
generation and supply of power. 
(EngU,h] 

SHRl AJIT PANJA: At the Government 
- level we have :1 Coordination Committee which 

meets regularly every week, or in between 
whenever the ne~:J arises, in which represen-
tatives of power, coal and railway sectors sit 
together so that the infr astructural co-ordina-
tion is maintained. In tbat meeting tbe rep-
resentatives of both the sides-the Coal India 
and the Ministry-exchange their difficulties. 
So far as power is concerned, if they have 
W difficulty, we try to resolve the problem 
~d monitor the things IIIlCOrdingly. 

17huu1at1on) 
SHlUKASHlRAM RANA: Due to shortage 
of power co~.1 projects have been affected ba-
dly, mines are being closed and labourers, aro 
. bcIing rendered jobless. Alongwilh this safety 
of Ilj.oolJIers has also been affected. Without 
.proper power supply the target of 308 million 
tonnes Coal proQuction will not be achieved. 
~ I'CpQrt reveals that with the present rate "'.POJINIl' sQPply only 270 xuillioD tOllllClS of 
COIil cOuld be (IrOdUcocl' during tho BiIhth 

Five Year Plan. In the light of this 1fJ1~ 
nee the World Bank bas ref~ to SlvC~. 
What are tli£ stePS that the (Jovenmxnt IS 
goiDi to take during the Eisbth Five Year 
Plan for supply of required quantiqr /)( 1)0~ 
to achieve the coal product.ion target UO 1tiG 
demand for power is going to rilach 1100 
MVA mark from 930 MVA. Wlw.t is .the 
Goverxumnt's plan to fulfil this req¢t~ 
of power. ' 

SImI AJIT PANJA: Sir, there should be 
no apprehension. We have enoush coal not 
only in tbe stock but also the supply positiQo 
has been streamlined. We are empbasisirig 
on production, produclivity, despatch and 
also Pr0fitablity. 1berefore, thert shculd be 
no apprehension. if coal is required, it will 
be supplied but, of course, we are facing 
~u!des. regarding power supply, ~ I(e 
lIIljustlng It. 

WRITIEN ANSWERS TO 
QUESTIONS 

[ Trmulationl 
Production of LPG 

·321. SHRI DAITATRAYA BANDARU: 
Will The Min:, 'r of PETROLEUM AND 
NATURAL GAS. be !,leased to state: 

(~) tile quantity of LPG produced during 
each of the last three years; 

(b) ~tber ~ Iv: tatal requirement of LPG 
in the . country I,; being met by indiaenous 
productIOn; 

(c) if net, whether the Government have 
formulated any new sch~me to increIIIIC 
the production within t h'! country; and ' 

(d) if so, the details thcrc:.cf? 
THE MINISTER OF STATE OF THE 

MINISTRY OF PETROLEUM AND 
NA'!1JRAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) The quantity 
of LPG produced from indigenous souroes 
during ~he last three years is Iliven below: 

Years Prodllction (Figs. in Thou-
sIi.nd 

Metric TOIIJIa) 

1990-91 2150 
1991-92 2439 
1992-93 (Prov) 2S70 

(b) No, Sir . 
(c) and (d) Additional quantity of LPG 

is proposed to be produced and obtaiJled 
from the nine new Grllssroot refineriC$, 'by 
expansion of capacity of five of the exist~ 
refineries and by setting up of ten new OM 
Fractionatma plants. 
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'IubeweD Project 

"·328. SHRI SANTOSH KUMAR 
GANGWAR : Will the Minil>ter of 
WATER RESOURCES be pleased to state: 
'(a) whether tbe Government of Uttar 

Pradesh bas submitted Third U. P. Public 
Tubewe11 Project for World Bank assistance; 
,(b) if so, the details thereof; 

(c) the response of World Bank thereto; 
and 

(d) the steps takan by tbe Union Govern-
ment for its early clearance ? 

THE MINISTER OF WATER RESOUR-
CES AND MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI V1DYACHARAN 
SHUKLA). (a) to (a) "The Government 
oC Uttar Pradesh had submitted the 
Third Uttar Pradesh Public Tubewells 
Project for World Bank assitance which 
envisages construction of 10:0 new 
tub"w.::Us of 150 Cubic Metre per hour capa-
city in 16 districts, 1500 existing tubewells to 
be connected witb delicated electric feeder 
lines and modernisation of existing 500 tube-
wells with de.iicated electric feeders at an 
estimated cost of Rs.195.30 crores. This 
project was posed to tll" W Jrld Bank for 
assistance. The world Bank has raised a num-
ber of issues, inter alia, relating to performa-
nce of tubewells installed with W"rId Ba lk 
assistance earlier, farmer's investment in 
shallow wells and transfer of owtlership of 
existing d;,ep tub~w.!lls to farmers groups. 
W.iter Users, A,sociations or Panchayats. 
v.!ry high sub;idies on rur.ll electricity and 
the danger of over exploitation of ground 
water. 

The World Bank is not satisfied with the 
_tepS taken by the Government of Utter 
Pradesh to resolve ·he issues. Tne Government 
of Uttar Pradesh has given point-wise clari-
fications on the issues raised by tbe w"rld 
'Bank on 5th November, 1992. 

TIlese W~ie considered and in view of 
W.>rld Bank's relCtions towards -chis project, 
the Government of Uttar Pradesh were advi-
sed to explore the p JSSibilities of getting the 
assistance from some other on-going World 
Bank assisted projects". 
[Translation) 

Compreheasi,e Liberallsed Compeusation 
Package 

·329. SHRI RAM TAHAL CHOUD-
HARY: Will the Mtnister of .COAL be 
pleased to state: . 
'. -(a) whether the Government have taken 
lillY docisiC!D ou the com?3eb~sive liberalised 
Com,cusaDon package for the oustees of 
c!ift'clrent coal projects; 

(b) iC so, the details tbc,reoC;· and 
(c) if not, the reasons for the delay? 

THE MINISTER OF STATE OF· THE 
MINISTRY OF COAL (SHRI AJIT 
PANJA: (a) No, Sir. 

(b) Does net arise. 
(c) Consultations with other miiUstries 

have not cor,cluded. 

Control of Blindness 

·330. SHRIMATI GIRIJA DEVI 1 
SHRI RAJENDRA KUMAR ~ : 
SHARMA J 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Government have revie-
wed the implementation of the National 
programme for Control of Blindness; 

(b) if so, the outcome thereof; 
fc) w!lether the objective of controlling 

blIndness would be achieved by the target 
date; 

(d) it not, the reasons therefor; and 
(e) the steps taken to expedite the imple-

mentation of this national programme? 
THE MINISTER Ol7 HEALTH AND 

FAMILY WC:LFARE (SHRI B SHANKA-
~ANAND): (:!~ and (b): Yes, sir. The 
Implcme:ltation of the programme is reviewed 
at regular inteli'vals to iater-alia evaluate tlte 
performance with regard to: -

-Upgradation of ophthalmic facilities at 
PRC, District and Regional Centre levels. 

-Number of Cataract surgeries performed. 
-Training anJ re-orientation of ophthalmic 

manpower. 

-Utilisation of funds. 
A ::lumber of weaknesses in the programm'3 

~ave ~n identified like sub-optimal utilisa-
tion of Infrastructure, equipment and training 
Cacilities. Necessary corrective steps have 
been initiated in this regard. 

(c)to (e): Atitspresentlevelofperform8nce 
it will be difficult to clear the backlog of 
cases. In order to give a thrust to the programme 
a number of measures h'love been introduced 
which include s:rengthening the Ophthalmic 
infrastructure in, the Medical colleges, 
Distisict Hospitals and rural areas aod 
the estab~ishment of District Societies and 
Mobile Units to provide an impetus to eyo 
camps. The financial out lays provided 
by the Central Government have been incre;-
ased subs! am ially and a project has boc!tI 
posed tor World 1Iank assis.ance to inteDSitf 
CIfOtts in '7 states in the country.' -
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{ar,lilhl' 
Tapti Gas Fields 

·331. DR. K. D. JESWANI l. 
SHRJ HARISINH CHA VDA f . 

Will the Minker of PETROLEUM AND 
NATU'R.AL GAS be pleased to state : 

(a) whether the development plans to 
produce gas from the Tapti Gas Fields have 
been finalised; 

(b) if so, the &tails therof; 
(c) if not, the reasons therefor; and 
(d) the natural gas of Tapti Gas Fields 

proposed to be allocated to power stations 
at piapavav ? 

THE MTNTSTER OF STATE IN THE 
MTN"STRY OF PETROLEUM AND 
NATURAL GAS (CAP SATISH KUMAR 
SHARMA): (a) to (C) Mid Tapti and 
Sou'b Tapti Fields have been offered for 
development and exploitation' by NC for 
which negotiations are in progress. 

(d) It has been decided that thl' gas from 
Mid and South Tapti F'elds has to be br~ught 
to Hazira to meet'he existing commitments 
ex-Hazira and along the HBJ pipeline. 
[ n'ansl arion]' 

Cancer Cure 
·332. SHRI ARJUN SINGH YADAV) 

SHl)] RAM LAKHAN SINGH ~,: 
YADAV . J 

Will the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state: 

(a) the number of cancer deaths reported 
in the country annually; 

,(b) the numbrr of deaths due to cancer 
during the curreat year upto June 30, 1993, 
state-wise; . 
,,' (c) the steps takell by the Union Govarn-
ment . to Fight cancer; 
: (d) whether tht' Government have formula-

ted any programme to provide free medical 
a,id to cancer patients;' : 

,: (e) , t~ number of cancer hospitals. in the 
country upto June 30, 1993, State-wise, 
and the funds allocated to th?m dW'ing 1993; 

,'.(~ wh~ther the Government ba've formu-
lated 'any sch 'mt' to set up a cancu h01pital 
in' 'ach district during the Eighth Five Year 
Plan; and 

(g) if so, the details thereof? 

THE MINISTER' OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN-
KAAANAND) : (a) and .(b) Detailed infor-
mation is not available. It is, h ')wever esti-
mnod, that eacb year more than 3 lakb deaths 
taO:'p.Li&e .dUe tei,cancer. . 

'.(c) - L>Utfltl 'the 8tIr ptan, ' iiii'&r' NafiOiiil 
Canotr Control Programme tbeempbasis is 
on prevention, early detection IU!d augmenta-
tlon of treatment facilities for which a 
number of new SChemlS have been initiated. 

(d) In Government hospitals, treatment 
is provided to cancer patients ei< her free or 
at a sllbsidised cost depending on the financial 
status of the patients. . 

(e) The number of cancer treatment 
centres State-wise is as follows:-

S. No. Name of 
State/U.T. 

1. Andhra pradesh 
2. Assam 
3. Bihar 
4. Cbandigarh 
5. Delhi 
6. Gujarat 
7. Haryana 
8. Himachal Pradesh 
9. Jammu &; Kashmir 

10. Kamataka • 
-11. Kerala' 
12. ~adhya Pradesh 
'13. Mabarasbtra 
14. Manipur 
15. MegbaJaya 
16. Orissa 
17. Pondichw"ry 
18. Punjab 
19. Rajasthan 
20. Tamil Nadu 
21. Tripura 
22. Uttar Pradesh 
23. West Bensal 

No. of 
C·ncer 

Treatment 
Centres 

12 
2 
3 

" 5 

1 
3 
8 
4 
6, 

14 
.1 
1-
3 
1 
4 
3 

16 
1 

10 ' 
7 

111 

. During the year 1992-93, financial assis-
tance provided to the Regional Cancer 
Centres by this Ministry is as follows :...;. 

Name of the, Imtitution ·OtS.,in 
lakbs} , 

l. 

2. 

3. 
,4 •. 

Kidwai ~<:mor;a[ Institute' 50.00" 
of Oncology, Bangalore 
Gujarat Cancer Research 
Institute, Ahmedabad 
Cancer Hospital and 
ReSearch Institute; Gwalior 

, Cancer' Institute, Ma~. 

50.00 

'O"OO~ 

$O;® 
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S. 

6. 

7. 

8. 

(2) (3) 

R,egional Cancer Centre, SO. 00 
Trivanc1rum 
Regional Centre for Cancer 50.00 
Research and Treatment 
Society, Cuttack 
Chittaranjan National 299 .00 
Cancer Institute, Calcutta 
Institute Rotary Cancer 
Hospital, New Delhi 

(0 No, Sir. 

465.00 

(&) Does not arise. 
[Engl..,] 

Health Programmes 
*333. DR. KRUPASINDHU BHOI : Will 

the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

<a> whether 8eYOr[ 1 health progrdfila 1M 
being imp)ement~.!1 in the country under 
DANIDA Phase-H; . 

(b) if so, the details t~eof; 

(c) the States where those project. 111"0 
being implemenu.d; and 

(d) the assistance rcceived for t .. 
programmes, so far? 

THE MINISTER OF HEALTH AND· 
FAMILY WELFARE (SHlU B. SHAN-
KARANAND) : (a) and (c) Yes, sir. 

(b) III"d (d) The following projects are 
l1ding implemented in the country um1et 
DANIDA Phase-n 

8), Name of the Project 
No. 

Name of the States where 
the Project is imple-

mented 

Amount reoeivt!d 
from DANiDA 

(As on 17·8·1993) 

1. DANIDA Health Care Project, Madhya Pradesh 
Madhya Pradesb, Phase n. 

2. DANIDA Health Care Project, Tamil Tamil Nadu 
Nadu, Phase n. 

3. N~tional Ptogramm~ for Eradication Tamil Nadu. 
of Leprosy, DA.."«DA Assistance, Orissa, . 
Phase n. Madhya Pradesh 

4, National Prog;'amme tor Control or 
Blintln,ss, DANIDA Assistance, 
~n. 

Utta r Pradesh. 
Maharashtra. 
Bihar 
Karnata1ca, 
TamilNadu 

Rs.I0·34 Crores 

Rs. 14 ·76 Ctores 

Rs. 2'3 <:Fores 

Rs. 1 '68 <:ForCIIJ 

r-bTc -DANDIA--(Dani3h International Development A8ency). 
( Tnlnslalion] priority to all the key areas of developmcmt 

within too resources ~~~j}able for illCreatiD, 
Underground Prejects coal prcducti(m flom undet'lIi'OuJ'd mines. 

-334. SHRI CHHEDI PASWAN: Will opencast mines including coking coal pro.ie!::ts. 
M· AT be 1 __ .I During the )'ears 1990.91 to 1~2·93. flfty 

the inistcr of CO ~ p eB'SOU to (SO) underground proj,cts with a fOll! tartlf-
state: ted cap?city of 13.48 II1l1tion tonucs per 

(a) whethcr the G(Wc,'U!Doot arc contem· 
ph,iil~ to giV1 priority to undergroUDC1 
projects bmd:JS cokini coal projt'lCtsj 

(It) if so, tbe details thereofj and 
(.t\ the work und~rtaken by the Govern· 

men~ in regard to undfrground mine projects 
~ the Cl'iln!ity of undergrolll\4 coal 
prod1m1 during the last tbrce years ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COAL (SHRI AlIT 
PANJAt): (a) to (c) TIle choice of m~thod 
of mining is primarily decidtlcl on die basis of 
various tcchno-ecooomic IL11d JOOllliniDg 
pera!ti~6tt 1'Ii6/ dovet11tMlit are ac:l:orditti 

annum havc btlen sanctioned in C~ IDItia 
Limited and Singareni Conieries C'ompaAy 
Limited. 

During tho Jast three ycars the Ul1dcrlFOIIDd 
cOal production from Coal India Llmitocll 
S"mgareni CGIIieries Compl1.ay i..imittcl hal 
been as fol1ows:-

1~1 
1991·92 
1992-93 

(in million tonnca) 

CIL 
55.84 
56.6' 
$6,11 

(PtO\ililbAaf) 

SCCL 
11.12 
12.30 
U.Sl 
(Pt~ 
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AarkbaDII line Groad Water DeYeIo .... 
• 3)$. SHRl. BHUBANBSHWAR. PRA..} 

SADMmiTA, : 
SHRI ~U SOREN 

Win the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether a tripartite meeting on the 
Jhar~d issue was held on April 28, 1993; 

(b) if so, the do~1s therwf; 
(c) tho decisions taken at the said meeting, 

and 
(d) the steps takenfbeing taken to imple-

ment these decisions? 
THE MINISTER OF HOME AFFAIRS 

(SHRI S. B. CHAYAN) : (a) Yes, Sir. 
(b) to (d) The meeting was held by the 

Minister of State in the Ministry of Home 
Affairs. The Chief Ministers of Bihar and 
various leaders of the Jharkband movement 
attended the meeting which was concerned 
as a part of the on-going proc,ss to find and 
agreed solution to the Jharkband issue. It 
was a meeting for developing a consensus 
on the proposed Jharkhand Autonomous 
Council. 

Bearing in mind the points that emerged 
during tho discussions, the Government of 
India has sent detailed suggestions to the 
Government of Bihar for amending the 
Jharkhand Axea Developoment Council Bill, 
1991. 
[Engli.rhl 

Sale or HumaD Organs 
.331;' PROF. UMMAREDDY VENKA-

TBSWARLU: Will the Minister 
of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the World Health Organisa-
tion has directed member countries to take ap-
PrOPria te measures to prevent pur::h:lSe and 
sale of human organs for transplantation; 

(b) if so, the datai!s thereof; 
(\,.) whether the Government have taken 

steps to motivate people to voluntarily donate 
organs or b,queath them to the Government 
for distribution after their death; and 

(d) the measures initiated to educate the 
public on organ don"tion ? 

THE MINISTER OF HFALTH A:ND 
FAMILY WELFARE (SHRI B. SHANKA-
~) : (a) and (b) No, Sir. However, 
the Porty.fourtb World Healtb Assembly 

• a40pted . a resolution endorsing and recom-
Jllllrii!ing some guiding principles to member 
countries for framing policies in this behalf. 

(cl and (d) Apart from promotiag eye do-
aatioos, . suitable enabling provisions have 
beIIn made in the Transplantation of Human 
Or~ Bill. 1993, which has been passed by 
. tile .... Sabba and is due to be taken up 
,. 0CIIIsiIIarad0D .... pIIIIIlp by the LOk 
labial. • 
3-113 LSS/ND/N. 

·331. SHJU RAMA ICItJSHNA" JtOK.\.. 
THALA : Will he Minister fof WA'l'Bk 
RF30UItCBS be plelaclcl_to ..... : 

<a) whether the G~"'" cIddId 
to take up ground water develOpment wudl 
with 100 per c:cnt Central aSlistaDco iD ... 
eastern States; 

(b) if so, the details thereol; 

(c) whether the said scheme ililropelllll 
to be mended to some otb« au..; .. 

(d) lfso,tbedetaiJs SbcnaC; .r 
(e) if not, the fCIUOIIS thcref'or1 . 

THE MINlSTER OF WA'l"BR JtB. 
SOURCES ANt> MlNJSTR.Y~· PARllAMENTARY AFFAIRS 
VIDYACHARAN SHUICLA) : (a) 8IlCl . 
Central Ground Water Board Ji&s 10_-
latcd a Scheme for the inwstiptiCID ap. 
development of Ground Water llese1JrCt.l ill 
West Bengal, Orissa. Bihar aDel eaatqil 
Parts ofU,tarPradesb. The estimated COlt 
of the Scheme is R.I. 67.75 ecoleS Out 01 
which Rs. 36 crores is PrOposed to be 
Central share and Hs. 31. 7$ crotes State 
share. 

(c) to (e) ne proposed sclIeme ~ 
only the four stattS as JDIIDticmad iD ., hIpIj 
to part (a) and (b,. 

[Thm.rlation] 

i Oil Projeds or G1tjIat 

·338. SHRI N. 1. RATHVA : WiU die 
Minister of PETROLEUM AND NATUllAL 
GAS be pleased to state: 

<a) whether some oil pro.iectslscllemet 01 
Gujarat are pendina for the 8IlIIJOVal wida 
Union GOverDlDlmt; 

(b) if so, the details thereof ad .. 
when these are pending; and 

(c) the time by which these PI'8IIW 
schemes are likely to be ~, - " 

THE MlNISTER OF STATE INTHIS 
MINISTRY OF PETROLEUM ANJ>NATUo 
RAL GAS (CAPT. SATISH KUMAa 
SHARMA) : (a) to (c) The folJowiDa .... 
to be located in GJijarat are at ~ 
stu[eS of processing iD the MiaiItrr: 

(i) setting up of a IIIIIIbtiIit ..... 
at Sikka by Bbarat PetroJeum ,..____ 
tatioD Limited: - ..... 

(ii) expansion of crude ~ ... :lY':: 3.0 MMTPA~= 
the ~r:1:I" . " 
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::';":ri,,\'!'t:.. .: ,:. . 
-339. ,SHRJ SAllAT CHANDRA PATI'A-

NAYAK: Will the Minister of HEALTH 
ANI):,FAMILY WELFARB -be pleased to .....,:, ... ', . 

~.,.. ' .. ' 
(&> tbe r~tions made by the 

NatioDal Development Council (lI."OC) 
Omnnitte 011 1JOI'Ulation; and 

',,{I:t) the lICtion taken by tbe G~t for 
their implementation? 

THE MINISTER. OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN-
~ : <a> and (b) The C0m-
mittee has' made wide ranging recom-
~ioas . such as strengthening of infras-
~ ltit improving quality .of services! 

•• or m&npower, st~ of multi 
. .. dination, community involve-
_!If.:fjqiIiJn' ~'ised planDiog etc. The question 

,~I'III.~~' Oil t~ recommendation of , ::~tteo on population will arasc, ." .,iJIt -aeport has been considered 
b1'~:' 
": COMP1tEssED NATURAL GAS 
'.,.,. smu ATAL BIHARI VAlPAYEB : 

Will tbe Minister of PErROLEUM AND 
~A:T!JllAL GAS. be pleased to state: 
. :,<.) . ,whether any research project has been 
iiiitiated for running different types of vehicles 
with compressed natural gas; 

(b) if so, the details thereof; 
(c) w'hetbe'r 'any plant has been set up for 

m:ln\l(~uring c.onversion kits; and 
r 

:/(-d) iho.:the-Comparative cost of running a 
car truck and a bti~' on petrol, diesel; CNG 
and LPG, per km. ? 

.',g"MlNISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
lfA,TURAL GAS (CAPT. SATISH KUMAR 
mARNA): <a) and (b) An experimental 
programme to use compressed natural .as (CNG) in lieu of petrol and diesel in 
BIdoirto'";ilec bas been taken up. The first 
phase or tile .JkOgI'amm~ involving conversion 
of 220 petrol p:>wered vehicles to run on 
eNG ii'beiQ~ implemented by the mp Com-
ts.ll Limited in Assam and Tcipura. and by ae. Gas Authority of India limited in Delhi, 
~ and Baroda. In addition, the Madras 
~ Umited !'I'd the Delhi '!cansport 
Cor ___ ,tespectlvely ~e ~tmg 8 and 
6 CNG converted buses With a View to gt'Ile-
ddaI'~ data. 
.. _'" ->'..; Lj.; •. :':.#:....~'.~. ' 

(e) Mf", Transencrgy Limited aro manuf'ac. 
turil:ts c.MG. CO','V~lon kits in tt.e country . 

. - _) . . ~rU.l ,~ .. , l:eIBparative cost of l'UDDq 
__ . t;;t;t fit .:hiclot OR CNG, potJ:o 
..s' ~:be;"bd 0Ilt OIl1y after the 

tec'llno«oDOtliic:' and fitiaDCiaJ cIata become_ 
available 00 the .complctioo 01 tbc,aperw.a-
tal' phase.' Besides, since LPG ,is not Wna 

. permitted to be used as an .utometiWl ruef, 
no cost data on the use of LPG as automotive 
fuel is availBble. ' , 

[Tralulatiolr] 

Alleged Use of Sub-stamJard Material In 
Barlled Wire Fendng 

3494. SHRI VILAS MUITEM\V AR : Will 
the Minister of HOME AFFAIRS be 
pleased to refer to the reply given to Unstarred 
Question No. 7626 on April 23, 1992 and 
state: 

<a) whether the inwstigation by the Central 
Vigilance Commission regarding the aUepd 
use of sub-standard material in barbed wire 
fencing work on the Indo-Pak border bas 
since been completed; 

(b) if so, the outcome thereof; 

(c) the number of persons found guilty 
and the lICtion taken against them; and 

(d) if not, tIle reasons for delay in this 
regard? 

THE MJlI.'1STER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI RAJESH PILOT) : <a) to (d) The 
matter has been investigated by tbe CPWD 
in consultation with the Central Vigilance 
Commission. In persuance, cost 8Iljustment& 
have been made for the deficiencies noticed 
at few places in some of the material used for 
the fencing work done under phase-I. By 
doing so, GoverlUlleDt have not suffered any 
financial loss and no unauthorised benefit 
has accrued to the contrllCtors. As per the 
advice of the Centra) Vigilance Commission, 
further appropriate lICtion was taken apinst 
the concerned officials . 

rEnelllh] 

Welfare of Miaorltles 

3495 .. SHRI B. DEVARAlAN. }. 
SHRI MANIKRAO HODLYA GAVJT . 
Will the Minister I)f WELFARE be plciilsed 
to state: 

<a) the DIIDIeS of Commissiops/Bodies/Com-
mittees presently engaged to protect and 
safeguard the interests or the minorities an~ 
weaker sections of the society; . 

(b) the expenditure incurrocl by. the 
Government on each of these bodies duriQI 
the last two yean; and 

(c) the number of reports submitted by 
them and tho IQion taken by tbe Gowni-
ment thereon ? 



;0' !f':rli'lti AINW,,"s SRAVANA ;i;. J~1_5 ~fA:U) Jft~ ~f~ 
'I'H$ MJNJSTEll OF WELP~ (SHBl SITARAM KESRl) : (a) to (c) 

STATEMENT 

1. ;Natioaal Commisaion for Scheduled 170'00 .. ea.te6 and Sc:he4uIcd Tribes (set l p . (incuned . by 
undertbcamandcdarticJ.e 338.ClnUle the: ersl\\];jic 
12th of March, 1992 III a .tatutory National 
body),. . Commission 

forSC/ST-a 
non-statutory 
body). 

2. CommissioDet for Linguistic Minori- 23 ·00 
ties. Alta:babad. 

3. Minorities CommilSion (Reconsti-
tuted as the National Commission 
for Minorities under the National 
Commission for Minorities Act, 1992 
on 17th May,I993). . 

4. Celltral Watf Council . 

S. Dur&ah Committee, .Ajmer 
6. Advisory Committee to Nazim 
7. Maulana ADd Education Foundation 

DeaOls ID FamUy PlllllJling OperatiolJi 

3497. DR. VASANT NlWRUITI PAWAR: 
Will the Minis!" of HEAL1R AND 
FAMILY WELFARE be pleased to state: 

(a) tbe number of ca&e5 of deaths in Family 
planning opezations tepottcd duriDg 1992; 

(b) the rcaaona thciro{or; IDd 

Cc) die 'Steps ta.bD to mAt this trclld? 

JRE MINISTER OF HEAL1R AND 
FAMILY WELFARE (SHRI B. SHANKA-
RANAN}}) : (a) to (c) 156 deaths haw hoeD 
reportod due to family pJannina operations 
.dwiI!&~l!l?2 ~ lIXIOunt of various I'OIIIOIII. 

St.ID& haw beaD tatm to improve the _-
"Vica .da'oaIb better traiDiDa IDCl proviliosl 
of JlII)JpIr '~\s. 

60·95 

1-83:00 

27·00 
.. 

So Car 30 AnIlual .Reports 
have been IUbmittod -to 
the GoVCIJIDIem.· by, ~ 
Commissioner fot l.il\lliir 
Minorities, out of whic:h 29 
Annual Reports have . at; 
ready been pJ.aced 00, tit 
tables i>( Lok Sabb&.llNf 
Rajya Sabha. Copiel « 
these repOrts 'have,._ 
been seDt to StatajtJTalciir 
ncces&ary action.'. '.. ': : 

• •• & .>-_.., 
G3 '37 The Minorities Commission 

bas so far submittecl 1.3,Aa-
nual Reports out of '\\Ilia-' 
the first 10. aIoDi with 
tbe Action Taken Memo-
randa on the recommenda-

. tions COJIC:aIniDg die Ctotra1 
Govt •. have been plKe4 • 
both Houses of Patliamcac. 
Not required to submit ~ 
Report. . 

Do. 
Do. 

, D.o. 
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011 8PIIl Clanltcal Dispe....... Used to 
, c-IIat 

3499. SHltIAT.AL.IIIHARI VAJPAYBB: 
Will the Minister of PETROLEUM AND 
NATUKAL GAS .be pleased to state: 

, no tile P*ticUlars cifthe c:bemical dispersants 
&cl 'bY tJ:ic CdIist Gualds to combat 
'flaO 1"ei:IeDt on ~1I.' 'in Bombay Hish and Bay or BaDpI 'SOOIetitDo back; and 

(b) whet.iler most of the chemical dispersant 
1IIIId are highly toxic caus~ long term prob-
lema of toxicity to plants, animals and humans? 

'IHE MINISTER OF STATE OF THE 
~TRY OF PETROLEUM AND 
l!fATURAL GAS (CAPI'. SATISH KUMAR 
SliA:RMAj : (a) and (b)Tm chemical disper-_s used by die coast Guard Organisation to 
~ oU spills are non-toxic and meet 
itittImatiOllal standards. The dispersants used 
by the COast Guard have been analysed by 
tr., National Institute of Oceanography 
IiIaiI cIeIftd for usage at sea. The dispersant 
used is known as 'ATLAS 080'. 

Aids CoDtroI 

3SClO. PROF. PREM DHUMAL : Will the 
Minist« of HEALTH. AND FAMILY 
WELFARE be pleased to state : 

'(Ii) wl:ieth~ the Government propose to 
legislate a law and to make it compulsory to act each 8!lJ every citizen blood examined 
for AIDS virm; 

(b) if 10. the details therefor; 

(c) the number of beds ~reserved in the 
Gowmme:nt hospitals for the AIDS patients; 

(4) .. whether the medicines and equipment. 
:~ ~o not easily available in the 
CioImtt)'; 

. (e) tbe steps takeD b)' the Govenunmt in 
tJdII.repcl '1 

1BE MINISTER OF HBAL1H AND 
tMNILy 'WELFARE (!?HRI B. SHAN-
tlMAMAND: (a> No, Su. 

(\') DOeI Dot 'arise. 

~~ovided to AIDS patients 

(ct) 8IId (e) £quipmcll1ts for testing mv 
ia au the testing centres are available in the 
COIIIIIrJ. So far no dr1!J to either prCMIDt 
... care AIDS has beaD cIfsc:<mn;c1. Medicines 
to treIt opportuaistic tiImiIDta ..,. oat of 
AIDI" ~ IUJIIiIabIe. 

f:aceIIatiall of LPG Ageacles ·In G .... t 

3501. SHRI MAHESH KANODIA: Will 
the Ministu of PETROLEUM AND NATU-
RAL GAS be pleaSed to state: 

(a) whether a number of LPG agmcies 
and petrol pump distributorships have bcIIIl 
cancelled in Gujarat during 1992-93; and 

(b) if 10, the details thereof IIIld the 
reasons for such CllllC8l1ations 1 . 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (CAPTAIN SATISH 
KUMAR SHARMA) : (a) and (b) Yes 
Sir. The dealerships of one LPG agency and 
three Retail Outlets have been terminated in 
GIij~at during 1992-93 due to serious mal. 
practices. 

[English] 

Assistance For COBStruction of Walls 

3502. SHRI UDDHAB BARMAN; Will 
the MiniStlr of WA1ER RESOURCES be 
pleased· to state ; 

. (a) whether Unren Government have rec-
eIVed any request for financial assistance from 
the Government of Assam for construcliOD 
of walls at Guwahati along the river Brahma-
putra to prevent erosion; 

(b) if so, the details thereof; and 

(c) the action taken by the Government 
thereon? 

THE MINISTER OF STATE IN "J1D: 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF 'WATER RESOURCES 
(SHRI P. K. 1HUNGON) ; (a) No, Sir. 

(b) and (c) Do not 'arise. 

[7ranslatio1lJ 

Irrigation Projects of Madhya 
Pradesh 

3503. SHRISA1Y~ARAYANJA1lYA; 
Will the Minister of WA1ER RESOURCES 
be pleased to state ; 

<a> the details of major and medium on 
going projects in Madhya Pradesh alonpith 
their projected cost; 

(b) the present status and the &DIOlIDt 
spent thereon 10 far; and 

(c) the tiine by which these. ~cta are 
likely to be completed and their ~-tion capecity'l ... _ 



DD.MiMlSTBll ,eF, f.~~ MINISTRY Of 1JItBAN ""_"-......r __ , 
AND "MlNlSTBR OF ," STATE IN, 'I'H!! 
MINIS'BY OF _, " WAl'BR IlESOUtiZES 
<SHRI P. K. THUNGON)': Ca) 10 (c) 

Dttalls or '0. ee .. 1m_" 
Pojects or M. P. 

"MAJOR. MBDIUM 

1. NIlDlber 23 32 
2. Latest estimated '1179.91 8j7.82 

cost (Ra. crorcs) 
3: ~1}ditur"C till 2219.66 423.'i8 3/92 (Rs. crores) 
4. OJllay. for VIII 1257.78 181.04 

Pbll (Rs. .;:rores) 
5. Anticipated Ex- 310.41 54.14 

penditure during 
92-93 (Rs. crores) 

6. Outlay of 93-94 as 274.14 45.34 
1eC000000nded by 
Working Group of 
Planning Con:mis-
sion. 

7. Ultimate Irrigation 2424.10 232.8 
Potential (Thousand 
hectares) 

8. Potential created 471.5 56T 
till 3/92 ( Thousand 
hectares) 

9.Target po'ential 368.50 120.8 
for VIII plan (Thou-
sand hectares) 

10. Anticipated achie- .71.4 15.2 
',~ 'i vement potential 
"'~,:~. 1992·93 (Thousand 

hectares) 
11" Number of pro- 6 5 

jects Scheduled for 
completion in VIII 
plan. 

-_ .. _----------
Eye TreatJaeat 

3504 : DR. LAXMINARA,YAN PANDEY: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 
(a> whether eye testing and treatment related 

modern equipments ~ not, in suflc:ient 
numbers in the Dr. RJ,iendra Prasad InstJtute 
of Opthalmic Sciences, DeDii; 

(b) if so, the details thereof; and 
(c) the remedial steps talCen by the GOYeI'll' 

ment in this regard? ~ 

.. TIlE DEPUTY MINiSTER IN 1HE 
MINISTRY OF HEAL'FR AND FAMILY 
WELFARE (SHRI PABAN SINGH GHA-
'TOWAR) : (a) No, Sir. " 

(b) &ad (c) Do DOt III'iIt. 

)8 

..,/Ml) 
FaiR' ........ AW .... 

3505. SIlRI YELLAIAH NANDI : Will 
teo.Minister of HEALTH AND FAMB.. Y 
WELFARE be pleased to state: 

(a) "the names of mediciDes .protnotcd lor 
·i.Cbie~ population control ia the couavy; 

(I)) whether the family planning drOSS (or 
use of males have been proved dective; 

(c) if so, the details thereof; and 

(d) the time by which the GCMrIlIbCnt are 
likely to commercially introduce such drugs 
in the country ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN. 
KARANAND) : (a) Contraceptives in use 
include oral pills, IUD's and condoms. 

(b) No, Sir. 

(c) Does not arise. 
(d) Research is on going. 

[Trans/ation] 

Supply Of LPG In Gujarat 

3506. SHRI DILEEPBHAI SANGHANI : 
Will the Mbister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the number of agencies detected by the 
Govemmllnr involved in black marketing and 
irregular suppiy of LPG in Gujarat during 
the current year; and 

(b) the action taken/proposed to be taken b}' 
the Government in this reprd ? 

THE MINISTER OF STATE IN 1HE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (CAPTAIN SATISH 
KUMAR SHARMA) : (a) and (b) While 
no distributor was found involved in black 
marketing of LPG. one case of delayed 
supply of refill to the customers was detected 
from Gujarat during the current year. The 
distributor was suitably cautioned. 

Womea Police p .... 

3507. SHRI SURENDRA PAL PATHAK: 
Will the MINISTER OF HOME AFFAIRS 
be pleased to state : 

<a) whether attention of the Government 
bas been drawn to Ihe news-item 'Mahila 
Police Karmiyon Ki Sthiti Dayniay' 
appearing in 'Navbharat Times' for July 8, 
1!J93; and 

(b) if so, the stcps raken by tlic Govern-
_t to remow the problems of 'MJIDen 
poIioe perIOIJDels in Delhi ? 
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THE MINISTER OF STATE ·m THE 
MINISTRY OF HOMB AFFAIRS (SHRI 
P. M. SAYEED) : (a). Yes, Sir. 

(b) The Delhi Police bas reported that 
thca'e is no discrimination of police women 
in the matter of postingi. About 63 % 
of the police women are posted in the district 
police. Crime Branch, Crime Against Women 
CeIJ and the Traffic Unit.· The number of 
police women is approximately 13,000 out 
of a total strength of around 52.000. The 
nature of the duties of the police depart-
ment requires prolonged hours of presence. 
In thecase of police women they are deployed 
only on such emergent duties as cannOt be 

. avoided. They are also being given the 
weekly oft's. As regards accommodation, 
out of 702 police womm. who have requested 
for the allotment, 258 have already been 
allotted Government accommodation though 
the overall availability of the Goveniment 
accommodation is sufficient to meet the 
requiTements of only 17 % of the total police 
force. 
[En,rlish] 

Family Welfare Ceattes 
3508. SHRI SYED SHAHABUDDIN : 

Will the Minibter of HEALTHj AND 
FAMILY WELFARE be pleased to:State : 

: . '(a). tire ......... of "utb*b ID4 '-nat 
family"'MIIf&N ~ IU.~ ID4 ,PCIIt 

. partum Cc::iltrel at disCric:t _ IIdHIivisioa8l 
Iowl. separately.as on March 31. U93, SCIteI 
Union Territory-wise;. .. .' 

(b)~ .. atafIing DOI'I1l' for ,each unit 
separately; . . 

(c) the jurisdiction norm in tenna of 
,population of each; 

(d) the percentage of staff actually in 
position as on April I, 1993 in the country. 
State/Union Territory-wise; and 

(e) the physical achievements of the 
family _lfare programmes during each 
of the last 1hree years, State/Union Terri-
tory-wise? 

THE MINISTER OF HEAL TIl AND 
FAMILY WELFARE (SHRl B. 
SHANKARANAND) : <a) A Statement I 
is attached. 

(b) and (c) A Statement-II is attached. 

(d) Information is given in Statement-llI 
attached. 

(e) Statement· IV is attached. 

STATEMENT I 
Statemeat in reply to Lok Sabba UDStarred QtBticJa No. 3508 

SI. Name of the State Urban No. of No. of District Sub-distt. 
No. F.W. Centres RFWCs Sub-centres Lc\IeI PPCs Level PPcs 

2 3 4 5 6 7 

I. Andhra Pradesl- 116 420 7894 28 S5 
2. Arunachal Pradesh 6 0 178 0 0 
3 Assam 29 146 5110 11 30 
4. Bih4r 26 587 14799 37 54 

5. Goa 0 13 173 4 0 
6. Gujarat 104 251 7284 33 55 
7.,Haryana 6 89 2299 13 20 

8. Himachal Pradesh 89' 71 \85l 11 "22 
9. Jammu & Kashmir 12 82 1780 11 6 

;""--

10. Kamataka 65 269 7793 39 64 
11. Kerala 0 . t63' 5~ n 60 
12. Madhya Pradesh 62· 460 J1910 4-7 75 
13. Maharashtra 14 47.8 9377 .52 70 
14. Manipur S 31 420 3 1 
15. Mcsbalaya 1 ' 23 \~ 3 1 
16. Mizoram .1 '14 • 1 4 

, 
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'STATEMENT I-Co1ltil. 
._-----

1 ..._,._--- --- ._-
3 2 4 S· 6 7 

] 7. Nagaland 0 7 201 

] 8'; Orissa . 10 314 5426 19 60 
19. Punjab. 23 129 2964 19 35 

20. Rajasthan 19 232 8096 35 100 

21. Sikkim . 15 142 2 

22. Tamil Nadu . 244 383 8681 32 87 

23. Tripura. 11 35 534 3 

24. Uttar Pradesh 109 907 20153 72 147 

25. West Bengal . 115 335 8126 27 SS 
26. A. & N. Islands 0 0 96 0 

27. Cumdiprh 3 12 2 0 

28, D. & N. Haveli 0 2 34 0 0 

29. Daman & Diu 0 2 19 0 0 

30. Delhi 69 8 42 9 5 

31. Lakshadweep 0 0 14 0 0 

32. Pondicherry . 12 76 3 0 

33. Central Sector 208¢ 0 12 0 

TOTAL 1529 5435 131118 550 1012 

.Under Ministry of Railways, Labour, etc. 

STATEMEl\T 11 

StatemeDt meJrtioaed in reply to parts (b) & (c) of tbe Lok Sabba liostarred Questioo 
!"io. 3508 for 19-8-1993 

------__:_.:__--_. ----_._---- --_--- .... _----
Sl. CeDtre Staffing Norm Population Norm 
No. 

2 3 4 ---------_._---_ .... _.---_ .. -. .------ -.. --------
J. Rural Family Wei· Asstt. Surgeon 

fare Centre Block Ext. Education 
Lady Health Visito~ 
Family Planning Health Asstt. 
Computorl 

Auxiliary Nurse Midwile 
Accountant 
Driver 
Voluntary Worker 

RFWCs were established 
at all the Block level PHCs 
sanctioned upto 1-4-1980. 

4 Since after J -4-80. Family 
Planning services are being 
provided through integrat. 
ed facilities at PHCs, no 
furtiJcr RFWCs were 
sanctioned. 



·, .~ ........ , . A.UOtIST a 1-
STlU'BMEItr JltQ.,. 

1 2 

2. Sub-c:entrc 

1. Post Partum 
Centre 

3 

Female Health Worker 1 
(ANM) 
Male Health Worker 1 

(MPW) 'KIXlX3X4 
Auist. Prof./Reader (08. &: 1 0 0 0 
GYM) 
Lecturer in H'llth Blucation 1 0 0 0 

Lecturer in Statistics and 0 0 0 
Dcmography/SPM 
Lecturer in Paediatrics 1 0 0 0 
Anaesthetist (Asstt. Suraeon 1 1 0 0 
Or. n 

o 0 

4 

5000 poPulationlalJl~ 
areas and 3000 in billY. 
tribal ind backward area. 

District level PP Ccalres 
are ClIPCCted to cover at· 
least a population of 
50000. No . DOrm lias been 
fixed for PP Q:ntra at 
Sub-divi$io.nal level. 

Projectionist-cum-Mcchanic 
Medical Officors (l Male, 
1 Female) 

1 1 
2 2 2 2** 

4. Urbaa Family 
Welfare Centre' 

NeTB : 

Sr. Medical Officer 
Public Health Nurse/LHV 
Allltiliary Nurs~s Midwife 
F.W. Worker (male) 
Store Keoper-cum-Clerk 
Steno Typist 
LDC 
Driver 
Attendant 
O.T. Nurse 
O. T. Attendant 
Cyto-Technician 
Lab. Technician 

Auxiliary Nurse Midwife 
F.P. Field Worker (Male) 
F. P. E't[(mion Educator/ 
L.H.V. 
F.P. Fie:\] Worker (Male) 
Auxi'iary !'of'lrse Midwife 
Medical Officer (Pref. 
Female) 
Lady Health Visitor 
Auxiliary Nurse Midwife 
F. P. pielj Worker (Male) 
Store Keeper-cum-clerk 

XI A-Type TeacJHnS P. P. Centres at Distt.leYtL 

o 
1 1 
2 2 

o 0 

2 
I 
1 
o 0 
o 0 

1 1 1 
1 1 0 0 
000 
000 

o 0 0 
000 

1 
2 

Xl A-Type NeD. T.e(\Ching P. P. Centres at Distt.levcl. 
Xl B &: C T)"JIe P. P. (}s..ntres at DiItt.level. 
X4 P. P. Cmtres at SulJ..DitU.1oWl.. 
.. 1 Paediatrician &: 1 GyDaecoloaIst. 

1000 t~ 25011) 

25000 to 5'»00 

Abov.; 5J):lJ 
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STATEMBNT-III 
StateDllllt IDOAtIoaed 14 ..., to part (.I) or the Lok Sabha UlIStlltred Questioa No. 3508 

Staff Position at 

SI. 
No. 

Name of the State 

1. Alldhca Pradesh • 
2. Arunaclaal Pradesh 
3. Assam 
4. Bihar . 
5. Goa. 
6. Gujarat 
7. Haryana. 
8. Himachal Pradesh 
9. Jammu &; Kashmir 

10. Karnataka . 
11. Kerala 
J2. Ma(ihya Pradesh . 
13. Maharashtra· 
14. Manipur 
15. Meghalaya . 
16. Mizoram 
17. Nagaland 
18. Orissa 
19. Punjab 
20. Rajasthan 
21. Sikkim 
22. Tamil Nadu. 
23. Tripura 
24. Uttar Pradesh 
25. West Bengal 
26. A &. N Islands 
21. Chamligarh 
28. D &. N Haveli 
29. Daman & Diu 
30. Delhi. 
31. Lakshadweep 
32. Pondieherry 
33. Central Sector 

Total. 

• As on 31-)·1983 
•• As on 3J-3-1980 
@ As .:m 30-6·1980 
F As on 31·3-1990 

Urban 
F.W. 
Centres 

($) 

80.33 

15.55 
98.35 
62.50 
76.51 
89.73 
72.41 
57.27 
92.50 
85.91 
94.95 
72.13 
85.71 
111.82 
88.89 

99.43 
70.28 
88.12 

'),_).70 
69.70 
77.92 
91. 72 
51.54 

100.00 

8S.71 

RFWCs& 
Sub-
Centres 

75.29* 
15.62 
91.16·· 
64.14@ 
96.5SF 
·83.«·· 
·83.31· 
82.61 

76.82@ 
91.5:) 
98.49 
89.35· 
97.05 
87.40 
9(l.l2 

85.71 
86.54·· 
91.33F 

95.61 
82.25 
3). J.fl~ 
74.31P 

99.05 
93.02 

100.00 
73.91 

91.30 
22.22 
65.57 

SStaft' position at UFWCs including those atte.cbed to PPCs. 
: Out of tM 1012 Ontr,::s. only 519 have reported the staff. 

4-113 lSSfND/9ol 

District 
Level 
PPCs 

94.79 

86.55 
88.74 
48.88 
80.23 
87.18 
51.54 
70.75 
68.48 
87.12 
76.73 
8-l.20 
64.28 
RI9 
83.33 

72.2-l 
64.59 
11.51 

H.6S 
80.00 
66.59 
81.13 
~2.22 

'51.58 

78.7-f 

34.48 
38.8:! 

Sub-distt. 
Level 
PPCs 

(~) 

82.35 

66.00 
85.00 

72.67 
73.12 
38.89 
80.00 
16_90 
86.36 
71.43 
18.06 

80.00 
60.00 
10.00 
90.61 
75.00 
71.33 
70.00 
87.53 
20.00 
68.71 
79.62 

95.00 
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.JT.A-rBMENr IV 

S1atemeat meiatloDe4ln reply to part (0) oldie Uk SaIIIIIl UDStarrell Qaestloa No. 3508 for 19-8-83 

Sterilisation -----
S1. State/U. T./Agency 1990-91 1991-92 1992.,93 
No. 

Acbie'Ve1JJeQt AchievementS Ac.hievementS 

L MAJOR STATES (Population 1 Crore or more) 

1. Andhra Pradesh 456983 483532 52:!572 
2. Assam 64369 66323 27101 
3. Bibar 268429 212631 303656 
4. Gujarat 240520 257335 256735 
S. Haryana . 89498 100760 98047 
6. Kamataka 282628 301639 331468 
7. Kerala 190541 113599 136327 
8. Madhya Pradesh 285860 317131 ·3'29952 
9. Maharashtra 552241 538127 500880 

10. Orissa 144981 187299 121720 
11. Punjab 92021 85502 118251 
12. Rajasthan 148480 178809 195819 
13. Tamil Nadu 382512 364525 364710 
14. Uttar Pradesh 479612 315171 483250 
15. West Bengal 370480 327115 303915 

U. SMALLER STATES/U. T. 
1. Himachal Pr?deh 32574 3S143 40164 
2. Jammu & Kashmir • 12406 11688 14884 
3. Manipur 3550 4005 1852 
4. Meghalaya 538 606 589 
s. Nagaland 1225 1018 2408 
6. Sikkim 889 1295 1015 
7. Tripura 8066 1573 6493 
8. A & N Isl3nds 1099 1911 1832 
9. Arunachal Pradesh 1718 

10. Chandigarh 2510 2961 3081 
11. D & N Haveli 712 809 718 
12. Delhi 88868 37176 38561 
13. Goa 4841 4105 4888 
14. Daman & Diu . 420 376 368 
15. Lakshadweep 22 28 39 
16. Miwram . 4048 4471 4672 
17. Pondicherry 7818 8222 8024 

III OTHER AGENCIBS 

1. M/O Defence 1977 21820 21016 
2. M/ A Railways . 30881 27075 29629 

All India 4J25555 4089738 4241829 

SFigares are provlsicm&l. 
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CC USBS 

1990-91 1991·92 1992·93 
51. State/U.T./Agency 
No. Achievement AchievementS AchievementS 

I. MA,JOR STATES (population 1 crore or more) 

1. Andhra Pradesh 806691 190891 884868 
2. Assam 36642 38662 37778 
3, Bihar 156405 105277 110670 
4. Gujarat 809596 776622 751162 
5. Haryana • 519466 487806 427253 
6. Kamataka 231500 255298 2654S7 
7. Kerala 305889 296358 272861 
8. Madhya Pradesh 1348720 1035238 1069804 
9. Maharashtra . 11 J0315 1089466 1112982 

10. Orissa 307959 267879 265283 
11. Punjab 493369 537822 509056 
12. Rajasthan 306884 375524 367218 
13. Tamil Nadu 296977 290872 232893 
14. Uttar Pradesh 1541280 1609470 1826738 
IS. West Bengal 315987 342552 342012 

H. SMALLER STATES/U.T.s 

]. Himachal Pradesh 74368 73525 81005 
2. Jammu & Kashmir 11708 10835 18977 
3. Manipur • 2509 2711 1820 
4. Meghalaya 1649 1443 1655 
5. Nagaland 12 12 1 
6. Sikkim 512 382 346 
7. Tripura 4445 2654 2380 
8. A & N Islands 1845 2411 2658 
9. Arunachal Pradesh 1211 1168 988 

10. Chandigarh 8028 18644 11644 
11. D. & N. Haveli. 59 521 78 
12. Delhi ~ 298593 363152 415834 
13. Goa 14170 14683 14183 
14. Daman & Diu 388 868 1027 
15. Lakshadweep 192 166 156 
16. Mizoram • 1473 2362 1213 
17. Pondicberry 8368 11765 9516 

Ill. OTHER AGENCIES 

1. MIO 'Defence . 64760 72674 46210 
2. M/O Railways . 324651 342336 323150 

COinll1CJ'cial DisH. 5328472 4650694 5S00694 
AlIlndia 14735093 13872743 14909710 

S Figures are proviIionaJ. 
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SI. 
No. 

State/U. T./AaeDcy 

. , AUGUST 1~ lJ93. c ' 

IUD' 

1990-91 

Achievement 

I. MAJOR STATES (Population 1 crore or more) 

1. Andhra Pradesh 
2. Assam 
3. Bihar 
4. Gujarat 
5. Haryana • 
6. Karnataka 
7. Kerala 
8. Madhya Pradesh 
9. Mabarasbtra 

10. Orissa 
11. Punjab 
12. Rajasthan 
13. Tamil Nadu 
14. Uttar Pradesh 
IS. West Bengal 

II. SMALLER STATES/U. T.s 

1. Himachal Pradesh 
2. Jammu & Kashmir 
3. Manipur 
4. Megbalaya 
5. Nagaland 
6.·Sikkim 
7. Tripura 
8. A &; N Islands 
9. Arunachal PradC'Sh 

10. Olandigarb 
11. D & N Haveli 
12. Delhi 
13. Goa 
14. Daman &; Diu . 
U. Laksbadweep 
16. Mizorarn . 
17. Pondicherry 

m. OTHER AGENCIES 

1. M/O Dcfeuce 
2. MIO Railways • 

All India 

S-FJlUfes are Provisional. 

257450 
28471 

201095 . 
451694 
158279 
209483 . 
119747 
380091 
472034 
167697 
406098 
180855 
419197 

1585467 . 
140226 

41796 
15516 
7728 
2015 
881 

1568 
2731 
1694 

71 
111 
231 

71454 
3533 

162 
120 

2570 
4236 

13978 
14224 

5370274 

5.2 

1991·92 
AcbicvanentS AchievementS 

290120 
28347 

154302 
.u8780 
146975 
233390-
115446 
323289 
467889 
149275 
358610 
158648 
431766 
8l35J6 
168186 

47401 
10547 
5536 
1789 
644 
931 

2502 
1805 
2716 
2262 

299 
78148 

3456 
211 
141 
988 

4152 

1~968 
13751 

43 Sl5031 

294417 
24983 

179199 
348974 
133102 
238058 
95517 

272651 
472041 
142013 
355799 
169209 
392332 

1213887 
149512 

53886 
10897 
3667 
1581 
1152 
1327 
1808 
1506 
2405 
6821 

223 
78657 
3464 
215 
90 

978 
4030 

13809 
15224 • 

4683347 
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No. 
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OP USERS 

1990-91 

Achi~ 
ment 

I. MA!0R STATES (population 1 Crore or more) 

1. Andbra Pradesh 193325 
2. Assam 9854 
3. Bihar 47589 
4. Gujarat 114566 
,. Haryana . 37647 
6. Karnataka 75148 
7. Kerala 40651 
8. Madhya Pradesh 270011 
9. Mahatashira 430283 

10. Orissa 65750 
II. Pwijab 62929 
12. Rajasthan 60In 
13. Tamil Nadu 176786 
14. Uttar Pradesh 223215 
15. West Bengal 110816 

Il. SMALLER STATES/U. Ts 

1. Himachal Pradesh 
2. Jammu &; Kashmir 
3. Manipur . 
4. Megbalaya 
,. Napiand 
6. Sikkim 
7. Tripura 
8. A & N Islands 
9. Arunachal Pradesh 

10. Chandigarh 
11. D & N Haveli 
12. Delhi 
13. Goa 
14. Daman &; Diu . 
IS. Lakshadwccp 
16. Mizoram . 
17. Pondicherry 

m. OTHER AGENCIES 

1. M/O Defence 
2. M/O Railways • 
3. Commercial Distn. 

All India 

S-FiaurcI are proviPonal. 

13002 
4083 

521 
1100 

93 
1619 
3073 
483 

1016 
294 
220 

5612 
2380 

140 
S8 

1106 
1080 

.5079 

.5032 
1160923 

3125161 

. Writ'''' dn6wr, 

1991-92 1992-93 ----------
Achieve-

mentS 

196123 
11797 
35711 

114063 
36604 
83402 
38970 

260268 
379815 

61495 
72059 
60225 

157222 
251871 
131044 

14910 
3750 
144 

1239 
70 

2117 
3528 

606 
1184 
290 
128 

7997 
2178 
119 

53 
1135 

1035 

3.558 
4680 

1336769 

3276159 

Achieve-
mentS 

180821 
100'2 
35159 
90'23 
31462 
80755 
31698 

203415 
::58i16 

44091 
61256 
46108 
94999 

237849 
125'81 

15616 
4637 
462 
923 

64 
2133 
2641 

409 
1045 
511 
154 

8148 
2466 
208 
46 

611 
936 

2271 
4809 

1439538 

3020113 
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C1MnI1IlI/onJ 
De__ of Coal for .ladustry iD Madbya 

Pradesh 
3509. SHRI SHIYRAJ SINGH 

CHAUHAN : Will the Minister of COAL 
be pleased to state ~ 

(a) the number of indents received for 
coal to be used in industry und power sector 
in Madhya Pradesh during current financial 
year; 

(b) the actual quantity of coal supplied 
to Madhya Pradesh so far; and 

(c) the r:!tllaining quantity of coal to be 
slIPPUed during the said period? 

THE MINISTER OF STATE IN THE 
MINISTRYOFCOAL(SHRI AJITPANJAI: 
(a) to (c) The requirements of. cod for 
the powers ~ector are assessed by ,he C~ntral 
Electricity Au·hority. The pro-r,;,a suppbes to 
be made to the pow~r h'Ju':(l'l in M"dhya 
Pradesh durin'" the period Ap;'!l-July, 1993 
was 80'10 I ~kh tonnes. Aga inst this the 
actual despatches during this period h:lVe 
been 87'731akh tannes (provisional). 
Th~ requirements of coal for all 5eCt?!'S 

including indu;try are Dot assessed StatewlsO', 
they are r.ssesseJ sectorwise. The supplies 
of coal for use in indu~try are made against 
linkages and sponsor ships after completion 
of requisite comme~cial formalities. The 
programmes fOI rail movement have also 
to be sanctioned by the railw;:ys. Th~ total 
of such valid indents ~eceived from "cth':Jf 
industry" in Madhya Pradesh was for 23' 35 
lakh tonnes (Provisional) for the period 
April. July, 1993. The total despatc'I:!~ to 
"other industry" during this period 18' 14 
lakh tannes (provisional). The quantity 
remaining to be supplied is 5' 21 lakh tonnes 
(provisional). 
[English] 

ProductioIl and Consumption of Oil and Gas 
3510. SHRl BAPUHARI CHAURE: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to st te; 

<a) the consumption of both oil and gas 
in the country; 

(b) whether in view of the excess avail-
ability of gas, the Government propose 
to switch over to ga, run industrtes and 
automobiles; and 

(c) if so, the details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (CAPT. SATISH KUMAR 
SHARMA) : (a) The cOJ1!umption of crude 
oil and natural gas in 1992-93 were 53' 5 
million MT and 16'21 Billion M" approxi-
mately. 

(b) and (c) The demand for natural gas 
ceeds its availability. However, a project 

to study the feasibility of usillB compressed 
natural gas in automobiles has been taken up. 

Rajmahal Colliery Project 

3511. SHRI SANAT KUMAR MAND~ : 
Will the Minister of COAL be pleased to 
state : 

(a) whether the Central Bureau of 
Investigation (CBI) has detected major irregu· 
larities in the agreement between the Coal 
India Limited and the Canadian Commercial 
Corporation for the implementation of 
R<!jmahal Col:icry Project of the Eastern 
Coalfields Limited; 

(b) if so, the details thereof and the action 
taken or proposed to be taken by the Govern. 
ment in this regard; and 

(c) the implications of the flaws in the 
agreement, technical and financial, in the 
successful execution of the Rajmahal Colliery 
Project ? 

THE MINISTER OF STATE or THE 
MINISTRY OF COAL (SHRI AJIT PANJA) : 
(a) TIlere has been no report fNm any of 
th~ brancht& of the Central Bureau of 
Investigation in titis regard. 

(b) and (c) Do not arise. 
Rehabilitation Centres for Juvcniles 

3512. SHRI MULLAPPALLY RAMA-
CHANDRAN ; Will the Minister of 
WELFARE b: pleased to state: 

(a) the num'xr of rehabilitation centres 
for juvenile ddinquen\~ and women accused 
in Kerala; 

(b) whether the Union Government propose 
to ullocate fu.'1ds for these centres; and 

(c\ if so, the details thereof? 
THE MINISTER OF WELFARE (SHRI 

SITARAM KESRI): (a) There are 
19 Observation HomeslJuvenile Homes! 
Special Homes set up under the provisions 
of th~ Juvenile Just ICC Act, 1986 in Keral a 
for the rehabilitation of Juvenile deiinquents. 

(b) and (c) The grant-in-aid are provided 
to t;,e Obscrvaticn Homes/Juvenile Homes { 
Special Homes on the ba;is of proposals 
received from States/Union Territories. 
During the year 1992.93, a sum of Rs. 5.47 
lakhs was Provided to the State Government 
of Kerala for this purpose. 
[ Translation] 

Additional Gas to Maharasbtra 
3513. SHRI GOVINDRAO NlKAM ; 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(i) whether the Government of Maha-
rashtra has sought additional gas from Union 
Government; and 

(b) if so, the decision takeB by the UniOD 
GO'YerDlllllllt '1 '. .. 
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THE MINISTER OF STATE IN THE 

MINISTRY OF PETROLEUM AND 
NATURAL GAS (CAPT. SATISH KUl\1AR 
SHARMA) ; (a) Yes, Sir. 

(b) Considering the availability of ga~ 
and the allocations aln.l!d:r made, further 
allocations of gas is not kaslbJe at present. 

C. G. IL S. Cards to personal Staff of 
\ ~.Ps 

3514. !'HRI BARE LAL Jft.TAV : Will 
the Ministerof HEALTH AND FAMILY 
WELFARE be pleas~d to statl) : 

(a) w:lether the Government have any 
proposal to issue C. G. H. S. ;a;~s. to th~ 
personal staff of the Members OJ Parliament. 

(b) if so, the details thereof; allll 
(c) if not, the reasons therefor? 

TIlE MINI~;TER OF HEALTH AND 
FAMILY WELFARE (SHRI D, 
SHANKARANAND) : (a) No, Sir. 

(b) Does not arise. 

(c) Personal staff of MPs are not cavl}-
red under the CGHS Scheme. 
(English] 

Seiznrt! of Illegal ArmJ In Delhi 
3515. SHRI R. SURENDER REDDY: 

Will the Minister of HOME AFFATR" be 
pleased to state: 

(a) wh~!her the Delhi p:>lice havf; recently 
bUJted a gang of illegal arm~ mln!lf.lGture~s 
and suppliers in Delhi as reported m 
variou~ newspapers of the Capital on July 
31, 1993; 

(b) if Sll, the details thereof; 

(c) tbe lIumb~r of p::rsons arres'ed in 
this connection; 

(d) the type and quantity of arms seized; 
(e) the places where such arms were 

being m1nufactured; 

(f) whether it is a fact t hat the members 0' 
the gang h3ve been oiX'ratin~ in l\ numb-s 
of Statl's and selling various kinds of 
automatic weapons to crimin'lls and anti-
social elements to create disorder and 
communal :Itrife; and 

(g) ifso. whether the State Government~ 
concern·~d have been ca!ltioned to keep 
close Watcrl on the manufacturers and 
suppliers of illegal arms ? 

TIrE MTNTSTFR OF STATE TN THE 
MTNISTRY OP HOME AFPATRS (SHRT 
P. M. SAYEED) : (a) Yel', S'r. 

(b) Following information th'lt three 
per!lOns would be coming to Nabi Karim in 
Delhi for supply of arms and ammunitions. 

a I>pecial Team was depufed by the DOIh. 
Pollee and two persons were ""rested. Tbe 
tbird men1ber of the gang managed to 
escape with his stengun. On the basis of 
informatien obtained from the interrogation 
of the arrested persons, several r'lids were 
condU'.:ted at various places in uP & Delhi 
and three more persons were arrested, 
Three cases have neen registered against 
these accused persons at P.S. Nabi Karim, 
Delhi. 

(c) Five. 

(d) 5 S:enguns. one .12 bore single barrel 
gun, I coun~ry made revolVer, I mouser, 7 
!iv" c~rtridges and 1 cmp:y cartridge wtre 
seized. Besides, some parts like 5 Nals and 
8 Iron Pattia used for making country made 
pistol have also been recovered. 

(c) Muzzarar Nagar (U. P.). 
(f) Yes, Sir, 

(g) Yes, Sir. The cOl:cerned Senior Superin-
tende:lts of Police have hIlen informed 
abou: these criminal activilies, 
( Translation] 

SC/ST Families above Peoverty llue 

3516. SHRI KALKA DAS : Will the 
Ministl'r of WELFARE be Pleased to s'ate: 

(a) the number of families of Scheduled 
Castes an<1 Scheduled Tribes brought above 
p:1VC:. y line und~r the Special Component 
Plan during each of the last three years 
State/Union Territory-wise; • 

(b) whether all th!." S!ates h~vc spent the 
entire nne'ianed amaun' e~'-marked for 
;h·. s;JCcial Ccmponent Plan; 

(c) if no!, the reasans therefor; and 
(d) the other steps taken/proposed to be 

taken to bring the families of SCs/STs 
abcve the poverty line ? 

THE MINTSTER Of WELFARE (SHRI 
SrTARAM RESRI : (a) The number of 
families economically assisted to enable 
them to cross the pov!!rty line, State'Union 
Territory-wise. during the last three' years 
are given in the attached stetemems 1& n. 

(b) No, Sir. Not all States have been 
a.ble to spend the entire sanctioned amolDlt. 
Details are given in the attached statment fir. 

(c) The reasons for the ina bilitr on the 
part of the States/Union Territories to spend 
the entire sanctioned amount include among 
other~. absence of vi able and relevant schemes. 
inadequacy of investments and' non-partj.. 
cipation of the target groups in the formu-
lation of the schemes. 

(d) The mai,;! componenh of the Govern 
ment of India ~ strAtegy for the develop 
ment and upliftment of Scheduled Cist", 
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anJ ScaoduleJ Tribes ab)~ the poverty 
lin' at3 th3. S,~ial Comp:>nent Plan f'lr 
Sc~'.l13J Cute., Trib:ll Sab·Plan for 
Sc~,.j'1lej Tiil:m, S;>;,cjal C nlra! A.~i~· 
tanee to S~ial Com.:;»nen~ Plan and Tribal 
Sub-Phn, share capital "sistance to State 

Schoduled Castes De~OpmeDt Corporations 
and Tribal Development Co-oporative Corpo· 
r~ tions and vari'lUs cconODUC development 
programmes assisted by National 'Scheduled 
Castes and Scheduled Tribes Finance and 
Development Corporation. 

STAlEMENT I 
Statement Scheduled Castes Famalles Economically Assisted under point l1(a) of 20 point 

provamme during 1990·91, 1991·92 and 1992·93 

S. States/UTs 199:J.91 1991·92 1992·93 
No. (Upto March 

93) 

1. Andhra PraJesh 315970 333670 343407 
2. Assam 20241 24442 11102 
3. Bihar 237322 187377 163189 
4. Goa 1167 760 604 
5. Gujarat 50989 56069 58999 
6. Haryana 33736 36539 38238 
7. Himachal Pradesh 17998 19742 24616 
8. Jammu & J(.o.shmir 2225 1351 784 
9. Karn~.taka 104555 119426 130290 

10. Kerala 151610 60733 52056 
11. Madhya PraJesh 199756 226816 200000 
12. Maharashtra 118349 12539~ 118301 
13. Mani;;'.lf 166 545 
14. Orissa 65574 520ll 5)955 
15. Pu.'ljab 48876 48344 45181 
16. Rajasthan 118308 144616 135200 
17. Sikkim 179a 1948 1700 
18. Tamil Nauu 226920 25799~ 253421 
19. Tripura 5530 5647 5.14 
20. Uttar Pradesh 348777 3~8703 3,573R 
21. Wcst Bengal 160755 128574 105345 
22. Cbandigarh 401 567 ~5 

23. Delhi 6277 4439 5252 
24. PonJichcrry 2327 2474 2495 

------.~--.--.------- - "_- -.-----'-
TOTAL 2239627 2187836 2065987 
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STATEMENT II SIa., •• , M ....... TriIJe P .... EeoacnnIaDy Mslsted aader P9illt 11(11) of 20 polat JII'CIINIIIIDe 
. ....... 1-.,,1, 1991-92 aacI 199Z-93. 

S.No. States/U.T s 1990-91 1991-92 1992-93 --.---. 
1. ADdhra Pradesh 85630 95580 99760 
2. Assam 25111 37645 14286 
3. lihar 122768 130911 133267 
4. Gu,jarat : . 83685 90146 92638 
5. Himachal Pradesh 2872 2472 2623 
6. Jammu .t: Kashmir : . .. 1000 62 
7. Klmataka 9326 8645 9661 
8. Kenla 16248 8353 3235 ,. Madhya Pra~h . 222416 223662 227533 

UJ. Maharaabtra . 89928 100061 100470 
ll. MIDipur. 6055 5186 2146 
Ii. Orissa . 87626 74382 80528 
13. Rajasthan 68928 72249 64967 
14. Sikkim . 7818 2951 3058 
15. TamilNadu 8321 8450 8759 
16. Tripara. 8324 10049 8827 
17. Uttar Pradesh 4474 425J 3878 
18. WestBenr:l . 42010 37601 24530 
19. A&NIsIDds 390 496 476 
20. Daman.t Diu. 817 678 563 

• _______ 4 .. ____ 

.- ---_ -------------
TOTAL 892747 9!4768 881.267 

State .. lllt'sbcnriDg outlays IUId ExpencIiture under Special Component Plans during VI, vn Five 
. Year Plans, 1990-91 and 1991-92. 

(Rs. in Crores) 

SI. States/U.T.s VI Plan (1980-85) VII Plan(l985-90) 1990-91 1991-92 
No. SCP SCP SCP SCP SCP SCP SCP SCP 

Outlay Expen- Outlay Expen- Outlay Expcn- Oa~lay Expen-
diture diture diture diturc 

L .uclhra Praifesh · 426.63 334.61 756.62 632.14 144.04 132.17 155.78 144.19 
1. Asaam . 22.61 22 . .52 120.31 107.21 42.12 33.35 45.02 41.49 
3. Bihar · 262.65 190.75 585.69 450.34 153.18 122.28 289.92 121.05 
4. Goa 8.23 0.95 4.87 4.35 1.59 1045 1.81 1.71 
5. GlQarat 112.44 102.20 160.73 159.71 40.94 47.86 58.98 57.96 
6. Haryana 147.11 121.15 229.89 209.36 77.83 72.40 33.26 72.21 
7. Himachal Pradesh. 59.80 59. '03 126.05 121.24 42.05 42.:)5 49.50 43.50 
8. JlUDI1lu .t Kashmir 16.50 9.25 76.97 76.52 28.23 32.33 45.40 47.70 
9. Karnataka · 299.13 266.20 469.79 402.91 89.14 87.:-2 138.51 lI0.3} 

10. Kerala · 104.16 88.36 203.35 181.45 59.86 60.21 80.18 76.14 
11. Ma4hya Pradesh · 238.85 217.67 448.89 451.41 !30.30 141.0+ 246.52 232.42 
12. Maharashtra · 171 ·14 153·45 384·02 465·91 160·61 140 ·51 160·95 223 '11 
13. Manipur 11 ·IS 3'02 2·95 7 ·02 2'02 1 ·~5 0·27 0·27 
14. Orissa . 114 ·34 128·48 354·73 300·96 193·86 180·43 210·60 168,48 
IS. Punjab. 117 ·35 108 ·91 144·69 142 ·14 74·14 68·57 119'03 62·70 
16. llIijuthan 196 ·83 181 ·94 469·62 213·78 157 ·84 156·65 193'83 194·22 
11. Siktim . 1·86 0·30 6·25 4·54 0·40 0·40 0-47 0'51 
IS. TamilNadu. . 151,09 26-1-·26 771 '12 774·(}9 221 ·27 253·81 272·67 293 ·30 
19. Tripura 23·53 22.79 6:.1·38 9·79 23·28 18·08 21 ·42 20·97 
20. Uttar Pradesh .638'93 46S·81 1458'12 130~·7a 449·00 362·15 466 ·43 339·51 
21. .WestBeDpI 204'97 121 ·10 419·52 392·05 137·54 127 ·33 163·74 165 ·36 
22. Cbandipi'h 4'69 4.14 17·82 16'51 8'50 6 ·71 10 ·25 .8·75 
23. Delhi 66·40 78'30 113 '12 133'16 69'82 56·28 97'05 73·24 

. 
24' Pondic:hcrry . 14·24 12'20 37,85· 35 ·63 10·81 10'6? 13·16 13 -41 _ .. -....... _- -------------. 

TOTA.L 3614 ·66 2978,90 74.3l ·35 8916 '92 2375 ·41 2109 ·83 2924 ·75 2'21 '53 . 

5-113 US,(NDI!l4. 
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(Elr,rlilh) 
Shlftllll of CRPP CeatIe ' 

3517, SHRJ TAYIL JOHN ANJALOSB 
Will the Minister cf HOMB AFFAIB.S .. 
pleased to state: 

~a) whether the Govern~t propose to 
shift the CRPF Centre at Palbpuram, Trivan-
drum to some other place; 

(b) if so, the reasons therefor; and 
.(c) the name of the exact place where this 

centre is proposed to be shifted ? 
THE MINISTER OF STATE IN TIlE 

MINfSTRY OF HOMB AFFAIRS (SHRI 
RAJESH PILOT); (a) No, Sir. 

(b) and (c) Do not arise. 

Irrigation Projects m Orissa 
351'1. SHRI SRmALLAV PANIGRAHI : 

Will the Minister of WATER RESOUltCES 
be pleased to state: 

(a) tho details of major and medium 
rrigation proj~ts operating in Orissa; 

, (b) tho amount or central assistance for 
dIeM projegU: ," 

(c)' whetliet the Government have (lOme 
ICtOSS cases for diver.lfication of 1Iftitt_ 
for other purposes; and ' .. -, 

(d) ifso, the steps takliD:by the . Gever. 
ment in this regard ? ' 

mE MINISTER. OF, STATE IN TH!t 
MINISTRY OF URBAN :t>EVm.OJ'. 
MBNT AND MINIStEa 'OF STATE 
IN THE MINISTRY OF WATER 
RESOURCES (SHRI P. 'It', TlmNGON) ,!' 
<a) and (b) A statement giving details of 
on-going Major and Medium uriptiOa. 
Projects is attached.' ; : 

(c) No proposal for diversificatiOn of 
funds have been received' from State' 
Government durinS the C!irent .fiDaI1cial 
year. 

(d) Does 110t arise. 

STATEMENT 
Oatails OD·gomg of Major aDd MecJlulIl Irrlptloft project. III Orissa 

No. 
SI. 

Name of Project Latest VIII Expendi-
Estimated plan . ture upto-
cost Outlay 3/92 

(R5. in crores) 

Antici- Outlay 
paled for ' 

Expendi- 1993-!)4 ae 
ture du- recomm-
rft\g ended by. 
1992-93 .i1ng' 

GrollP of 
Planning 
Conuni- . 
ssiaD . 

---_. . -~-----. -----.---- ------ . __ ._---
(J) (4) (1) (2) (5) (6) (7) 

---'--'-- ---_ .. ... _-_. 
I. MAJOR PROJECTS 

1. Upper Indravati Dam 176'16 50-00 98·22 25 -00 20-00 
2. Upper Indra Irrigation project 338 ·17 256-00 72·85 28 -00 20-00 
3. Upper Kolabi Irrigation project 160-00 76'00 80·86 28·00 20-00 
4. Subarnarekha (Inter State) pr~ject 1097-00 795 -00 180'97 68 -00. 68-00 
5. Rengali Irrigation project 1475·00 480 o(J() 141 ·92 24-00 24o(J() 

6. Mabanadi Chitrotpala project 9].(17 87-00 6-62 4·50 ·7·00 
7. Ong Dam (Chitoli) 102-00 to-oo 2,27 

8. Lowerlndra 114·52 30-00 HI8 .. 

9. Kanupur 268·52 100 -00 2·48 2'00 '~.OO··' 

10. Ib 228 -48 10 o(J() 0·38 

11. Lower Suktel J02·58 30-00 0·46 
Bagb Barrage 2B77 -os 29o(J() 0.31 0'J3 

'.; , .. 
12- .'H5 
13. Samakoi 82·3S 4o(J() 6-62 4:50 'Y~ 
14. Narage Barrage . 124·53 8Oo(J() 

. __ 
"., . 

15. Mta'Y Irription projDct 102'" ..... 77.3' 3 -6, N~ -. ~-. 



• ._-:t"'~ S1l4~ ....... (84A) IJiNWIa .Jfi;iwn 
._ 

, ._ -, 
(i)~I,~ .. ,!!,,-~! (li!' ,.1 ~.:!. ;" ~ 

:(3) 

n.·' ~fiJ~n)RO.J1ii;tS-· . - -
t., , Badanalla 92-00 
2- HMmarjore 51-19 

-). Harbisanii . 96'00 
4. '-""" Jonit 85-00 

·5: Bhasua Stip-U 28-96 
6. Birupa Ghiulshati Island 10-00 ,. ~ . 52·23 
'8. Ba8balati . lSoOl 
9. Sapuabadjorc . 33 ·21 

10. Titlaprh 10'60 
11. Telengiri 36·25 
1l. Katta 29-22 
13. Manjore 36·20 
14. Satiguda Irrigation· project (Balance 

works) 

*Funded under Central Sector. 
U1Jr.~atiDlI of Geaeral Hoapi .... 

3519. SHIU ANNA JOSHI : Will the 
Minis:er (Jfh'"EAL1H AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Union Government have 
4eCided to upgrade five Gellt.IaJ lios.pitals 
'iIl the country to the level of super-specia-
lity serVices Hospital; 

(b) if so, the details of the propcsed 
hospitals; and ' 

(c) the tin» by which t11c.e hospitals 
are likely to be uwraded ? 

THB . DBPUfY MINISTER. IN TIm 
MINISTRY OF HBALTH AND FAl\.f(LY 
WELFARB (SHRi PABAN SiNGH 
GHATOWAR) : (a) No. Sir, 

(b) and (c) Do not 'arise. 

Quality Coatrol ef HerIIaI "at,. 
Care Produda 

3520. Dll. RAVI MALLU : Will the 
Minister of l:IBAL1H AND FAMILY 
WBLFARE be pleased to state: 

(a) whether the herbal beauty care pro-
'duc:ts liUUiufactmed for expOrt 'are subjected 
to any chcc:k and quality control; 
• (b) if so, t~ details thereof; 

,(c) if not; the reasons therefor; &ad 
, ..' ld) the steps taken by the Gowmmont 
~&W,~.,? . 

1lfB MINISTER. OF HBAL1H .. ' 
P4NtLY WBLPAaB (SHRl B. SWANK!.. 
RANAND) : (a) I.Ild (b) All e~ 

4·52 

-, (4) (5) (6) '(7) 

12-00 43'54 6·75 10-25 
18 -00 31·44 4-00 7-00 
22·11 43 -97 7'00 9-00 
19-00 31·57 6'75 9'50 
18-00 10'35 3-00 5·SO 
3·20 6002 l·SO 3110 

SO-OO 1·29 1-00 4110 
22000 2·58 1·60 3-00 
33 -00 2·23 I·SO 4-00 
10'20 0'11 0'50 O'SO 
5-00 
2-00 1-00 

20-00 

1 -85 1·60 N.A. 

whether for domestic use or for expart 
caD be manufactured only under a Manufac-
turing Licence granted by the State Licens-
ing Authority. The Drugs and Cosmetics 
Act contains various provisions for ensuring 
safety of the cosmetics. No specific quality 
control is exercised for cosmetics meant 
for exports. 

(c) and (d) Do not arise. 
[n-ans IationJ 

Criales Iu U. P. and M. P. 
3521. SHRI ASAT BHUJAPRASAD) 

SHUKLA I 
SHIll CHINMAY ANAND SWAMI ~: 
SHRI SHIVRAJ SINGH J 
CHAUHAN : 

will the Minl,ter of HOME AFFAIRS be 
pleased to state : 

(a) the number of cases of murders, 
attempted murders, kidnappings. loo:ings, 
thefts, dacoities, theft of vehicles, bomb 
blasts, chain snatching, abduction of traders 
and bank robberies which took place in 
Uttar Pradesh and Madhya Pradesh, sepa_ 
rately, during 1990, 1991. 1992 and 
1993 so far; 

(b) the number of cases solved and thoso 
pending; and 

(c) tbe number of persons arrested in 
connection with such cases ? ' 

THE MINISTBR OF STATS IN 11IB 
MINISlllY OF HOMB AFFAIRS 
(SHRI P. M. SAYEED ; (a) A StateJ.ttent is 
attached. Information about number on 
bomb blas~. chain snatching and abduction 
of traders IS Dot collected by the ~ 
~ RcI!:~ Buieau (NClUI). 

(b\ .... , ... it ....... 
(c) It. ltatameat is attached. 
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STATBMENT 

iadcIeac:e of CrIIIle t ........ In tile Statll of Uttar 1'rUeI1l'" MMQa PNI1e6 ..... UJO .. 
19:93 . 

SI. Crime Head Uttar Pradesh Madhya PradeIh 
No. 

1990 1991 1992 1993 , 1990 1991 1992 1993 
(1) (2) (3) (4) (5) (6) (7) (8) (9) (10) 

1. Murder 8151 9994 9923 NR 2904 3415 3545 NIl 
2. Attempt to commit murder 8284 9588 9535 NR 2979 3395 3345 NIl 
3. Kidnapping 3878 4944 4278 NR 1307 1241 . 1081 NIl 
4. Robbery (Lootings) 7368 7695 7309 NIl 2576 26SO 2328 NIl 

4·1 Bank Robberies 4 5 NR 1 3 NIl 
S. Thefts 46949 50861 48912 NR 43311 42536 37024 NIl 

5·1 Theft of Vehicles 2687 3844 4161. NIl 2736 2847 2863 NR 
.6. Dacoities 2864 2353 2076 NIl 333 342 551 NIl 

Note: 1. NIl stands for 'Not received'. 
2. Based on information collected by the NCRB. 

Disposal of various crime cases by PoUce in tbe Stntes of Uttar PriuIesb and MtMDt,a PnldesIa 
daring 1990 to 19:93. 

81. Stnte/Crirne Head 1990 1991 11)92-
No. 

Cases Cases Cues 

For in- Sol- Pen- For in- Sol- Pen- For in- Sol" Pel!-
vesti- ved ding vesti- ved ding vesti- ved dilll 
gation gation ption 
(inclu- (inclu- (iDclu-
ding ding. ding 
pending pending peDding 

from from from 
previous previous previous 

year) year) year) 

(1) (2) (3) (4) (5) (6) (7) ( 8) (9) (10) (11) 

UTTAR PRADESH 
1. Murder 9725 7730 1995 11989 9937 205: 
2. Attempt to commit murder 9038 8053 985 10573 9794 779 
3. Kidnapping 4470 3758 712 5'56 4961 695 
4. Robbery (Looting) 8471 7108 1363 9058 8046 1012 
5. Thefts S0600 46625 3975 54836 S0590 4246 
6. Dacoity 3427 2321 1106 3459 2913. S46 

MADHYA PRADESH 
I. Murder. 3219 2823 396 3811 3318 493 4038 3614 524 
2. Attempt to commit mur- 3200 2840 360 3755 3414 341 3686 3161 425 

der. 
3. Kidnapping 1451 1293 158 1399 1262 137 1218 1104 114 
4. Robbery (Looting) 3880 .3635 245 2895 165. 237 2S65 2333 232-
5. Thefts 4}468 46459 1009 4354542638 907 37931 37134 797 
6. Dacoities 430 339 91 433 333 100 657 291 366 

Note : 1. Information for U. P. for 1992 and 1993 is not available. 
2. Information for M. P. for 1993 is not available. 
3. Based OIl the jRf~tio~ coilected by the :~ .. 
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~ ol"_ limited f. CommIttIng YarIous CrImes ID the State! of Uttar Pradesh 8IIIl 
MadhJll Prac1elb during 1990 to 1"3 . 

SI. 
No. 

Crime Head Uttar Pradesh Madhya Pradesh 

1990 1991 1992 1993 1990 1991 1992 1993 

(1) (2) (3) (4) (5) (6) (7) (9) (10) 

1. Murder 22598 25336 NR NR 6911 7809 8639 NR 
2. Attempt to commit murder 16800 20016 NR NR 7960 9091 9261 NR 
.3. Kidnapping 7158 9442 NR NR 2130 1940 1977 NR 
·4. Robbery (Looting) 10814 9949 NR NR 3165 3389 3057 NR 
S. Thefts 24244 29358 NR NR 21617 84242 21678 NR 
6. Dacoitics 10010 10004 NR NR 1288 1646 1820 NR 

Note : 1. N.R. stands for "Not received". 
2. Based on information collected by the NeRB. 

[ Engfilll) 

Computerised iDformatioD System OD 
Crime 

3522. SHRI S. N. VEKARIA: Wtll the 
Minister of HOME AFFAIRS be pleased 
to Itate: 

(a) whetbm- the Government have approved 
a project for setting up a computerised 
information system on crime and criminals; 
and 

(b) if so, the salient features thereof? 

THE MINISTER OF &TATE IN THE 
MINISTRY OF HOME AFFAIRS: (SHRI 
P. M. SAYEED) (a) Yes, Sir. 

(b) The Government onnwa have approved 
a project for setting up a nation-wise 
computerised criminal information system. 
The project is estimated to cost Rs. 29. 12 
crores. It involves installation and network-
ing of computers at the district, state and 
national levels. Apart from data bases 
relating to crimes and criminals, the system 
would provide for storage and retrieval of 
information on vehicles and firearms, as 
well as for a computerised portrait build-
ing system. 

ReftDUe Dellcit in Autonomous District 
Councils 

3523. . DR. JAYANTA RONGPI: Will the 
Minister of HOME AFFAIRS b~ plc:lsed to 
state: 
. <a> tho quantum of rcwenue dificit in each or tho Autonomous District Councils in the 
Nosth-Bast constituted under the Sixth 
Sehodule of tho Constitution which was 

. reftected in tho memorandum placed before 
the Union Government during each of the 
last three years; and : 

(b) the quantum of award racei_ by 
·,eIdl .... c:ouacll.from tho Union Govern-

IIIBDt durinc tho aboWl period ? 

THE MINISTER Of STATE IN THE 
MINISTRY OF HOMP AFFAIRS (SHRI 
P. M. SAYEED): (a) The Planning COmmis-
sion while approving outlays for the 
States, takes into cO:1sideration the quan-
tum of revenue deficit of the State as a 
whole and not district-wise. 

(b) The outlay that has been approved by 
the Planning Commission under the Hill 
Area Development Programme for the two 
Hill Districts of Assam during the last 3 
years is asfollows:-

CR. in 
Year State Spccial 

Crores) 

Plan flow Centra) Total 
Assistance 

1991-92 56.48 38.87 95.35 
1992-93 67.20 38.87 106.07 
1993-94 70.84 42.05 112.89 

Other Autonomous Dis:;ict Councils in 
the North-East are not covered under the 
Hill Area Developmmt Programme and 
hence break-up of the outlays in respect of 
them is not available. 

Ban OD Smoklag 
3524. SHRrMATI CHANDRA PR.ABllA 

URA: will the MiniH~f of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether some of the State Governments 
have already banned smoking in Government 
offices; 

(b) if so, the States noti1icd have banned 
smoking in its Government offices; 

(c) wbethor the Union Government haw 
banned smoking in all Central Government 
offices; 

(11) if not, the reasros "therefor: and 
(0) the time ·by which ban will come to 

apply? 
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THE;'BEiUrY MINISTER. IN TIm 
MINISTRY OF HEALTH AND FAMILY 
WELFARE: (SHRI PABAN SINGH 
GBATOWAR) : (a) Yes, Sir. 

(b) As par available informations, State 
Governments of Rajasthan, Haryana and 
Nagaland have banned smoking in Govern-
IDCIlt oflices. 

(c) to (e) No, Sir. Government of India have 
hoWevt.r issued administrative instructions 
m-ohibiting smo)tmg in certain public places 
like hospitals, edUC!lliom 1 inslitutions, 
conference rooms, domestic air flights, 
air conditioned chair cars and air conditioned 
sleeper coaches in trains and suburban 
trains and air conditioned buses. 

BIllet-Listing of MaDufacturiDg orDrugs 
3525. SHRI TE:r NARAYAN SINGH: 

Will the MiniSTer rf ·HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the GovU"llIDent ha.ve rec~ived 
any complaints from the S.a.tc Level Food 
and Drug Administration on defaulting 
manufacturers of drugs during the last year; 

(b) if so, the details thereof, State-wise; and 
(c) whether the Union Government have 

instructed the State Govermnents/Municipal 
owned hospital and other procuring agencies 
to black-list such man',.facturers from 
purchasing the drugs ? 

THE MINISTER OF HEALTH AND 
FAMILY WEI FARE (SHRI B, SHAN-
KARANAND) ; (a) No, S::. 

(b) and (c) Do not arise. 

[Tr_lation 

KfUiIlgs or Scheduled Castes in Kamataka 
3S2h. SHRI RAM VILAS PASWAN : 

Will the Minisier ofWELPARE be pleased 
to state: 

(a) whether Lhc incid\lnt of kiilings of 
Scheduled Cast~ in B .. .1anbalu village in 
Karnataka in March 1993 is being investi-
gated by the Central Bureau of Investigation; 

(h) if so, the time by which the report is .y to be received; 

(c) whether all the main accused in this 
iIl4ident have been released on bail by the 
Court due to failure in filing the charge-
sbeot within the stipulated period; 

(4) if so, the reasons therefor; and 
(0) the details of the special lllCII&mes 

being taken by the Government against 
be per5Oll~ txrpetu'lting atrocities against 
the weaker sections7 

THE MtNISTER OF WELFARE (SHRI 
SITARA"-f KESAR.l)I {a) to (e) The infor-
mation is und~ co!lectlOD from the State 
GavoI:ameat of KarDataP. 

Cadudilll.re...: ,:/, .. -.. ~ 
3527. SHRIMATI SAllOJ DUBE : 

Will the Minister (·f HOME AFPAJItS 'te 
pleased to state: 

(a) whether the: Government propose to 
conduct the census in the country after 
every five years to ascertain the actutJ 
number of voters before every GcDual 
Elections; ..t . 

(b) if so, the detailS thciCl)f; 
(c) whether the employees ~ in the 

work of census are on permanent basia; 8IMl 
(d) if so, the details thereof? 

THE MINISTER OF STATE IN 'tHE 
MINISTRY OP HOME AFPAIR.S (SHRI 
p, M. ~AYEED) : (a) No, Sir. There i. no 
such proposal under consideration. 

(b) Does not arise. 
(c) and (d) During decennial census ope-

rations, employees of Central Government, 
State Governments, Local Bodies, etc., are 
engaged ou a part-time basis under· the 
Census Act to attend to the work of cenljtlS 
enumeration in the field, For manual 
compilation and tabulation of tbe data, 
persons on consolidated salaries are engaged 
ou purely temporary basis for specified 
short periods. Besides, regular employees 
of the Census Organisation attend to 
all other works of census which include 
planning, supervision, computerised data 
processing, publication and dissemination of 
census data. 

[Eiwlish] 
Review of Property Tax StrDcillle 

3528. SHRI B. L, SHARMA PREM }: 
SHRI PHOOL CHAND VERMA 

Wiil-bc Minis1er of HOME AFFAIRS 
be pleased to state: 

(a) whether any representations regarding 
enhancement of property tax from residents 
of Delhi have been received during 1992-93; 

(b) if so, the action taken by the Govern-
ment thereon; 

(c) whether the Government propose to 
review the property tax structure; 

(d) if so, t he details thereof ; and 
(c) if not, the rt'asons therefor ? 

THE MINISTER OP STATE IN mE 
MINISTRY OF HOME AFFAIRS : ~SHJlI 
P. M. SAYEED): (a) Yes, Sir. ' 

(b) No specific action'has ~ t~ on 
these representations. The r~ Of.· . &. a.i8b 
Powtlr Committee' earlier set up . ,by c a.e 
Delhi Administration to, interalia, toOk 
into property ~ S~"'t1. m 0cIlti' is ~iDg 
~ l:JJ t ~~,'" UrlM. De-
opmeot. .. ' .... : ;:; 
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'(cJ Until .1ila1 VieW is takeD m the 
JDIIlCer 'b1 die Ministry ot Urban Develop-
ment, no commitment can be mado in this 
rqard. 

(d) and (e) Do not arise. 

l1'hwlationJ 
SIlortage of Pharmacists 

352~. SHRI SURBSHANAND SWAMI: 
Will the Mi,}ist< r (If HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether there is 2 acute shortage of 
pharmacists in tho hospitals of Delhi Ad.-uini-
stration; 

(b) if so, the number of pharmacist posts 
lying vacant in each of these hospitals at 
present; aDd 

(c) the steps taken by tile Government to 
fill up these posts ? 

1HE DEPUTY MINTSTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SURI PABAN SINGH 
GHATOWAR : (a) No, Sir. 

(b) and (c) Do not arise 
Foreign Contributions 

3530. SHRI PARASRAM BHARDWAJ: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the number of voluntary organisa-
tions receiving foreign contributions from 
the United States of America, State-wise; 

(b) the amount received by these 
organisations during the last two years. 
State-wise; and 

(c) whether these organisations are 
submitting their accounts to the Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRT 
RAffiSH PILOn: (a) and (b) Information 
for the year 1990 is given in the Statement-I. 
Provisional figures for the year 1991-92 
are SiV.m in the attached Statement-lJ. 

(c) Yes, Sir. 
STATEMENT-! 

LIst of Alseclatlou and AmOlDlt State-wise 
wbid! bave reported Receipt of Foreign CO!ltri-
.1It"·'rOlll U. S. A. for the Year, 1990 

State 

Andbril PracIesh 
Assam • 
~ 
~. JCarala . 

No. of Am;Jun t 
Associ- (Rs. in 
ations thou-

sands) 

282 170310 
24 12584 
83 59388 

"93 38021 
"'1 18820) 

Madhya Pradesh 81 39616 ... 
Tamil Nadu 436 436321 
Maharashtra 263 250798 
Karnataka 251 171274 
Orissa 37 8600 
Punjab 19 13174' 
Rajasthan 21 11459 
Uttar Pradesh 124 80695 
West Bengal 159 213009 
Jammu &. Kashmir 5 522 
Nagaland 9 7057 
Haryana 12 3643 
Himachal Pradesh 12 6747 
Manipur 9 6782 
Meghalaya 24 8945 
Sikkim 1 283 
Delhi 1:6 303798 
Andaman &. Nicobar . 2 3&2 
Goa, Daman and Diu 20 2944 
Pondicherry 10 2242 
Chandigarh 3 1100 
Mizoram 3 487 

~TATEMBNT-II 

Provisional list of Assoeiation~ and amount 
state-nise which have reported receipt of 
Foreign Cllntribution from l.' .S.A. for the 
year 1991-92 

State No. of Amount 
Associa- R~. (in 

lions Thou-
s2r.ds) --__ ._- ------ -------

Andhra Pradesh 21 2901 
Assam • 28 17783 
Gujarat 97 S0905 
Kerala • 447 308268 
Tamil Nadu . 466 786477 
Maharashtra . 258 283871 
Karnatak:\ 1 433 
West Bengal . 2 89 
Jammu &. Kashmir 3 701 
Nagaland II 7561 
Haryana 12 7941 
Himachal Pr:u:lesh 14 34626 
Manipur Jl 16582 
Tripura 1 1 
Meghala::a 29 13559 
Sikkim. I 1794 
Delhi 53 29777 
Andaman &. Nicobar 3 128 
Goa, Daman &. Diu 2:! 37]4 
Pondicherry 10 3728 
Chandigarh 4 13lS 
Mizora.m 3 947 
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Dealer Network by I. O. C. 
3531. SHRI MANORANJAN BHAKTA: 

Will the Minister of PERTROLEUM 
AND NATURAL GAS be pleased to 
state: 

(a) whether the Indian Oil Corporation 
has been properly monitoring its dealer 
network; 

(b) if not, whether any inquiry has been 
made in this regard; 

(c) if so, the outcome thereof; and 
(d) if not, the reasons therefor ? 
THE MINISTER OF STATE IN THE 

MINISTRY OF PETROLEUM AND 
NATURAL GAS (CAPT. SATISH KUMAR 
SHARMA) : (a) Yes, Sir. 

(b) to (d): Do not arise. 
[ Trans/ation] 

Training to Security PersoDoeJ 
3532. SHRIMATI MAHENDRA 

KUMARI r-
SHRIMATI KRISHNENDRA t: Will 
KAUR (DEEP J 

the Minis!er of HOME AFFAIRS be plea-
led to state: 

(a) whether there is any specific scheme 
to impart training to the Jawans of security 
forces before their deployment in the 
Kashmir Valley; 

(b) if so, the details thereof; 
(c) whether training would also be 

imparted to the personnel already deployed 
in the valley; 

(d) --whether the personnel are also 
apprised of the Human Rights Law and 
the Rights of Citizens during the training; 

(e) whether the personnel have· been 
provided with the latest weapons for comba-
ting the terrorists; and 

(f) if not, the reasons therefor? 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
R.AJESH PILon: (a) to (c) The personnel 
of the Central Para Military Forces induc-
ted in the Kashmir Valley are given pre-
induction training of 1-4 weeks depending 
upnn their requirement. The syllabi of the 
training includes weapon training and 
training in counter-insurgency operations. 
The personnel already inducted in the 
Kashmir Valley are also given training on a 
rotational basis. In respect of. the Army, 
personnel, the Army has a scheme to 
impart formalised orientation training 
pre-induction training and on-the-job train-
ing for the troops being employed for 
counter-insurgency operations in the 
Kashmir Valley. The training is imparted 
under local arrangements of .tho formations 

doployed in tho 1Casbdlir- Valley aact it 
comprises 3-4 woeb pre-1DductioD alld __ . 
the-iob training. 

(d) The security personnel are imparted 
traini ng an Human Rights and Kights -of 
Citizen as a part of the trainina packa&e 
mentioned above. 

(e) The security personnel are armed 
with appropriate weapooary. 

(f) Does not arise. 

[Eng/ish] 

LPG Agencies and Petrol Pumps 

3533. SHRI RAMASHRAY PRASADl 
SINGH 
SHRI K. PRADHANI : 
SHRI SURYA NARAIN YADAV r 
SHRI MAHESH KANODIA J. 
SHRI ANNA JOSHI 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

<a) the number of applications received 
for allotment of LPG agencies and petrol 
pumps during 1992-93 and 1993-94 separ-
ately State-wise; _ 

(b) the number of applications cleared 
so far; and 

(c) the time by which the remaining 
applications are likely to be cleared ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (CAPT. SATISH KUMAR. 
SHARMA) : (a) to (c) Applications are 
being invited by the Oil Marketing compa-
nies through advertisements through 
their regional offices from January, 1993 
against the vacancies pending from previous 
Marketing plans and 575 LPG distributor-
ships and 997 RO dealerships from the 
current Marketing Plans for selection of 
dealers and distributors through the Oil 
Selection Boards. 

Selection of dealers/distributors has been 
finalised in respect of 68 retail outlets _ and 
24 LPG distributorships till July, 1993. 
Seledion against the remaining vacancies is 
I ik.:ly to be completed in one to two year's 
time. 

National Medical Educatloo Polley 

3534. SHRI HARISH NARAYANl 
PRABHU ZANTYE 
SHRI ('. P. MUDALAGIRI- :. 
YAPPA 1 SHRT LOKANATH 
CHOUDHURY . 

Will the Ministfr of HEALTH ND 
FAMILY WELFARE be pleased to stat'!: 
(a) whether a three day meeting of tho 
Central Council of Health and Family 
Welfare to discuss and endorse draft of tbIt ,-
National Medical Education Policy bas 
recently been held at New Delhi; 
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(b) if so, which of the uational repl'CIOJI-
tativo organisatioDi WIl'O inYitod 8.1ld &9Dlaly 
attended; 

Medical Education Policy was one of tho 
Heu:IJ disc1l8led dlU'ins the Conference. 

(b) A statement Is enclosed at AnDelture-t: 
(c) the composition of official and non-
oftlcial rel)re&entation of Medical Council 
of India (MCn, Dental Council of India 
(DCI), Nursing Council of India, Pharmacy 
Council of India (PCI) and Central Council 
of Health and Family Welfare (CCHF); and 

" (d) the steps taken/proposed to fill up the 
vacancies by elected representatives of 
various medical specialities on these National 
Councils? 

THB DEPUTY MINISTER. IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SaRI PABAN SINGH 
GHATOWAR) : (a) Yes, Sir. The National 

(c) A copy of the constitution of the 
Central Council of Health and Family 
Welfare in the Statement II is attached. 
The membership of the Medical, Dental 
Pharmacy and Nursing Councils is set out 
in the respective Acts governing each 
Council. Although the Councils are not 
represented on the Central Council of 
Health and Family Welfare, they attended 
the inaugural function as well as the 
Sessions according to the invitation extended 
to them. 

(d) In view of (c) question does not 
arise. 

LS US Q. 3524 for 19-8-93 
STATEMENT I 

SI. Invited Status 
No. 

1. President, Indian Medical Association. Member in the Council 
2. President, Family Planning Association of India 
3. President, Indian Council of Child Welfare. 
4. Chairperson. Central Social Welfare Board . 
.5. President, Federation of lndia ChambeC$ of 

Commerce and Industry. 
6. President, Alllndia Organisation of Employers. 
7. DireJ10r General, Indian Councial cC Med:cal 

R.esearch. 
B. President, Medical Council of India. 
9. Secretary, Medical Council of Indi a. 

10. President, National Board of Examination &. 
National Academy of Medical Scieacc.s. 

11. Director, National Institute of Health and 
Family Welfare. 

• 12. Director, All India Institute of Medical Sciences. 
13. President, Central Council of Indian Medicine. 
14. President, Central. Coueocil of HoJJlOC!OfJ&lhy. 
IS. Director, Central Oouacil for Reaeareh in 

Ayurveda and Sidha. 
16. Director, Central Council for llcsearch in Unani 

Medicine. 
17. Director, Central Council for Research in 

Homoeopathy. 
lB. Director, CentrafCol1l\cil for Research in Yoga 

&. Naturopathy. 
19. President, Dental Council'of India . 

20. President, Pharmacy. Council of. India 
21. J1r I' 'rio 1DdiaD Nursina .council 

6-113 LSSJND/94 

Special Invitc:ca 

.. 

.. 
Invitees for the in-
augural Function 

.. (Resretted) 

Attenc!ed 

All the organisa-
tions were repre-
sented at the Con-
ference as per 
invitation extend-
ed to them. 
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. STATEMENT n. 
Constitution of the Central Councll of Health & FamDy Welfare 

Tbe Coindl consist of : 
(a) The Union Minister for Health and Family Welfare 
(b) The Union Minister of State/The Union Deputy Minister in the Mi-

nistry of Health and Family Welfare. 
(c) Member, Planning Commis~ion . 
(d) Ministers In-Charge of the Ministries of Health & Family Welfare, 

Medical Education and Public Health in the States/U.Ts. with legis-
latures. 

(e) A representative each of the Administrations of Delhi, Dadra & Nagar 
Haveli, Chandigarh, Andaman & Nicobar Islands, Daman & Diu and 
Lakshadweep. 

(f) Members of Parliament 
1. Shri K. H. Muniyappa 
2. Smt. Dipika H. Topiwala 
3. To be notified 
4. To be notified 

(I) Non-Officials 

tLok Sabha) 
(Lok Sabha) 
(Rajya Sabha) 
(Rajya Sabha) 

: Cllairman 
: Vice-Chairman/ 
: Person 
: Member 
: Members 

: Members 

; Members 

(i) Representatives from Health.and Family Welfare Sectors: : Members 
1. President, Indian Medical Association (ex-officio capacity) 
2. President, Family Planning Association of India, Bombay (ex-

officio capacity). 
3. Pre,i len •. Indian Council of Child Welfare, New Delhi (ex· officio 

capacity). 
4. Chairperson, Central Social Welfare Board, New Delhi (ex-officio 

capacity). 
S. The President, Federation of Indian Chambers of Commerce & 

Industry New Delhi. (ex-officio capacity). 
6. Director- General, Indian Council of Medical Research, New Delhi 

(ex-officio capacity). 
7. President, All-India Organisation of Employers, New Delhi (ex-

officio capacity). 
(ii) Eminent Individuals: . : Members 
1. Dr. P. C. Reddy, Chairman, Apollo Hospital, Hyderabad (A.P.) 
2. Dr. N.H. Antia, Director, Foundation for Research in Community 

Health, Bombay. 
3. Hakim Abdul Hameed, President, Hamdard Research Fo'. ndation, 

New Delhi. 
4. Mrs. Thankamma Stephen, Former Member, Minorities Commis-

sion, NOIDA (IJ.P.) 
S. Swami Harinarayana Nand, Pres'cfe,t, Bharat Sewak Samaj, Patna. 
6. Shri S. S. Dhanoa, Former Secre(ary to the Government of India, 

Ministry of Healch & Family Welfare. New Delhi. 
7. Dr. M. Ishaq Jamkhanwale, President, Anjuman-i-Islam, Bombay. 
8. Mrs. A. B. Wadia, President, Family Planning Association of India, 

Bomba.y. 

(Il) Officials 
1. Secretary, Department of Health, Ministry of Health & Family : Member 

Welfare 
2. Secretary. Department of Family Welfare, Ministry of Health & : Member 

Family Welfare. 
3. Secretary, Department of Education • : Member 

: Member 

80 

4. Secretary, Department of Women and Child Development. 
S. Director-General of Health ServicC'l. :. Member· . . 
6. Joint Secretary, Department of Health. : Memhei-~retary -
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., ::.:;.~. ~C. G • . H. S. FacIlities 

3535. SHRI BHAGWAN SHANKAR 
RAWAT :Will the Minister of HEALTH 
AND PAMILY WELPARE be pleased to 
state; 

(a) .. wh ther a new series of CGRS Ca.rds wa, issued recently;. 

(b) . ~hether income limit of Rs. SOO/-has 
bOcn fixed to avail the CGHS facilities for 
the parents of the Government servants; 

(c) if so, when this limit was fixed; 
(d) whether the Government propose to 

revise this income limit; and 
.(e) if so, the details thereof and if not, 

the reasons therefor? 

THE MINISTER OF HEALTH AND 
PAMILY WELFARE (SHRI B. 
SHANKARANAND) : <a) Yes, Sir. 

(b) Yes, Sir. 
(c) The limit was fixed afte! t!:te implemen-

tation of the 4th .'ay Commission. 
(d) and (e) Yes, sir. The proposal is under 

consideration of the Govt. 

[7ranslationl 

Criteria for setting up Oil Refinery 
. 3536. DR. PARSHU.'tAM GANGWAR: 
Will the Minister of. PETROLEUM AND 
NATURAL GA':) be pleased to·state: 

<a) whether the Government have any 
plan for the expansion of oil refineries in 
Gujarat during the Eighth Five Year Plan 
period; 

(b) if so, the 'letails thereof; and 
(c) the criteria. fixed for setting up new 

oil refinery in the cOlllltry? 

TIlE MINIST£R OF STATE IN TIlE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) Yes, Sir. 

(b) The total' capacity of the Refinery-is 
proposed to be • expanded -by 3 MMTPA. 

<£) The criteria for'setting up of oil refine-
ries include supply, demand. bala~e of petro-
lenm products, techno-economic factors, 
availability of suitable infrastructure etc. 

(English] 
Callftry water dispute 

3537. SHRI. K. THULASIAH) 
VANDAYAR J' SHRI SHARAD DlGRE • 
SHRI RADI RAY. 

Will thO Minister of:WATER .RESOUR-
CES be ploasod to state: 

(a) whether the Government have 
recently held talks with Chief Ministers of 
Karnataka and T..mil Nadu on Cauvecy 
Water dispute; 

(b) if so, the outcome thereof; 
(c) whether the Government have appoin-

ted a Monitoring Committee in this regard. 
(d) if so, the details thereof; 
(e) whether the Government have also 

appointed a high level committee for imple-
mentation of interim award given by the 
Cauvery Water Tribunal; and 

(f) if so, the terms of reference and 
composition? 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
AND MINlSrER OF STATE IN THE MI-
NISTRY OF WATER RESOURCES (SHRI 
P. K. THUNGON) : (a) In the wake of fast 
undertaken by the Chief Minister of Tamil 
Nadu, the Union Minister for Water Res-
ources and P.trliamentary. Affairs visited 
Karnataka and Tamil Nadu and discussed 
the matter with their Chief Ministers on 
21st July, 1993. . 

(b) The Chief Minister of Tamil Nadu 
broke her fast. 

(c) to (f) In r('sponse to suggestion 
made by Tamil Nadu, Central Government 
has agreed for mechanisms to monitor 
ground data with reference to implementa-
tion of the interim order of the Cauvery 
Water Disputes Tribunal. The details are 
being finalised. 

Treatment at AIIMS, New Delhi 
3538. SHRI VilAY KUMAR) 

Y ADAV PROF. UMMAREDDY }- : 
VENKATESWARLU J 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Government propose 
to provide accommodation for the poor 
families, who have to camp outside the 
premises of AIrMS, N~IV D~lhi to take 
care of th~ir family membars admitted u 
indoor patients; 

(b) if so, the details thereof; 
(c) if not, the reaso:J.s th:refor; and 
(d) the time by which the accommoda-

tion is likely to b: provid~d for such. 
families ? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI PABAN SINGH 
GHATOWAR) : (a> to (d) There is 
already one Vishram Sadan situated in tho 
Campus of AIIMS providing accommoda-
tion as under : 

Dormitories -80 beds. 
Single rooms-36 beds. 
Suits -14 beds. 



,.E'.xtra land for extension of tbis buildina 
has bccD: oannarked and the work will be 
taken up dependin& on the availability 
C)f funds. 
[ Translation] 

FendDg aud Flood LightiDa ill J. &; K. 
",3539. SHRI NAWAL KlSHORE liAI} 
. SHRI K. D. SULTAN PURl . 

SHRl SHRA VAN KUMAR • 
PATEL 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) wheth",r the Government of Jammu 
and Kashmir has requested the Union 
Government to erect barbed wire fencing 
and arrange flood lighting of the Indo-
Pak border i.a the State and along the 
Une of Actual Control; 

(b) if so, the details thereof including 
the period when such request was received; 

(c) whether the Union Government have 
1aken any decision in this regard; 

(d) if so, the details thereof; and 
. (e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRl RAJESH PILOT) : <a) to· (e) 
No formaJ request has been received trom 
the Government of Jammu & Kashmir in 
this regard. Border fencing and flood light-
ing is a continuous process and several 
factors including threat perception and 
availability of funds are being kept in 
view for arriving at a decision to feneej 
flood lit vulnerable stretches on Indo-Pat 
border. 

Lathi-Cbarge ill New Delhi 
. 35-W. SHRl RAM PUJAN PATEL: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 
. <a) whether the Delhi Police has resorted 

7, to lathi-charge on a number of occasions 
on the members of the Bharatiya Bhasha 
Sanrakshan Samiti, staging a dharna before 
,the office of the Union Public Service 
Commission in New Delhi; 

(b) if to, the details of each such 
incident; and 

(c) the reasons for taking such action ? 

THE MINISTER OF STATE IN THE 
•. MINISTRY OF HOME AFFAIRS 

(SHRl P. M. SAYEEJ) : <a) No, Sir. 
(b) and (c) Do not arise. 

LiCe Expectancy 
3541. SHRl RAJENDRA AGNIHOTRI : 

. Will the Minister of HEALTH AND 
. FAMILY WELFARE be pleased to state: 

<a) whether the life expectancy in the 
country is very low u compared to develop-
ed eountrica; 

(b) if so. tho life apecWlilf In 0ICh 
state at pre$eDt; and 

'(c) tlte steps tabi1 by the ~ to 
increaa:e the life expectancy in this cowtry , 

THE DEPUTY M1NISTER IN THB 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRl PABAN SINGH 
GHATOWAR) : <a) 'Wherclas tile 1* 
expectancy is relatively lower than in deve-
loped countries, it is comparable to ibid 
higher than the life expectancy at birth ia 
some other Asian COunlries c. g. Bangala .. 
desh, Pakistan, Indonesia, Myanmar and 
Nepal. 

(b) A Statement is enclosed. 
(c) Increase in life expectancy is related 

to several factors which inter-alia include 
containment of diseases, particuiatly thOiO 
effecting infants, children and women, 
access to safe drinking Willet, imprD\'ed 
nutritional status, propel," sanitary fattllM 
ctc. Several Schetnes arb being im~ 
by the Central and State Governments 
covering all these areas. As a: tesult of tbUse 
efforts life expectancy in India has increued 
significantly from 54.4 years in 1980 to 
58.6 years in 1991. 

STATEMENT 
Expectation oC life at birth (in years) 

Cor males and Cemales in major States 
wlthpopulatioD 10 mUIion and abo,c-l986-'o 

States Males Pemalcs 

Andhra Pradesh 58.2 ~.4 
Assam . 53.6 54.2 
Bihar 55.7 53.6 
Gujarat . 57.0 58.8 
Haryana 62.2 62.2 
Kamataka 60.4 62.6 
Kerala 66.8 72.3 
Madhya Pradesh 53.7 53.0 
Maharashtra 61.2 63.5 
Orissa 54.6 54.0 
Pwijab 64.7 66.9 
Rajasthan 55.2 56.2 
Tamil Nadu . 60.0 60.6 
Uttar Pradesh 54.2 52.5 
West Bengal 60.2 61.2 

Sourcc--Rcgistrar General of India. 

New Coal PoHcy 
3542. SHRI RAJESH KUMAR }. 

SHRlMATI SHEELA GAUTAM • 
Will the Minister of COAL be pleased to 
state: 

.' <a) whether the· GOvetlllbellt propole to 
.annOl.'DCe it neW'coal' policy; ud . 
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(b) if so, . the details thereof ? 
THE MINISTER OF STATE IN THE 

MiNISTRY OF COAL (SHRI AJIT PANJA): 
(a"J and (b) Consistent with tile liberalisation 
policy of the Govt. following major policy 
decisions have recently been taken regarding 
loal industry: 

(i) to permit private sector participation 
tn coal mining operations for the 
purpose of captive consumption for 
power generation and other end uses to 
be notified as well as for setting up of 
washeries. This will augument the 
availability of coal for core sectors of 
the economy in coming years. The Coal 
Mines (Nationalisation) Act 1973 has 
been amended on 9-6-1993 to this 
effect. 

tit) Liberalised Sale Scheme {LSS, has been 
further improved to extend the benefits 
to a larger cross section of buyers. 
Interested buyers under 'LSS' have 
been categorised as under: 
1. Ac tual users. 
2. Mini Traders. 
3. Whole Sale Traders. 
4. General. 

First preference in order booking and 
despatches under Lib~ralised Sale Scheme 
would be gi ven to actual users who can 
draw coal for their own use in addition to 
the normal su?plie, b1ing receiv,;d by them 
against sponsorship"/linkages. 

Second prefeNnc~ would be given to 
the Mini Traders registered with coal 
companies. Coal India Limited (CIL) have 
given wide pUblicity inviting application 
for registration as Mini Traders. They will 
be registered on a continuous basis. Appli-
cations received upto 14-8-1993 would be 
registered in the first batch. Mini Traders 
would be supplied coal upto 100 tonnes per 
month subject to availability after meeting 
file orders book~d by actual users. Third 
preference wo:!ld b~ given to the Whole 
Sale Trad~rs appointed by the coal compa-
nies subject to availability after meeting 
orders booked by first two categories. If 
some qU.111tity is still available, it would 
be allo;:ated to other interested buyers. 
[English] 

LPG Connections 

3543. SHRI HARlBHAI PATEL 1 
DR. RAMESH CHAND TOMAR 
SHRIMA TI BHA VNA CHI-l ; 
KHALIA 
SHRI ARJUN SINGH IY ADAV 
SHRI HARIKEWAL PRASAD 

. Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Government have deci-
dad to release LPG connections to those 
consumers who are registered five yoars ago; 

(b) if so, the details thereof; 
(c) whether the directions issued bY the 

Consumer protection Forum in this reaat4 
are being followed; and 

(d) if not, the reasons therefor ? 
. THE MINISTER OF STATE IN TH8 
MINISTRY OF PETROLEUM AND NA-
TURAL GAS (CAPT. SATISH KUMAR 
SHARMA) : (a) and (b) New LPG 
connections are released to waitlistcd 
applicants according to the serial order of 
registrption, depending on new customer 
enrolment allotted to a distributor based on 
the stock available with the distributor, 
waiting list and product availability. 

(c) Orders of all the competent autho-
rities are implemented. 

(d) Does not arise. 
Fire In Kathara Colliery 

3544. SHRI BASUDEB ACHARIA: Will 
the Minister of COAL b: pleased to state: 

(a) ,whether the Government are aware 
that a large quantity of coal in the Kathara 
Colliery of the Central Coalfields Limited is 
being wasted due to fire; 

(b) if so, the details thereof. 
(c) since when it has been taking place 

and the total loss incurred so far; and 
(d) the steps taken by the Government 

to control fire? 
THE MINISTER OF STATE IN THE MI~ 

NISTRY OF COAL (SHRI AlIT 
PANJA): (a) to (d) AccorJing to the infor-
mation received from the central Coalfields 
Limited (CCL), there is n.:l fire either in-
the coal seam o. in the coal stock of 
Kathara Colliery. As such, there is no 
question of any loss of coal. However, 
the waste rock, namely, the overburden 
material is on fire d ~e to pres~nce of layer 
carbonacious material which catches fire 
due to the inherent property of spontaneous 
heating. In order to control this fire, the 
overburden material is being dozed and 
covered by a layer of non-combustible 
soil and matti. In this process the spread 
of fire bas been controlled. 

Ganga Bas1n 
3545. SHRI CHITTA BASU: Will the 

Minister of WATER RESOURCES be 
pleased to state: 

(a) whether at least 40,000 cusecs of 
water for the Calcutta port and an addition-
al minimum quantity of 15,000 cusecs of 
water for river Ganga is required at Farakka 
for stabilising irrigation in the Ganga basin 
in West Bengal; 

(b) whether this requirement or the 
State is not being fulfilled duo to the 
excessive tapping of water trom ,dao ri".. 
Ganga in the upper reaches; , 
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(c) whether the situation would further 
worsen,· if the proposed barrage on the 
river Gailga at Kanpur and Wlother one 
on· the river Yamuna are constructed; and. 

.. (d) if so, the steps taken or proposed to 
be taken by the Government in this regard 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
tSHRl P. K. THUNGON): (a) to (d) 
Precise water requirements lor various 
beneficial uses in Ganga basin are not 
finalised. A National perspective for water 
rcs.}urces develvrment prepared by Govern-
ment, among other things, envisages inter-
linkages between various Himalayan rivers 
for trensfer of water from water rich 
basins to water sho:t ba·sins for optimum 
utilisation of water resources. Government 
has established National Water Development 
Agency (NWDA) in 1982 to firm up the pro-
posals. A total of 19 links in Himalayan 
components have been identified by NWDA. 
Office studies of all these links and investi-
ption of thr.;e links have been included in 
the Vill plan programme of the Agency. 

Grants to Voluutary Organisatioas in Assam 
3546. SHRl PROBIN DEKA: Will the 

Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a>. the voluntary organisations in 
Assam which we,e provided grants by 
the Union Government for family welfare 
dwing each of the last three years and 
current year; 

(b) the amount given to each such 
organisation; 

(c) wh~ther the Government monitor the 
utilisation of this expendi,ure; and 

ld) if so, the details thereof ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE tSHRl B. SHANKA-
RANAND). tal and (b) Details are given 
in the Statement-I attached. 

In addition, lumpsum grant is made 
available to the State Government for 
assistance to voluntary organisations, de-
tails of which are given in the Statement-ll 
attached. 

(c) Yes, sir. 
(d) The utilisation of funds is checked 

by getting audited statement of accountS 
and utilis:ltion certificates. 

STATEMENT I 
Statement referred to in reply to Parts 'a' and 'b' of Lok Sabba Unstarred Question No. 3546 

for reply on 19-8-1993 

Sl. 
No. 

Name of the Organisation Grants released during 

1990-91 1991-92 1992-93 1993-94 

i. Assam lmdadiya Hospital Committee Guwahati 9,14,850 5,75,000 3,00,000 
(under PVOH ll). 

2,59,150 

2. Jigyasu Tribal Research (Under Mini Family 36,850 
Welfare Centre Scheme). 

STATEMENT II 
List of ANM Training Schools getting Grant in Aid to rDD ANM Training Programmes in 

Assam 

1. Post partum programme 
. Indian Red Cross Society, 

Chandmner, Guwahati 

1990-91 
32.72 

Amount allocated in lakbs 
1991-92 1992-93, 

59·90 
1993-94 
89·00 35 -00 

ANM Training Sehemes 
2. Training Institute, ") 

Indian Red Cross Society, 1 
District Branch SHchar, Assam. 

3. Assam lmdadiya Hospital Committee, M. Timur 
Building, Hatigaom Road, Guwahati. I 

4. Catholic Hospital, f 
Borgong, .Darrang District, 
Assam. 

S. Indian Red Cross Society, 
Digtrict Branch, 
GUwahaU.· . 

The release to State Govt. is approximately 
Rs. 3 ·20 lakh per annum per organisation. 
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ALIMCO 
3547. SHRI KESHRI LAL: Will the 

Minister of WELFARE be pleased to 
state: 

(a) whether Kanpur based Artificial 
Limbs' Manufacturing Corporation of India 
(AUMCO) is suffering heavy losses; 

0,) if so, the details thereof; 
(c) whether the Government have 

conducted any enquiry to find out its 
financial stability; 

(d) if so, the outcome thereof; and 
(e) the steps taken by the Government 

to make the ALIMCO economically viable? 
THE MINISTER OF WELFARE (SHRI 

SITARAM KESRI): (a) Yes, Sir. 
(b) During the year 1991-92, ALIMCO 

has suffered a loss of Rs, 256' 761akhs (cash 
loss-Rs, 234.11 lakhs). The cumulative loss 
upto 31-3-92 is Rs. 2088.95 lakhs (cash 
loss-Rs.1838.19 lakhs), 

As per unaudited provisional accounts 
the loss during 1992-93 is Rs. 330.25 lakhs 
(cash loss Rs.307, 70 lakhs). 

(c) and (d) Yes, Sir. The following 
reports on the functioning of ALIMCO 
have been received during the years 1991-92 
,and 1992-93:-

(i) A report by Mr. B. R. Basu, 
CMD, NSFDC (october, 1991) 

Cii) Report by Committee consisting 
of representatives from Ministry of 
Welfare, Deptt. of Public Enterprises, 
Ministry of programme Implementation 
and ALIMCO (February, 1992) 

(i i i) A consultancy report by prof. Ashok 
N Korwar, 11M, Ahmedabad. (Feb. 1992) 

(iv) A report by a Committee headed 
by prof. K. K.. Singh, AIIMS, Delhi. 
(May, 1993) 

The above reports have given different 
suggestions for the financial stability of 
the Corporation. 

(e) A Voluntary Retirement Scheme to 
reduce the number of porsonnel in ALIMCO 
has been formulated. 

[Engll.rh] 

Flaring of Natural Gas at Mebsana 
3548. DR. A. K. PATEL: Will tbe 

Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 
• '(a) the quaintity of Natural Gas ffaring 
per day from the MehasaDa ONGC project fa G1ijarat;' , 

(b) whether the GOVernment ,lIave 
received any proposal to supply this tlarin, 
ga s through pipeline to LPG custODlers 
for domestic purpose; ,', 

(c) if so, the details thereOf; ~ nd 
(d) if not, the reasons therefor ? 

THE MINISTRR OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (CAPT. SATISH 
KUMAR SHARMA): (a) During April-
June, 1993 approximately 0,23 MMSCMD 
gas has been flared from ONGC's Mehsana project. 

(b) No, Sir. 
(c) Does not arise. 

(d) It is expected that with the comple-
tion of compression facilitits flaring of gas 
at Mehsana would be limited to technical flaring only. 

Special Para-Military Force to F1ght 
T erroriS!ll 

3~49. SHRI SHRAVAN KUMAR 
PATEL: Will the Ministl:r uf HOME 
AFFAIRS be pleased to state: 

(a) whether the Government have chal-
ked o~t. detailed plans to I a ise a special 
para-nuhtary force to fight terrcrism in 
view of increased internal security problems 
in the f:'fce of trrrClr;sm, extremifm fnd 
seccessionism rampant in various parts of 
the country; and 

(b) if so, the details 'thereof ? 

THE MINTSTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRJ 
RAJEsH PILO]): (a) No, Sir. The exis-
tiDg Para-Military Forces are equipped 
and trained to lIandle these problems. 

(b) Does not arise, 
[ Translation] 

Parellase of Drugs 
3550. SHRI K. D. SULTANPURJ: Will 

the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: " 

(a) t~e !lumber of dnig manufacturing 
COIIlpanies In the country; , 

(b) the value of medicines purchased by 
tile ,Government during each of the last 
three years from tllese companies for' the 
Government hospitals; and 

(c) tbe companies whose drugs, were 
found sub-standard during the last one year ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI PABAN SINGH 
GHATOWAR) : (a) As per infonniltion 
available, there are about ]0,000 Drug 
Marufacturing Companies in the SmaIl 
Scale Sector aod about 200 Units in the 
Orpnised Soctor. " 
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(I» • .,.91 -- lb. 74 crCns 

1991-92 - Rs. 80 c:rorcs 
1992-93 - Rs. 89 croros. 

(c) As per list attached as Statement-I. 

STATEMENT 
LIst of Companies whose Products fonH 

Sab-StaadanI During the Last one Year 
(l99l-93) 

1. MIs Vishal Therapicare, Delhi. 
2. MIS Mark Pharma, Ahmedabad. 
3. MIs Noble Drug Indore. 
4. MIs Indochem, Meerut. 
S. MIs Evlyn Lab" Ghaziabad. 
6. MIs Novus Pharma, Bombay. 
7. MIs Eaxnest & Co, Indore. 
8. MIs Tuton Pharma, Alunedabad. 
9. MIs Tablet India Ltd., Madras. 

10. MIs Chern Phaxma, Delhi. 
11. MIs Commercial India, Calcutta. 
12. M~ Dubon Lab., Hyderabad. 
13. Mis Kylsans Lab., Delhi. 
14. Mis Deep Lab., Hyderabad. 
15. MIs Natural Health Phaxma, Delhi. 
16. MIs Hab Pharma, Bombay. 
17. MIs Alpine Industries, Bombay. 
11. MIs Kirti Industries, Bombay. 

.. J9, 'fd/s Dua Phaxma, Bahadur~h. 
20. MIs Macleods Phaxma, Bombay. 
21. MIs Piya Pliarma, Ghaziabad. 
22. MIs New Life Phaxma, New Delhi. 
~,. MIs Sri Vijay Phaxmacy, Hyderabad. 
24. Mis Rhydberg Pharma, Sonepat. 

• 25. MIs Targof Pure Drug, Hyderabad. 
26. MIs Crystal Phaxma, Ambala. 
27. MIs RKG Pharma, Faxidabad. 
21. MIs Joy Pharma, Indore. 
lP. MIS Health Plan Lab., Delhi. 
110; MIs Unisure Pvt., Ltd., Sonepat. 

[.&l611"'] 
ONGC 0IBee in A. P. 

3551. SHRI BOLLA BULLI RAMAIAH\ 
SJIlU R. D. VENKATESWARA RAO I: 

Will the Minister of PETROLEUM 
A,J(D NATURAL GAS -be pleased to 
state: 

(a) whether the Union Government have 
agreed to set up an Institute for Delta 
studies at Andhra University; 

(b) if so, the details thereof; 
(c) whether the Government of Andhra 

P,radesh have also requ,-,sted the Union 
Qoyernment to open ONGC office in tile 
JJ.M.; lUId 

. (d) if so, the reaction or tM O~ 
ill this teprd ? 

THE MINISTER. OF STATB ,",' 'BIll 
MINISTRY OF fEl'ROLEUM AND 
NATURAL GAS (CAl'T. SATISH KUMAR 
SHARMA): (a) and (b) There is 119 JUCh 
proposal with the Ministry. . 

(c) and (d) ONGC is already operating 
in Andhra Prade~h with its projf'ct Head 
Quarters at Rajahmundry. ONGC also 
has a forward base office at Hyderabad for 
liaising with the state Governt. 
[ Translatioll] 

Digging of Wells in M. P. 
3552. SHRI YOGANAND SARASWATI : 

Will the Minister of WATER RESOURCES 
be pleased to state : 

(a) the details of wells dug by the Cen-
tral Gr.ound Water Board in Madhya Pra-
desh; 

(b) whether there is any proposal to 
dig more wells in near future; 

(c) if so. the details thereof; and 
(d) if not, the reasons therefor ? 
THE MINISTER OF STATE IN mE 

MINISTRY OF URBAN DEVELOP-
MENT AND MiNISTRY OF STATE iN 
THE MINISTRY OF WATER RESOU-
RCES (SHRI P. K. THUNGON) : (a) The 
Central Ground Water Board under its 
Scientific progromme. of Ground Watllf 
Exploration. has drilled 927 borelloles ~ 
Madhya Pradesh upto Maxch. 1993, of which 
515 axe Exploratory Wells, 382 Obsuvaqon 
Wells, 7 Slim Hole wells and 23 p~eters. 

(b) and (c) The Board proposes to ~ill 
117 Boreholes during 1993-94 in the $tate, 
of which 50 will be exploratory wells, 42 
Observations wells and 25 Slim Holo wells . 

(d) Does not arise. 
Stampede fa- M. P. 

3553. DR. RAMKRISHNA KU$MA-~ 
RIA DR. LAXMINARAYANj: 
PANDEYA 

Will the Minister of HOMi A;PfAIRS 
be pleased to state: 

(a) whether a number of persom .9 
killed and injured in the stampede "II'!U~ 
occurred on the occasion of Somvati Am8. 
vasya Fair orP!1i~ in O. mkacesblJar 
,Jyotilingam in Madhya Prll4eab ~. 

(b) if so, the details thereof; 
(c) the amount of compensation .1H!.i!t to 

the affected persons/families; 
(d) whether any inquiry has been ordered 

into the incident; and . 
(e) if so, the details thereof 7 
THE MINISTER OF STATE IN TIlE 

MINISTRY OF HOME AFFAIRS (~ 
~H PILOT): <a' to {e) ~ .. 
IS belas collected and will be lalt __ tlii 
Table of the House. 
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Dedfae III ConsumptIon of Petroleum Pro4acts 

3554. SHlU SHARAD DIGHE' Will 
the Minisler of PETROLEUM 'AND 
NATURAL GAS be pleased to state: 

(a) whether there has been a decline in 
~umption of. petroleum products during 
Apnl and May 10 the current financial year 
as Colnp~ to the corresponding period in 
the prevIous year; 

(b) if so, the details thereof; and 
(c) the factors which Jed to sueb decline ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (CAPT. SATlSH 
KUMAR SHARMA): (a) Yes, Sir. 

(b) The details are given below: 

Month 
(1993) 

April 
May 

Qty. (TMT) 
(Provisional) 

4811 
4907 

% Growth 
over previous 
year 

-1.3 
-2.1 

(c) The decline in consumption of naph-
tha and furnace oil was the main contribu-
ting factor. 

Loan from Asian Development BIIJIk 
3555. SHRI A. JAYAMOHAN: Will the 

Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) the amount of loan expected to be 
given by the Asian Development Bank to 
the ONGC to implement the scherne to 
reduce the quantity of natural gas being 
flared; and 

(b) the places where such a scheme 
would be imp!emented ? 

IC-THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (CAPT. SATISH KUMAR 
SHARMA) : (a) An amount of US S 300 
millions is expected from the ADB to ONGC 
for this scheme; 

(b) The scheme will be implemented at 
the Bombay High field~ and at Hazira, 
Gv;arat. 

Arrest of Gangsters 

3556. SHRI RABI RAY ) 
SHRI BAPU HARI CHAURE 
SHRI MANIKRAO HODLYA r ' 

W:U th~AWster of HOME l.: FAnd be 
pleased to state : 

(a) whether it h a fact that the. Crime 
Braudl of :Delhi Pollee has arrested' fi'le 
top-grade Bombay gangsters on July 23, 
1993; 

(b) if so, the details t.J:weof; 
(c) the action taken aaaiMt tbem; and 
(d) whc:.iw they are involved in tho 

Bombay blast incidents ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. M. SAYEED): (a) and (b) Yes, Six. 
Five members of Daud Ibrahim sans of 
Bombay were arrested by the Crime Branch 
of the Delhi Police on 23-7-1993. Four, of 
them were carrying arms and one of them 
was carrying a hand-grenade; 

(c) Five criminal cases have been rOli-
stered against them under the Arms ACt 
TADA(P) Act, and the Explosive Substan~ 
ces Act at P. S. Preet Vihar on 23-7-1993. 
Investigation of the cases has been tra.na-
f~red to the Central Bureau of Investisa-
lIOn; 

(d) It is not possible to draw any 
definitive conclusions at this stage. 

AIDS Viras 
3557. SHRl GEORGE FERNANDES: 

Will lh~ Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether scientists in the country 
have come t'.) know more about mv than 
about any other virus in history; 

(b) if so, whether they have found that 
how incidiou5 the virus that causes AIDS 
really is; 

(c) whether scientists have identified th" 
proteins of the virus and the jobs they 
p.~;form in5id" human Cells; and 

(d) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFAR'S (SHRI B. SHAN-
KARANAND): (,,) Knowledge about 
HIV is increa~ing alnust every day. 

lb) Studies k\'e shown that virus can 
remain latent for a long time and manifest 
the <.!ise<1Si; after a Jone; incubation period; 

(c) and (d) The virus contains the 
following protejns ;-

(i) Two glycoprotein$-gp 120 & ap 41 
in the outer membrance. Gp 120 acts. 
as outer knob which attacks the CD, 
molecules and gp 41 attaches gp 120 
to the cell. 

(ii) P 18 &. PI&' '{hey are internal 
core proteins and act as ultimall:-
proteolytic substances of virus for thci 
break-down of the host coils. 

(iii) Rev~rsc Tran~riptase-~~~ 
protcin m the Ge1'Itre mner to the Internal 
core. It converts viral RNA to ~. 
mentary DNA and thus enables the 
virus to manufacture DNA from RNA 
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N~me of 1990-91 
Power 

(c) the quantity' of medicines teCOWnd 
from their possession, and the value thereof; 
and . 

(d) the steps taken to check the tbelts of 
medicines in these hospitals? . 

THE DEPUTY MINISTER IN. THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI PABAN SINGH 
OHATOWAR): (a) to (d) Information 
is being collected and will be laid on the 
table of the House. 
[.&IgIIshJ 

Demallll of Coal by APSES 
3560. SHRI SOBHANADREESWARA 

RAO VADDE : Will the Minister of 
COAL be pleased to state: 

(a) the total quantity of coal demanded 
by various Powet Houses under Andhra 
Pradesh State Electrity Board (APSEB) 
during each of the last three years; 

(b) the total quantity of coal actually 
supplied to them during the said period: and 

(c) the steps taken by the Government 'to 
supply the required quantify of coal to these 
Power Houses? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COAL lSHRI AJIT PANJA): 
(a) and (b) The particulars of demand 
and actual supply of coal from Singareni 
Collieries Company Ltd. and Coal India Ltd. 
to the Thermal Power Stations of Anehra 
Pradesh State Electricity Board during the 
years 1990.91 to 1992 93 wele as follows: 

(Figures In lakh tonnes) 

. Data Provisional 

1991·92 1992-93 
HoUSeS . DJffi'\nd Su,ply Demand Supply Demand Supply 

Kcnhagudem 35.14 26.31 
Vijayawada 41.70 34.69 
Ramagundem 'B' 3.11 2.54 
NeiIOl'e 1.70 0.48 

81.65 64.02 

The· above data indicates that the percentago 
of demand satiafaction for the Thermal Power 
Station, of Andhra Pradesh State Electricity 
Board bas been steadily increasing and was 
97.5" ill 1992-93. 

32.80 31.46 34.89 35.7 
45.60 39.72 43.73 41.64 
3.04 2.25 2.75 2.40 
1.75 1.23 \ 1.44 0.97 

83.19 74.66 82.81 80.72 

Cc) Highest priority is being accorded fo 
movement of coal to Power Stations in the 
country including Power Stations of 
Andhra Pradesh State Electricity Board. 
Supply of ,coal to power houses is being 
monitored closely and corm:tivc action it 
taken whcDovcr neccstary. . 
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3561. SHRI ARVIND TRIVEDI Will 
the Minister of PETROLEUM. AND 
NATURAL GAS be pleased to state: 

(a) whether the Government of Gujarat 
has been allocatcci less quota of ParafIin wax 
during the current year; 

(b~ if so, the reasons therefor; and 
(c) the action taken to supply the Paraffin 

wax to the State as per their requirement? 
TIm MINISTER OF STATE OF THE 

MlNlSTRY OF PETROLEUM AND 
NATURAL GAS (CAPT. SATISH KUMAR 
SHARMA) : (a) to (c) Paraffin wax is a 
deficit product and allocation to States 
depends upon the availability of the product. 
Presently the availability of paraffin \\-ax is 
for less than the total requirement of various 
States/Union Tenilories including Gujarat 
and, therefore increased allocations could 
not be made. 

Arms and Ammanitioll Seat to J &; K 
3562. SHRIMATI BmHU KUMARI 

DEVI: Will the Minister 0 f HOME 
AFFAIRS be pleased to state: 

(a) Whether the Government have any 
information regarding the value, quantity 
and type of arms and ammunition that 
might have been sent by pakistan to Jammu 
and Kashmir during the last three years and 
the current year so far; and 

(b) if so, the details thereof? 

TIm MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): (a) and (b) : Militants in 
Jammu & Kaahmir have been regularly 
getting arms and ammunition with active 
help and assistance from Pakistan. It is 
difficult to precisely estimate the quantity of 
arms so smuggled into the State from 
across the border. During the period since 
1990, following recoveries hsve been made 
from the militants in the State: 

Machine Guns 565 
Rocket Launcher •. SOO 
Ak-scriOl &; Sniper 
ritIes 9163 
Pistols • Z942 
Guns . 247 
Rockets 1038 
GrcnadesfBomba 13370/,044 
Mines • 1933 
Bxplosives(Ka.) 3040 
AmmunitioG ArOUDd IG.91, 

789 rOUD4s 
wrs.ts ~ 209 

3563. DR. K. 'y. R. CHOWDARY~WiI1 
the Minister of WATER RESOURCES be 
plcaaed to state: 

{a} the total area In Andbra pradesh 
declared as flood affected area; , 

(b) the details of schemes formulated 
by the Union Goverment to control tbe 
flood in Andhra Pradesh; . 

(c) the total amount spent on theio 
schemes during the last three years; ·and 

(d) the estimated amount to be incurred 
on . these schemes at present with details 
thereof? . 

'hIE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVEL-
LOPMENT AND MINISTER OF STATE 
IN THE MINISTRY OF WATER RESO-
URCES (SHRI P. K. THUNGON) : (a) The 
area prene to flooding in Andhra Pradesh 
is 1.39 million hectares. 

(b) No schemes have been formulated 
by Union Government. 

(c) and (d) Do not arise. 

SteriUzatioa Uaits la Raral Areas 

3564. SHRIMATI S~HEELA GOpALA-
LAN: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: 

(a) whether thare is a Central Gove-
rnment scheme to give financial assitance· to 
private medical practitioners to set up 
sterilization units in rural areas; 

(b) if so, whether targets or quotas 
are allotted to them; 

(c) if so, the datails thereof; and 
(d) the protective measures en'risi,ed 

to prevent coercion and profiteering 'l ... : .. 

THE MINISTER. OF HBAL'nI AND 
FAMILY WELFARE (SHRI B. SILUl-
KARANAND: (a) Yes, Sir. '. .. 

(b) and (c) The organisation is ~d 
to perform atlc:ast 15 steriIis~tion operatioD' 
per bed per YCBr,In addition to IUD iililar-
tions, MTPS, distribution of oral pills liD" 
contraceptivOll. 

(d) The Family welfare 'programme; iI 
a voluntary programme and there. ·.is. -.'80 
questioD Of any coercioD. The aetivitlCi ".eli 

~I:u:~.t~.~.~~ 
Welflre • _ . ..; _;. 
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!~0. "UIRI mIA4tAM PAL 1 
IiINGR MAUK ~. SHRI RAMCHANDRA VSERAPI'A 

Will the Minister of HEALTH A 
FAILY WELFARE be pleased to state; 
(8) whether the Government propose to 

,~pen more Ayuryedic and Homoeopathic 
1)jsj;jimSaries under C. G. H. S. in Delhi/ New 
t>elhi during 1993-94 in view of the incl-
easing demand and preferences of the 
beneficiaries; 

(b) if so, the details thereof; and 
(c) the total amount likely to be spent 

OR ~ these dispensaries in the country 
eluring the Eighth Five Year plan ? 
THE MINISTER OF HEALTH AND 
PANILY WELFARE (SHRI B. SHANK-
AltANAND: 

<a) Yes. Sir. 
(b) Two Ayurvedic and two Homoeopa-

thic units; 
(c) Rs. 450 lakhs (Approx.). 

[ Trdll8/ationj 

Leprosy Hospitals 

3566. SHRI CHINMA YANAND 
SWAMI : Will the Minister of HEALTH 
AND FAMILY WELFARE 00 pleased to 
state: 

(a) the places in Uttar Pradesh and 
Rajasthan where leprosy hospitals have 
been opened during 1991-92 and 1992-93; 

(b) whether the foreign as~istance has 
been provided to these hospitals; 

(c) if so, the assistance provided during 
the above period; and 

(d) the hospitals proposed to be opened 
during the current Year ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI PABAN SINGH 
GHATOWAR: (a) During 1991-92 and 
1992-93, no leprosy hospital has been 
~ in the States of Uttar Pradesh and 
R.ajasthan 

(b) and (c) Do nOt arise; 
(d) There is no }.'ropos'll to open Leprosy 

MiPital 'IIIlIIer National Leprosy Eradica-
tfo. programme during the current year. 

SmaggIiDg of Hearlls 
3567. SHRI MANGAL RAM PRSMI: 

WilUho Minister of HEALTH AND 
FAMILY WBLFARE be pleased to state: 

(al . wOttaer .(Veral herbs are disappearing 
rapjaIy from 'the' jungles of ,Uttar Pradesh 
&ad 'HillUlClaa I Pradesh ; 

(b) if so, the reason!! th6tc!lbr, 
(c) whether thesil 'herbs are -being striugg-

led out of the country on a large lcale; 
(d) if so, the details thereof; and 
(e) the steps taken by the GoVerJUnmlt to 

check the smuggling of these kerbs ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHANI 
KARANAND) : (a) and (b) It is reported 
that availability of some herbs of medicinal 
yalue is diminishing due to over exploitation 
m some areas. 

(c) to (e) No reports of large scale 
smuggling of herbs have to the notice 
of the Government. However, a few impor-
tants steps taken by Government of India to 
prevent smuggling of herbs include foll-
owing: 

(i) The Indian Forcst Act, 1927, bus 
been amended from time to time in 
order to keep theft of forestry species 
and forest products under control. 

(ii) There is a complete ban on thc 
export of all forms of wildlife <which 
include wild plants) including their 
parts and products as per Export-
Import Pohcy of India, as applicable 
from 1-4-1993. 

(iii) International trade in endangered 
species of plants and animals and 
articles made thereof is regulated under 
the provisions of the Convention of 
International Trade in Endangered 
Species of wild Fauna and Flora(CITES), 

(iv) Raids are carried out by the Wild-
life Authorities whenever information 
of illegal trading in wildlife products 
is received. 

(v) Cooperation of Customs. Revenue 
Intelligence, Coast Gua and Army 
authorities is being taken in apprehen-
ding the illegal trader'!!. 

Medical Colleges in Maharashtra 
3568. SHRr VILASRAO NAGNA-

THRAO GUNDEWAR: Will the Minister 
of HEALTH AND FAMILY WELFA'R.E 
be pleased to state: 

(a) the number of Government and 
private Medical Colleges in Mallara5htra; 

(b) whether the Union Goveminent naVe 
received any proposals from the state 
Government/private institutions for opening 
more medical colleges in the State durtng 
1993; 

(c) if so, the details thereof; and 
(d) the action taken'thereOn ? 
THE DEPUTY MINISTER IN mE 

MlNISTRY OF HEALTH AND FAMJ1.Y 
WELFARll . (SHRI PA'BAN SfMGH 
GHATOWAR) : <a) the position in this 
reJllrd· i. indica led herein bel~; 
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(Government) (Private) of wGrket. tbrougb a _sive welfare 
.Recogniseds 
Unrecogniseds 

Total : 
, 

12 
3 

15 

4 
12 

Hi 

(b) to (d) No application has beer. 
received in the form of the Scheme referred 
to in the Indian Medical Council (Amend-
ment) Act, 1993. The form of the Schem is 
nnder finalisation and all applications will 
have to be preferred accordingly once the 
Scheme is notified. 

[ Englivh] 

Strike in C. I. L. 
3569. SHRI BHUPINDER SINGH 

HOODA: Will the Minister of COAL be 
pleased to state : 

(a) the number of times the strikes took 
place in the Coal India Limited during 
1992-93 and 1993-94 so far ; 

(b) the loss in terms of mandays and 
production due to these strikes; and 

(c) the steps being taken by the Govern-
m~nt to prevent such strikes in future? 

THE MINISTER OF IN STATE THE 
MINISTRY OF COAL (SHRI AJIT PAN-
JA) : (a) and (b) The number of strikes, 
mandays lost and production lost in CIL 
is as under ; ... 

.. _--- ._----,------_. "--"---
1992-93 1993-94 

Number of strikes 57 
Mandayslost 1,18,2114 

'Prodllction los! 
(M.T.) 

1,69,569 

(upto June) 

16 
8,958 

67,913 

(c) The following steps have been taken 
by CIL and ils subsidiaries/Govenment 
for promoting harmonious industrial rela-
tions in coalfields and thus prevent strikes; 

(i) Expeditious settlement of individual 
and collective grievances of the emplo-
y_ through bilateral discussions with 
the trade unions. 

(ii) Holding of periodical meetings of 
the Joint Consultative Committees at 
Colliery, area and COmpany levels. 

(iii) Decidi1tg the ~ and allowances 
.' l1li4 _trate .&meIlktes through the 

Joint _rtic.. C8bunittee for Coal 
fndastrr. 

programme including construction of 
hOUSes. Water sup.ply, health CJ. e 
edilCatioD and recreation facilities. 

Capacity of Tihar Jail 

3570. SHRI AMAR RO¥PRADHANl 
SHRI SYED SHAHABUDDIN f : 

Will the Minister of HOME AFFAIRS be 
pleased to state; 

(8) the capacity of the Tihar Jail for 
accommodating the prisoners; 

(b) the actual numb~r of prisoners 
being accommodated in the Tibar Jail at 
present; 

(c) the remedial steps the Government 
pr,!PDse to take to reduce the over crowd ina In It; .. 

(d) the proportio;) of prisoners who 
are under trials and tbe number of undert-
rials who have neen imprisoned for mOle 
than five yt)ars; Jind 

(e) the number of cases of custodial 
assault and torture which came into notice 
during 1992-93 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS; (SHRI 
P. M. SA YEED); (a) and (b) The num-
ber of prisoners ill the Tihar Jail was 8412 
as on 15593 as against hs capacity of 2487. 

(<:) The capacity of the Tihar Jail is 
~ing increasell by constructing two more 
Jails . 

(d) Out of ;)7956 undertrials as on 
15-8-1993, 81 undertrials have been in 
jail for more than five ye:lrs. 

(e) Nil. 

Purchase of Ayurvedic Medicines 

3571. SHRI BHEEM SINGH PAT"L. 
Will the Minister of HEALTH A~in· 
FAMILY WELFARE be pleased to state: 

(a) whether any irregularities in Purch-
ase of Ayurvedic medicines by the Medical 
Stores Depots under D. G. H. S. have been 
brought to the notice of the GovenUBeJlt 
during the last three years; . 

(b) if so, the details thereof; and 

(c) the action taken against the guilty 
Officers? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHANK-
:RANAND): (a) No. Sir. 

(b) aacI (0) Do not arise. 



{ 1'r.wlatloa] 
IrriptioD . Pto)ects of U.P. 

~) sinCe when th')se project& are -pon4inz 
and 

3572. SHRI RAM PAL SINGH: Will 
the minister of WATER RESOURCES be 
pleasodto state : 

(c) the timo by when these projects are 
likely to be cleated? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P. K. THUNGON): 

<a) the details of the major and medium 
irrigation projects of Uttar Pradosh pending 
with the Union Government for clearance 
alonpitb their projected cost; (a) to (c) A statement is attaChed. 

S1. 
No. 

Name of Project 

2 

STATEMENT 

Benefitted Estimated nate of 
area cost receipt 

(hectare» (Rs. lakbs) in Central 
Water 

Commission 

3 4 5 

Status 

6 

A. Projects fCll" Up to Advisory Committee IlIId accepted subject to obsenatiOll5. 
Map 

1. Maudaba Dam 

2. Raising Meja Dam 

3. Increasing capacity of Zamina 
Pwnpcanal. 

4. Bowar Feeder Project 

27,700 6682 

47,960 5218 

31,821 3981 ·2 

9,800 2791 

3/00 The State Government is 
required to comply with the 
observations of appraising 
agencies and secure environ-
ment and forest clearance 
from Minisitry of Environ-
ment and Forest. 

3/92 State Government is required-
to obtain environment clear-
ance from Ministry of En-
vironment and Forest. 

4!83 State Government is requir-
ed to obtain environment 
clearance from Ministry of 
Environment and Forest. 

9/88 State Government is re-
quired to obtain environment 
ciearanCe from ministry 
of EnvirsDment and Forest. 

B. Projects put up to A.!ri80ry Committee bllt colUideratioo Defened. 
Major 

1. Bansagar Canal . I,SO,132 33019 6/89 The project was considerod 
by the Advisory committee 
in 7/00 but deferred for 
want of resolution of some 
water sharing issue. State 
Govemment is required to 
obtain clearnace from MI. 
nistry of Environment and 
Forest. 

e. Pro}eetI OD wbIch State GfierDl8llllt lias to comply With Oblenatloas : 
Major , 

1. ~ Canal Project 1,00,OSO 7828 9/88 State Government bas to 
finalise cropping pattern 
first ad thereafter attend 
comments on irrigation and 
cost aspects. State Govern-
ment is required to obtain 
environmental· cl~e 
from Ministry of ElwiroJl· . mcm aDd ForeIt. 
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1 2 

2. Providing Kharitf channels 
in Hindon Krisbni Doab. 

3. Lining of channels in Bundel· 
khand and Bhagalkband 
region. 

" 

3 

8,SOO 

24,480 

4 5 

2981 4/93 

4887 5/92 

6 

State Government is to 
settle basic planning and 
Inter· state issues. 

~ State Government is to 
comply with observations of 
Central Water Commissio'l 
on irrigation, canal design 
construction machinery and 
cost aspects. State Govern· 
ment is required to obtain 
environmental clearance 
from Ministry of EnviTl)fl· 
ment and Forest. 

NOlJ!.-Clearance of the project depends on how soon the State Government complies with the ob-
servations of Central apprai:;ing agencies and obtains environment and forest clearanCe 
from Ministry of Environment and Forest. 

[English] 

C .t A G Report on CGHS Func:tioaiag 
3573. SHRI JEEWAN SHARMA : 

Will tbe MinisterofHEALTH AND FAMILY 
WELFARE be pleased to refer to the ans-
wer given on April 28, 1992 to Unstarred 
Question No. 8268 and state : 

(a) whether the issues raised in tbe 
C & AG Report on the CGHS functioning 
have since been examined; 

(b) iC so, the outcome thereoC; and 
(c) tbe action taken on each oC the issues? 
THE MINISTER OF HEALTH AND 

FAMILY WELFARE (SHRI B. SHANKA-
RANAND) : (a) Yes, Sir. 

(b) & (c) The deficiencies pointed out 
in the report are being rectified and the 
facilities continuously upgraded. 

Sale of KidDey 
3574. SHRI HARIN PATHAK: Will 

the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) whether there is a rapid increase in 
the sale oC kidney in the country; 

(b) Whether Coreign nationals are 
also visiting India Cor kidney transplantation; 

(c) iC so, the number of cases oC kidney 
transplantation to these foreign nationals 
reported during last three years; and 

(d) the steps taken or proposed to be 
taken by the Government to etrectively pre-
ent the sale of kidney to foreian nationals? 

v 
THE MINISTER OF HEALTH Am. FA-

MILY WELFARE (SHRI B. SRANKARA-
NAND : (a) The Government is aware 
of sale of kidneys in the country. 

(b) &; (c) Government have seen reports 
eprdina . QSOI of foteian IlIltionals visitinB 

India for kindey transplantation. However 
Government does not have any da!::: in 
this regard. 

(d) With a view to, inter-alia, preven 
the sale of human organs, appropriate pro-
Visions have been made in the Transplanta-
tion of Human Organs Bill 1993, which bas 
been passed by Rajya Sabha and is due 
to be taken up for consideration and passage 
during the current Session by the Lok Sabha. 

Agreemeat betweem Iran and ladJa for Iayiaa 
PipeliDe 

3575. SHRI ARVIND TULSIRAM 
KAMBLE: Will the Minister cf PETRO-
LEUM AND NATURAL GAS be pleased 
to state : 

(a) wbether India and Iran have agreed 
to undertake a feasibility study for laying 
a gas pipeline between the two countries; 

(b) if so, the details thereof; and 

(c) the time by which feasibility study 
is likely to be taken up? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (CAPT. SATISH KUMAR 
SHARMA): (a) and (b) A Memoram!um 
of Understanding (MOU) has been signed 
betwee I the Governments of Iran and India 
which inter alia covers the study of the feasi-
bility of bringing natural gas Crom Iran 
to India. 

(c) The feasibility study is likely to be 
taken up in August/September, 1993. 

PipeJiae from Kuwait to Gujanlt 
3S76. SHRI V. DHANANJAYA KU-

MAR : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to state : 

(a) Wether the Government have accm--
lied approval Cor layiq a gas pipeline from 
Kuwait to Gujarat coast for supply of ll&-
t ural gas; and 



lQV . 

(b) if so, lho detaih thereof 1 
THE MINISTER OF STATE IN THE MI-

NISTRY OF PETROLEUM AND NAlURAL 
GAS (CAPT. SATISH KUMAR SHARMA) : 
(a) No, Sir. 

(b) Does not arise. 
[Trans/aUDit] 

Deatbs due to Measles 

3577. SHRl SHYAM BlHARY MISRA : 
Will the Minister of HEALTH AND FA-
MlLY WELFARE be pleased to state : 

(8) the number of children died due to 
measles during the last year in the coun-
try ; 

(b) the number of Primary Health ~­
tres in the country wherein vaccines for .SIX 
major diseases of children are not availa-
ble; 

(c) the reasons therefor; and 
(d) the remedial steps taken by the Gov-

ernment in this regard? 
THE MINISTER OF HEALTH AND FA 

MILY WELFARE (SHRI B. SHANKARA_ 
NAND) : (a) According to. available re-
ports from State Health Authorities, 814 
deaths following measles were reported 
during 1992. 

(b) to (d) Adequate quantities for cove-
ring 100% infants against six vaccine pre-
ventable diseases are supplieo to the State 
under the Immunization Programme. Fur-
ther distribution of the vaccines to the Pri-
mary Health Centres and other health fa-
cilities is done by the State Health autho-
rities. 
[English] 

Purchase of Modern Equipment, 

3578. SHRi DHARMANNA MON-1 
DAYYA ~ 
ASDULSHRIMATI SURYA J 
KANTA PATIL 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

<a) whether the Government Medical 
College and HospitaL Nagpur has submitted 
any proposal for purchase cf equiPlnents 
through Government of Mah:trashtra to the 
Union Government for financial assistance; 

(b) if so, the details tbereof; and 
(c) the decision taken by the Union 

Government thereon 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI PABAN SINGH GHA-
TO~AR): (a) and (b) Yes, Sir. Government 
~dlcal College, Nagpur have sought Central 
ass!~~~ for upgradation of medical cue. 
fa.cillfJea . ~ equipping tlie liospital with 
super-speciality services. 

lot 
(c) n.re is DO central 8ClIeme for ~ 

gradation of State medical colleges, wbR:h 
j$ primarily the responsibility of the States 
The Ministry of HeaJah would, however 
provide technical assistance in case the State 
Government so desired. 

Tde medieiae 
3579. SHRI GURUDAS KAMAT : 

Will the Minister of HEALTH Al'.'D FA-
MILY WELFARE be pleased to state : 

(a) whether the Government propose to 
:start Telemedicine villages in metropolies 

(b) if so, the details thereof; and 
(c) the numbe of telenlcJicine villages 

1 ikely to be set up '1 
THE DEPUTY MINISTER IN THE 

MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI PABAN SINGH GHA-
TOWAR): 
(a) No, Sir. 

(b) and (c) Do not arise. 
Tribal Development Scbemes 

3580. SHRl GOPI NATH GAJAPA'IHI : 
Will the Minister cf WELFARE be pleased 
to state : 

<a) whether the tribal development scheme 
are not making satmaciory progress in 
several States ; 

(b) if so, the reasons therefor; and 
(c) the steps taken I proposed to imple-

ment those schemes effectively '1 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI) : (a) No, Sir. 

(b) and (c) : Do not arise. 

Exten.1ioD of Sixth Schedule Provisions 

35JU. PROF. M. KAMSON : Will the 
Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether the Government have received 
any request for the extension of provisions 
of the Sixth ScheJu!e of the Con5titution 
to the hill districts of Manipurj 

(b) if so, the details thereof; 
(~) the action taken tboereQB; aod 
<d) the t~ by which sueh provisions 

are likely to be extendc.i to the Ibow said 
areas? 

THE MINISTER OF STATE TN THE 
MINIStRY OF HOME AFi'ADlS 
(SHlU P. M. SAYEED) : (a) au.l (b~ 
A number of memoranda and reprCSClllUl-
tions have been received from the Membems 
of Manipur HiD District CounCil, Members 
of Parliament. and othr::r public ~ 
fOJ: -.sian of tile: SiGh. Sch__ 01 "" 
CoIlstitution to Manipur. 



1. . - :........... IRAVAMA'21;~WlJ·(UL4), . WfintIIi \ilitiwlTa 1.fO 
-(c) 'I'IIi __ ... uelerred to the Mani- tOC. Saldia 

. pur Gcmmment who have not yet qrec,d roc, Mathura 
'28~! 3021 -to t1ie proposal. roc, Digboi 

(4) rt is' not possible to indicate any BPCL, Bombay . 

7808 8231 7844' 
566 S46 541 

speciflc time limit a decision in this regard. HPCL, Bombay. 
6957 6940 7.233,-
5766 4729 ' 5849,' 

Assisfallee to Blood Bank HPCL, Visakh 3464 3920 4527 . 
3582. DR. GUNW ANI" RAMBHAU CRL, Cochin 

SARODE : Will the Mirister (If MRL, Madras 
5006 4846 5122, 

HEALTH AND FAMILY WELFARE BRPL, Assam be pleased to state : ___________ _ 
5698 5529 5323 
1139 ' 1164 1116' 

(a) whether the Government of Maha-
rashtra have requested the Union Govern-
ment to grant financial assistance for moder-
nisation of the blood bank run by the Red 

'Cross Society at J ~Igaon; and 

(b) if so, the action taken by 'the Union 
,Governmnct in the I!'.atter? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRJ n. SHANKA-
RANAND : (a) No, Sir. 

(b) Docs not arlse. 
fTrtmslationJ 

Produetfoa by Baruaf 011 Refinery 
3583. SHRI PRATAP SINGH : Will 

the Minister of PETROLEUM AND NA-
TURAL GAS be pleased to state : 

(a), whether fhe production target! hnve 
not been achieved by the Barauni Oil Re-
finery after 1979-80 due to shortage of supply 
of 'etude 011. to it; 

(b) if so, the reasons therefor; 
,(c) the year-wise details of the cru& 

011 suppliod to the refinery during last three 
yean; and ' 

(4) the comparative figures of cru4e oil 
supplied to other refineries? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NA1UPAL GAS (CAPT. SATISH KUMAR 
SHARMA): <a) and (b) There has been 
unutllised refining capacity 'hecaus6 
of short suP"ly of erude oil from 
North-Bast. 

(c) and (4) The year-wise crude pro-
cessed by variOU!l reJincries including Barauni 
reJincry during ,the last three years is as 
undcr:-

('000 Tonnes' 

'Name of tho 
Refinery 

Crude Processed during 
J!J90.91 1991-92 1992-93 . 

roc, Guwahati 783 
IOC, Barauni. 2416 
IOc, G1Uarat. : ~34 
1-113 LSS/NI)/N. 

856 
2262 
,9379 

815 
2287 
~8: 

[Engluh] ~:p •. , 

JobRaeket 
3584. SHRIMATI VASUNDHARA 

RAm : Will the Minister cf HOME 
AFFAIRS be pleased to state: 

(a) whether attention of t~e Go~t 
has been drawn to the news-Item captIoned 
''Villagers ~uped in job racket" appearini 
in the Hindustan Times dated August 3, 
1993; 

(b) if so, the facts thereof; 
(e) the action taken or proposed to ~ 

taken against the culprits; and ' , _ : 
(4) the measures taken to smash the 

racket: 7 " .. 
THE MINISTER OF STATE IN THE 

MTh'ISTRY OF HOME AFFAIRS (SHRI 
P. M. SAYEED) : (a) Yes, Sir. 

(b) and (c) Delhi Police has reportccl 
that, no such complaint has been· rcc:ei~-
by them. ' 

(4) A copy of the news item. which rppe&~-, 
red in Hindust~,n Times in its issue of 3-8-93" 
has been circulated to all the Deputy eo-
mmissir,ners of Police, including the ny.' 
Commissioners of I.GJ. ~rt and Crime 
&. Railways, Delhi. for taking suirable action 
against the culprits as and when they come 
to their notice. 

AIDS Control 
3585. DR. VASANT NIWRUTH 

PAWAR Will tbe Mi istPT 0 
HEALTH AND FAMILY WELFARE be ' 
plcascd to state: . , ,. 

(a) whether, ~~OU5 State ~OVertllDl!Dtl_' 
haVe not fully utIlIsed the assIstance ~ 
by World Bank In controlling AIDS durm. 
1992-93; . 

(b) if so, the details thereof;': 
(c) wbcthcr there was any divenion 

of ("nds by the State Governmeots; aDd ~ 

(d) if so, ~he action taken' by t!wi Utiioa': 
Government thereon? ., 

THE MINISTER OF HEALm AND 
FAMILY WELFARE (SHRI B. SHAN-
~ : (a)' to (d) Accor~ 
to the prOCldurc asreed upon bet,.",._ ·diiitq 



tu 
~1llII!t n.nd t~ World Bank. a4t:Uon.te 
e~iture incurre4 by the Central. Go~ 
mtIIlt and the Sta!e Governm:~T\t!f:. o~ 0' iheir :oWn funds are subs: '!uen'ly 
r~sed .by the World Bank. Many of 
th4 State Governments could ita! fully utilise 
the budgetary grants available. to them due 
to tlle late start of the programme in 1992-93. 
The order to ensure that such grants are 
fully: utilised duriog the current year the 
Central Government has revalidated all 
tlie sanctions and urged the State Govern-
D!leftts to take up the implementation of 
tlat programme vigorously. . 

lJItra-Sound MacbiDe 

3586. smu MADAN LAL KHURANA: 
Will the Mi-is'er o~ HEALTH AND 
FAMl~Y WELFARE be plc2.sed tOTefer 
~ !lIe answers given to Unstarred Question 
Nos. 1928 and 8269 on July 21, 1992 and 
April 28. 1993 -respectively and state: 

(a) whether any. decision Itas ~ t~cn 
to provide ultra-sound machine at the C. q.a.s. ·Maternity and GynaecQlogjcal l!os-
Pilat at· R. xc. Puram and to upgrade U!e 
hospital; 

(b) if so, the details thereof; and 
.:-(li) ... irnot: the reaS-ons therefor ? 

THE. MINISTER OF HEALTH AND 
fAMILY WELFARE (SH.~.I B. SHANKA-
ltANANm : .. (a) _ ·to (c) Yes, Sir. Orders 
for "pUrchase of'. an Ultra-sound mach~e 
for the CGHS Maternity and GynaecologI-
cal IJospita! ,at R. ~. Pura~ have already 
~ -placed. However, there IS no proposal 
10 vpgrade the hospital· due to financial' 
C9~raillts 8,t present. 

iIeaItlt Care fa OrIssa 

3587. SHRI ARJUN CHARAN SETHI: 
Will the 'Mi";~'I'" of HEALTH AND 
F~1\4Jl.Y WELFARE bIl please<1~ to state: 

~(a) whether u'lder the British Aid Pro· 
grainme some districts in Orissa have been 
i nden' ;fled to make available the Health 
~ ~ ~hc people; 

fb' if ,,,, the districts Identified under' t. progral11Jlle; and 

(c) the total a~~istance provided so rOt 
under the pro3Tainmo? . . 

THl! MlNRTER OF mfAL TJ{ A "-lJ) 
FAMILY WELFARE (SHRI B. SHANKA-
R.4WANl) (a) Yes, $ir. 

(b) S1J'ld~r~rlt. T<""''liha'', Sambalpur. 
M.\YI1r.bhani and Dhenkanal 

(cl <tn rOll'. 'l~.i.tOl"r.1l nf 1l •. ''!,1('; Cfot'i!s-
" ... beeR jJrovidod for implemcalagoo:or .till 
~"' ...... _' ...... . 

.:,: ':':~ .. ·:::JIIId· ... dIdh (!'~ 
•. ,. '":'''' "- ... ,- ...... -_ •• ',7' .~~ ... - ....... ,~.~, ~,!-, .... 

3~8 .. SHRI N. ' J: -JJ.TSVA',: 'liP 
the Minis'er of .. .. PETROr.E~· 
AND NATURAL· GAS be pleased tel s...., : . ' " .:. .~ 

(a) whether an . agreement .. fuls ... .'. beCn 
reached between· Indian. Oil Corporation 
and Reliance In<lustri~. Limi~\ls! re.aa,l'Iling 
tIti: supply of feed stop for the .. p.,ropo.s¢ 
Rel~ance Crackel:', J'~oject 1I,t. Haz{rl\" _l~I}~.; 
. (b) if so, the ~alient feature$ .thereof?; 

.nm MlN.ISTER OF STA~ .QF THE 
MINlSTERY· - OF. PETROLeUM AND 
NATURAL GAS (CAPI'. SATISH KUM!\R 
SHARMA) ; (a) and - (b) ,MemorandlWl 
of Understanding has been signed·· between 
Indian Oil Corporation and MIs. Reliance 
Industries Limited f()r' the suppl~es of' ··the 
total requirement of reedst{)Ck of -the RJL 
project from Hazira and other sources at 
prices prevailing -fmm time fO ·time.··· 

',' TranJ/ation] ... _ , ~ ."" 
Fake SteriUsatioq ~ in _ Uttar .P!ad~ 

3589. SHRI SANTOSH KUMAR .. 1_-
GANGWAR • .,.- .... _}:' 

Will ~HRIMi~~~~~~ ~~i~~A~D 
FaMILY .. W:eLFARE .bj; pleased. to ~~ : 

(a) . $I details of. fake ste~ilisatiQli' «!~, 
caine to '.the notic~. of the. po~ment ;11\ 
Uttar Pradesh durmg the' last three years; 
. (b) the ;aetiori . t3keJ\ . agalnst' fue:· pel')ioks 

found" jp.li!b" in . thIs «gam; .and : .. :. ..'~. 

. ~c) the steps taKen by '~e "9o~eri,t: 
to check such type of cases' . ~. . 

THE DEPUTY·: MINISTI;:R IN THE 
MINISTRY OF HEf\LTH AND FAMILY 
WELFARE (SHRI· PA~AN. SINGH; 
OHATOWAR) ': '(a) The numb$:r of' : fake 
sterilization cases reported by the Govern;' 
ment . of Vtt!\r PradC$h dqri",g the ·Ia,st 
three years is ali· fol.lqws ;..-. 

]990-91 114 
1991-92 ,5·-

. 1992-93. 23 . 
(b) Some ofl}cel'S"· haVe already' .. tilielF 

suspendl!d an4 action agairlSt.' those found': 
uui1ty is' under process. . .. , ; 

(c) Steps taken by the State Government·' 
to .check such ,?ases inclu~~ ~Jiodic v~rj,~­
cation of cas,es,. r~~adar mOl'uto,rm!!, at ~~0ll!' ,', 
levels and pumtlve ~t!o~ ag1l,ln~t }1!~: 
inculging in sucll practices.· .. .... .. . 

[Eng/Ishl .. ,. 
, . ~ an4l. ~ Ad, 1949 

3590. S1lR.l. YfJ..WAH .NA1ml· .: 
Will'" be . MH~'fT of HEAtm ..• 'ND 
FAMILY WELFARE be pleased to state : 
(~ whet~ the GtWernmentWe-allwndeif 

thl:, orovisiQns. of J?nlgs. ~nd. ~.tj~ .~.t· 
1940 . for Q.q1_).duct\lYl,.Jomt ~tJWf ~~ _; 
~t ot erne d'rUgs; . . .- •. ' • 

, .. ~\C't,,,\,!,~.! ttr_~ 



~""if' im.-,-'the . deta.jm-"f· BUl:11'l1tJt1ftcattl)ftS •. '" 
and the reasons therefor; 

(c) whether the Government have ade-
quate staff to meet the requiraments of new 
provisions; and 

(d) if so, the detail$ thereof ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI PABAN SINGH GHA· 
TOWAR) : (a) and (b) In order to exer-
cise effective control, Govenrment through 
Gazette Notificatioos-GSR 923(E) and 
86 (E) dated 14-l~·92 and 26-2-93 have 
made it mandatory for licences for cerrain 
items viz. Whole Human Blood and Blood 
Products, Large J/olume Parenterals (I. 
V. Fluids) and Sera and Vaccines to be ap-
proved by the Drug Controller (India). 

(0) alhi·(d) l'ile -staff of the Gentral Drug 
Control Standards. Organisation has baen 
augm~nted through the creation of 71 posts 
i 1 1992. 

Natiooal Malaria Eradicatioo programme 

3591. SHRI SYED SHAHABUDDlN : 
Will th~ Mhis'¢l of HEALTH AND 
FAMIl.Y WELFARE be pleased to refer 

n. 
'0 'reply to-Unstafted Question No. 6$01 
on April 22, 1993 and state: 

(a) the average incidence of malaria in 
terms of population unit in the cOUQtry as 
a whole and State-wise. for th3 last year 
for which the data are available: 

(b) the expenditure on the National 
Malaria Eradication progrlUlllllO. State-wile 
during the last three years; 

(c) whether new in,~'ickles and rr..odi-
cines have been developed in order to off-. 
set the resis+ ance to the insecttcides and me-
dicines in common use: and 

(d) whether the programme has its own 
field organisation and personnel or op·rates 
through normal public health and hClWth 
care systems ? 

TIlE MINISTER OF' HEALTH AND 
FAMILY WELFARE (SHRI B. SHANKA-
RANAND) : (a) and (b) Info-ma'ion is 
given in the satatements I and n enclosed. 

(c) Yes, Sir. 
(d) The Programme is being implemented 

through Public Health Infrastructure. 

STATEMEMT I 
StiateWIse Statement showing AIUI1IIlI Malaria (para.ite) incidence per tbDDsautl PB)J1IJatioa (API}-

. 1991 

st· 
NO. 

Name of the States/Others 

(1) (2) 

1. Andhra Pradesh 
2. Arunachal Pradesh 
3. Assam 
4. Bihar 
S. Goa 
~ Gujarat 
7. Haryana 

. '8. Himachal Pradesh 
9, Jammu & Kashmir 

10. Karnataka 
ll. Kerala 
12. Madhya Pradesh 
13; . Maharashtra 
1'4. . Manipur 
it· Meghalaya 
16. Mizoram 
~1. Nagaland' 
~8. Orissa 
!9..' Punjab 
:0.0.: Rajasthan. 
~" .Sikkim : '. ~'! 

.. 

A. P. L 

(3) 

1·32 
23·74 
4-00 
0·59 
0·72 
8·50 
0·93 
1'76 
0'34 
1·43 
0·28 
3 ·81 
2·50 
1-16 
6·24 

30·69 
1-43 

11·25 
1-10 
2·77 
0·80 



its ·.w"""',...., .. AtJOOST't9/1"3. r ............... , •• 
"(I) (2) (3) 

:22- TamilNadu 2-66 
23. TriPura 2·62 
24. Uttar Pradesh 0-97 
25. West .Bengal 0-49 

, UaIan TerritorIe! 
1. A. & N. Islands 5 -47 

.2. Chandigarh 26-60 
: 3 • . Dadra & Nagar Haveli 48'38 

4. Daman & Diu 11·87 
: S. Delhi 1·20 

.6. Lakshadweep 0-02 
7. Pondicherry 1·28 
8. Coal fields 0-00 

INDIA 2·48 
(Pro\oisional) 

STATEMENT II 
Statemeut &bowIDg Statewlse expenditure 011 NaticRaI Malaria EradicatiOa 

Programme 
(lb. in lubs) 

Name of the States/UTs 1990-91 1991-92 1992.-93 

. 1. Andhra Pradesh 597·60 483'25 476'65 
2. Arunachal Pradesh . 4O·SO 24·77 65·75 
3. Assam 415·40 520 -01 161·83 
4. Bihar 507·60 63·53 374-41 
5. Goa 6·40 3 -07 11'14 
6. Gujarat • 518 ·40 400'76 824·68 
7. Haryana 89·20 125'06 90·28 
8. Himachal Pradesh 40'60 119'16 111'37 
9. Jammu & Kashmir 116 '10 75,]5 72·64 

10. Kamataka 181 '30 2SO·9O 318 '35 
11. Kerala 25-00 10·11 42·59 
12. MadhyaPradesh 909'40 931 '68 1203 ·J3 
13. Maharashtra 991·60 917·67 1066 '13 
14. Manipur 42·20 14·99 45·44 
15. Meghalaya 10·10 75·72 86-40 
16. Mizoram 60'()() 54·40 51·74 
17. Nagaland 59·90 66·64 22·28 

18. Orissa 301 ·80 364'73 297 ·19 

19. Punjab 606'10 269·71 396'02 
20. Sikkim 2·20 22'77 13-47 

21. Rajasthan 428·90 666·20 546'53 
22. Tamil Nadu 78·40 140·75 194-04 

23. Tripura 1.48 '10 77·63 43:69 

24. Uttar Pradesh 842-00 828·97 616'13 

25. West Bengal' 439·60 243 -09 172'14 

26. Pondicherry 5·90 1'23 8-68 

27. A. & N. Islands SO'30 58-03 61'99 

28. Chandigarh 24·80 46·64 33·95 

29. D. & N. Haveli ·l1·SO 40-06 19-42 

SO. Daman & Diu . 3·60 2·32 . 6'-82 . 

In. Delhi 61·80 123 '17 SO· .. 
. 3'2:' Litibadweel,i ". - , .1r.ao 1"" ·3 '30 



1tt: '- . ......,. JWwer. 

[~) 

AIDS Amooa PriIcan 
3592. SHRI SURENDRA PAL PATHAK: 

Will tho Minister of HOME AFFAIRS 
be pleased to state : 

\. <a> whotber germs of AIDS have been 
detected in tho blood of somo prisoners 
in (he TIbar jail; 

(b) if so, tho details thereof; 
(c) whether medical facilities to take care 

of such patients are available in the jails; 
(d) if not, the steps being taken by the 

Government in this regard; 
(e) whether any cooperation is being 

sought from the National AIDS 
Control Organisation in this regard; and 

<0 if so, the details thereof ? 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
P. M. SAYBED) : Ca) and (b) The Delhi 
Administration has reported that no such 
case has been detected. However, the blood 
sample of a prisoner suspected for HIV 
positive, has been sent for examination. 

(c) No, Sir. 
(d) to (0 The Dir(letorate of Health 

Serviecs, D"lhi Administration, has been 
approached by the Jail authorities for 
providing medical facilities. 
[EnglUh) 

Re-organbatioa of CRPP 
3593. SHRI R. SURBNDER REDDY : 

Will the Minilter of HOME AFFAIRS 
be pleased to state: 

<a) whether there is any proposal for 
re-Drganisa t ion Df the Central Reserve Police 
Force on zonal basis; 

(b) if so, the salient features thereof; and 
(c) the time by which the proposed scheme 

is likely to be implemented ? 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) to (c) Government 
has advised CRPF to work out rc-organisation 
of its Force on zonal basis for better opera-
tional efficiency. 

Irrigatioll DeYelopmeat 

3594. SHRI THAYIL JOHN ANJALOSE: 
Will the Minister of WATER RESOURCES 
be pleased to state : 

(a) whether the Government of Kerala 
have sol1ght additional fllnds dur~ cl1rront 
fi'1'll1Cial year for development of Irrigation 
in U10 State : 

{b) if so, tho details thereof; IUd 

(c) .the-~is.ion ~ by tbri1DioJl Govern-
mcm_t~n? 

. THE 'MINIs'rnR OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN 1HE 
MINISTRY OF WATER RESOURCES 
(SHRI P. K. :I'HUNGON) : (a) No, Sir. 

(b) and-'. (c~ D'i! . not' il!ise. 
vJgiJaace -00 1JJdoo.Pak: Border 

3595. SHRlMATl CHANDRA PRABHA 
URS. : Will.' th~ Mil iSler of HOME 
AFFAIRS' be pleased to state: . 

(a) whether the Governments of Gujarat 
and Rajasthan have requested the Union 
Government to incerase the vigilance on 
the Indo-Pak border; 

(b) whether a joint Rs .. 68 crore Border 
Security Plan has been accepted to increase 
the vigilance on the said border; 

(c) if so, whether .the above plan has been 
implemented; and . 

(d) if not, the reasons therefor '1 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) Yes, Sir. 

(b) to (d) Th~ Slate Governments have 
requested fo: financial assistance in 
variOI1S items and these proposals are consi-
dered keeping i'1 view the' urgency and 
availability of funds. 

Artificial RedJatge of Groaad Water 

3596. SHRI RAMA KRISHNA KONA-
THALA : Will the Mini~;e~ of WATER 
RESOURCES be pleased io state : 

(a) whether the Vniu;) Govilrnment have 
received any proposal for artificial recharge 
of grollnd water through 'Check Dams in 
Andhra Pradesh; 

.. (b) if so, the details. thereof; and 
(c) the action taken by the Union Govern-

ment thereon '1 . 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P. K. THUNGON) : (a) and (b) 
The Centlal Ground Water Board has 
received a nDte from the State Ground 
Water Department on tlie proposal for 
taking up Opilrational Recharge Project 
in Andhra Pradesh. The (otal cost of the 
project has been worked Ol1t as RI. 300 
croces. In addition to the conventional and 
prove!i techhiques and methods of artificial 
recharge as. found appropriate under tho 
conditions obtaUiing in Andhra Pradesh 
like percolation tanks/percolation ponds/ 
check d.ams.* project envisages certain non-
conventional artificial recharge techniquea '-abo. -- . -'. -- '" -- -- -. -.. .' _ .. __ ... 



JU .. """",,~"""'" '.' AlIOtIs'tJ't·Ul3 . WdttenKMfltlr, U.s 
. ~ fbe ~WB'bMi* ~ a social development of the persolls' belouailt 

Centrally Sponsored Scheme fot asf!ftini .. to Scheduled Castes in Delhi and the amount 
States ~lucIini Andhra ~. for ground spent on them during eaCli of ·the last three _tit rei:llarIb m lhe 200~ ~ years; and or tile t:OUDtfy. 
f'A.""""'............. (b) the amount allocated dUring. i~3-94. 
l"'_'_J by Delhi Administration for the upJlrunedt' 

~5!J7. sHRi _ I<ALM DAS _.: '\Viii the 
Mlmsftjf .. \vm.Fi\ltl3 It pIIMIld -to state : 

of this class and the items on which it is., ro 
" spent? 

i:·.; 

THB MINISTER OF WELFARE (SHRl 
SlTARAM KESRI) : (a) and (b) Statements 
I and II are enclosed : 

STATEMENTJ 

Settonrbe 'etPfiidfture CiIIl SpediiI CdmpllD. Plan S~ for SC iluring 19911-91, 1991-92, 1991-93·. 
tuid . butlay for 1993-94· 

(Rs. in lakhs) 

SI. Name of sector Actual expenditure Approved 
No. --------- outlay 

1990-91 1991-92 1992-93 1993-94 

)1 2 3 4 5 6. 

1. AgriCilture &: Allied services 18'36 39'01 96·34 133'44 • 
2. llural DevelopmeDt 18'50 690-00 399'15 297'50 
~. CO-operation 21'96 24·26 18'54 32-53 
4. Energy 45'00 2.55 8·42 59'00 
S. Industry &: Minerals 116 ·98 48'25 46'14 34·23 
6. General Education 1137 '!s4 1441 ·62 1371 ·43 1827 '53 
1. "Fcehnica1 Education 164 '56 63 ·22 75'33 102·86 
8. Medical 327·84 633 ·91 795'60 569'10 
9. Water Supply &: Sanitation 92'00 85'43 72'00 

10. Housing 345-72 i:l-21 ·68 517 ·38 644'60 
11. Urban DeveloPment 3219·60 3327·86 4186'68 4803'73 
11. Weti'm of SC 344·42 275·18 473·90 48$·00 
Ii. l.atiour "LabeUr WcifaR 25 '16 37·78 8'18 6'10 
14.. Social Welfare 4'60 3 '19 7'81 0'80 
15. NlltritiOn 110·58 314·69 382'20 497'63 
16 •. Spc:;rlI &: Youth SerVices 8 '81 !)·oo 
17. MitIOr Imptien . 3·98 

GiauIp TotM. 5'99'7'10 7323:86 8491'34 9575-'06 •.. 



-~:------ ~.ff on 

.. FIDaDdaI adIie_ent-ol SpecIal C_'_'-PIIIIl S'*'-fer SehedaIed Castes ....... ,...... . 
1990-91.1991-92, 1992-93, and approved outJay DRAFr SCP duriDg 1993-M .. ' .' .--

(lb. iii lit khI) 

81.' Name of the scheme/sector 
NO. 

Aetual1!xpcucliture ApProv«l 

, .' Oatla, 

1990-9t-ml-92lm-9i \~~ 
2 

L Agriculture & Allied Services 
1. Soil conservation of Agri . land 
2. Grant for land improvements supply of pr0-

duction inputs & Agri. implements. 
3.. Assistance to SC candidates for poultry farming 
4.- Dev. of community parks and gardens in 

Hatijan Basties/Viliages in Delhi. 
5. Stg. of Agri. Extn. (2 dv) under National ~tep. 

Project. . . 

.,- Distribution of Sludge &; manure. 
7. Rural Food Processing & Nutrition Extn. programmes 
S. Stg. of preservation of fruits and vegetables/distribution 

of mini-kifor SC 
9; Imp. of Irrigation facilities to Farmers. .' 

10,.. Integrated horticulture &; v~getable Dev: •. l'r~~. .' 
11.- Plantation of Trees ." • 
I;!: ~b1ieity &; awaTeness schemes. . 
13: Scheme for improvement veterinary services &; I:OI1trol 

Of contageous. . 
14. Key villages A. I. through frozen semen. 
15. Scheme for providing facilities for control of eontl\ diseall! 

in dairy colonies. . . . . . . . . 
16. Re-organisation of inland fisheries 9,Ctiviti~s. 

u. Rural Development 
1. Constn. of shaupals for SCs through MIP. • 

3· 4 

2 '17 ~'40 
0'14 0'17 

0·05 Q.(!5 
16'00 36'39 

NQ.W aclwmes , 
81. 'He. Sto 16 

5 - 6. 

Q'!Q 2~ 
0'31 1-00 

'6'04 Q~ 
21'24 6O-QIt 

Q '.$0, ,J).'q' 
. 
", 

. 0-15 :-1·21 
11 ·n .!9._,OQ, 

~'26 ~'4' 
G·I8··,-1 .~ 
4''17 '4'~ 

35 '3~ . "J .~: 
'0,40 .. 0·25 

6~?? ~J .~~ 
J ·50' . 1'~: 

~ .~~ ."2 '6lt 
4 '4~ _.4 'lJ~ 

2. Dev. of vill. wells. 690·00 3!1!H' 297 ·50 
3. Integrated Dev. of Rural villages. 

III. Co-oJl68tion: 
1.. Consum;>tion credi: SC 
;1. Labour Co-operative 
3. Leather Co-operatives 

10.00 10.00 
0·28 0·10 
0'<$0 

4. Handloom Co-operatives!MDA scheme o~ing of show-
room for Handloom. . -.,.., . '.'. 11'28 

,. ' Asstt. of Primary consumer Coop. store. 
§. Delhi State Co-op. leather federation .. 

IV; E'.DerIW 
1. System Imp. in Rural area &; provo r~~ll!S. • 
2. Electrifieatio'll of Harijan Basties/Pockets. 

C~. ,. H01!ling for IfD staft' 

14'00 

~·oo 0·37 
10,00 

. 10.. I-II 

10.00 IO.ocf 
tHO' o'ltf 
o . .{9 .' ~ '2'1;: 

11'04 !2'ocr 

1·06 18·00: 
- 5,00 

7'36; ;·If)·0Ct 
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1 2 3 4 , 6 

V. JIIIIustrIeI 
1. Seven FIB at Pa;parganj 8·60 4'8S 9·S7 1l·5S 
2. FIB for Electronic Okhala.. 0·75 3·75 
3. Seven FF Rani Jhansi Road. 1·00 1·50 0'4S 1·50 
4. Rebate on sale of Handloom cloth. 33·00 9·35 33·00 13 ·75 ' 
5. Grant-cum·loan for Modernisation ofJoorns. 0·96 0·97 0·82 0·82 
6. Handloom weavers Welfare.scheme. 0·37 0·21 0·41 0·41 
7. Promotion of Handicrafts .. 0·18 0·17 0'25 0·20 
8. Six FF for Group Industries Okhla 0·89 ) ·08 1 ·45 2·25 

for schem,s S1. No. !' to 24 See Annexure 'A' 

VJ. Dfreetorate of EdUcation 

1. Elementary Education 
L Stg. of Book Banks 1 ·S3 2·34 2·70 1 ·80 
2. Free Supply of Uniforms S'04 6·49 6·30 6·50 
3. Free Supply of Textbooks • 0'44 1'80 1·80 0·90 
4.:- I'ree'Tpf. faci1ii~ to 'Glib' students of the Rural Areas O'!IO 0·90 0·90 0·90 
S. Opening ofN. Middles school 0'07 12S'45 90'00 101 '00 
6. ' CapitalWorks . 234'00 180·00 180'00 

II. Sectlruiary Education 

7. Stg. 'of Book Banks 1'02 1.90 1·62 0·90 
8. Pree Supply of Uniforms 1 '04 2·70 ~·60 0'90 
9. Free . Tpt facilities of Girls students 'of RuraI'Areas. 0·13 ' Q'90 0'90 0'90 

10.' ProviSion of Addl. Schooling facilities to the age'group 
, .14 to 17 years. 26'64 72'39 117'00 162'00 

11. Capital works for Sec. education~ . , 171'00 162'00 
12. opeIiing of New Degree College .. 60'00 54'00 63'00 63'00 
13., Adult Literacy Programme 2'S2 8 ·10 2·70 7'20 
14. Merit !;c;bolarship to SC students. g·OO 9'00 7'61 ]0'00 
1'~ Open mc;rit sch. to SC students. 0'96 0·93 0·91 ] ·00 
16. Conversion of Sp.c'{Sr. Sec. school in to composite school 

from class 1st to XIIth. IS'OO 7·48 ' ]3 ·15 4S·0t') 
17. Specialised coaching facllities for talented student mclu-

ding SC students educationally back-ward students for 
. ~petiti~ exa.mination~; . 10'00 0'1'12 0'22 10'00 

18. Remedial teaching/Coaching faCilities to SC O'O~ 0·01 0'12 10·00 
19. Study camps/Centres including study centre for student 

residing in rural areas/J.J. colonies.. . . . 0·40 0·72 
20 SCBRT &: ';TV ~.HA 'of ~oduct.ion 10.88 
21 •. Educational tour of student. ],80 1 ·4J 
22", Estt. of Evening Shcool . Part time class/Adult Edn. in 

secondary/Sr. Sec. Schools. ". . . . 0·90 
23;, Improvement of teaching of Science throughout school 

stag. 5'40 S·4Q 
24. Re-crgn. &. Expn. of Teaching of science through school 

stage. 2·16 3;60 
25. Implementation of Agricultural Education in rural school. 0·92 3,,.2 
2~! Vocation Education in schools. . 21 ·60 27'00 
27. 'A~int~nt of Social w~ker &: non-formal education 

'(prr noon classes) . 0'02 0'09 
28~' SaturatiOn Literacy ProgranUne . 9-00 



... ......... ' sltA.~,2L _ (SAKA) 

(ij (2) 

29. Education T. V. 
30. St .. of Correspondence course. . 
st, ~opuJ.a.ti9n Edu,. cell 
3~ ,.v.Q~"~CCil.il)..sc;hoo' . 

,. "III I 

3~ waprq"llOll!llJlt q()f~ ot. J:!4Ilcation in rW'al '''~oo .. 

e!I!_ ... _._I!lI ...... 

(3) 

3~ ~~t.Y to tC . .••• 1 ·2~. 
3~~.A.. ~ tQ scJw.ols in view o( ~J,qn o.fbo)'~ ~4s. 

~. . JS m~~e t1ian SOr, . . . : . 5 -QO 

11. ltIPPicJlNII, Corpn. oj DelIJi 

34- ' Exp. of pro-prima,ry education. 2·40 
3~ Expansion of I>.I-imary Education 81'00 
36. Imp. of Primary education. 
37. Imp. oj \CieJlCl; t~chiD4 

w.:,...." gf 
.~ '(4) .. ~"-'" (5)- "(6) 

~.11 .)·44 
4'~ S·~ 
)·44 1 ·80 

0'72 

6·40 15 ·00 
98'60 298·50 
5·00 7·50 
5'50 922·31 7·50 

38. Welfare Schemes 64'00 81·50 108·00 
39. Stg. of Inspectorate staff 1.30 6 -00 
40. Capitel Education 400·00 560·70 510 ·00 

C. N4.11! DeIIP Alullicipa/ CompUttee 

41. Wclfaro schemes including scholar~ips & other inCClllti1lle 9·01 9'1)3 8·41 10·60 
42, Expansion of elementary education (6-11 years) 2·10 3 ·15 
43. Expansion of elementary education (11-14 years) 2.51 2·92 
44. Expansion of Nursery Education (3-5 years) 1·24 1·80 
45. 10+2 pattern Gfe4ucation 14'11 15.75 
46. Qualitative ~oll~t of Elementary Education. 1 ·34 2.08 
47. Expansion of Social Edu"ation 1400 
48. Capital works 36·88 65··05 58'89 

vn. Tedaleal Eclucatloo-Dlrectorate of Tedmkal EducatlOD 

1. Stg. of facilities to students of SC category (SCP) 3 -00 ';·00 3 ·00 5'00 
I(a). Construction of Polytechaic (DITE) 75-00 
l(b). Constructicm·of Building (Delhi Institute of Tech~ 

logy). • . • • • • • • :!2 ·50 

..... QaIIw of· ....... ee ... ag 

2. Coaching classes for SC 0·30 0·60 0060 0060 
3. Book Bank Scheme 0·80 1 -00 1·00 I1lO 
.... ~. allNlildinff.for ll,;~i college of Engineering al 

lawaI\!!.. Rgad. . . . . • . • . . 46'36 55·61 68·39 88·55 
~ ~QAol BAA. faci!iJj~ 15:45 1'~ 0·72 3-60 
~ t.rt""Ji)e~ ~~ 0·36 1-47 3·96 
~1I.. NtII qput"ICJ of stu~ Hl.O 

DIIIt,~ alAn 

7. Sc= ~ic I)eV4Aopment of SC si.udent of 
. tMc .. set . . . .. . . o 'IS 0'15 0·15 0·15 

~1Jl~!JJ, 
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(1) (2) (3) (4) (5) (6) 

vm. Medlc:aI 
Die. 01 Health Service8 

1. Expo. of 100 bedded SGM Hospital at Mangolpuri 6'30 0·32 4'S8 30·00 
2. Lal Bahadur Shastri Hospital at Khichripur. 98·45 157 ·10 326'33 140 -00 
3. Babu lagjiwan Ram Hospital at lahangirpuri. 83·50 247·65 156·21 80-00 
4. Opening of Health Centres 0'10 0·51 118 ·39 11·20 ,. Construction of building for Dispy. Health Centre BidS. 68·34 71.73 80·00 
6. Mobiles Vahs dispensaries for 1.1. Clusters. . - 61·00 93·55 92'41 120·00 
7. Con.·tn. of Guru Govind Singh Hospital of Raghublr 

IH3 Nagar 16·24 19'98 100·00 
8. Constn. of 100 b::dded Hospotal at Biraspur. 0'02 0·70 
9. Opening of Homoeopathic Disp. }.2O }.2O 

New Delhi Munnicipal Committee 
10. Opening of MCW Hospital at Lodhi Colony. 18 '00 24'90 5·97 

M.C. D. 
11. Maternity Child Welfare Centre. 44·25 40'25 

IX. Water Supply & Sanitation 
1. Rural Water Supply (MNP) 12 -00 85 ·43 72·00 
2. Water supply in Unauthorised colony 75·00 
3. Rural Sanitation 5-00 

X. Housigg 
1. Land & Building Department 

lA. Low Income Group Housing scheme. 0·21 0·40 
lB. Middle Income Group Housing scheme 0'36 0040 

Developmellt Department 
2. Housing sites for landless labourers (MNP) . 0.12 S-OO 

Municipal Corporation of Dc/hi 
3. Construction & Improvement of Dhobi ghats 10·00 11-00 11 ·95 10'00 
4. Construction of Staff Quarters for Employees of MCD .. 102·00 87-00 107 ·8S 112 ·60 
S. Construction of House for SaCai Karamcharies on hire 

purchase basis. 200·00 313 -00 365 ·19 500-00 
6. Night Shelters . 15·00 

New Delhi Municipal Committee 
7. Construction of Staff Quarters. 18.00 9·88 32·40 180()0 

XI. UrIJaa Develilpmeot 
Municipal Corporation 01 Deihl 
1. Add!. facilities in IJR Colonies 525 -00 1501 -00 1349·97 1500-00 
2. Dev. of Unauthorised conlonies 30 -00 37 ·00 49 ·94 70-00 
3. Dev. ofregularised unauthorised colonies 225·00 375 -00 269'90 297-00 
4. Dev. of Rural Villages . 225 -00 278·90 300'00 
S. Environmental improvement in Thuggi Thopri clusters 500 -00 338 '36 - ·626-00 
6. Strengthening & Mechanisation of Conservancy & sa-

nitation services. . • . . . . • 1100·00 1100 -00 1518 ·96 lSOQ-OO, 
7. Sanitation in 1. 1. clusters . 181 ·00 308·64 331 '73-
~. Environmental improvement in Harijan Basties. 22 -00 23 ·68 13 ·28 
9. Mechanisation of sanitation & Garbage removal scheme 96·60 66 ·18 2'··7j 105 o()C) 

O. Environmental improvement in 1.1. clusters. - 75 -00 



~1) 

:xu. Welfare of SC 

I. Direction Ii Administration 

1. Stmigthening' of Dte for the welfare of SC • 

[1. EdllClllional Development 

2. Vocation & Technical scholarship to SCI. 
3. Meritorious scholarship to SC student. 
4. Hostel for SC Boys at Madipur • 
S. Hostel for SC Girls at Kirti Nagar 
6. Free supply of books & stationery to SC students. 
7. Book bank for SC 
8.. Dr.;\mbedkar meritot:ious scholarship to SC 
9. Meritorious scholarship to OBC 

III. Economic Development 

10. Subsidy for Small & Cottage Industries (Financial Assis-
tance to SC's for self employment) 

11. Delhi S.C. Financial & Dev. Corporation (16 schemes) • 

IV. Health Housing and Others. 

0·96 
2'SO 
1·65 
0·85 

75'57 

15," 
530()() 

1·90 0'58 70()() 

I'SO 
HIS 
1·75 
0'79 

74'39 

53·81 

20()() 
40()() 
2·75 
0·89 

157'00 

S'SO 

11'80 

20()() 
3-00 
2-00 
1-00 

850()() 
4·26 
0·24 
7-00 

1-00 
90-00 

12. Housing subsidy to SC for Rural Areas. 0 ·65 0 ·20 00()9 

0-43 
8·67 

1 0()() 
1 -00 
10()() 

o·so 
O'SO 

10-00 

13. Housing subsidy to SC for Urban Areas. 1 ·71 1 ·64 
14. Grant-in-aid to non-official Organis~tion. • 5 '15 6 ·69 
15. Legal aid to SC's 
16. Improvement of living condition of SC'I 
17. Improvement of Harijan Basties.. 64'40 66 ·95 
18. Const. of building for SC boys & Girls Hostel PECC & 

Sanskar Ashram 91 '23 32 ·36 51 ·00 10-00 
19. Economic Rehabilitation 
20. Special Tour programmes for SC persons. 
21. Special assistance to outstanding Players/Sportsman 

be longing to SC. 
22. Special_coaching facilities for SOl. 
23. Margin money loan for purchase ofthree wheeler 
24. Self-employment of SC through mini/big buses. 
25. Housing complex in Urbanised villages for SOl. • 
26. I;iberation & Rehabilitation of scavengers. 

N,,1)~M. C .. 

27. ImProVement of dhobi ghats 
28. Construction of Kiosl~fTharas for SOl. 
29. Construetion.-of press platforms. - -. 

xm. Labour Ie Labour Well are 
, 1. Training. to SC labourers through short-term Courses 

for self-employment. . 
2. Coaching..cum-guidance centre for SC .t Nand Nasri 

(SCP) . . • • . . • - -
3. Construction ofI.T.I./BT.C. 

O'SO 
10()() 1'29 4'SO 

0·18 00()7 O'SO 
6'00 

24'00 26'00 16 ·62 40'00 
1 SO ·00 90 ,00 

1000 
..... 45-00 

0-50 2·32 0·10 
1,50 1·20 
50()() 0 ·75 

1.94 

1'21 
27-63 

2·98 

1,60 

2,00 
1-00 
2'00 

4,30 

1·80 



ftt .,' __ ........ 
.'.~.-~.~-.... : .... ~~. -. 

N.D.M.e. 

4. Opening of Teehnical Training Instt. for women at 
Notaji Napr by NDMC.. • • • • 

E.IpIoymaat Depar-.t 

S. Openiq o( stenoll'aphy and typing centre (or SC. 

lAbour Deportment 

6. Maternity berldlti to tlie SC female workere. 

XIV. Soi:IaI Welfare 
Directorate 0/ Social Welfare 

1. Prevention &: early detection of handicapped. 
2. Urban Social Services complex. • 
3. Old A¥P assistance • 
4. C/o Home (or aged persons Netaji Napr. 
S. C/o Working girls Hostel. . 

XV. NutritioII 
Soclol Wei/are Department 

1. Supplementary Nutrition Programme (SNP) by DSW. . 

Mid Day Meal, 

2. !>te. of Education 
3. Municipal Corporation o( Delhi. 
4. New Delhi Municipal COmmit~ 

XVI. Sports & Youth SenIces 

1. Improvement or pliysic:ll Educafion C/o SPorts Com-
pIe.cam-mini stadia. 

Xvn. Mhiar IrrIptioa 

1. Installation o( SO shallow cavity tube-wolls for SCS. 

(0) to (b) : 
A~NEXURE A 

(3) 

5,00 HIO 

o~ t)~ 01h 
0-05 ().2b 0·40 

4'60 3·05 
7·00 
0·13 

smem. In impIemeIltation cIuriDg 1990-91 I11III lJ91-tJ 1m .... , til ~ 

SI. 
No. 

(1) 

Name or Sector/scheme 

(2) 

v. Iadaatry & MInerals 
9. Construction of Industrial work c:leIltrCs. 

10. Pour PP (or group indliStries lliilmil. Tahlrpur 
11. Consttuction of WO&'IlIIII'S. work sMd ciiHi ~~tl'l 

iI.c:c:oIilbdation for handlOolb woa'vers d( Na:lld Nqri. 
12. Subsidy for In4Ustiial ifori plot to MakorleCtidn of 

woaiety. • • 

(RI. in lakhs) 

(3) (4) 

8·70 0·03 
3;& 

0".5.5 '0'.55 

8-i6 ...... 



.. ~..,., ~ 
a .. 

(3) (6) 

~. ~~~ ~oSc.for ~tina ~ ex~ansi~ o~ 
) III :~ .... -... '.' ..•.• , '~. : ..... ~ -.' - - i .• • 5'00 
14. Construction of work shed in Rural Areas.. . . 0·75 .~-r 

15. Six FF for group Industrial lhiIDll1.. • • • 
16. J1jve ftB 'Ilt GhUroli aM 'acquisition and development of 

3'00 3-01) 

~1\md ....... . 
17. ~iOD ih''Iildmtrial Work sheds (l>SIDC) . . 

1 'SO 4·.50 
7·50 3-1S 

1.~. Weavers colony at Bharat Nsr. . 0·82 1 '.50 
19. Bloc!k loom. . .. • 3'60 3·60 
20. =11 ~lit~ t~ Mo~cl"JrlS~tion .small. s~ in-

2'1. HaDdlO(ftn ck:VeloPmimt at Nimd Nasri. 
0·90 
1'10 

0'54 
1-1)0 

15 ·00 
1 ·65 1'65 

22. Improvement of Industrial Estates by DSIDC. 
23. PrOmOtion of Handlooms .. 
24. lkn4100m Handicraft loather Development Corporation. 15 ·00 10'00 

ANNEXURE B 

sCiiemes In """""'tion durlog 1990-91 but cIiscoatiDued thereafter 

(1) 

'XL Urt;aa.DeYeIupmeat 

M. C. D. 

(2) 

(Rs. in lUbs) 

(3) (4) 

8. Construction of Pay use Jansuvidha Complexes COD-
taining toilets. , 200'00 

9. Providina I>olvcloll!llCD4 plot .for ~f help hous~ to 
JOMl" swata of society EWS Includmg squatters linked 
with a'fI'orilasiJity. . • • • 2SO-OO 

L. S. G. Department 

10. Urban Basic ServKa Programme. 

[~nl . 
Barilll'dellhi JauaiIp'aDts 

3598. SimI KASHIRAM IlANA : Will 
the ft(inistm of HOME AFFAIRS be p~J 
to .'state, the n\iPlber. of illegal Banglatt~i 
himiigrants repatriated to Bangladesh by 
the end of June, 1993 ? 

THE MINlSTER OF STATE IN THE 
MD'UST&Y Of HOM2 AFFAIRS (SHRI 
UJBSH '$Q1) : .Detectioil ~d ~eporta­
tion of foreign nationals staying Jllegally 
in India is a contiuons prQCess. IlIopl 
Bangladeshi immigrants 'are repatriated to 
IJang).l!esb as ~n as they are detected. 
.tt i,' Dot in public interest to divulge this 
'figItre. 

(;cwmheIm Cor petJoleam aad LPG 
. ·DeIters 

... .::3~DAn~~YA·~ARU: 
~ , •• !IM ,,;'M1nWu,>.;of. , .:JiE'li\QLEUM 
'AND NATURAL GAS be pleased to state: 

90'00 

(a) the. number of times the Gttverrunont 
.had increased the prices of peU"ol and LPG 
during the last three years and the extent 
thereof each time; 

(b) whether the Government. had. also 
increased the rate or commission being give!! 
to the petroleum and LPG dealers dQring 
the said period; , 

(c) if so, to what extent; and 
(d) if not, the reasons therefor ? 

TIm MINISTER IN STATE OF t:aE 
MINISTRY OF PETROLEUM AND 'NA-
TURAL GAS (CAPT. SATJSH KU~ 
SHARMA) .: (a) The prices . of VIlrious 
petroleum products were revised . dQring 
the last 3 yean on 15-10-90, 25-7-91 & 16-9-92. 

(b) to (d) Thcfe is an inbuilt formnla 
for rO'llision of de!lers commission for :MS. & 

:O!o:tC:"!.as mrc:~~~ 
from 11-5-91. . 



. AVGUSt, ~ 1994 .... 111';-:..,.' 
It8ccmI7 of· AIIdmt..... - .. --

3600. SHRIMATI GlRUA DEVI: Will 
tho MIDister o( HOME AFFAIRS be 
pleased to state : 

(a) whether the Border Security Force 
(BSF) has recowrcd scveral ancient idols 
being smuggled Ollt of the country from its 
Eastern border ; 

(b) if so, the value of such idols recove-
red during each of the last three years and 
the current year so far: and 

(c) the countries to which such items 
ware being smuBSled ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS <SHRI 
P. M. SAYBED) : <a) Yes, Sir. 

(b) The relevant information is as follows : 

Year 

1990 
1991 
1992 
1993 
<upto July) 

Value 
(in lakhs) 

Rs. 73.49 

(c) The recovered idols were being sm\li-
Bled to Bangladesh. 

[English) 
Joint SampIlng of Coal 

3601. DR. K. D. JESWANI : Will 
the Mfniater of COAL be pleased to 
State : 

<a) whether the Government of Gujarat 
and Gujarat Stale Electricity Board have 
requested not to shift the venue of joint 
sampling of coal from power station to loa-
ding end; and 

(b) if so, the reaction of the Union Gov-
ernment thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AnT PANJA): 
(a) Yes, Sir. A. c~cation !lad been 
received from CllIef Mlmster, GUJarat for 
continuing the Joint Sampling of coal supplies 
to Power Stations of Gujarat State Electri-
city Board at the Power Stations end. 

(b) Coal companies are responsible for 
IUpply of correct quality and quantity of 
coal at the pit heads. This is also the point 
where the property is transferred to the 
consumers of their tranbpart agants. The 
quality and quantity of coal supplies h~ve 
to be verified by the consumer at th.e point 
where be or his agent takes posseesSlon and 
any discrepancy regardilli weight and quality 
should be sorted out on that basis. The legal 
rcaponsl bi lity of the supplier casees as soon 
as the ~operty is transferred. This is also 
tho position un4:r Sales of GOO4l AJ;t. 

. ~t bas also taken a decisicm 
hat 811 illdependent third party inspection 

arency for. 4UIlitY .. -8SSUl'aDc6.~ 4ou1d 
be established, preferably through the ·Coal 
Contoller's . OrganisatiOQ .. OQ. a· self finan. 
cing basis. All such quality inspectiODl 
should be done at the colliery and before 
despatch and not at the consUmers end after 
receipt. 
17hwlation) 

Gap Actioa Plaa 
3602. SHRI BHAGWAN SHANKAR 

RAWAT : Will the Minister of WATER 
RESOURCES be pleased to state : 

<a) whether any proposal to construct 
barrage on the river Yamuna in the second 
phase of the Ganga Action Plan has been 
received by the Union Government; 

(b) if so, the action taken by the Union 
Government in this regard; . 

tc) the total number of barrages pro-
posed to be constructed all over the country 
in the first and the second phases of the 
Ganga Action Plan; 

(d) whether the Government of Uttar 
Pradesh had scnt any proposal for seeking 
World Bank loan for thiS purpose ; and 

(e) if so, the action taken by the Union 
Governrment thereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER; OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P. K. THUNGON): <a) No, Sir. 

(b) Does not arise. 
(c) Nil. 
(d) 'and (e) Does not arise. 

Sub-Stanclard Coal 
3603. SHRI ARJUN SINGH YADAV: 

Will the Minister of COAL be pleased to 
state : 

(a) whether the production of sub-stan-
dard coal is increasing; 

(b) if so, the reasons therefor; 
(c) the percentage of sub-standard coal 

in the total production of coal produced 
during each of the last three years; 

(d) whether any technique is being used 
by the Government to convert sub-standard 
coal into good quality coal; and 

(e) if so, the details thereof? 
THE MINISTER OF STATE OF THE 

MINISTRY OF COAL(SHRI AJJT PANJA): 
Ca) No, Sir. 
(b) to (e) Does not arise. 

However Coal companies are takina the 
(ollowing steps to improve the qUality 'of 
coal. 

(i) An action plan for installation of 
feeder breakers and coal handling plant 
is being implemented to sauro that 
sized CI081 i. ,upPIied to the eqnsunien . 



(il) 5tODlll are balna segrogatod at the 
time of loading of coal. 

(iii) Slow moving riCking belts are beina 
provided in coa handling plants for 
picldng up of shale & stone pieces_ 

(iv) Better supervision is being ensured at 
the time of loading to maintain qua-
lity of coal and developing quality 
COillK'iousness among workers, super-
visors and executives. 

(v) Modification and modernisation of 
existins cOkinS coal washeries. 

(vi) Sctting up of new washeries (or 
washing of coking coal for usc of 
steel plants. 

(vii) Setting up of coal beneficiation 
projects for supply oC beneficiated 
coal Cor some oC the distant power 
stations located more thaD 1000 Kms 
from coalfields. 

[English] 

cwe RegIoaal 0fIlces In States 

3604. DR. KRUPASINDHU BHOI: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether the Government have any 
proposal for opening some regional offices 
of the Central Water Com.."!lission (CWC); 

(b) if so, the places in States where such 
offices of the CWC have been opened or 
proposed to be opened; 

(c) whether any proposal for opening 
of regional office of ewc in Orissa is pen-
ding with the Union Government; 

(d) if so, the details thereoC and since 
when it is pending; and 

(e) the steps taken by the Government in 
the maWr? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN 
THE MINISTRY OF WATER RESOUR-
CES (SHRI P. K. THUNGON): (a) Yes Sir. 

(b) The Cadre review proposal for Cen-
tral Water Engineerinl'- (Group A) Service 
envisages opening of regional offices at 
Bhubanesw:u-, Faridabad, Lucknow, Nagpur, 
Bhopal, Jaipur and Bangalore. No regional 
office of CWC has been opened so far under 
this proposal. 

(c) to (e) The proposal for opening 
regional office at Bhubaneswar is linked up 
with the cadre review proposal of Central 
WaWl Engineering (Group A) Service. Due 
so economy constraints, it has not yet been 
sanctioned. 

Wrltllli-Aluwr' I. 

[ 7Nutllarlmll 
RepJIeI to Letters From Mpa 

3605 i SHRI CHHEDI PASWAN: Wi! 
the Muister of PETROLEUM AND NA-

TUR AL GAS be pleased to state: 
<a> whether final reply is Dot given to 

tbe letters received from the Members 
of Parliament by his Ministry and by 
the other officers under its control; 

(b) if so, the reasons therefor; 
(c) the total number oC letters rcceiV¢ 

from Members of Parliament from July 1, 
1992 upto March 31, 1993; 

(d) tbe total number of those letters 
whose final reply has not been given so far; 

(e) wbether the Government have fixed 
the responsibility of any officer in this re-
gard; and 

(0 if so, the details thereof; 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (CAPT. SATISH KUMAR 
SHARMA) : (a) and (b) As far as possible, 
efforts are constantly made to send final 
replies to the references received by the 
Ministry from the Members of parliament 
with in a period oC three months. However. 
some oC the references which raise issues 
necessitating detailed exami!lation/enquiry in 
consultation with the public Sector Under-
taking end other agenc:es ta}-e lor.geT 
time for disposal. As regards references 
received by other officers. it may be men-
tioned that this Ministry has no subordinate 
or attached office. The disposal of the re-
ferences received from the Members of 
Parliament are regularly reviewed at diffe-
rent levels in the Ministry for taking neces-
sary remedial action. 

(c) and (d) During the period from 
lst July, 1992 to 31st March, 1993 the 
Ministry had received 4008 references from 
the Members of Parliament and Ministers. 
Of these, 2385 references were replied to by 
31 M'Irch 1993 leaving a balar.ce of 1623, a 
majority of which has been disposed 0 f 
subsequently. 

. (e) and (0 Do not arise in view of reply 
to (a), (b), (c) & (d) above. 

[English} 

Backward Classes CommlJsloo, 

3606. SHRI RAM VILAS PASWANI}: 
SHRI SRIKANT A JENA 

Wi! the Minister of WELFARE be pleased 
to state: 

(a) whether the State Governments WClte 
required to set up Backward Classes 
Commissions and diuctions were issued by 
the Government to this 'cffoct; . 



(b) if 80. the State/Union, '[etQ{~ 
which have set up these Commissions;,' . 

(c) the composition of the Backward 
Classes Commission aD,d the pu.cent!Je. of 
the backward classes therein, StltiAUlVOD 
Territory-wise; and 

(d) the reasons for not ~t~iDg up I!qch 
Commissions by tbe remaining States ? 

THB MINISTER OF W.E!L.FA,RE (SHRI 
SITARAM KBSARI): (a) In terms of t1?e 
directions given by the. Supreme Cour' m 
its majority judgment In MandaI case to 
the Government of India, State ~ovemm~nt 
and the Administrations of Umcn ~erIlto­
ries, the State Governments are reqUlr.~ to 
constitute a permanent body for entertammg, 
examining and recOmmen~lDg upon re9uests 
for inclusion and complamts of ov"r-mclus-
ion and under-inclusion in the lists of other 
backward classes of citizens. The G.over!lID-
ent of India also bad bra 19bt the directIOns 
of the Supreme Court to the notice of the 
State Governments and Union Territories. 

(b) As per the information availahle in 
the Ministry, the States of KarnataKa, Ker-
ala, Madbya Pradesh, Mabarasbtra, R;ajas-
than. Tam;1 Nadu, West Bengal. GUJarat, 
Uttar Prad€.sb, Goa and Bibar have set up 
Backward Class Commissions. The Union 
Territories of Delhi and Pondicherry also 
have set up Backward, Class Commissions. 

(c) This information is being collected 
from the State Government/Union Terri-
tories. 

(d) The States of Nagaland and Aruna-
chal Pradesh and the Union Territory of 
Lakshdeep have staL(d that there are no 
Backward Class population ~ in their States 
UTa. As such the question of setting up! 
Backward Class Commis&ion does not arise. 
The rem'lining States/UTs have not so far 
intimated to the Ministry of Welfare about 
the steps taken by them for setting up 
Commissions. 
[Translation] 

Slaortage of Coal in SEBs. 1 
3607. SHRI RAJESH KUMAR j : 

SHRtMATI SHEELA GAUTAM 
Will the Minister of COAL be pleased to 
state: 

(a) whether the Electricity Boaids in the' 
Eastern Region have been facing an acute 
shortage of coal; 

(ll) if so, the details thereof and reasons 
therefor.: 

(c) whether the Electricity Boards of the 
Western Region have submitted any report 
to the Union Government for seeking coal 
on priority basis; 

(d) if 50, the details thereof; aod. 
.(eo) the actual.quota fiptod for eJ!Ob $tat. 

Bfectrfcity ~? . . 

~;r~B 
received frqrn Col\} ~4a. J,;jaUal. 0Qal 
supplies to the Nwot ~ .. iI\ .... _ern 
region have been ~bI!!:lQl~lI~l1y ))i .... l4uring 
the first half of the calender year 1'993. 
The despatches to tho power houses, in the 
eastern region during January. to luno. 1993 
have been of the order of 10'91 DJillion 
tonnes as against the despat4lbel et t'03 
million tonnes durina the corresponding 
period last year. :Qecause of W~er despa-
tches, stocks have gone up ~t ~ of the 
power houses. The Central mect-riclty Autho-
rity have also reported that ill general 
~here were no shQrtages of ~al fqr power 
stations in the eastern regioll' 

(c) and (d) The power stations in Wos-
tern region received 32'11 milli® tonnes 
d)ll"ing the period January, 93 to ~une,93 
from CIL as against the· despatches.,:-or 28'41 
million tonnes during the same pq;iod last 
year. State Electricity Boards do approach 
Ministry of Coal in case of difficll1ti~ in 
obtaining adequate coal supplies. Highest 
priority is accorded for movement, of coal 
to the power houses in the country, incl-
uding the power stations in the eastern and 
western regions. Supply of coaJ is clQllely 
monitored and corrective action is tak~lI, 
whenever necessary. 

(e) The demand of va.rious State Electri-
city Boards for the year 1993-94 as lIIIICllICd 
by the CEA is giVen below: 

(Fip. ia'OQO 
tooo.os) 

Name of SEB!UtUlt, 
National Thermal Power Cor-
poration 
Darnodar Valley Corporation 
Ahmedabad Electric Company 
Tata Electric Company. Trombay 
Calcutta Electric Supply Com-
pany 
Delhi Electricty Supply Under-
taking 
Haryana State Electricity 
Board 
Punjab State Electricity BOlI!'d 
Rajasthan State mectricity 
Board 
Uttar Pradesh Stl\te' Electricity 
Boud 
Gujarat mectricity Board 
Madhya Pradesh State Electricity 
Board 
Maharashtra State El~tJ'icity 
Board 
Andhra Pradesh State Elockicity 
Board . 

lJ?l-tt 
43580 

5033 
1575 
rGSO 
2265 

1m 
lUG 
6040 
32QQ 

12m 11. 
llOO2 



, ' , : '(Piis.; ita' "000 
.' to'lnesl 

Tamil N~ E1octricity.Board 
Kamataka Power Corporation 

. Bihar' State Electricity Board 
Oris. State Electricity Board 
Orissa,Power Generation Corpn. 
West B'nSai State Electricity 
Board -. 
West BellPI_ Power Development 
Corporation . 
Durgapur Project Limited 
Assam S~te Electricity Board 

. Total. : 

[E1'gUNhl 
Mixing of Stones with Coal 

!)970 
3010 ' 
3360 
1320 

70 
1755 

3870 

820 
60S 

160000 

36)3. 'smu 13\~U:JE3 AC'H~JA :Will 
the Minister of COAL be plea'led to state: 

(a). whether the Governm~nt have recei-
ved 'any cO'Il')\aint regilrJing milting of 
st01es with coal in Kathara area and mixing 
of sleam ceal with rejected coal to show 
more production; and 

(b) if so, the details thereof and steps 
taken by the GQvernment thereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COAL (SHRI AIIT PANJA): 
(Ii) and (b) 'A pdn100 pam,hlet circulated 
by son} Trad·} U'lio'ls has been received 
in th·~ Mhislry of Coal N'!aT ling over 
re;>->~ting of coal prod!lClion etc. ·in Kathara 
Colliery. 

0)3.1 Inlia Limited have pointed out 
thit tlur,~ is io u'Jltlntiat:d c)'IlJlaint of 
inixing of stones in coal in Kathara Ana. 
They ar~ aho of de:li.,d stones and/or rejects 
beiu~ mi~ed with coal. to show more pro-
ductIOn 'In Kathara Area. 

Coal as it o=curs in nature, is inter-ba'lded 
with layers of shale, stone etc. Ins;>ite of the 
,best efforts mad~, it 'is not possible· to fully 
segregate slale, 510<111, ete. fro!ll coal in the 
pro::ess of mining a'ld h1ndling. However, 
in oTd ,r to ensure d-!Spatch of co~ free 
{rom extr8'leous mlterials, coal companies 
have taken the following steps : . 

.(i) . Stones are being segregated at tho 
. time of "loadinlZ of coal. . 

,(ii) Slow m, (}Ying fickiTll! belta. are being 
.' provided in coa handling plants for 
, picking up of sh:!le &; stone pieces. 
(iii) Bett~r su~erviSiQn Is beiDa ensma 

at the time of'los:Ji1\g to mailltaiu 
. q'J\lit,Y of co\!. and dovelop!na' qqalitr 

C:O,SClOUSness among] ... workers. IUpel'VI-
SOTS ani! exo:utl'fOl, .:. . : ' 

10-113 USIJfDIN. 

B., BaraI c... limitate· . 
. 35~. S'!nt n)lt~ 03"<.\:Will tho' 
Minist~r of HBALTa A~1) PA'MtLY 
WBLFARE be pleased to state: 

(a) w:nther the G()varnm,nt or A~ 
have nb nit ted 3!lY pro;>:nal for co!lYOI'Sion 
of B. Barua Cll:m In1titute into a RegioDa 
Cancer Centre; 

(b) if so, the details thereof; and 
(c) the steps taken for the clearance or 

the, proposal' ? 
THE DEPUTY MINISTER IN THE 

MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI PABAN SINGH 
GHATOWAR):(a) Dr. B. Barooah Cancer 
Institute, Guwahati is already recognised as 
a Regional .Cancer Centre. 

(b) and (c) Do not arise. 
RegiOlllll tax Collection District OlBces 
3610. smu B. L. SH\RM\ PREM:' 

Will thp. Mhister of HOME AFFAIRS be 
pleased to state: 

(a) w1t~ther a~ea, U'lder the M~~icipal 
Corporation of D:lhi have been divided 
into a nu:n"~r of district!> for establishing 
regio!lal talC collection ,district offices; and 

(b) if so, the details thereof and the 
reason~ therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHlU 
P. M. SAYEED):(a) and (b) The Muni-
cipal CcrT"oration of Delhi has reported 
that the A,~es,ment & Collection Depart-
ment of the M. C; D. has its offic<s in all 
the 12 zones. In addition, there are sub 
offices in 3 zones, a S'lCcial Assessment 
Unit at Minto Road. and a Special Cell 
at HQs. property tax is being collected at 
all these 17 offices. 

Complaints Regarding Undenrelglat Gas 
CyHnclers 

1""3611. DR. A. K. PATEL:WilI the Mini-
ster of PETROLEUM AND NATURAL 
GAS be pleased to state: . 

(a) the number of, complaints roceiyed 
by the Government regarding underwelldlt 
gas cylinders in Gujarat during 1991, 1"2 
and 1993 so far; 

(b) the action taken against the errinJ 
agencies; and 

(c) the steps taken/proposed to be talcen 
by the Government to check such mal-
practiCe ? 

THE MINISTER OF STATE TN TRB 
MINISTRY . OF PETROLEUM AND 
NATURAL GAS (CAPT, SATlSH KU~ 
SHARMA) :(a) Oil companies have reportocl 
that ,they have r~ivod t2.complaiDtl repr-
diDf uncJer.weiP.bt cyliDdera cJuriDs 'die 
Jlllrfoct In.,.ciUCsdoD.. . 



(b) WJieliever cinnpiafuts wOre established 
th~. cylin.J,rs 'wece replaceil free of cost and 
th<3, djst;ibutors were ~~d. . . 

(c) Thete are clearly laid down procedu-
r8jl to ;ensure correctness of weight of LPG 
c)!linders at the bottling plants. As and 
wllea specific complaints about the sale of 
under-weight cYlinders are received, appro-
priate action is taken by the Oil Marketing 
Companies against the LPG distributors 
lIAder the MlCketing Discipline Guidelines 
ani! also by the Stato Government through 
their Weight & Measures departments. 

<lIildrea In Tillar JaB 
· 3611. SHlU SHRA V AN KUMAR 

PATEL: Will the Minister of HOME AF-
FAIRS be pleased to state: 

<a) whether children are held in prisons 
without trial for petty offences; 

(b) if so, the d~tails thereof iniicating 
the number of children in TihlC jail without 
trial for over a year, over s~ months and 
over one month; and 

(c) the steps taken to minimise such 
atrocities on children ? 

'THE MINISTBR OF STATE IN THE 
MINIsTRY OF HOME AFFAIRS (SHRI 
P. M. SAYEED): <a> Under the Juvenile 
Justice Act, 1986, children are not to be 
held in prisons. 

(b) Nil. 
(c)- Does not arise. 

Supply of Sub-standard Coal 

3613. SHRI BOLLA BULL! RA-1 
MAlAR 1: DR. D. VENKATESWARA 

RAO 
Will the Minister of COAL be pleased to 
state: 
· (a) wh.,th,r the Government have 

received '. any complaints regarding supply 
of sub-standard coal to Andhra Pradesh 
during the last two years; 
· '(b) if· so, the details thereof; and 
'(c) the remedial measures being taken 

by the Government in this regard ? 

THE 'MINISTER OF STATE IN T~ 
MINISTRY·OF COAL (SHRI A1ITPAN-
JA) : (a) to (c) Most of the coalreq~rement~ 
of Andhra Pradesh are met by SlDgareal 
Collieries Co. Ltd. (SCCL). According to 
aCCL Coal as per the required grade is 
bIriDg ~uPPlied to Core and Non-coc!, ~or 
'lonsumers in Andhra pradesh. Elig\blllty 
of tbC grades are decided as per the norms 
fixed by the Technical Advisory committ<le 
·~~tku~ 'by the Gov~t of ADdhra 
. PradeSh m 1983. The declared gra4es ire 
mcmitored by taking resulU sampIoa II .,.. 

tne .- '<iCQTuiO. -laida-OWii 'by thO t:oa}- COo-
troli:, caJcirtta and have bean found to be 
within th.e _ptescribed raup. 

Some quantities of coal arc aJ!Io beiQa 
supplied by Coal India . Limited. (CIL).to 
the cOnsumers' in Andhra pradesh .. Since 
coal produced by the subsidiaries of GIL 
is mostly {rolll OPeDcast minds, marp"al 
gtade slippages can not be ruled out. Any 
specific complaint regarding coal qualiy 
can be referred to the Coal Company itself 
or the Coal Controller for remedial action. 
Measures taken for ensuring supply of good 
quality coal to consumers include the foll-· 
owing: 

(i) An action plan for installation of 
feeder breakers and coal handling 
plants is being implemented to ensure 
that sized coal is supplied to the con-
sumers. 

(ii) Stones are being segregated at the 
time of loading of COlI. 

(iii) Slow moving picking b"ts are being 
provided in coal handling plants Cor 
picking up of'lhale and stone pieces. 

(iv) Better supervision is being en,ured at 
the time of loading to niaintain quality 
of coal and developing quality COnsci-
ousness amOng workers, supervisors 
and executives engaged at Railways 
Siding. 

(v) Appropriate steps have been and 
still are being taken to finalise quality 
& quantity at pit-head Railway or 
Road siding (at loading point> to 
avoid complaint latter on resulting in 
loss and inconvenience to buyer and 
seller., 

Terrorist ActIvIties 
3614. SaRI RABI RAY: Will the 

Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether there has been a rise in tbe 
terrorist activities in Delhi recently; 

(b) if so, the details thereof;~ " 
(c) the number of terrorist incident 

reported in Delhi during the last four mon-
ths; 

(d) the number of terrorists [arrested 
during the above period; and 

(e) 'the special measures being t~eD to 
check such incidents in Delhi ? . 
. THE MINISTER OF STATE ,IN THE 
MINISTRY OF HOME AFFAIRS (SHR.I 
P. M. SAYEED) : <a> No, Sir. . 

. (b) poes: hot arise. 
. 'c) One . 

(d) 15. 



.WrJn.n . .....,., 

(e) Steps tlkeD to curb terroriat acti-
vitios in the Capital include formatiOD of an 
Anti-Terrorist CeJl in each Police District; 
c1eploymeot of armed pickets at vulnerable 
ani:I stratqic pointi; inteDsive mobile pat-
rolliDg, distributioD of educative literature 
amougst the people to make them more 
vigilant; depJoyDICDt of spottel'l; displayiDg 
of photos of 1aa0WD terrorists at public 
pl&lleS; statioDing of PCR vehicles at stra-
teaic ~W:es; aDd, coordination meetings 
with the adjoining States. 
(7)'tllUl4tIon] 

Sara Trage4y ia DelhI 
3615. PROF. PREM DHUMAL:Will the 

Minister of HOME AFFAIRS be pleased 
to state: 

(a> the number of officials in Uttar Prado-
esh found guilty by the Jagdish Chamier 
Enquiry Commission regarding the sura 
tragedy in Delhi ; 

(b) the actiOD taken against them ; and 
(c) the steps being taken to implement 

the recommendations of the CommissiOD 1 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
P. M. SAYEED) : (a> Three officials have 
been held negligent by the . Commission in 
the discharge of their duties. 

(b) The Govt. of U. P. has reported 
that the following actioD has been taken 
against the 3 officials. 

(i) Shri L. K. Tripathi, Excise Inspector, 
Ghaziabad, has been !,unished after 
departmental enquiry. 

(ii) Dr. Anand Bhushan Sharma, Medical 
Officer, Unani Hospital, Brijghat, Gha-
ziabad, has been suspended and a 
charge sheet has been served UpOD him. 

(iii) Explanation of Dr. Shiv Raj Singh, 
Director, Ayurvedic and Unani Servi-
ces, has been sought OD the charges 
made against him in the report. 

(c) The rccommendatioDS of the Commis-
sion have been sent to concerned depart-
ments/agencies for appropriate actiOD. 

[English] 
IDta'aatioaal SCIuIdard of Gradiag 

3616. SHRI GEORGE FERNANDES: 
Will the Minister of COAL be pleased 
to state: 

~. <a) whether tbe Govemm. are of the 
, view that coal has to be of ~ternatiODal t standard to meet the 1II0wing quality con-
,1Ci0UIDCIII of the clients; . 
.;_. (b) . if so, whether the Coal India Limited 
... s~ an a~t with a US basel' 
:ompaa), for ICttlDI intematiODal .ltliDdar 

vi ea.l; . .-s . .. '. 

lMi .. 
,',·t,o 

(c) if so, the details thereof .1 
THE MINISTER OF STATE OF. THE 

MINISTRY OF COAL(SHRI AlIT PANJA): 
(a) Coals arc internationally traded. on 
the basis of Gross Calorific Value (GCV)' 
ash content, moisture content and suJ.phpr 
content. Indian coals in which the iDhetent 
ash content is much higher as compared 
to internationally traded coals are graded 
OD the basis of the Useful Heat Value (UHV) 
for non-coking coals and for coals classified 
as coking coals is the ash content and further 
for coals classified as scmi-coking and weak11 
coking, the ash plus moisture content of 
such coals. The conCept of Useful HCI8t 
Value (UHV) was propounded by -the Cen-
tral Fuel Research Institute in early 195011 
and the Tariff Commission recommended 
its adoption in 1967. However, it was fiIUil.ly 
ad_opted in 1975 as the basis of coal grading. 
PrIOr to that, coals were graded on the 
basis of ash content only in case of low 
moisture of the coals and ash plus moisture 
content in casc of high moisture coals. Coals 
of Singareni areas were ungraded till 
1984-85. 

IIr.,The Bureau of Industrial Costs and Pri-
ces (BICP) has recommended switching 
over to Gross Calorific Value (GCV) as 
the basis. of coal gr~g. For this purpose,-
a Techrucal Comnuttee under the Qairman-
ship of Coal Controller and reprelientatives 
from various organisations like the Central 
Electricity Authority, Central Fuel Reseazch 
Institute, Bureau of Indian Standards 
Tata Energy Research InstitUte, Coal Incm: 
Limited, Central Mine PlanniD,g and Design 
Institute etc. was constituted to look into 
all the related aspects of switching over 
from UHV to GCV system of coal grading. 
As no consensus could be reached amoopt 
the members of the Commit1.eC, the Com-
mittee has recommended that in the first 
instanCe the width of the bands in the pre-
scnt grading system may be narrowed down. 

The Government are of the view that the 
coal companies must ensure despalCh of 
coal of. agreed quality/grades to various 
COnsUImrs. The coal companies are, there-
fore, taking following steps so that C()al 
supplies conform to agreed grades :~ 

(i) Segregation of stODeS and. shales at 
the time of loading; 

I.. (ii) Maintenance of sufficient stock· at 
the siding so that picking can be 
ensured before loading; . 

(iii) Ensuring better supervision to main-
tain 9.uality <:ontrol and cJevcloplug 
quality conSClOusness amona workers 
supervisors and executives· ~ 
at Railway sidinp; 

(iv) Steps arc also being introduced in 
-the washeries for iniproving·qu.ulY 

as per the recommendatioJ:is. ~ .. , an 
Expert Committee for supPly" of 

.. waWd caking C9al of 17± Q,J*'-tIab 
conteDt to steel -plantS. ;..' I " 

.0,. -. f- ~;\ 



.. .,.,.,.. ...... ·AUO_U, I"; 
(b) No, Sir. 

: (c) Does DOt arise. 

t~ 
~ will AIIaa ne. ..... t Baak 
3617. SHRl RAJENDRA AGNIHO-

TRI: W"lll the Miniskr of PETROLEUM 
AND NATURAL GAS be pleased to 
state: 

<a) whether the Indian Oil Corporation 
liaS recently sianed any agIeement with 
Asian Development Bank and its associate 
compmy fot a short term loan for import 
of oil; 

(b) if so, the terms and conditions of 
the qreement; 

(c) the value of oil imported dUring 
l!i192-93; and 

(4) the quantity of oil out of which the 
payment was made out of this loan ? 

THE MINISTER OF STATE 
IN TIlE MINISTRY OF PETROLEUM 
AND NATURAL GAS (CAPT SATISH 
KUMAR SHARMA) : (aJ 1\0, Sir. 

(1,) and (d) Do not arise. 
(C) The value of crude oil and petroleum 

products imported durir.s 1992-93 is about 
US S6078 million. 

t&.rllMl 
AIsIstace for Fire Coatrol 

3618. SHRl SARAT CHANDRA PAT-
TANAYAK : Will the Minister of COAL 
110 pleased to state : 

Ca> whether fire in Raniganj Coalfield is 
aaabated fot a long period; 

(b) if so, whether external assistance ha s 
been sought to control the fire in the past; 

(c) if so, tbe details thereof;, 
(d) wbother World Bank has been ap-

proaChed to provide financial assistance to 
CODtrol fire; and 

(e) if 10, the details thereof? 
THE MINISTER OF STATE IN 

THE MINISTRY OF COAL (SHRI 
AJrr PANJA) : (a) No, Sir. However, 
occurrence of fires in coal mines 
it duo to the phenomenon of spontaneous 

. QJIDbustion which is inherent in Indian 
eo.1a. As such the mine fires are beinJ dealt 
JridI aDd cootroUcd on regular basiS. In 
the ~ Coalfiold fires are reported in 
11 1ocat1ODl. Fires at five Underground 
locatioDs have been ICI&Icd oft" and at the 
raina;niaI locatioos the fires have been . comrouea by blankaltiq with incombusti· 

. b1i11IIIItarial &D4 treDeh cuttinl fot iaolatioD 
of ... Ire lito 4epeadinl on the Dature of ,,-

(b) No, Sir. 
(c) Does not arise. 
(d) No, Sir. 
(e) Does not arise. 

[ TrfllUilllion] 

SecuritY Persoanel Ia J &: K 
3619. SHRIMATI SAROJ DUBEYl 

SHRI DILEPBHAI SANGHA- : 
Nt SHRI G. MADEGOWDA 

Will the Minister of HOME AFFAIRS e 
pleased to state: 

(a) the number of police personnel 
para-milita,ry personnel and jawans killed 
and injured in violence in JE·n.rr.u Slld Kash-
mir during the current year, force-wise; and 

(b) the details of assistance given to the 
families of the victims ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT): <a) As per available in-
formation, 113 Police and security force 
personnel have been killed and 601 have 
been injured in Jammu and Kashmir in the 
current year. It will not be in 1 he larger 
public interest to disclose more details in 
this regard. 

(b) Under the existing policy of the 
State Government, in ca$CS of deatlJ, ex-
gratia relief is paid @ Rs. 1.25 lacs and 
amounts varying from Rs. 500 to Rs. 
25,000 are paid to injured personnel 
depending upon the nature of injuries. 
In addition to this, relief under 
Central Govt. Employees Group Insurance 
Scheme, Family Pension Scheme, etc. are 
also paid as per the normal rules of the 
State Government and the concerned 
Organisations. 

[Englilh] 

Police Statioas in Delhi 

3620. DR. R. MALLU: Will the Mini-
ster of HOME AFFAIRS be pleased to 
state: 

<a) the number of police Statioos in 
Delhi; 

(b) the total strength of Delhi police, 
category-wise and the n\lJD!;er out of them 
belonaing to SCs/STs; 

(c) the number of posts for SCs and STs, 
category 'lise, lying vacant at present; and 

(d) tfe steps taken to fil] up these posts? 

THE MINISTER OF STATE IN THE 
MINIStRy OF HOME AFFAIRS (SHlU 
P. M. SAYEED): (a) There a.re lOS Police 
StatioDl in Delhi inc1udinl 3 at the L. G. t. 
Airport aDd 2 at Railway Staticml. 



(b) The total .~ of ::Delhf poI_. 
category-wise and police pel"IOJlDeI 
beionaiq to SCI/STs is as wder :---_. 
S.No. Rank of the post No.ot 

Posts 
Be Sf 

1. CommissioDer ~ of 1 
Police 

2. l. Addl. Commis- 10 
Iioner of Police 

3. ny. CommissioDer 53 t 5 
of Police 

4. Asstt. Commissio- 187 35 9 
ner of Police 

5. Inspectors 695 104 52 
6. Sub-Inspector 4078 612 306 
7. Asstt. Slib-Inspe- 4279 641 321 

cter (including 
Steno.) 

8. Head Constable 11401 1710 855 
9. Constable 30554 4583 2292 

(c) The number of posts for SCI/STs ca-
tegory-wise in the ranks from Constable to 
Inspector, lying vacant in Delhi police at 
present is as under:-

SC ST 

1. Inspector 27 29 
2. Sub-Inspector 104 106 
3. Asstt. Sub-Inspector 223 326 
4. Head Constable • 22 497 
5. Constable 362 197 

The posts in ITS and Delhi, Andaman & 
NicobaJ Police SCl vice ale not exclusively 
for Delhi. 

(d) To fill up the backlog in the quotas 
of SC/ST, special recruitment drives are 
being held from time to time. All efforts 
are afoot to fill up the backlog of SCjST 
on availability of suitable candidates. 

[ Tranl/ation] 

Prohibitioa ill DeDai ~ 
3621. SHRI BRISHIN PATEL: Will the 

Minister of WELFARE be pleased to 
. state: 

(a) whether a demonstration to prohibit 
the liquor in Delhi was held rece.otly under 
the leadership of a Union Minister; 

(b) if so, the. details thereof; 
(c) whether tbe Government propose to 

enforce prohibition in Delhi; . 
(d) if so, the details tbCreof; aIKI 
(e> if ~t. the· rtIIOIII' dlenfoe .! . 

THE MDUSTEll OP .WELFARE <SHRI 
SrrARAM KESRI): <a> and (b) Inter-
national Day apinst Drua Abuse and 
Drug traftickin, WIll celebrated on 26-6-93. 
Three voluntary organisations namely Ass0-
ciation for National Brotherhood and 
Social Welfare, AssOciation for Social Health 
in India and Delhi Police Foundation ~_ 
llised a ~yatra rally at Rajgbat, MIDi-
ster of Statt for Welfare Shri K. V. Thangka 
Data participated in the plogramme. 

(c) to (e) As Prohibition is a State subject 
it is for Delhi Administration to tate a 
"icw in this matter. 

Supply of GAS to Madhya PradeI 
3622. DR. LAXMINARAYAN PAN-

DEY A : Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to 
state: 

<a) whether there is any scheme to dou-
ble the present sUJ:Ply oj gc.s tlu('lJgh H B 
J. gas pipeline duriLg the Eighth Five Yea; 
Plan penod; 

(bi whether the Government had given 
any assurance to the Government of Madh),a 
Pradesh for p~oviding gas for power plants 
and other projeCts; and 

(c) if so. the present position in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (CAPT. SATISH KUMAR 
SHARMA) : (a) Yes, Sir. There is 
~roposal f!-lr upgr,~atioD of liBJ gas pipe-
hne capaCIty trom lls pre~em kveJ of 18 2 
MMSCMD to 33.4 MMSCMD. . 

(b) No. Sir. 

(c) In view of the cOmmitments already 
made any .fur~her allocat,ions of gas along 
the HBJ plpelme &re not feasible. 

Check Dams in Gujarat 

3623. SHRJ DILEEPBHAJ SANGHA-
NJ : Will the Minister of WATER 
RESOURES be pleased to state: 

<a) whether the Government of Gujarat 
have sent any proposal for Central assistance 
for construction of Check Dams ; 
(b) if so, the details thereof; and 
(c) the action taken by the Union Gov-
ernment in (this regard ? 

THE MINISTER OF STAlE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN 'rHE 
MINISTRY OF WATER RESOt1RCEs 
(SHRI P. K. THUHGoN) eN : No. SIr. 

(b)1Dd (c) no!lOt .... 



SedIoD 151 of IPC 
3624. SHRI BHEEM SINGH PATEL: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

<a) the number of cases registerd reo 
prding the misuse of the Section 151 of 
the Indian Penal Code in Madhya Pradesh 
during each of the Last theree years and 
the current year so far; 

(b) the action taken by the Government to 
check the misuse of this Section; 

(c) whether periica\o·review has been 
made in this c:onnectio and 

(d) if so, the outcome thereof ? 
THE MlNISTER OF STATE IN THE 

MINISTRY OF HOME AFFATRS (SHRI 
P. M. SAYEED) : (a) to (d) The Central 
Government compiles data in respect of 
major categories of !PC crimes. It does not 
maintain information. on !he numner. of 
cases registered regardmg misuse of Section 
151 of the Indian Penal Code. 

Registration investigator and prosecution 
of crimes is the responsibility of the Statc 
Governments due to 'Police and Public 
Order' being State subjects. Any misuse of 
the legal power, it-selfcons'itb;esan (Offence 
for which both administrative and legal 
remedies are available to a complainant. 

[English) 
Seminar OIl City Health Scheme 

3625. SHRI ARVIND TULSHIRAM 
KAMBLE : Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether a seminar on City Health 
Scheme was recently held in Delhi; 

(b) if so, the main decisions arrived at 
the seminar; and 

(c) the steps taken by the Government to 
implement these decisions ? 

THE MlNISTER OF HEALTH AND 
FAMILY WELFARE (SHRI) B. SHAN-
KARANAND): (a) Yes, Sir. 

(b) The main recommendations inter-alia 
include, formulation of stra~egies ~o ensure 
effective convergence of servICes bemg pro-
vided by Health and related sectors, the 
need to develop an Action Plan for monito-
ring and evaluation with necessary re-orga-
nisation of existing local body systems and 
training, capacity building and empowerment 
of local communities. It also recommended 
formulation of a Plan for resource mobili-
satiyn in partnership with NGOs and com-
unity groups. 

(c) The recommendations of the 
National Consultation will be kept in 
view while implementing in the 4 metr0-
pOlitan cities of Delhi, Calcutta, Hyderabad 
ad Bangaloi:e, the VDlth Population Pro-
ject sanctioned recentl, at a cost of. Ra. 
223.37 crOftil for a perie4 of 5 years; 

Clle ........ of GoIdIa J ...... of Aad 
HiIId 

3626; MAI. GEN. (REm) BHUWAN 
CHANDRA KHANDURI: Will the 
Minister of HOME AFFAIRS be _I_ad 
to state: ---

(a) whether the Government . have reeei-
wd any request/memorandum regarding 
celebrating the Golden Jubilee of setting up 
of the "Provincial Government of Aza'd 
Hind"; 

(b) if so, the r eacti on of tho G ovCrnlr.cnt 
thereto; 

(c) whether there is any restriction of 
ban on displaying the photograph of late 
Shni Subhas Chandra Bose in the Govern-
mrent offices; and 

(d) if so, the details thereof and the reasons 
the dor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. M. SAYEED): (a) Yes, Sir. . 

(b) The Government have decided to 
extend finnancial support to the GoldCli 
Jubilee Celebrations. 

(c) and (d) No, Sir. 
DibaDg and SubaDsIri Dam Projects 

3627. SHRI UDDHAB BARMAN: Will 
the Minister of WATER RESOURCES be 
pleased to state ~ 

<a) whether the Governmont haw cleared 
the Dihang and Subansiri Dam projects: 

(b) if so, the details thereof; 
(c) the estimated cost of these projects: 

and 
(d) the time by which -construction work 

on these projects 18 likely to commence? 

THE MINISTER OF STATE -IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P. K. THUNGON) : (a> No, Sir. 

(b) to (d) Do not arise. 
[Trans/arion] 

CompataiIatIoa fa CGal Projects 
3628. SHRI SHIBU SOREN: Will the 

Mi nister of COAL be pleased to state : 
(a) whether the Government have introdu-

ced. computerisation in some major coal 
projCCts; 

(b) if so, the. details thereof; 
<c) the numbal' of coal projects which 

have . not been computerised so far; and 
(d) .the steps taken for computer.isadoa in 

all .;or c:oel projeIlU1 ' 
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. 'nIB MlNmTmt. 6P -STATE·.IN THE 
'MlNlSTRY OF COAL (SHlU AlIT PANJA): 
(a) to (d) Yes ~ir, Computcrisati~ has 
been introduced In SOIDCI of the major coal 
projects. The system called Integrated 
Mines Management System (IMMS) has 
been introduced at Gevra Project (SECL), 
Rajmahal Project (BCL, and Piprwar Project 
of CCL. Such systems are also under develp-
mont in some other major projects of Coal 
India' Limited and Singareni Collieries 
Company Limited. Other computerised 
sY5tems introduced include the following : 

(a) Financial accounting, payroll and ~son·l 
Del information systems are opetatJ0IJ!l 
in all the projects under Coal IndIa 
Limited. 

(b) On-Line Material ManageiDent 
Systems are operational in some of 
the projects of Northern Coalfields 
Limited and Eastern Coalfields Limited. 

(c) Maintenance Management System has 
also been introduced in some of the 
projects under Coal India Limited. 

(d) Monitoring of production performance 
and machine productivity is being' done 
throur.h computer at Ramagundam OCP-I, 
Manuguru OCP-I, ODK-lIA, Longwall. 
VK-7 Longwall and GDK-I0A (Gallery 
Blasting) projects of Singareni CoIUeries 
Company Limited. 

[Engli,h] 

Indira Gtmdbi Nebar .Project. 

3629. SHlU S. N. VEKARIA : Will 
the Minister of WATER RESOURCES 
be pleased to state : ' . 
. (a) the present st.atus bf the Indira Gandhi 

Nohar project; 

(b) the tbtal expenditure incurred thereon 
up to June 30, 1993; and 
, (c) the total area covered under irrigation 
by tlu; project so far ? 

, TaE ~INISTER OF STATE IN THE 
']',{JNJSTRY OF URBAN DEVELOPMENT 
,1tNJ) MINISTER OF STATE IN THE 

. 'MINISTRY OF WATER RESOURCES 
(SHRI P. K. THUNGON): (a)' Indira 
Gandhi Nehar Project is being executed 
in two stages. Stage I of the project has 
boon completed. The main canal of Sta~e n has also been completed arid the ,works 
on the distribution ~ystem are in hand. 

(b) the expenditure incurred on the projeq 
upto June, 1993 is around Rs. 1002 crOtes 
on the canal works and Rs. 'S87 crotes on 
area development works. 

(c) Culturable command area of 5.25 luh 
ba. in Stllge I and 3. 22 lath hi. in Staae n 
has been covered. . , 

3630. SHRI MADAN LAL KHURANA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) wliether tbe Government propose to 
construct a full-fledged nursing bome in 
the precincts of Safdarjung Hospital for 
the benefit of the Government employees; 

(b) if 80, the details thereof; and 
(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI PABAN SINGH GHA. 
TOWAR) : (a) There is no suCh PrOpoosal 
at present. 

(b) Does not arise. 

(c) Priority is being given for improving 
facilities for the poor patients within the 

·limited resojltCeS. available. 
t7ram/arion] , 

J. &: ~. Jails 
'3631. SRRI N. J. 'RATHVA : Will the 

Minister of HOME AFFAIRS be pleased to 
state : 

(a) the number of incidents of digging 
tunnels in the jails of Jammu and Kashmir 
which have come to the notice of the 
Government during the last three years ; 

(b) whether inquiry haS been conducted 
in this regard; 

(c) if so, the details thereof; and 

(4) the remedial steps b:'ing tllke-n by 
the Government to check the fecurrence of 
such, incidents? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SRRI 
RAmSH PILOT) : (a) to (d)· According 
to information made available by Government 
of Jammu and Kashmir, two incidents of 
dillsing tunnels in jails took place at Kot-
Bhalwal, Jammu and the Centra] Jail· Jammu 
In both these cases, criminal cases futve ~ 
registered and after investigations chaIlans 

· have been filed in the Court. 

To prev~t .such occwrences, securitYamsr.-
· ll_l'menh WIthin and out'I.:e the jails have 'been 

tightened.. These. include deployment and 
use of traIned pohce persODnf'1 fOf watch and 

· 'Y8r~ duties in the jail premises, improved 
!I~tmg ~angements, patrollin~ outsicfe the 
JaIl prenuses, and more effectIve screening 
arrangements basides occasional searches. 

, (English] 

LPG Receiving Facility 
. 3632. S~IMAn CHANDltA PRABHA 
URS : WIll the M;nister of PETRO-
'I:::"'~ NATURAL 'GAS 'be ~ 



<a> whether there is any prOposal to provide 
docking with LPG receiving facUity on the 
West Coast of Kamataka; and 

(b> if so; the details thereof? 
THB MINISTER. OF STATE IN TIm 

MINISTR.Y OF PETROLEUM AND 
NATURAL GAS (CAPT. SATISH KUMAR. 
SHARMA : <a> and (b) MIs. Hindustan 
Petroleulll c.)rporation proposes to set up 
LPG Import facilities at Mangalore. 
Karnataka at an estimated cost of Rs. 17.565 
crores.· including a foreign exchange component 
of Rs. 17·90 crores. with an annual 
import capacity of 6 lath MT. 

Gas-Basecl Projects in U. P. 
3633. SHRT SANTOSH KUMAR. 

GANGWAR : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to state: ' 

(a) wh-,ther tbe Union G')veIQ1mmt. have 
received any propal31 fro'll tlie Government 
of Uttar Prad~~h reglCding allocation of 
ga ~ to gas-based power projects it! the State; 

(b) if 53. th' d,tails tlmeof: alt,d 
(c) th~ actio:! take:t by 'GJVernm,n t 

thereon? 
THE MINISTER OF STATE IN THE 
~TRY OF PETROLEUM AND 
N.-'TURAL GAS (CAPT. SATISH KUMAR 
SHARMA) : (a> to (c) Yes. Sir. Keeping 
in view the aVlilability of ga, and commit-
ments already made along the HBJ oiPeline. tiO 
further allocation has been' mad ,. 
[7huulatlon] 

Coal Produdlou 
3634. SHRIMATI GTRTJA DEVI : Will 

the Ministor of C':>AL be pleased to 
state : 

<a> whether tlte G'lVemm-mt are con,idering 
to ad,>pt a new p,>1icy to increa~e the c'>al 
proioJ~ion in the country during the Eighth 
Five Year Plan; 

(b) if so, the details thereof; lL'1d 

(c) the time by which the gap blrtween 
prtli'l~ion and cl)'l"J'llption of coal is 
likely to be bridged? 

THE MlNTSTER OF STATE, TN THE 
. MTNTSTRYOF COAL (SHRI AJtT PANJA): 
. (a> to (c) Govt. have form'llated Eigth Five 
Year Plan in con~ultation with Planning 
Commi'l'lion, with objective to increase coal 
production. 

Coal pmduction targrl by th" terminal 
year of 8th Five Y"ar Plan (1996-97) ha~ 
been fixed a' 108 '00 m.t.. with an annual 
srowth of 6 '08 per,cent. 

, The C'ltimUed demand bY terminal year 
of 8th Five Year Plan is 311 -00 IILf. "t 

tliI' . abOw .. pj:04(ictlOii. fiIiet;':'I'hi: iIIp" or 
:3 liLt. il proposed to be' met by import of 
coking coal for steel plant and draw doWll 
of pit-head stOck in case .of n6n-colting coal. ' 
[ EJorgIt.rh] 

JoJat SampIiDg of Coal 
3635. DR. K. D. JESWANt : Will th~ 

Minister of COAL b~ plelsed to state : 
(a) whether the Government hwe stopped 

the _joint sampling of coal' at the power 
_statIOns; 

(b) if so, the reasons therefor; 
(c) wether the venUe of joint sampling 

of coal has shifted from unloading and to 
loading end; 

(d) if so; the reasons therefor; 
(e) the names of State Electricity Board 

who have agreed to . participate in joint 
sampling at loading end; and 

(0 the facilities .likely to be provided to 
SEBS to participate in the joint sampling 
at the loading end? 

THE MtNtSTER OF STATE TN THE 
MINISTRY OF COAL (SHRI AnT PANJA): 

(a) t~ (d) : Yes, Sir. Coal companies are 
respo~~lble for supply of correct quality and 
quantity of coal at the pit h~ad. This is 
also the point where the proPerty in coal is 
transferred to the consumers or their transport 
agents. Too quality and quantity of coal 
supplies have to be verified by the consumer 
at the. point where he. or his ag<)nt takes 
~sesslon !!-Dd any' dl~repancy regarding 
weIght, and quality should be sorted out on 
that . basis. The' legal responsibility of 
suppber ceases, as ,soon as the property is 
transferred. This is also the position under 
Sales of Good Act. 

Government has also tak~~ a decision 
that an ind'lpendent thi!'cl party 'in~pectitln 
agency for qU'lHty assurance Iq coal should 
be establi~hed, preferably throtigb- the· Coal 
Controller's Organisation on a s"lf fiMncil'.1t 
basi~. All such qu'tlity in,pection~ $tluld 
be done at the co1lim-y en I before despatch 
and not at the consumers end after receip&. 

(e) According to information received from 
Coal India Ltd. folltlwing power 'tatiOll~ have 
agreed for joint sampling at loading end. _ 

1. Tanda 
2. Unchahar 
3. Anpara 
4. Singrauti STPS 
S. RihaJid 
6. Vindyachal 
7. Amarkantak . 
I. Korba East 
9. ICorba Wilt 
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·10. .lC.orba STPS 
11. Cwldrapur 
·12. Kora4ib 
13. Khaperkhoda 
14. SanD 
15. Bolwo 
16. Chandrapura (DVC) 
17. Talcbcr 
18.~Farakka 
19.0bra (B) 
20. Patratu TPS 
21. Durgapur TPS 

(0 All facilities required for sampling 
at the loading en1! have been created. 
Wh~rever State Electricity Boards (SEBs) 
cOiDe forward to participate in the sampling 
proces! at the loading end they are 
provided with all the facilities required for 
joint sampling. 

MahaDadl Coal Fields Umlted 
3636. DR. KRUPASINDHU BHOI: 

Will the Minister of COAL be pleased to 
state: 

(8) whether it is a fact that a large num-
b~r of workers engaged in coal mining acti-
vities in th~ coal mines under the Mahanadi 
COl.lfields Limited are going to be retrenched; 

(b) if so, the nU.lnb~r thereof, mine-wise; 
(c) the reasons for such retrenchment; 

and 
(d) the steps takJD to provide them 

alternative job!? 

niB MINDffBR. OF STATE IN THB 
MINISTRY OF COAL ('SHRI AlIT 
PANJA) : (a) No. Sir. 

(b) to (d) Do not aria. 

[Translation] 

TraIIsportatioa 0( Coal 

3637. SHRl RAJESH KUMAR 1 
SHRlMATI SHEELA ~ 
GAUTAM J 

Will the Minister of COAL be pleued to 
state: 

(a) whether the transportation of coal 
and coal products from the Singareni collie-
ries Company Limited by railway is decrea-
sing every year; 

(b) if so, the reasons therefor; and 
tc) the quantity of coal and coal produ-

cts transported by railway from the Sin-
gareni Collieries Company Limited durin, 
1990-91, 1991-92 and 1992-93 till June 30, 
1993 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COAL (SHRI AlIT PANJA): 
(a) No, Sir. According to Singareni Coli-
eries Company Ltd. (SCCL) the quantity 
of coal and coal products transported by 
rail is increasing every year. 

(b) Does not arise. 

(c) Particulars or coal transportation by 
rail from SCCL for the last three years 
and the current year till June, 1993 are u 
under: 

(Lath tonneal 
(Data Provisional) 

1990-91 1991-92 1992-93 1993~ 
(till June) 

Coal transported by Railways 102·06 103 ·96 110·84 30 ·25 
Coa) transported by C:lptive Railway system of NT-

PC. ....... 29 '94 31·70 43 '29 13 '90 

Total coal by Rail l32'00 141 '66 541.13 44 ·IS 

Coal products (coke & coke fines) transported 
by Rail 0 ·01879 0·08201 0'09376 0 '05595 

[En,lilh} 
Tara Colliery 

3638. SHRI BASUDEB ACHARIA: 
Will the Minister of COAL be pleasl'd 
to slate: 

(a) whether th' Tasra Colliery under 
Bharat Coking Coal Liulited is being reo-
pened; and 

(b) if 10, by when ? 

11-113 LSS/ND/~4. 

THE MINISTER OF STATE IN THE 
MINISTRY OF COAL (SHRI AJIT 
PANJA) : (a) and (b) Tasca Colliery is an 
opencast mine of Bharat Coking Coal Li-
mited (BCCL) producing non-coking coal. 
It is situated very close to Damodar River. 
In 1988 due to heavy iI1l1l&h of water from 
D:unodar River the mine got drowned. Pre-
sently there is no proposal to open the mine 
for regular working. However, after the 
current monsoon season BCCL would tTY 
to recover already exposed coal. 



OiJdll'JDltiOll of' 8C/SJ:' Eiilployees In 
. Na311.:a ati ,Refinery' (Assam) 
3639. SHRI PROBIN' DEKA: Will 

the Minister of PETROLEUM AND NA-
TURAL GAS be pleased to state: 

(a) wh,th,r the reservation policy for 
the S::heduled Castes and Scheduled Tribes 
is b~i;)J followed in the Noonmati Refinery 
(Assam); 

(b) if so, the reasons for not promoting 
those employees who are overdue for pro-
motion; and 

(c) the time by which the temporary 
employees belonging to Scheduled Castes 
and Scheduled Tribes are likely to be 
confirmed in the Refinery ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NA-
TURAL GAS (CAPT. SATISH KUMAR 
SHARMA) : (a) Yes, Sir. 

(b) Reserved vacancies are filled by 
promoting eligible SCIST employees to the 
extent of th~ir availability in. respective 
feeder cadres. ,. 

(c) No temporary employees are engaged 
in the Refinery and therefore, the question 
of confirming temporary employees belong-
ing to SC/STs does not arise. 
[Translation] 

Fonds for de-Addiction 
3640. SHRI B. L. SHARMA ') 

PRS\II }- : 
. SHRI JAGMEET SINGH BRARJ 

Will the Minister of WELFARE be plea-
sad to state: 

(a) the amOU:lt allocated by the Govern-
ment for de-addiction during each of the 
last three years; 

(b) the mode of disbursing the fund; and 
(c) the steps taken to ensure the pro;>er 

utilisation of this fund ? 

THE MINISTER OF WELFARE (SHRI 
SlTARAM KESRI) : (a) Amount allocated 
for de-addiction in last three years are as 
follows:-

199();.9 1 
1991-92 
1992-93 

Amount allocated 
(Rs. in lakhs) 

464.30 
707.30 
803.00 

(b) The Ministry provides grants to 
volun!ary organisations forvarious program-
mes In the field of drug abuse prevention 
to the ~xtent ~f 90 % of the total approved 
eXJ!Clldlture With 10% borne by the organi-
satIOn .. In case of Universities, Institutes 
of ~Ial works, and Institutes of higher 
learnmg the quantum of assistance is 100%. 
Grantee organisations are released grant in 
two equal instahnent$. 

(c) Proper utilisation of.fUnd&.ia'e .. -
red through following steps:-· '. 

(i) Requirement of submission of utili-
sation certificates and audited accounts 
duly certified by Chartered Accountant 
every year by grantee organisations. 

(ii) Annual Inspection of gran.tee orgillli-
sations by State Governments/UTs Ad-
ministrations concerned. On the b{lSis 
of their Inspection reports the organi-
saHons are released second instalment 
of the grant. 

(iii) Periodical Inspections by officers 
from the Ministry. 

(iv) Audit Inspection of grantee orga-
nisations by Internal audit Unit. 

[English] 

CIlDCCf Hospitals 

3641. DR. A. K. PATEL: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether There are any proposals to 
start super speciality/cancer hospitals in 
various States; 

(b) if so, the details thereof; and 
(c) t he locations identified for this pur. 

pose? 
THE DEPUTY MINISTER IN THE 

MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI PABAN SINGH GHA· 
TOWAR) : (a) No, Sir. 

(b) and (c) Do not arise. 
Increase in Import of Crude Oil Bill 

3642. SHRI BOLLA BULLI ') 
RAMAIAH }-: 
SHRI D. VENKATESW ARA RAO J 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether import bill for crude oil 
has further increased duri!lg 1993-94 ; 

(b) if so, to what extent the oil import 
bill will increase in comparison to tho. 
previous year; and 

(c) the measures being adopted to reduce 
the consumption of crude oil in the country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NA-
TURAL GAS (CAPT. SATISH KUMAR 
SHARMA) : (a) and tb) As against an 
import bill of USS 6078 million during 
the last year, the likely import bill for 
crude and petroleum products will be about 
USS 6958 million in 1993-94. 

(c) The measures include adoption of 
practices for increasing fuel-efficiency in 
the transport sector; upgrad!ltion ,ot: lubri-
cant$, replacement of inefiici.CDt b~il~. and, 
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furnaces, promotion of fuel.,efficient equip-
ment and practices in the industrial sector; 
rectification of pump sets in the agriculture 
sector; development and promotion of fuel 
efficient kerosene and LPG stoves in the 
domestic sector; and launching multi-media 
awareness campaigns and imparting of edu-
cation and training to the various target 
groups of oil users. 

Tankage of Oil Facility 
3643. SHRI ARJUN CHARAN SETHI: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to refer to 
the reply given to Unstarred Question No. 
3505 dated the 12th December, 1991 and 
state: 

(a) whether the land has been handed 
over to the Indian Oil Corporation in the 
meanwhile alongwith the other necessary 
infrastructures for tankage of oil facility in 
Orissa at Paradip; and 

(b) if so, the details thereof ? 
THE MINISTER OF STATE IN THE 

MINISTRY OF PETROLEUM AND 
NATURAL GAS (CAPT. SATISH KUMAR 
SHARMA) : (a) and (b) Land measuri .. g 
75 acres has been handed over by Paradip 
Port Trust in May, 1992 for construction 
of Oil Storage Tankage (1 20 lakh KL) 
and allied facilities at Paradip, Orissa. 

[Translation] 
Assistance to SCs/STs to Set up Industries 

3644. SHRI KALKA DAS: Will the 
Minister of WELFARE be pleased to state: 

(a) the names of the schemes for pro-
viding financial assistance to the persons 
belonging to Scheduled Castes/Scheduled 
Tribes for setting up their own industries; 

. (b) the procedure followed in this regard; 
and 

(c) the details of the financial assistance 
provided by the Government to the entre-
preneurs of this category during each of 
the last three years ? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) NSFDC provides 
term loan & seed capital to SCs & 
STs for projects in all sectors including 
industries/small scale industries. The names 
of the schemes for which such assistance 
has been provided is attached in the state-
ment. 

(b) On presentation of application by 
a. beneficiary, NSFDC adopts the following 
. Procedure before sanctioning the loan: 

(i) Family income of SC/ST beneficiary· 
is ensured .to be be~ow double the p0-
verty hue Income; I.e. RI. 22,000 per 
'unum. 

(iI) The project must be . ........,ly 
feasible aDd ecollomicaJly viable. 

(iii) Projects must be sponsored by State 
level SC/ST corporation or other agcm-
cies nominated by the State Govern-
ment. 

(iv) The formalities for getting the loan 
secured by State Governrnen t/Balik 
guarantee are completed. 

(c). Financial assistance sanctioned by 
NSFDC to entrepreneurs in the industry 
sector during the last [hree.years is as under: 

(Rs. in lakbs) 

Year No. of Schemes NSFDC's 
share 

1990-91 11 300.55 
1991-92 34 633.75 
1992-03 45 365.02 

TOTAL 90 1299.32 

Schemes Assisted by NSFDC during 
1990-93 {or Industry Sector 

(Rs. in Lakhs) 

No. Scheme NSFDC'S Share 

1 Readymade Garments 9.20 
2 Brick Kiln Units 3 2.94 
3 Masala Udyog 4.49 
4 Oil Expeller 4.12 
5 Quarry Complex. 10.61 
6 Spices 1.52 
7 Bamboo Boards . 19.50 
8 Milk Chilling Unit 0.55 
9 Rice Mill 2.56 

10 Handicraft . 1.50 
11 Weaving 0.36 
12 Weaving 0.36 
13 Papad/Chatni Udyog 1.47 
14 30 Rice Mills 8.70 
15 7 Brick Kiln Units 7.21 
16 Stone Crushers Ph- II • 72.30 
17 l.eather Mfg Unit 2.20 
18 Vignesh Leather Unit 5.97 
19 Bal\iara Granite . 5.00 
20 Kohima Cold Retreads 4.49 
21 Copperware F:oject 15.48 
22 Jeweluery Units(I00) 54 •. 00 
23 Printing Press(3) 2.40 
24 Hire Purchase Mach. . 100.00 
25 Java Citronella 66.21 
26 Java Citronella .86.27 
~ j 150 Weaving Units 3.12 
28 Cement Products 1.52 
19 Attire Apparels . 0.75 



1.3 

NO· 

30 
31 
32 
33 
34 
35 
36 
37 
38 
39 
40 
41 
42 
43 
44 
45 
46 

Scheme 

Reliance Springs 
Elee. &: Computer 
Semi Mechanised Bricks 
Spice Grinding 
Trichy Textiles 
Weaving Unit 
Stone Crusher 2. 
Paper Recycling . 
Powerloom . 
Rice HOLVCUMooSHBLL 
Blue Metal Crushing . 
Jip. Fixtures 
Weaving Unit 
Mosaic Tiles 
WeaVing 
Fc.rric Alum 
Ajanta Khadi 

47 Garments 
48 Woollen Shawl 
49 D. L. LOG Saw 
50 Weaving Unit 
51 Weaving Unit 
52 Weaving Unit 
53 Mech. Bakery Unit 
54 Stone Crusher 
55 Silk Weaving 
56 Harbal Agro Products. 
57 Stone Crushing Phoil . 
58 Stono Crushing Ph-II . 
S9 Stono Crushing Ph-II . 
60 Stong Crushing.Ph-il . 
61 Stone Crushing Ph-II . 
62 Stone Crushers 
63 Leather Footwear 
64 Coir Industry 
65 Pragati Leathers 
66 Steel Fabrication. 
67 Fuel Briguette 
68 Fan Manu. Unit 
69 Weaving (Venglai) 
70 7 Knitting &: Weaving 
71 Stono Crushing Unit . 
72 Handloom Fabric 
73 Jute Sutli Mfg. Unit 
74 Tea Processing 
75 Brick Kiln 
76 Pumpsets 
17 Weaving Unit 
78 Brick Kilns Units 

NSPOC', 
Sharo 

0.58 
7.95 
4.90 

.8.60 
20.00 
4.60 
6.14 
7.10 

420.00 
1.40 
2.10 
1.28 
1.62 
2.00 
0.54 
2.46 
5.60 
3.13 
0.7S 
4.70 
1.52 
1.52 
1.52 
1.47 
1.25 
0.82 
4.82 
6.80 
6.80 
6.80 
6.80 
6.80 
3.50 
5.40 

13.45 
0.80 

10.65 
11.60 
0.92 
0.60 
5.50 

48.60 
24.00 
22.40 
30.50 
2.00 
1.66J 
4.60 
7.70 

. Writ,.,~, 

No. Scheme· NSPDC'I 
Share 

79 
80 
81 
82 
83 
84 
85 
86 
87 
88 
89 
90 
91 

Swa ti Plastics 
Weaving &: Niting 
Handi-Craft 
Weaving • 
Rice Mill-5 
Power looms 
Power looms (Tulja) 
Power loom (Siddharth) 
Gem Cutting 
Handicraft Unit . 
MIS Move Weaving 
Ramthar Weaving 
Iodised Salt Ind. 1 

TOTAL 

[Eng/ish] 

5.00 
2.00 
1.50 
0.36 
1.55 
5.46 
5.46 
5.46 
1.36 
1.50 
0.36 
2.34 
3.80 

1299.32 

MoDitoriag of Oil Field Developments 
3645. SHRI SARAT CHANDRA PArrA-

NA YAK: Will the Minister of PETRO-
LEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Government have esta-
blished a separate wing for monitoring oil 
field developments in private and public 
sector; 

(b) if so, the details thereof; 
(c) whether any deficiency has been found 

in the existing monitoring mechanism; and 
(d) if so, the details thereof and the 

steps taken to remove the same ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NA-
TURAL GAS (CAPT. SATISH KUMAR 
SHARMA: (a) to (d) The Government 
have set up the Directorate Generalof Hy-
drocarbons with the objective of promoting 
sound management of the Indian Petroleum 
and natural gas resources having a balanced 
regard for the environment. safety, technolo-
gical and economic aspects of the petroleum 
activity. This will be outside the producing 
companies and cater to both public and 
Private sector companies. 

PipelIne From Bombay Higb to Uraa 
3646. SHRI ATAL BIHARI VAJPAYEE: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Inspection authorities 
have brought to the notice of O. N. O. C. 
the serious weaknesses of the pipelines in 
tho Main Oil Trunk Line from Bombay Hip 
toUraniand 

(b) if so. tho steps taken by the Govern-
ment on tho report of the IDipection 
authorities ? 



; < taB MINISTER OF STATE OF 'THE 
• MINISTRY OF PETROLEUM AND NA-
TURAL GAS (CAPT. SATISH KUMAR 
SHARMA) :' (a) and (b) The inspection 
report of February 1990 reported corrosion 
on the riser and the damaged coating bet-
ween mean sea level and the spider deck. 
Actjon was taken to clean the riser and apply 
paint coat to arrest corrosion. Further, perio-
ilicity of inspection of riser was increased. , 

Qastees or Sardar SarOftl" Project 

3647. DR. LAXMINARAYAN PAN-
DEYA : Will the Minister of WATER 
RFSOURCES be pleased to state : 

(a) the number of Sardar Sarovar Pro-
ject oustees who have been rehabilitated 
SO far in Madhya Pradesh; 

(b) the time by which the remaining 
ousteea are likely to be rehabilitated; and 

(c) the percentage of electricity likely to be 
provided to Madhya Pradesh from the 
project 1 

THE MINISTER OF STATE IN nm MI· 
NISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MI· 
NISTRY OF WATER RESOURCES (SHRr 
P. K. THUNGON): (a) and (b) A total of 
33014 families will be affected in Madhya 
Pradesh due to Sardar Sarovar Project. 
Out of which 14124 families are willing to 
resettle in Gujarat and the remaining 18890 
families are willing to resettle in Madhya 
Pradesh. or the 14124 families willing to 
resettle in Gujarat, 1328 families bave 
been allotted agricultural land and 1046 
families have been allotted residential plots 
in Gujarat. Allotment of agricultural land 
and residential plots to the project affected 
families in Madhya Pradesh has not commen-
ced so far. The project affected families 
willing to resettle in Madhya Pradesh are 
planned to be rehabilitated by 1996-97. 

(c) 57% of the electricity proposed 
to be generated by the Sardar Sarovar Pro-
ject wlll be allocated to Madhya Pradesh. 

RedQc:tioa in Price ,of Raw Petroleum Coke 

3648. SHRI UDDHAB BARMAN: 
Will' the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state : 

(a) whether, Raw Petroelum Coke (RPC) 
bas piled up in some refineries in the coun-
try; 

(b) if 10, the reasons threrfor ; 
(c) wbothar tbe Government have any 

proposal to reduce the price of RPC; 
: (4) lf~'.o;·'ih" 40wls tboreof; and ' 
, ~) -it nOt, the reasons t_etar 1 

THE MINISTER OF"STATE OP 11m 
MINISTRY OF PETROLEUM ,AND 
NATURAL GAS (CAPT. SATISH KUMAR 
SHARMA) : (a) and (b) There is some 
accumulation of Raw Petroleum Coke 
(RPC), in tho refineries, as RPC is decana-
lised and the imported RPC is cheaper than 
the indigenous' RPC. 

(c) to (e) Since the RPC produced and 
marketed by the Oil Companies has been 
declared a Free Trade Product w.e.f. 3-8-93, 
Governmeut Oil Companies are free to sell 
it at market prices. 
[TlTlIISlation] 

Eatry and Shelter to Foreigaen 
3649. SHRI BHAGWAN SHANKAR 

RAWAT : Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether the Government pcrpose to 
make any amendment in tIle legal proCess 
adopted for giving entry as well as shelter 
to the foreigners in India; and 

(b) if so, the details thereof ? 
THE MINISTER OF 'STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) Entry, stay and 
movement of foreign nationals is governed 
by the provisions of Passport (Entry into 
India) Act, 1920, Registration of Foreigners 
Act, 1939 and Foreigners Act, 1946. There 
is no proposal at present to amend any of 
these Acts. 

(b) Does not arise. 
Leprosy Eradication Ceatres 

3650. SHRI N. J. RATHVA : Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) the nU!llber of leprosy eradic ation 
~trc:s functioning in Gujarat; partic;Jarly 
m tnbal are"-s at present; 

(b) the assis,:mce provided by the U:liOD 
Government to these Centres during 19)2-93; 

(c~ . wheth_er these centres have been 
rc:celymg asSistance from World Health Orp.. 
msatlon also; 

(d) if so, the details thereof; 
(e~ . wh.;ther the patients are given free 

modiCIllCS at tllCSC centres; and 
(0 if not, the reasons therefor ? 
THE DEPUTY MINISTER' IN 'hiE 

MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI PABAN SINGH 
GHATOWAR) : (a) The number of leprosy 
Cen~es ~unc tlOning under National Leprosy 
eradication Programme in the State of Guja-
rat incl\:ding tribal areas is as under ":' 
0) Leprosy Control Unit/Modified - 21 

. , Control Units . 
eii) Ur"b&a LeprOSY Centres - ' ;~ 



. . .. 
tfljl) ~.'SilucMioD~."l'Mt­

ment Centres 
-(iv) 'District Leprosy Office Units 

(v) Temporary Hospitalisation 

....... -~ 
-7 

Wards - 9 
(vi) "mple Survey Auessment Un its - 2 

(vii> . Voluntary Organisations - 17 
(b) A Central Assistance of Rs. 46. 57 

Lakhs was provided to the state of Gujarat 
during 1992-93. - -

(c) No, Sir. 
(d) Does not arisc. 
(e) Yes, Sir. 
(f) Docs not arise. 

[&rlishl 
SprayofPestic:ides 

3651. SHRI MADAN LAL KHURANA' 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a> whether the High Court of Delhi 
has instructed the Municipal Corporation 
of Delhi to spray effective pesticides in 
the residential areas to check the spreading 
of malaria ; 

(b) if so, the details thereof; 
(c) the action taken thereon; and 
(d) the areas which were fogged by MCD 

after the issue of direction by the High 
Court and t1.te reason for not covering other 
areas? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a> and (b) The Delhi 

'High Court in their order dated 27-5-93 
have directed Municipal Corporation of 
Delhi to spray insecticilks once a week in 
Vasant Kunj area as per the programme 

'indicating the dates and timings when dif-
ferent areas in Vasant Kunj should be 
sprayed. 

(c) The different areas in Vasant Kunj 
are being sprayed by the Municipal Cor-
"lM>ration . of Delhi once a week. 

(d) No areas are fogged by the Muni-
cirllt C"r,oration of Delhi. However, under 
th" Urban Malaria Scheme, both MCD 
end NDMC are carrying out recurrt:llt weekly 
treatment of mosquitoes breeding places 
with larvicides, wherever necessary. 

(Translation] 
lllepi ArmI F'SdarteI 

3652. SHRl RAJESH KUMAR 
SHRlMAn SHEELA GAUTAM }. Will the Minister of HOME. AFFAIRS . 

be pleased to state; 
Ca> thcl number of factDries. cmga.sod 
~ manufacture of.illegal arJDjI.tmeartbed cIuriIJI !tit tast-'dl iiJI:iIltJiI; 

. (1,) the ·.fliils 'of llnns 11tiIn~ 
m such factories and the quantity and.type 
of arms seized; . - - _ 

(c) the number of persons arrested· in 
this connection; 

(d) the action taken against them; and 
(e) the steps taken to check such act itvi-

ties in Delhi ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS : (SHRl 
P. M. SYEED) : (a) Four cases of manu-
facture of illegal 81ms have been reported 
in Delhi during' the period from 1-1-93 to 
31-7-93. 

. (b) The quantity and type of arms seized 
IDclude 5 kattas, 7 pieces of kattas, 8 bodies; 
18 strigers, 21 barrds; 3 country made pistols; 
2 half built pistols; 42 springs; 15 spring 
rods; 7 drill machines; and 22 handleS. 

(c) and (d) Three cases were registered 
under sections 25/54/59 of the Arms Act 
and u/s 5 TADA Act and one case under 
section 25/54/59 of the Arms Act at Police 
Stations Welcome, Nand Nagri, and Gokul 
Puri. 10 persons have been arrested. 

Ce) The following steps have been taken 
to check illegal manufacture of arms :-

(i) All the SHOs/Division Officers 
Beat Constables have been briefed to 
collect criminal intelligence in this 
regard. 

(ii) The staff has been briefed to main-
tain surveillance over tue activities 
of known criminalS/BCs of the area. 

(iii) Patrolling has been intensified. 
(iv) The I/C Spl. Staff Vigilance! Anti-

Auto Theft Squad have bren briefed to 
conduct raids over suspected persons 
involved with dealing in illegal arms. 

[English) 

Oil ExploratiOD in Andbra Pradesh 

3653. SHRI BOLLA BULLI RAMAIAHl 
SHRI D. VENKATESWARA RAO 
Will the Min:ster of PETROLEUM A. NDJ: 
NA lURAL GAS be pleased to state J 

(a) whether ONGC has selected some 
areas in Andhra Pradesh to explore the oil 
and natural gas; 

(b) if so, the details thereof; and 
(c) tbe total amount earmarked for the 

purpose ? 

Tl;IE MINISTER OF STATE Of THB 
MINISTRY:GP PB'I'llOLEUM ANi> NA-
~.p) ~ ,(C.\fI'~ '~S~11SH ·IWItMll 
~ . ttl Til, u. 



(b) :Qulmg tldth Plan 0NeClias- p18l111Od 
to car.-y out seismic surveys and explora-
tory drilling in the areas of the districts of 
GUDtur, Krishna, West Godavari and East 
Godavari in Andhra. Pradesh. 

(c) During the year 1993-·1 ONOC 
has earmarked an amoUDt of Rs. 107.49 
crores on surveys and exploratory drilling 
in Andhra Pradesh. 

Police Personnel ID Deihl 

3654. SHRI RAMA KRISHNA KO-
NATHALA : Will the Minister of HOME 
AFFAIRS be pleased to state tlle number 
of police men and police women, separately, 
per 1000 population ill each police zone 
ill Delhi? 

THE MINISTER OF STATE IN THE 
MINJSTRY OF HOME AFFAIRS (SHRI 
P. M. SAYEED) : The number of police 
men and police women per 1000 population 
posted in police stations in each police dis-
trict in Delhi is as under : 

S1. Name of the .. 
No. District 

1. East Delhi 
2. West Delhi 
3. South Delhi 
4. North Delhi 
5. New Delhi 
6. Central Delhi 
7. South-West Delhi 
8. North-West Delhi 
9. North-East Delhi 

Number Number 
of police of police 

men women 
per per 
1000 1000 

popula- popula-
tion tion 

1·66 ·087 
1 33 .063 
1·80 . 102 
2·67 ·073 
5·74 '130 
2·33 .078 
2·68 ·204 
1·87 ·081 
1.52 ·048 

ONGC Projects to Private Contractors 

3655. SHRI ATAL BIHARI VAJPAYEE : 
Will the M niSier of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether certain important projects 
like Unmanned Platforms, Water-maker 
Units, etc. of the ONGC are being givcn 
to private contractors; 

(b) if so, the reasons therefor; 
(c) whether this privatisation has resul-

ted in rendering many employees surplus; 
and 

(d) if so, the steps proposed to be taken 
to absorb them? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NA-
TlJIlAL GAS (CAPT. SATISH KUMAR 
~~): (Il) and (b) For conUi"uctioa 
a¢ _&llati QQ 01 oisbore: platformt COD 

tracta "a ~.Jr.ey ~ 'are. ~ .' by 
ONGC, to suceessful bidders agaiust Inter-. 
national Competitive Bidding, wherein· both 
public sector as well as private co~ 
are allo~ to participate. However, 'f'cf 
operations and maintenance of water make. 
of some of process complexes ONGC baa 
also planned to give contracts to private com-
panies as no public sector company had 
participated in the tender. This is mainly with 
a view to improve its availability. 

(c) No, Sir. 
(d) Does not arise. 

Purchase of Homoeopatby Medlcloes 

3656 .SHRI B. L. SHARMA PREM l' 
SHRI PHOOL CHAND VERMA . 

Will the Minister of HEALTH A II> 
FAMILY WELPARE be pleased to state: 

(a) whether several Bon-listed Homoeo-
patby medicines are not available with CGID 
dispensaries ; 

(b) if so, the reasons therefor; 
(c) whether there is no system of local 

purchase from chemists against indents as 
prevalent in the Allopathy dispensarieS, and '. 

(d) if so, tae steps taken by the Govern-
ment to introduce such system in case ·of 
homoeopathy medicines ? 

THE MINISTER OF HEALTH AND 
FAMIL Y WELFARE (SHRI B. SHAN-
KARANAND): (a) Yes, Sir . 

(b) C.G.H.S. procures the medicines 
which figure in its formulary. 

(c) and (d) Though there is a provision 
for local purchase, it is not operational 
due to lack of response from local homoeo-
pathic chemists. 

Purcbase of Medicines by c.G.as. 
3657.SHRI MADAN LAL KHURANA : 

\\iIJ the MlDister of HEALTH AND 
FAMIL Y WELFARE be pleased to refer to 
the reply' given to Unstarred Question No. 
4782 on December 22, 1992 and state : 

(a) whether several medicines are not 
available with C.G.H.S. dispensaries even 
after placing full indents for listed medi-
cines with Medical Stores Depot; 

(b) if so, the reasons therefor; 
(c) the quantity and value of madiciaes 

purchases from the local chemists c1uriDa 
the last one year; and 

(d) tbe steps taken to minimise the pur-
chase of these medicines from the IQC&l 
chemists? . 

THE MINISTER OF HE.U.TH ~ 
FAMILY WELFARE (SHRI B. S~ 
RANAND) : (a) Yes, Sir. . .... ' .. 
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. ~ (b) MocnclDel· arC procu."Cd froiD the 
Midical Stores Organisations (D.G.H.S.) by 
COBS . Medical Store Depots throuah 
regular indents. Supply of medicines are 
made to the CGBS dispensaries depending 
upon tho stock position in CGHS Medical 
Store Depots. 

(c) Rs. 14 ·69 Crores. 
(d) Etrorts are made to maintain proper 

stock of listed items and the position i. 
being closely monitored. 

lrriaadOD Projects 

3658. SHRI RAMA KRISHNA KO-
NATHALA : Willthe Minist"r of WATER 
RESOURCES be pleased to slate : 

(a) the details of major and medium 
irrigation projects spilled over to. the Eighth 
Five Year Plan alongwi;h tMir projected 
cost; 

(b) the time by which these projectrs 
are likely to be completed; 

(c) the irrigation potential likely to be 
created; 
. (d) the details of major and medium 

irrigation projects of Anuhra Pradesh pen· 
ding with Union Government for clearance; 
and . 

(e) tbe time by whicb these projects 
are likely to be cleared? 

.THE MJNlS1'BR. OP STATE IN TH11 
MINISTllY OF ·URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P. K. THUNGON) : (a) to (c) 
A statement giving the details of major 

. and medium irrigation projects spilling over 
to vm plan is attached. 

(d) and (c) Out of 6 major and 3 medium 
irrigation projects of Andhra Pradesh with 
the Centre, tecbno-t:conomic appraisal of 
3 major projects mamcly Jurala. Vamsa-
dbara Stage-D and Yeleru Reservoir Phase-I 
has been completed and the projects have 
been found acceptable by the Advisory 
Committee subject to the compliance of 
certain observations such as obtaining 
clearances from the Ministry of Environ-
ment and Forests, Ministry of Welfare, 
Ministry of Steel etC. by the State. Techno-
economie examination of one major project 
namely, Telugu Ganga has also been com. 
pleted but its consideration has been de-
ferred by the Advisory Committee due to 
non resolution of inter-State issues. Tho 
States of Andhra Pradesh. Karnataka and 
Maharashtra have taken upon themselves the 
resolution of inter-State issues on this project. 
On the remaininll two major projects namely 
K. C. Canal. Modernisation and Pt.lichintala 
and 3 medium projects namely Cbelmela-
vagu, Pedderu Reservoeir and Modikun-
tavagu, the State has to s,'rt out various 
tecbno-economic issues and is to obtain 
clearances from the Ministry of Envirom~nt 
&Forests. Ministry of Welfare etc. . 

STATEMENT 
Details of Major and Medaim Irrigation Projects SpiUiag oyer to vm Plaa 

SL No. Category 

1. Major . 

2. Medium 

3. Extension/Renovation/Modernisatior. 

[ TrillU/at;Qn) 

AIDS Control Programma 

3659. SHRI N. J. RATHVA: Will the 
Minister ot HEALTH AND FAMILY 
WELFARE be plcased to state: 
'(a) the numner of ca~s of HIV p )si tive 

identified so far in Gujarat; 
. (b) the hospitals in Gujarat where AIDS 

screening facilities are available; 
(c) whether :4'1Y a:lti-AJDS progcamnl"'l" 

it being launch3d in Glijarat with; externa 
a~sistancc a:ld 

No. of Latest esti- Ultimate No. of Pro 
Projects mated cost irrigation jects sche.lu-

(Rs. Crores) potential led for com-
(Thousand pletion in 

hectares) VIII Plan 

15S 54230 21397 67 

226 4826 1454 162 

96 5839 2191 31 

(d) if so. tbe amount provided to Glijarp.t 
during 1992-93 . 

THE MINrSTER OF HEALTH AND 
FAMIILY WELFARE {SHRI ,B. SHANKA-
RANAND) : (a) As 00 31-7-1993. 108 HIV 
pOSItIVe cases have bten detected in Glijaca,. 

(b) AIDS/HIV Testiog faCilities are avail-
able at Zonal Blood Testing Centres workiog 
at Blood Bank. Surat Medcial College. Surat; 
Blood Bank Govt. Medical Colle~e, Vado-
dara; Blood Bank B. J. Mediczl CoUcae Ab. 
IllCdebed; Blood· Bank, M.P. Shah Hospital 
J~pr; Blood Bank, District HosPitll. 
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J~h; BloPll Blnk, Civil Hospital, Ami:oli. <a> and .(b)" ):ea, Sir. Two,~ viz' 
Testing lacUities are also available Ilt SIir- Whole sale • Trade 'in Goat lUid'a ~ for 
vi)illance centl'<) at Microbiology ,Department, appointmeRt of· Mini ':Traders baWl bello 
9'. J. M,Jical C)lkg,~, Ahmedabad. launched by' Coal India Limited' (CIL) to 

(c) and (d) Yes sir. During the y"ar 1992-
93 Rs. 56,415 Jakhs w&e released to Gavt. 
of Gujarat U!lder the National AIDS CJn-
trol Programme; currently b::ing im;>lcmented 
with the a$sistan~ from Wo.r1d D,:mk and 
W. II. O. 
[En.i'ii,h] 

CompeDSation to D~pendants of Deceased 
Employees 

3660, SHRI SURENDRA PAL PATHAK: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the dependants of the emp-
loyee of Oil and N'ltural Gas Commission 
who dies while on d:HY is b~ing given a IUmp-
sum amou'lC with other ben'!fits instead of 
giving him employment on compassionate 
grounJs; 

(b) if so, the details thereof; 
(c) whether the said scbem~ is being fol-

lowed in all cases; and 
(d) if not, the re:lsons th::r.:for? 
THE MINISTER OF STATE IN THE 

MINISTRY OF PETROLEUM AND NA-
TURAL GAS (CAPT. SATISH KUMAR 
SHARMA) : (1!) to (d) Oil & NaturcJ Gas 
Com'llission (ONGC) had introduced a 
scheme in Ju~y, 1987 for providing ftnancial 
assistanC'! in lieu of employment to one depel:-
dant of an employee wi!') suff..:rs permanel'! 
total disability or dies while in service of the 
Commissi:m and leaves his family in finan-
cial distress. Althoug.'ft th" SC:1~e is optio~­
aI, eiJJrts are made to persuarI" the depe-J-
dants to accept the ;lnancial assist1nce in 
lieu of employment, 

Distribution of Coal 

3661. SHRISANATKUMARMANDAL: 
Will the Minister of COAL 'be ple3sed 
to state: 

(a) Whether the Coal India Limited h:lS 
launched two schemes to promote distri-
bution of coal for economic development; 

(b) ifso, the broad f'l:ltures of tbese sch~ 
mes, 

(c) whether any assessment bas been 
made of socio-economic and development 
dimensions of these schem$; , 

(d) if so, the details there or; and 
(e) how far these schemes have resulted 

in increased sales and stock liquidation 
strategy7 

THE , MINISTER OF STATE IN THE 
MINISTRY OF COAL (~HRI A.JIT PANJA): 

12-113 LSS/ND/94. 

pri)m()'~ di;tribution of. eoa1..,'Ibe ~Ull 
of which are as fonows:, , '. " , 

(i) Mial Traders: . 
. , 

Coal India Limited heve given ,wide ,Pub-
licity inviting applications for appoin1-
ment of Mini Traders of Coal. ,The 
intending Mini Traders are tQ get t~ 

, selves registered with the coal CompanIeS 
'by depositing a nominal amount of. Rs. 
5000/- (refundable). as regis~ation, fc:es. 
There is no last da'e·, for mQVlJlg , appUca-
tions. However, applications reCeived 
up.to 14-8-1993 aro.to be regi~tered i.n the 
first batch. Th'~ Mini Traders WIll be 
supplied coal up to lOO·tonnes per. month 
subject to availability after meetIng the 
orders booked by the' actual ~rs f~QIJI 
the coilieries placed unller ~Ltberab§ed 
Sale Scheme'. 

\ i i) Wboie Seale Trade in Coal : 
Under this Scheme, the subsidil'.ry com-

panieS will appoint Whole. Sale Tr~s 
on, the basis of applications. received 
through o~n advertisements. pach .dea-
ler will lift 3000 tonnes of coal per montb. 
Dealers will have the freeuom to sell 
CO".! amI fix prices for, such coal. Co.al 
sU:Jplie3 to Whole Sale Traders WIU 
b~' m~t from t:le collieries placed under 
tho Liberalised Sale Scheme (LSS). Under 
this Scheme the Whole Sale Traders 
would vet c~al frou; the collieries under 
LSS, after meeting the orders booked by 
actual users and Mini Traders. 

(c) to (e) It is eXj)eCted that the abo~ 
two schemes launched by the Coal Indl8. 
Ltd. would imorove availability of coal to a 
la,"c cross sec-tion of buy.:rs and thus boost 
inu';strial and econom:: activity. The schemes 
are de~i3!led to encourage self employment 
of small entrepreneurs. They will als~ lead to 
liquidation of S' 'Ck3 of· CIL. Since the 
schemes are in ti., pr, ',~.:ss of being laun(:he~, 
it is too e:lCly to make:m assessment of their 
impact on s~ les and stack liquidation. ' 

Canter Cansing Metals 
3662. DR. R. MALLU: Will the Minis-

terofHEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether ICMR has conducted a· 
survey to identify the Cancer Causing Metals. 
like cadmium, nickel, etc. ; 

(b) if so, the olltcome thereof; 
(c) whether the GnvernnteI!t Pl'QPOSC ~o 

highlight the harmful effe.cts of pesticide.s 
through electronic media;. lInd 

(d) if so, ~e details thereof ?' 
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,. '.THB ,. DBPVTY MINISTER IN THE 
MINISTRYOF HBALTH AND FAMILY 
WELFARE (SHRI PAWAN SINGH OHA· 
TOWAR) : (a) to (d) Indian Council of 
Medicat Rcsearcb haw not conducted any 
auncy relatm, to the carcinogenic impact or cadmium, DICkel. However, they haw repor· 
ted that a multicentric study to assess the 
mapituclo of food contaminants was under· 
taken. TIle National Institute of Occupational 
Health (NIOH), Ahmedabad under tbe ICMR 
participa,ted in the "Integrated Environmental 
ProJramme on Heavy Metals" sponsorN by 
the Ministry of Envfronmcnt and Forests. 
Further studies haw been recommended as 
$he aurwys could not come to a definite con· 
elusion due to inherent limitations. 

Warkl BIIIIk Report 011 Healtb Senlces 
3663. SHRI RAM KAPSE : Will the Minis-

~er of HEALTH AND FAMILY WEL-
PARE be pleased to state: 

<a> whether tbe World Bank bad reviewed 
the Medical/Health Services in the country 
and brought out its Report in the midst of 
l.st year; 

(b) if so, salient features of tbe report; and 

(c) the action taken by the Government 
on the recommendations ? 

THE MINISTER OF HEALTH AND 
FAMILY WELPARE(SHRI B. SHANKA· 
RANAND) : (a) to (c) A draft report on 

Health Sector Financina, coping with 'Adjusl. 
ment Opportunities for Reforms 1992' has 
bocD prepared by the World Bank for their 
internal use. The Government would examine 
the report if and when the final venion is 
received. 

Supply of MedIclntl to A. P. 

3664. SHRI BOLLA BULL! RAMA-l . 

SHRIf¥,. VENKATASWARA RAO r: 
Will the Minister of HEALTH ANi:> 
FAMILY WELFARE be pleased to IItate : 

(a> whether the Government of Andhra 
Pradesh have urged the Union Government 
for supply of medicines from Medical stores 
Depot for implementing the various health 
programmes dr~tively in the state; 

(b) if so, the quantity of medicines sought 
during 1992-93; 

(c) whether the Union Government have 
supplied the req"ired medicines; and 

(d) if not, the reasons therefor ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHANKA-
RANAND) : (a) to (d) The demand for 
medicines madti by Government of Andhra 
Pradesh during 1992-93 for implementing 
various Health Programmes and supplies 
made by the Medical Stores Depots Hydera-
bad, as per availability is given in the State-
ment attached in the Statement. 

STATBMENT 

Name Quantity Deman· Quantity Sup-
ded plied 

1. Cap.,Oofazimine 50 mao 49·9Iakh, 49'001akhs 
2. Tab. Dapsone 50 mg. • 2'OOlakhs 2. ·OOlakhs 
3. Tab. Dapsone 100 mg. 4·251akhs 4·251akhs 
4. Streptomycin Inj. 11'821akhs 11 '821akhs 
S. Tab.INH 100 mg. · 57'00 lakhs. 10 ·54Iakhs. 
6. Tab. Ethambutol 200 ma. . · 45 ·75 lakhs 17 ·83lakhs 
7. Tab. Ethambutol 800 ma- . • 53 ·2S lakhs. SO ·47 lakhs. 
8. Tab. Pyrazinamide · 27.15 lakhs. 26 ·88 lakhs. 
9. Cap. Rifampicin 150 Dig. · 29 ·85 lakhs. 29 ·OS lakhs. 

10. Tab. INH 75 ma-+ TZN 37'5 mg. · 60 ·30 lakhs. 34 ·99 iakhs. 
11. Tab. INH ISO ma-+TZN 75 ma- · 76 26 ll1kh!. 76 ·241akhs. 
12. 'lbiacetazonc 150 mg. Tab .. · 41'90 lakhs. 29 ·991akhs. 
13. Iron &; Folic Acid (Small) • · 27'SO CrOta 11·61 Crore 
14. Iron &; Folic Acid (LarSC) · 25'00 Crere 11·60 Crore 
15. Vit. A Solution · 16,000 Bottles 21,000 Bottles 
16- CUoroquine Tab. S'07 Crore 81 ·91 lakhs. 
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on 11'_'-...... Ia Rat.......... .nIB DEPUTY' MINISTEll IN tHB . _.......,....- MINISTRY OF HBALm AND FAMILY 
366S. SHRI A. JAYAMOHAN : Will the WELFARE (SHRI PABAN . SINGH 

Minister of PETROLEUM AND NATURAL GHATOWMt) : (a) an~(b) The numbct of 
GAS be pleased to state: pstroenteritis and cholera cases aDd death. 

(a) whether SOlDO blocks in Rajasthan ~Ihi~hi~/~~t:>,~a~ 
have been oft'ered to a company for oil expio- tal Territory of Delhi aro. : 
ration whose bid for the blocks was rejected Gastroenteritis 
earlier; 

(b) ',if so, the reasons therefori aDd Cases 0101«a Cases DeatbJ 
(c) the terms and conditions under which 

the contract bas been awarded to this company 
now '1 

THB MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (CAPT. SATISH KUMAR 
SHARMA) : (a) and (c) Discussions are be-
ing held with MIs Shell International for 
the block RJ-ON-90/l under the Fourth ROUDd. 

(b) Government had approved the pro-
posal for finalisation of production Sharing 
Contract for the block RJ-ON-90/l in Rajas-
than with a consortium led by MIs Anadarko 
Petroleum Corporation. USA under the 
Fourth Round of bidding. During tile 
last stages of negotiations the company 
expressed some reservations regal"ding cer-
tain contractual aspects and proposed 
revisions in the contract terms which wore 
unacceptable to Government. 

Ameodment of IMCe Act, 1970 
3666. DR. LAXMINARAYAN PAN-

DEYA : Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state; 

(a) wh(lther the Associatio."l of Integrated 
Medical Graduates, Delhi made any repre-
sentation for proper registration of practisina 
in Allopathy; and 

(b) if so, whether the Government propo38 
to amend I. M. C. C. Act, 1970 in this regard? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE(SHRI B. SHANKA-
RANAND) : (a) Yes, Sir. 

(b) No. Sir. 
Ga.troenterltis and Cholera DeatIIs 

3667. SHRlMATI MALINI BHATTA-
CHARYA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) the number of gastroenteritis and 
cholera cases reported in Delhi this year; 

(b) the number of deaths out of them; 
(c) whether similar outbreaks were repor-

ted in the last few years also; 
(d) whether there has been an illCrease 

this year; and 
(0) . the measures taken by the Govemment 

for J)r8V<lntion of snch outbreaks ? 

31934 7%9 10 
(c) There has been no major outbCCak Dr 

Delhi durinJ the last 3 years. 
(d) Cases of gastroenteritis. have s1ightl, 

illCrcased as compared to last year but cues 
of cholera have been less. 

(e) The remedial steps taken by tho 
Government of National Capital Territory 
of Delhi to prevent such outbreaks are; 
1. Surveillance and monitoring. 
2. Supply of safe drinking water. 
3. Safe disposal of human excreta, aarbqe 

refUse etc. . 
4. Promotion of Oral Dehydration Therapy. 
S. Strengthening of Health Education mea-

SUI'CII. 
Welfare AdhIdeI 

3668. SHRI PIUS TIRKEY: Will the 
Minster OF COAL be pleased to 
state: 

(a) the funds earmarked by the Coal 
India Limited and its subsidiaries for the 
welfare projects to be undertaken during 
the current year, Company-wise; 

M thoMwkofthewcWare ~ 
taken up for the wcWare of the displaced 
families during each of the last three years 
Company-wise, alongwith the details of the 
proposals for the current year, Company-
wise; 

(c) tho lumber of colDPcDsation cases 
pending at present and 

(d) the action taken/proposed to be 
taken in this regard '1 

THE MINISTER OF STATE IN THB 
MINISTRY OF COAL (SHRI AnT PANJA) 
(a) Funds earmarked by en. aDd its subsidi-
aries for tho WeWare Projects to be underra-
ken during the current year, company-wiso 
are as under:-

Company Amount (Rupees in crorcs) 

E. C. L 
B. C. C. L. 
C.C.L 
N. C. L 
;W. C. L. 
S. B. C. L. 
1M. C. L. 
C. H. P. D. I. 
N. E. C./C. I. L 

35.20 
18.69 
24.27 
19.22 
18.71 
26.11 
30.00 
1.40 
1.50 

Total: 175.21 
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~ ~ods. roq~ for the collection and 
'C:OJflpitatiCln of these voluminous informations 
from.' !lit 'subSidiaries throughout the' country 
may lioLbe. COminensurate with the purpose 
sOught to be' ilchiev~. 

SulJ.Staodard IV Fluids 
• ~.: SHRI"'YELLAIAH NANDI : \\;m 

the' Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 
;', M '~hether- a,',l~rge qu.mtity of intraven-
ous fluids are declared sub--standard for. the 
last ,ttiree 'Yeats; , 
,:.. ~* _ -r ; ... 

(b) if so, the details of ,such reports, Sta-
.. wise; , 
-, '(c) . the . rc;asons 'for production of sub--
standard quality of IV fluids and the steps 
taken by -the _ Government to __ improve the 
quality of IV fluids 7 

-,M MINIsTER' OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHANKA-
~NANDr f (a)' ,No such case has been 
rf,pOr~ ~ -by __ the stats: Governments/UTs 
dUring the last -three years 

(b) Does nof'arisc. 
. _ (c) _ TIie" prQchiction of sub--stanqard IV 

ftuids : is' generally on account of nort-compli-
ance with good manufacturing pra<!tices: 
inadequate '.in process, controls on products 
manufactured; improp.."r conditions under 
which IV fluids _ are stored and transported; 
d:fective visual inspection of products; etc. 
Central Government have assumed powers 

·for grail,t and f!lllewal of licenccs for manu-
'facturing IV fluids through apprOi)riate amen-
dmet;lts of the Drugs_ and C03metics Rules, 
1945 for stricter' enforcement _ of the provisions 

-of tbe'Law; -

, , • , DrUgs -for. 'J,'balassenlla 
_ 3679. SI-QU CHETAN P. S. CHAUHAN : 
'Will the Minster of ~HEALTH AND FA-
MILY WELFARE be pleased to state: 

:: (a) "whether' the test of the medicin~ 
,'deferiprone', for Thalassemia i~ under its 
final clinical test; , 
, • (b) whether -c'linical' tests .' perforl1led' on 
this medicine on foreign countries are found 
s\@,essJul;- ' 
-- (C) the 'hlimbei'- of patients in the country 
suffering from this disease; 

(d) whether, .the only medicine for this 
disease 'desl'eral' is imported' and is very 
costly; , 

(e) the !)rice of' 'deferipronc' nianUfactured 
!d:,:al~~.i~ com:~r~.t0, i!Jlporfed 

(f) the~: by" w~ .. CIOmmcrcial manu-
facturing of dOferiprone is tik~ly to beain ? 

THE DBfUTY MINISTER. 'IN THB 
.MINISTRY OF HEALTH 'AND FAMILY 
WELFAF-.E (SHRI . PABAN SINGH 
GHATOWAR) : (a) Yes, Sir. 

(b) Indian Council of Medical Research 
and the All .India .lnstitute of Medical Scien-
Ces have reported that 'deferiprone'.has been 
used in different European countries and 
Russia and the efficacy of this drug has been 
found to be uniform. However, it is still a 
r~ch ,project under evaluation. 

(c) No definite data about the number of 
patients suffering from Thalassemia is- a\oa-
ilable .. However, according, to one estimate 
nearly 25 million persons are carriers of the 
B-Thalassemia Gene in the country, 

(d) Yes, Sir, 

(e) The cost structure of 'deferipronc' 
is not available as it is not available for comm-
c,cial marketing. 

(f) In view of reply to part (e) above, 
commercial manufacturing of the drug will 
depend on results -of clinical trials, 

Ban on Tobacco Advertisemcntll 

3671. PROF . 
KATESWARLU 
HEALTH AND 
pleased to state: 

UMMAREDDY YEN-
: Will the Minister of 
FAMILY WELFARE be 

(a) whether his Ministry has received 
representation to call for a meeting of all 
sectors concerned with regard to legislation 
propoicd on tobacco advenisements; 

(b) if so, the steps taken to call a meeting 
_ of fanners, industry and concerned sectors 
to arrive at a consensus; 

(c) the reasons for. not calling such a 
meeting; and 

(d) whether World Health Organi~ation 
has directed the Ministry to avoid a consenstl~ 
approach in this mattcr ? 

THE . DEPUTY Mli'ilSTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFAR,E (SHRI PABAN. SINGH GHA-
TQW AR) : (a) Yes, Sir. 

(b) and (c) This Ministry had organised ,a ]'I'a$ion~ _Omf\:Icnce on .Tobacco or Health 
in .New ,Delhi. on 27"28 July, 1991 in which 
rerresenta'tives" from various Government 
and -non«1overnment organisations, some of 
the' major cigarette and. tobacco manufact-
uriJl,g companies, Ii few major tobacto growel'!', 
some eminent 'educationists, representatives 
from leading sports organisations, legal exp-

'-6m-,: e<;OB()misfs, medical scientists etc. par-
ticipated. In tbe Conference aU the tobacco 
. r~~~t!<(\ ,is~~. : w.er-e -<l~alY~.i~ death. 

(d) No; ,srr. ':, -': - . 
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DisclpllDaq Action Agaiust Security Pft.-
SODIleI in Jammu and Kashmir 

3672. SHRlMATISHEELAGAUTAMj 
SHRl RAJESH KUMAR ~ :WiII 
SHRI RABI RAY J 

the Minister of HOME AFFAIRS be 
pleased to state: 

(a.~ the number of security personnel 
against whom diciplinary action has been 
taken for unlawful and excessive use of force 
in the course of operation in Jammu and 
Kashmir during 1991, 1992 and 1993 so far, 
separately; 

(b) the number out of them awarded 
punishment; 

(c) the number of cases in which the 
proceedings are in progress; and 

(d) the measures being taken to curd 
such cases ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAJRS (SHRI 
RAJESH PILOT) : (a) to (d) According to 
available informalion action has been taken 
against 146 personnel of the security forces 
for various acts of omission and commissiob 
during operations in J & K during the past 
three years. In 21 cases, proceedings are in 
progress. 

Instructions have been issued to all the 
forces that serious notice and strict action 
would be taken against anyone found guilty 
of indnlging in deliberate excesses. The 
situation in this regard is also being 
regularly reviewed and monitored at the 
Inti "f this Ministry. 

Polio Vaccines 
3673. SHRI RAM BADAN :Will the 

Minister of HEALTH AJ'I.'D FAMILY 
WELFARE be pleased to state: 

(a) whether polio vaccine produce in the 
country at present has not been effective in 
controlling the polio disease; 

(b) if so, the steps taken to develop an 
effective polio vaccine; and 

(c) the number of polio VacCiI1(,S likely to 
be produced in the country during 1993-94 
against the target? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHANKA-
RANAND) : (a) Polio vaccine is blended 
from imported bulk. It is not being produced 
in the country from the basic stage. The 
blended vaccine has been effective in reducing 
the incidence of poliomyelitis. 

(b) Does not arise. 
(c) The total installed capacity for blen-

ded.polio. va~ is about 16(}.million dOses 
~galnst an· estimeted roquirement of abOut 
151} million ®sea .. 4iUl'ms J 993·94 for the 
Universal bnmunization Proaramme. 

Clashes iD Manipar 
3674. PROF. M. KAMSON : Will the 

Minister of HOME AFFAIRS be pleased 
to stare; 

(a) whether the insurgent/militant OUf. 
fits of Nagas and Kukis have joined in 
support of their respective tribes resulting 
in violent clashes in Manipur; 

(b) if 80, the details thereof; 
(c) the number of persons killed and in-

jured and the number of dwelling houses 
gutted/damaged in such clashes; 

(d) the number of Kukis and Nagas. 
separately, killed and injured in these 
clashes; 

(e) the provisions of compensation made 
in this regard; and 

(0 the instructions issued by the Union 
Government to the Government of Manipur 
to tackle the situation effectively ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. M. SAYEED) : (a) Yes, Sir. 

(b) The National Socialist Council of 
Nagaland is supporting the Nagas and the 
Kuki militant outfits like Kuki National Army 
are supporting the Kukil. 

(c) 113 persons have been killed, 75 iJiju-
red and 1067 houses gutted/damaged in the 
clashes between 1-1-1993 and 11-8-199~. 

(d) Killed Injured 

Kukis 
Nagas 

94 
19 

37 
38 

(e) According to the Government of 
Manipur, the victims· of clashes have 
been provided relief and rehabilitation 
as per the following scales:-

(i) Death : Rs. 20,000/- per person. 
(ii) Grievous injury 

requiring hospita-
lisation. : RI. 5,000/-per person. 

(iii) Fully damaged 
House : Rs. 3,000/- per penoa 

(iv) Partially dama- • 
ged House : Rs.SOO/- per person. 

(v) In the case of death an additional 
grant of Rs. SOO/- per 'person is ahio 
released for funeral expenses etc. 

(0 To enforce effective counter insurg-
ency operations, Army has been inducted in 
MlWpur in May, ·1993 with the support of 
the State Police aad Central Para Mili-
tary Forces. The Army has been given 
overall respontibiJity·' of coordinating the 
activities of other forceS. A 'State level. Coor-
dination Committee has been fullodoDillg 
under the Chairmanship of Otief Secretary 
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comprising of DGP, GOC of the Army and 
senior representatives of all concerned States 
and Central Agencies. The State Government 
has been asked to take necessary action in 
this regard for co-ordinated and effective 
action. 

[Translation] 

A'fIIi1ablIIty of MadaIaes 

3675. SHRI HARIKEW AL PRASAD: 
Will the Minister of COAL be pleased 
to stat: 

(a> whether the underground and open 
cast mines machines are not available in the 
country; 

(b) if so, the reasons therefor; and 

WriUM .4.w., 
(c) the numner of under~und and open 

cast mines machinies available at present 
separately, as on March 31, 1993 '1' .. 

THE MINISTBR OF STATE OF THE 
MINISTRY OF COAL(SHRI AJIT PANJA): 

(a) Excepting for a very limited variety 
or underground and openeast mining machin-
Des, required for specific geomining/technical 
reasons, all other underground and opencast 
mining machines are available in the country, 

(b) The non-availability of such limited 
variety of machines is, inter-alia, due to limi-
ted market, sporadic demand. absence of 
manufacturing facilities etc. 

(c) The details in respect of opencast 
and underground machines available as on 
31-3-93 are indicated below: 

Major open cast 
equipment 

Available equip- Major under-ground Available equipMent 
ment as on 31-3-93 equipment as on 31-3-93 

Dragline 37 PSLW 14 
Shovel 854 Road Header 54 
DumPer 4038 SDL 495 
D.)zer 1033 um 44 
Dom 745 Total - .. --.-. 

601 
Total 6751 --_----------

DlepI Trade of Organs 

3676. SHRlMATl BHAVNA ") 
CHlKHALlA 1 : Will 

DR. RAMESH CHAND TOMAR 
the Minister of HEALTH AND FAMILY 
WELFARE be,pleased to state: 

tal whether there is illegal purchase and 
sale of children organs in seaveral metropo-
litan cities; 

(b) if so, the number of cases reported 
during the last two years, State-wise; 

(c) the number of persons alTcsted So 
far in this regard during the above perid ; and 

(d) fl;; steps taken by the Government to 
atop this illegal trade ~ 

THE MINISTER Of HEALTH Al'o"D 
FAMILY WBLFARE (SHRI B. SHANKA-
RANAND): <a) The Government have no 
information in this behelf. 

(b) and (c) Does not arise. 
(d) with a vicw to inter-alia. prev~l 

trading in human organ., humble ptoviSl-
ons have been made in tho Transplantation 
of Human Organa Bill 1993, which has been 
passed by the RPjya Sabha and is due to be 
taken up for considaratiC:l and passage by 
he Lo k Sabha. 

[English] 

Coal Price StnJcture 

3677. SHRI ANKUSHRAO RAOSA-
SAHEB TOPE: Will the Minister 

of COAL be pleasud to state: 
(a) whether the Government have received 

any request for setting up of Commission to 
go into the coal price structure; and 

(b) if so, the decision taken thereon ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) and (b) Government is of the view that 
there is no need for setting up a commission 
to go into coal price structure. However, 
Bureau of Industrial Costs and Prices are 
presently conducting a study of coal industry 
and their report will inter alia include their 
recommendations on the )?rice structure of 
Coal India Limited and Smgareni Collieries 
Company Limited. 

PopuJatfoa FIaures 
3678. SHRI RAMA KRISHNA KONA· 

THALA:WiII the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether United Nations populatiOn 
FUDCI on July 6, 1993 bad released the Fiaures 

. of tile World Population 1993; 
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(b) if so, the projects population estimated 

for India upto 202S A. D.; 
(c) whether these projects are conslStc:nt 

with those projected by the Plannina Commis· 
sion; and 

(d) if not, the correct positio;) thereof 1 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHANKA-
RARAND): (a) Yes, Sir. The UlliLed Nations 
Fund for Population Activities released. 
The World Population fillures on July 6. 
1993. 

(b) 1393 . million. 
(c) and ~d) There is no comparative 

projection made by the Planning Co!llIllission. 
[Translation] 

Maddnes in BCeL 
3679. SHRI BRAHMANAND MANDAL: 

Will the Minister of COAL be pleased 
to stale: 

(a) whether the Government are aware 
that modern machines purchased with World 
Bank assistance are lying idle in Bharat 
Coking Coal Limited; 

(b) if so, the details thereof and the rea-
sons therefor; and 

(c) the steps taken to put these machines 
into operation ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) No modern machines purchased. with 
World Bank assistance are lying idle in BCCL. 

(b) and (c);oo not arise. 
[English) 

Demands of OrganIsations 
3680. SHRI BHOGENDRA IHA: Will 

the Minister of HOME AFFAIRS be 
pleased to stale: 

(a) whether about 19 mass organisations 
of peasants, agricultural workers, working 
class, students youths etc. have submitted a 
character of demands reprding observation 
of National Unity Week etc. to the Govern-
ment recently; 

(b) if 50, the broad details of such demands 
and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOT) : (a) Yes, Sir. 

(b) A statement is attached. 

(c) These demands require detailed 
and in-depth examination by various agen-
clos of the Central and State Governments 
as many of these involve matters of policy. 

STATEMENT 
FullowiDg are the Broad DetaIls of tile De-

mands 

( .... ) To oppose the economic policy for-
mulated W1 der the conditionalities of 
World Bank and the IMF and formulate 
a self-reliant economic policy free from 
the IMF and World Bank in the interest 
of the people of the country. 

(b) To withdraw all concessions given to 
multinational companies and Indian bie 
business. 

(c) To:SCrap the Exit Policy:and the Nado-
nal Renewal Fund. 

(d) To stop retrenchment and dosina 
down of industrial units. 

(e) To stop all attempts for wage freeze 
of the Govl. employees and to stop win-
ding up Government departments. Ensure 
collective bargaining rights to all. 

(f) To withdraw all measures of disinve-
stment and privatisation of public sector 
undertakings including the nationalised 
banks, insurance and other financial 
institutions. 

(g) To stop introduction of anti-worker 
Industrial Relations Bill. 

(h) To increase the minimum wages for 
unorganised and the agricultural workers 
according to needs, evolve a criterion to 
determine the minimum wages and to 
guarantee them jobs throughout the 
year and enact a comprehensive central 
legislation for them. / 

(i) To reject the anti-national Dunkel 
proposals in toto. 

u) To give equal rights to women at par 
with men and protect them from all 
social. economic and sexual oppression. 

llc) To withdraw the present elitist edu-
cation policy and implement a scien-
tific, democratic, secular education p0-
licy, to provide universal free primary 
education and ensure equal opportUDi-
ties for education to all. 10% of annual 
budget allocations should be for edu-
cation. 

(I) To guarantee right to "ark as fUDda-
. mental right and to ensure unemployment 
allowance to the jobless. 

(m) Implement radical land reforms so that 
land concentration is broken and land 
is distributed to the landless. Guaranteed 
joint pattas in the name of husband and 
wife. In the urban areas also any reloca-
tion of slum cluster should ensure similar 
joint pattas. 

(n) Restore f«tiliz.cr subsidy to poor. 
middle and marginal peasants and 
introduce effective poverty alleviB don 
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and emplo~t gepera.tion programmes 
for the rural poor. Dev,zlopment of rural 
,and agro-bascd industries. 

(0) S:r~ll \:h~.1 .he public Jistri':>uticn 
system and ensure supply of all essential 
commodities at cheaper prices to the 
poor and middle classes both in the 
rural and urban areas through PDS, 
and withdraw the recent administered 
price hike on all items and withdraw 
the freight increase. 

(p) To stop all glorification of crime. 
violence'. and obscurantism in the offi-
cial media. ' 

'(q) To ban communal and obscurantist 
propaganda and using religion for 
political purposes. 

(r) To restructure the judicial system to 
make h· accountable and acoessible to 
all. 

(5) To d'~velop indigeuo\ls ttchnology 
and indtl~tries and the process of indige-
nisation and research and development 
and self reliance. 

[Translatioll) 

Alleged Irregularities in Mining Work 
3681. SHRI VISHWESHWAR BHAGAT: 

Will the Mb.ister of COAL 'be pleased to 
state: 

<a) whether the Go,'emment have recei-
ved complaints regarding irregularities in 
taking services of heavy H. E. M. M. in the 
mining work; 

(b) if so, the' details thereof; 
(c) whethct any inquiry has been conduct-

ed in the mattcr; and 

188 
. e , ,l,d), if ~" the, ,O\ltc~ tbPreot' an", "m 

action taken thereon l' '," ' 
THE MINISTER OF STATE, OF THE 

MINISTRY OF COAL (SHRI AJIT PANJA): 
(a) and (b) Certain instances of, non-
u! ilisation/under-utilisation of equipment 
have, inter·alia, been brought to Govt's 
notice in the recent past, such as under-
UTilisation of equipment in Lingraj, Giridih 
and Chitra mines. 

(c) and (d) Coal companies have been 
directed to take appropriate action on verifi-
cation of the factual position. 

Fire Safety Measures 
~682. SHRI ANAND AHIRWAR: Will 

the Minister of HOME AFFAIRS be plea-
sed to refer to the reply given to Unstarred 
Question No. 8434 on May 13, 1993 and 
state: 

(a) whether the owners/ occupiers of 
all the 123 High-rise buildings have since 
taken fire prevention/safety measures; 

(b) if not, the names of such buildings 
whose owners/occupiers have not taken such 
measures so far; and 

(c) the action taken or proposed to be 
taken against these persons ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. M. SA YEED) : (a) No, Sir. 

(b) Names of 113 high rise buildings which 
do not meet fully the 12 b.i~ic fire safety 
requirements are given in the statement 
atlai:hed. 

(c) The Delhi Fire Service have been 
issuing notices in unsafe hi!h rise buildings 
for providing the 12 basic fire sefety requi-
rements. 

STATEMENT 
LIst of BuHdlngs owned by Central Government/Local Bodies and Autonomous B'ldics etc. 

SI. No. Name & Address -----------------------, ---~,-.---
CENTRATJ GOVT. BUILDINGS (CPWD AND PWD) 

1. M. P. Flats, DIZ Acea, New Delhi. 
'2. Central Revenue Building, IP Estate. 
3. A.G.C.R. Building, IP Estate. 
4. Family" Apartment, Tagore Road. 
5. Vikas Bhawan, IP Estate. 
6. M.S. Flats, Sec. xm, R. K. Puram. 
7. C.G.O. CompleJO:, Lodi Road. 
8. CAG Annexe, IP Estate. 
9. Nieman Bhawan, Maulana Azad Road. 

10. Central Govt. Residential Flats, Peswa Road. 
11. Shastri Bhawan, Dr. Rajindra Prasad Road. 
12. Indian Oil Bhawan (Janpath Bhawan), Janpalb. 
13. 8-storeyed MS Flats, Minto :Road. 
14. "G.B. Pant H~pital, 1. L. Nehru Marg. 
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15. Safdarjung Hospital, Aurobindo Marg. 
16. Sena Bhawan, Duplex Road. 
17. Vayu Bhawan, Raft Marg. 
18. U.G.C. Building, B.S.Z. Marg. 
19. M.S. Building, Near New Delhi Rly. Station. 
20. Northern Railway Flats, Punchkuin Road. 
21. :Rail Niwas. MS Flats, State Entry Road. 
22. Rail Bhawan, Rafi Marg. 
23. Baroda House, K.G. Marg. 

LOCAL BODIES 
24. Mohan Singh Palace, Baba Kharak Singh Marg. 
25. Akbar Bhawan, Chanakya Puri. 
26. Yashwant Palace, Chanakya Puri. 
27. Chanakya Bhawan, Chanakya Puri. 
28. Super Bazar, Connaught Place. 
29. Mayur Bhawan, Connaught Place. 
30. Chanderlok Buil'1ing, Janpath. 
31. Shakti Sadan, Kotla Road. 
32. Gaffar M:uket, Karol Bagh. 
33. Admn. Block, Hindu Rao Hospital. 

AUTONOMOUS BODIES 
34. Hotcl Samrat, Chanakya Puri. 
35. Foreign Post Office Building, Kotla Road. 
36. Telephone Exchange, Idgah. 
37. Khurshid Lal Bhawan, Janpath. 
38. Natioaal Productivity Council, Lodi Road. 
39. P. N. B. , Sansad Marg. 
40. Akashavani Bhawan, Sansad Marg. 
41. Vallabh Bhai Patel Chest Institute, Delhi University. 
42. Jeevan Vihar, Sansad Marg. 
43. USSR Building, 24, Feroz Shah Road. 
44. Golden Jubilee Hall. Pusa. 
45. Mankalya Bhawan, B.S.Z. Marg. 
46. Manak Bhawan, IP Estate. 

PRIVATE BUILDINGS 
47. Manjusha House, 57, Nehru Place. 
48. Manisha Building, 75-76, Nehru Place. 
49. Padma Tower, 5, Rajindra Place. 
SO. Vishal Bhawan, 95, Nehru Place. 
51. Kundan House, 16, Nehru Place. 
52. Hemkunt Tower, 98, Nehru Place. 
53. Vikrant Tower, 4, Rajindra Place. 
54. Azad Apartment,. Aurobindo Marg. 
55. Dr. Zakir Hussain CGHS, Okhla. 
56. Milap Bhawan, B.S.Z. Marg. 
57. Saraswati House, 27, Nehru Place. 
58. Punj House, 17-18, Nehru Place. 
59. Deepak Building, 13, Nehru Place. 
60. Osian Building. 12, Nehru Place. 
61. Sidhartha House, 896, Nehru Place. 
62. Gagan Deep, 12, Rlijindra Place. 
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63. Sethi Bhawan, 7, Rajindra Place. 
64. Hemkunt House, 6, Rajindra Place. 
65. Mayfair Apartment, Mayfair Garden. 
66. D.L.F. Shopping Complex, Greater Kailash. 
67. Dally Tej, Bahadur Shah Zafar Marg. 
68. Rohit House, 3, Tolstoy Marg. 
69. Riveira Apartments, 45, Mall Road. 
70. P.T.I. Building, Sansad Marg. 
71. Madan House, 26, Nehru Place. 
72, Rajlok Building, 24, Nehru Place. 
73. Raja House, 30-31, Nehru Place. 
74. Kushal Bazar, 32-33, Nehru Place. 
15. Dohil Chamber, 46, Nehru Place. 
16. Sehyog Building, 58, Nehru Place. 
17. Shakuntala Apartments, 59, Nehru Place. 
78. Goverdhan House, 53.54, Nehru Place. 
19. Godere House. 51·52, Nehru Place. 
BO. Laxmi House, 72, Nehru Place. 
81. Red Rose. 49-50, Nehru Place. 
82. Skylark Building, 60, Nehru Place. 
83. Guru Angad Bhavan, 71, Nehru Place. 
84. Sanchi Building, 77, Nehru Place. 
85. Ashoka Bhavan, 93, Nehru Place. 
86. Skipper Comer, 87·88, Nehru Place. 
87. Padma Palace, 86, Nehru Place. 
88. Skyline House, 85, Nehru Place. 
89. Bajaj House, 97, Nehru Place. 
90. Deepali Building, 92, Nehru Place. 
91. Bhandari House, 91, Nehru Place. 
92. Kailash Building, 26, Nehru Place. 
93. Sagar Apartment, 6, Tilak Marg. 
94. Himalaya House, 23, K. O. Marg. 
95. Chiranjiv Tower, 43, Nehru Place. 
96. Madhuban, 55, Nehru Place. 
97. Sarojini House, 6, Bhagwan Dass Road. 
98. Manasarover Building, 90, Nehru Place. 
99. Meghdoot Building, 94, Nehru Place. 

100. Asha Deep, 9, Hailay Road. 
101. Surya kiran Building, 19, K.G.Marg. 
102. Kirti Mahal, 19, Rajindra Place. 
103. Pragati House, 47-48, Nehru Place. 
104. Sheetla House, 73·74, Nehru Place. 
105. New Delhi House, 27, Barakhamba Road. 
106 Deep Shikha, 8, Rajindra Place. 
107. Prabhat Kiran, 17, Rajindra Place. 
lOB. Pragati Tower, 26, Rajindra Place. 
109. Eros Apartment, 56, Nehru Place. 
110. Ratan Jyoti, 18, Rajindra Place. 
111. Dakshneshwar, 10, Hailey Road. 
112. Indian Express Building, B.S.z.Marg. 
113. BUIIalaya BuildJDg , U, Barakhamba Road. 



IJ!IaIId PIIberIee BJU 
. 3683. SHRlMATI SUSHU..A GOPALAN: 
Will tho Minister of HOME AFFAIRS 
be pleaaed to state: 

<a> whether the Government of Kerala 
have sent Inland Fisheries Bill for concur-
l'CDCe .r the Union Government for intro-
duction of the said Bill in the State Assem-
bly: 
. (b) if 50, the details thereof: and 

(c) the action taken thereon 'I 

1HE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. M. SAYEED): <a> to (c) The Kerala 
Inland Fisheries Bill, 1992 has been received 
on 6-7-1993 for previous sanction of the 
President. The Bill aims at consolidating 
and amending the laws relating to Inland 
Fisheries in the State of Kerala and to pro-
vide for the development, management, con-
servation, propagation, protection, exploita-
tion and disposal of Inland fish and fishe-
ries and for the promotion of social fishe-
ries in the State. State Legislations are 
examined in consultation with the concerned 
Departments/Ministries of the Government 
of India. Action has accordingly been taken. 

AmeacJmeot to Drugs aad Cosmetic:s Act 

3684. SHRl SARAT CHANDRA PATTA-
NAYAK : Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state: 

(a). whether the Government propose to 
amend the Drugs &. Cosmetics Act, 1940; 

(b) if 50, the details thereof j and 
(c) the time by which it is likely to be 

implemented ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHANKA-
RANAND> : <a) No, Sir. 

(b) and <c) Do not arise. 

Sa..... Makti Samaj 

3685. SHRIMATI GIRUA DEVI :Will 
the Minister of HOME AFFAIRS 
be pleaaed to state: 

00 w~ther the &wm M~ti ~ 
is terrorising dalits, backward classes and 
other weaker sections in the eastern part:; 
of Uttar Pradesh, especially in the tlfe8l; 
adjoining Varanasi and Gbazipur districts; 

(b) if 110, the details thereof; and 

(c) the action taken by the GOWlDllleDt 
to curb such activities of the said organisa-
tion and to provide protection to the cJalits 
and other backward ems. of theIc· __ 'I 

'M 
THE MINISTER OF STATE IN 1H& 

MINISTRY OF HOME AFFAIRS (SHRI 
RAJESH PIL01) : <a> No. Sir • 

<b) and <c) Dow not arise. HOwna: 
it has come to the notice of the State Govern-
ment that a Savarn Jati Mukti MOrcha 
has been organised in Pare village of Vara-
nasi districts to prevent occupation of land 
and atrocities by naxalites and other. era-
minals. State Government have issued iDa-
tructions to the concerned authorities to 
have a close watch over the activities of 
Savarn Jati Mukti Morcha. 

PDsrims to Amaruath Shrine 

3686. ~N:I ~J~tM~~~fY\' 
Will the Minict,r of HOME AFFAIRs 
be pleased to state: 

(a> the total number of pilgrims who 
visited the Amarnath shrine during 1990. 
1991, 1992 and this year, separately;. 

(b) the details of facilities provided and 
the security arran!;ements made for the 
pilgrims by the Government this year; 

(c) whether there ",ere general complaints 
from pilgrims that this year the prices fixed 
by the Government in various tea stalls 
and restaurants and the rentals for ponies 
were very high; 

(d) if so, the details thereof and the rea-
sons therefor: 

(e) whether a convoy of pilgrims at 
Pahalgam and Chandanwari was attacked 
by militants which resulted in some deaths 
and injury to several pilgrims and security 
personnel; 

(f) if so, the details t~of; and 
(g) "the steps taken or proposed to be 

taken to further strengthen the security 
arrangements for the pilgrims? 

THE MINISTER OF STATE IN THE 
MINlSTRY OF HOME AFFAIRS (SHRI 
RAJESH PILOn : <a) to (g) As per regis. 
tration of State Tourism Department, ~ 
position about pilgrims who visited tlao 
Amarnath Shrine is as under :-

1990 
1991 
1992 
1993 

4824 
15599 
54630 
62000 

This year the Department of Tourism 
provided tented accommodation at various 
stations on the yarra route i.e. Olandan-
wari Sheshnag and Panchtami. Besides. 
the Food &. Supplies. Department put up 
stalls through whIch yatries were provided 
rice, alta, kerosene oil, etc. at. reasonab.1e 
rates. ~ forest department provided .. 
wood for free langars. Tho Power cIeJlIrtt 
IDIlDt made arrBPIOIJICIIIts Cor IUPPlJ 0, 



itS 
olectticity at each station, including the 
(lave. for convenience of the yatries. Ar-
rangements for water supply were also made .t Chandanwari. The department did not 
"teceive any complaint about the plices 
being very bigh. 

The State Government had made ela-
borate arrangements for security of pilgrims 
and this year, the pilgrims were brought 
in convoys. No pilgrim Convoy was attacked 
at Chandanwari. However, on 27-7-1993 

_ militants hurled a granade and fired upon 
security forces in the Main Bazar in Pabal-
gam, due to which one person, identified 
as Khursheed Ahmed Kasgar, died and 
13 others including ~ security jawans and 
S yatries SUlitained injuries. 
12.00 ..... 
{English] 

MR. SPEAKER: I have decided to thank 
you every day, for the co-operation 
you would be extending to me. To-
day, I propose to give chance to the Members 
who are sitting in the last Benches. 
" Before this is done, J will ask the Social 
Welfare Minister Mr. Kesri to make a state-
ment. He wants to make a statement. 

-{Translati~n] 
SHRI MOHAMMAD ALI ASHRAF FAT-

MI (Darbhang..) Are you going 
to cut my time? 

MR. 'SPEAKER: No, no, your 
reply is of half an hour. 

STATBMENT BY MINISTER 
· U.Ol 1m. 
(I) Reservatioo.'I in Promotions for Sclleduled 

Castes aDd Scheduled Tribes 
, (EngIWl] 

, THE MINISTBR OF WELFARE (SHRI 
SITARAM KESARI) : During the zero 
Hour on 13th August, 1993, some hon. 
Members of tbis House raised the issue 
regarding denial of promotions to 
SC,ST officers specially with regard to 

· the officers cadre in the Syndicate Bank. 
· An impression was sought to be created 
that promotions have been denied to thl! 
officers in tile Syndicate Bank as a result 
of the directions of the Supreme Cou rt in 
Indira Sawhney and others vs. Union of 
India and others popularly referred to as 
the Mandai Case. 

During the discussion some hon. Members 
made certain unwarranted allegations im-

_ puting indifference on the part of the Gov-
emment towards the interests of the Sche-
d~ Castes and Scheduled Tribes. Doubts ,were also cast on my personal competence 

; .. a Minister. 
The matter was discussed in the chamher 

· of the Bon. Speaker on 17-8-93 where the 
'Ieadem of variOUS political parties partici-
':;~. Aftet the poaitioa in rOllld to the 
_ --~jc:atjons of tho -Supreme Co1Ut judp-

ment in Mandai Case was clarified and. ,the 
foicLual position in regard to tbe Syndicato 
Bank employees brought out- by me at the 
meeting, it was clear that the boot is (;In the 
other leg. ' . 

In view of the importance of this' issue 
I consider it necessa,ry to share the facts 
in this regard . willi this August House so 
that the matter is seen in its correct perspec-

. tive and those who claim to be espousing 
the cause of SCs/STs come out in their tM 
colours. • 

At the very outset, Jet me clarify ·that 
there is absolutely no connection between 

, the Supreme Court juugement in the M~n~al 
C se and the withdrawal of the prOVISion 
for reservation to SC/ST in promotions by 
selection within Gr. A in the Syndicate Bank. 
Clubbing these two cases oUght to' be seen 
as an attemPt to confound the real issue. 

On a wiit petttion filed by Syndicate Bank 
SC/ST Employees Association, the Hon. 
Supreme Court had, vide its juugement on 
10-8-90, ordered that reservation sbou)d 
be provided in favour of SCs/STs e\<en In 
selection based promotions within the oBi-
cers cadre right up to General Manager. 

Instead of accepting the judgement of the 
Supreme Court, the then Government chose 
to file a review petition on 17-9-90 challeng-
ing the relief provided by the apex Court 
to the SC/ST employees of the Syndicate 
Bank. 
. While the Supreme Court had yet to aive 

its judgement on the review petition filed 
by the Government o~ I?odia, the then gO;v-
emment issued a c,armcatol y order on 
1-11-1990 whereunder, inter alia, it was 
stated as follows:-

"It is hereby clarified that in promotion 
by selection whhin Grade A to posts 
which carry an uhimate salary of Rs. 
5,700/- p. m. there is no reservation." 

The instructions contained in the order 
of 1-11-90 were also circulated to the public 
sector banks for necessary action without 
providing any saving cll:i:use in ,respect of 
the Syndicate Bank case III the light of the 
Supreme 'Court' judgement. 

It is tpe order of 1-11-90 ~hud~,1ies the 
genesis of the problem relating t.o the 5C;/ 
ST employees of the Syndicate Bank. 

As regards the observation of. t~e S:upreme 
Court in regard to non-admissibIlity . of 
reservation in promotions under artlcle 
16(4), J ha .... e already c1;,rified in my ;st~­
ment in this House on 22-12-92 that Jt 
applies only proSpeCtivtly and the Supreme 
Court has provided that wberever _ r~va­
lions are already provided in the matter of 
promo~ions, be it: Cenujll service~' or State 
acrviccs or for' th;lt matter. serVlCCS l1r 
any corporation, ' 8.U\horll,Y ,or _ , , 'Y 
fallius ,UDder tIao dejinitiol:! of ,~~U!" n 



article 12, such reservations may contUwe 
ill operation for a period of five yean from 
1hc date or judjalDcat. .' . . 

In . accordance with the assurance I bad 
given in this House tbat there would be 
no immediate disturbance of the present 
dispensation regarding promotions, my Mi-
nistry has JIlrcady written to all co_ned 
includina the State GoVC1'DlDCDts and UT 
'Administrations to take appropriate action 
in . this regard. 

There are no authentic reports with us 
in regard to denial of Nomotion to any 
SC/ST officers except in regard to Syndi-
cate Bank case. If any specific case is 
brought to my notice I would certainly 
have it looked into and appropriate action 
taken. 

I w.ould also like to reiterate the assurance 
given by me earlier that Government would 
take a view on the issue arising out of tbe 
judgement in Mandai Case baving regard 
to its constitutional obligations towards 
the advancement of backward class of citi· 
zens specially the Scheduled Castes and 
Scheduled Tribes. 

In case the interests of the SCs/STs cannot 
he safeguard without a constitutional amend-
ment we would be happy to make a move 
for amending the Constitution and do hope 
that we shall get the support of all the parties. 
(Interrul'tiom) 

[Eng/ish] 
12.06 brs. 

SHRI A. CHARLES (Trivandrum): 
Mr. Ram Vilas Paswan was a member 
of Mr. V. P. Singh's Cabinet. He had 
refused to implement the order of the Suo 
preme Court and thereby did not give re-
servation to the Scheduled Castes and Sche· 
duled Tribe candidateS. So, he should openly 
apologise to the House. Now he stands 
exposed (Interruption,). You cannot fool 
everybody, you cannot fool the Parliament. 
(Interruptions ) 

THE MINISTER OF STATE IN THE 
MINISTRY OF WELFARE (SHRI K. 
V. THANGK!\ BALU) : Your Government 
did not give reservation to the Scheduled 
Castes and Scheduled Tribes candidates • 

. You have duped them. You and your leader 
Mr. V. P. Singh should come openly to the 
people and apologise. (lnterrupt:OIU) 

( TranslQtion] 
SHRI RAM VILAS PASWAN CRosera) : 

Mr. Speaker, Sir, I am thankful to you that 
you have invited all the leaders to your Cham-
ber. This August House is also thankful 
to you for this. (Interruption,) 

. Mr. Speaker, Sir, if any member presentS 
the facts in a wrons way, it is unclCrnandable 
but if any' Minister presents tbe facts in a 
wrona way, he misleads tho House and I 

. '4emand . that. IUCl1 MiDist. _ll1d .. 
. all tpOJQIY from· q. ~ 

Mr. Speaker, Sir, tkrouah .,.ou I.wo\lld.·like 
to mow whether it· is not a fact that a full 
bench of Supreme Court had given a verd.j:t 
on 1 April, 1991 regarding providing reser~ 
vation in promotions. At that time we were 
not in power. Is it not a fact that the hoD. 
Minister had said on December 22 that re-
servation in promotions would not be with-
dra,wn. On 28 th April an advertisnient 
of 1600 vacancieS for promotion 01 Sche-
duled Castes and Scheduled Tcibes waS 
brought out. The judgement bas been given 
just 10 days back and now it has been can- ~ 
celled. 
[E",/ish] 

MR. SPEAKER : Let us not give die 
impression to the entire country that reserva-
tion is not going to be allowed. That i~ not 
in our interest. 

SHRI RAM VILAS PASWAN : I do not 
WlDt to give that impression. 
[ Trails/ation] 

I would like to ask only this much whe-
ther that reservation will be Iestoreo or not 
whereas reservation has been withdra\1,l1 
by the said judgeIIlGnt. 
[English] 

SHRI SOMNATH CHATTERJEE (Bo1-
pur) : We have heard the hon. Minister. 
According to the bon. Minister-you aJso 
came to know from el~where-that certain 
orders had been issued during the Janata 
Dal Govcrument itself. That Government 
failed on the 7th of November. A1most 
three years have elapsed. The present Gove-
rnment is in pO~r for about two and a 
~lf years. Kindly rectify if tht're is any error 
or mistakf_. Instead of trying to score deba-
ting point, I would earnestly appeal through 
you to the Minister that let that impression 
not go to the country that these people, 
those who are vulnerab!c sections of society 
are now subject ma~ter of political same: 
They are not the sub. ICC; matter of political 
game. It should not be there. If there 
is any error you should rectify it. 

SHRI RAMESH CHENNITHALA 
(Kottayam) : You should understand. We 
never played this political game on reserv-
ation issue. You are exposed now. 

SHRI A. CHARLES: You should 
apologise for it. (Interruptions) 

SHRI SOMNATH CHATTERJEE : I 
can understand tbe youthful exuberance Of Shri Ramesh ChCJ!llithala. He is a wry 
DIce young man. Sometunes he is misguided 
by the persons around him. 

I may request that whet ever is to be done • 
should be done immediately. Why a feeling 
is going J,"ound the country that the Syndi-
cate Bank employees are not gettiDf this 
due reserva~ion. which they are entltled to 
in law. 1'hcIrCIfore, -clarify that and do it 
pl.... . ............... ,'.' 



WheD I said on the last occasion that 
Government should not give the plea of 
machin~ not WOIkJns properly. that was 
tlle. plea that we hoard. We said machinery 
should not be the excuse. Therefore. \Ye 
submit, Jet it be doDO. 

The other maUer I wanted to raise is ... 
MR. SPEAKER. : No. he may rcspoad to 

it first. Today. we have decided to allow 
the back-lxmChcrs. 

SHRl SOMNATH CHATTERJEE : It is 
in continuation to this. The Jail Bharo Ando-
Ian is going on today. 56 organisations 
have given this call against the economic 
policies of this GovctDmel1t. Thousands 
of thousands persons and workers 
in factorics. in the fields are joining this. 
Therefore. we want to congratulate those 
people who arc putting a strong fight against 
this. We call upon this Government to chanse 
the anti-people policies immediately. 

( Tran.tiation] 
SHRI NITISH KUMAR (Barh) : Mr. 

Speaker. Sir, KCSliji has just made hisstate-
ment. • • . . (Interruptioll6) . • • 

{English] 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF WELFARE (SHRl K. 
V. THANGKA BALU) : There is no need. 
This is not the convention of the House. 

{ Trans/ation] 
SHRI NITISH KUMAR. : The hon. 

Minister has just sai<l in his statement t ha t 
his compet~nce has been doubted. Nobody 
can doubt his competence. His statement 
shows how competent he is. He himself 
has admitted that bureaucracy is indiil'o-
rent. three years period has elapsed since 
then, now you should rectify this fault. 

[Eng/;Ih] 
SHRI K. V. THANGKA BALU : We 

are competent enough to deal with it. 

[Tran.tlation] 

MR.. SPEAKER. : Kesriji. would you 
lite to say something. 

THE MINISTER OF WELFARE (SHRl 
SITARAM KESR.l) : Shri Somnath 
Chatterjee has mentioned a Supreme 
Court verdict regarding Syndicate Bank. I 
will honour it. whereas the V. P. Singh 
Government did not honour it. 

SHRI RAM VILAS PASWAN : What 
happened during two and half years period? 
Mr. Speaker, Sir. )OU had convencd a meeting 
of leaders in connection with the MaDdaI 
.Commission • 
(~) 

IBwIi.rlrJ 
SHRl It v. THANGKA BALli : l)f 

DOt try to mislead the Houso. • • • 
(Interruptloni) . 

[ TrllMiation] 
SHRl CHANDRA JEET Y ADAV (.A1am-

garh) : We would lite to consratulate 
you ..... .. 

MR.. SPEAKER. : I congratulate those 
who have raised this issue as \Yell _ those 
who have supported the cause. 

SHRl KALKA DAS (Kuol BaSh): 
You deserve congratulations. 

MR.. SPEAKER : Thank you very much 
but it is you who deserve congratulationst. 

SHRI SUR.AJ MANDAL (Godda): 
Sudhir Mahto a Jharkbud Mukti Morcha 
M. L. A. from Itagarh in Jamshedpur. 

MR. SPEAKER. : You may -speak for 
another two minutes, as we will close at 
12.30 a.m. . '" (Interrupt;olU) ... 

SHRI SUR.AJ MANDAL : A conspiracy 
was hatched on the 15th. 16th instant to 
kill him. Some days ago a Te1gu Desam 
M.L.A. was killed, there was an uproar 
in the Lok Sabha for this. But I have an 
information which I would like to furnisb 
to the Government and the August House. 
which speaks tbat had there not been an 
encoun:er then he would have been killed. 
\\-hen a group of' people reached Jamshedpur 
on 16th to kill Sudhir Mahto. he had al-
ready left for Delhi on 15th and when he 
returned, he came to know about a plot 
about abducting and killing of a contractor. 
The police received an information in this 
regard and went there. rwo persons \'Vere 
killed and three \'Vere arrested in an encounter 
with police . One of them was Shashi Bhu-
shan Rai and other was Abdul Aziz. These 
people...... (Interrupt;olU) ..... 

MR. SPEAKER. : This is a state 
subject and such matters should not be 
raised here. 

5HRI SUR.AJ MANDAL : You may 
be Tight that murdc'I of an M.L.A. is a state 
subject but you must admit that there is 
nothing more important than life iii the 
world. 

MR.. SPEAKER : This cao also be raised 
in the State legislature. 

SHRl SURAl MANDAL : In 1987. 
the President of Jharkhand Mukti Morcha. 
Shri Nirmal Mahto was also killed, who 
happend to be his elder. brother. On 19th 
May. Ashim Mahto was killed •. He "was 
younger brother of SudJUr Mahto. 'l'Ju: 
police is inactive there as it could Dot arrest 
ahybody. iIi this COIIDOCtion. The· caser is 
bildet CD.!. in_ipUc;n. I am also a com-
plaiDant. A "PerIOD· called M,'IIlIlll Shlau 
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of Patna 'was 'iuvolve4 in it. 'He is .ojJeJIly 
'lIlovillJ around in Jamsbedpqr but the police 
do DO arrest· him. aaifoor Sahcb 1D11st· be 
know'llJ that even in Ranchi on 8th, 4(l 
parsons carrying rifles had gone to kill ODe 
parson. At present Ranchi, Dbaabad and 
Jamsbedpur are in the grip of Coal Mafia. 
When Jharkhand Mulcti Morcha opposes 
their move then all Mafia groups set out 
to kill them. Recently thoy tried to kill one 
M.L.A. A direction is sent from Home 
Ministry but no security is provided to us. 
Shailandra Mahto's life is also in danger. 
He also had a haggle with tho police. I need, 
protection. It may be a State subject but 
JS thore 8l1y value of the life of an M.L-A. 
or an M. P. or not itt this country. The State 
Government is not providing any security. 
He will be killed any day. I request you 
to kindly direct the Central Government 
to provide security to Shri Sudhir Mahto 
and his family. The criminals' of that 
area ...... 

MR. SPEAKER. : It is all right, I have 
understood your point. 

SHRI SURAJ MANDAL : The State Gove-
rnment should be directed to arrest Munna 
Shanna and Surya Patel, whose names are 
recorded in C. B. I ... case so that there is no 
danger to the lives of the witnesses and we 
should not show any complacency in this 
regard and arrest those persons. 

SJ{RJ NITlSH KUMAR B\RH : Mr. Spe-
aker, Sir, yesterday Shri Sudhir Mahto had 
met Chief Minister of Bihar Shri Laloo 
Yadav in my presence and he had a.'1ked the 
senior police officers to provide full security 

. to the hon. M. L. A. and also ordered to 
rrest the persons accuse;<! by the M. L. A. 

a . 
SHRI SURAl MANDAL : No secunty 

bas been provided till date. instead of provi-
ding security they have let the criminals roam 
freely .... (Interruptions)·" •••. 
[English1 

MR. SPEAKER : Now whatever he says 
will not go on record. 

[Translation) 

Now you have spoken and moreover .he 
has also clarified it. You should not continue 
there &fier. Let others also speak. The Gove 
rnment will do wha~ it can in . this case.-

[l!)rg/WrJ 

SHIll PRATAP SINGH (Banta): Mr. 
Speaker, Sir, I 'would like to thank you for 
permitting me to rai!IC a matter relating to 
the BaraunLOil Refin,ery. . . 

.otNot record04· 

. It would not he out of place to mention 
})ere that the Barauni Oil Refinery bas coo-
tributed in each year not less than RI. 1.5 
million crore to the Indiar excheque. 
At the present moment the condition of the 
Barauni Oil Refinery is as follows: 

The Barauni Oil Refinery is en the verge of 
being decleared a sick unit. Crude Oil supply 
to that particular refinery, which is one of 
the oldest refineries in the country, 
has severly depleted. There is a grave threat 
that thousands of persons will be put out 
of the job and it is very necessary that somo-
thiog be done by this Government to make 
good the shortfall in crude oil supply to 
the Barauni Oil Refinery. 

It would not be wrong to mention here 
that this refinery is one of the earliest two 
refineries which was commissioned. In the 
subsequent refineries, which were commis-
sioned at Mathura and Baroda, production 
has increased enormously. On the contrary, 
in the Barauni Oil Refinery, production has 
come down only because the source of crude 
oil supply has diminished. 

I would like to place a request through 
you, Sir, to the Ministry that arrangements 
be made that a new pipeline be allowed bet-
ween Haldia and Paradip to supply imported 
crude oil to the Barauni Oil Refinery, It is 
of vital interest to the Eastern sector because. 
I think, there are very few refineries of such 
capacity in tha t part of the country, I feel 
that utmost concern should be shown by 
the Minister to the good health of this parti-
cular unit. 

Sir, I would request the Minister to kindly 
give a statement in the House regarding the 
steps that the Govenunent is contemplating 
for the alleviation of these problems with 
regard to the Barauni Oil Refinery. 

SHRI R. NATDU RAMA SAMY (P"1';18-
kutem) : Mr. Speaker, Sir, the Cauvery River 
wateiTribunal had given an Inter i m Award for 
supply of 205 TMC of water to Tamil Nadu. 
The Government of Karnataka has refused 
to honour the Award. It went to the court 
to obstruct the implementation of the Award, 
but miserably failed. 

The ConlmSS M. Ps. from Tamil Nadu 
did not bother aoout the issue at all and 
badly set down the interests of the people of 
Tamil Nadu. I strongly condemn them for-
dancing to the tunes of the Centre and alig-
ning themselves with an unconstitutional 
Government in Karnataka. 

Our dynamic leader Puratchi Thalaivi 
wanted to save the interests of the people· or 
Tamil Nadu by sacrificinlZ herself. She weDt 
90 an indeflqite fast which made the Centre 
w. 1IIfCO. for a IJIOIlitoriq ~ttee. '. 
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" After several dayS, the Centre is yet to ,. do DOt belO1lI to the Tamil N.tu Gdlei'n-

constitute the Committee. The Kamatata ment, so, you do nOt go to that. YOll go &0 
Government has again said that it would not your penoual matter which ,you' wanted to 
~ a drop of water to Tamil Nadu. raise. 

The Karnataka Government which 
refused to implement the Interim Award, 
now opposes the constitution of the Monito-
ring Committee, the Karnataka Government 
has disrespected the Constitution and the 
established law. For protecting the 
interests of the people of Tamil Nadu, 
the Constitution and the law, the Karnataka 
Government must be imm~iately dismissed. 

I strongly urge upon the Centre to impose 
President's rule in Karnataka for not imple-
menting this Award. 

" SARI MRUTYUNJAYA NAYAK (Phul-
b'l1;): Sir, a growing tendency in the 
country ha, b~en devel(1)ing for parochial 
forces and comm'l'l'll forces to jeop'irdise 
the integrity and unity of the COU'ltrv, In 
this respect, our beloved, the late Indiraji had 
deeply been interested to initiate a national 
debate on Presidential form of government ... 
(lnterruuption) . 

MR. SPEAKER : You are raising this 
Presidential fo~m of government in Zero 
Hour. Please sit down. 

[Tran1/ation) 

SHRt MOltAMMAD AU A~ARA'P 
FATMI (D'irbha'l'!a): Mr. Sneaker. Sir. 
through you. I would like to raise an imoortant 
issue in regard to Passoort Offices. in the 
House. As you are aware man power is the 
maximum exoort bein~ made from the coun-
try. It is made esp~ial1y to the Gulf co'mtries. 
Some countries of that region have imnosed 
an addition'll req'lirem"lnt of Pee recently. 
In our country passport is issued only aFter 
clearance certificate is ~ot from th" oolice. 
Now 'I d'lvs when the Emb't~sy offi+~ls a .. k 
for pee one has to pay R~.l.000 as bribe 
even to a low rankin~ official in l'RSsoort 
offices for a passport. This is a serious issue 
because the people are facing a lot of hardship. 
1 u~ the Government to make a provision 
lOT the issue of PCC to those persons whom 
pa,soports have already beer! issued. This 
will help the ooor pennIe. The Mini~try of 
External Affairs should take UP with the 
Ambassadors of those countries which have 
1)Ut the 'aforementioned restrictions and tell 
them th?t once pas~oorts are i~sued by the 
Government. of India, it should be taken as 
granted that police clearance has also been 
done. 1 urge the Government of India to do 
all this for the benefit of the poor. 

(English) 
, siIR( A'h"DARASU ERA (M,dras Central): 
Mr. Speaker. Sir, the hon. Member ...• 
(interruptions) .1 

MR..SPEAKER: Mr: Anbarasu, you do 
Dot belolll to the Kamataka Government 

SHRI ANBARASU ERA: O. K. Sir. I have 
a very important subject to raite on the 
Independence Day, while unfurling the 
Flag, the Chief Minister of Tamil Nadu 
openly said .. [Interruptions). 

MR. SPEAKER: tf you are highlighting a 
matter of this nature which is not noticed by 
everybody, it does not help the country also. 
(InttmlPtions) •......... 

SHRI ANBARASU BRA : Sir, just because 
1 IIJIl exposing .••..•.••..•.•• 

MR. SPEAKER: My request to you is to 
please understand the d~licacy involved and 
please do not highlight it. 

SHaI ANBARASU ERA: Yes Sir. Just 
because, time and a'lain. I am pointing out 
the lapses of the AIAO\{J{ Government. a 
brutal attack has been made a~ainst my fam-
ily mem1Jers. My wife was injured; my son 
was also injured. When I 'lave a comolaint, 
the ootice took promot action and they arr-
ested nearly 10 or 15 persons. They were 
kept in the ootice cu~tody. But. on 12th. 
two AIADMK M. L. As. went to the police 
station; tltreatened the S. I. aTld the InSD'3(;tor; 
got relea'led atl the accused. They garlanded 
them and took out a procession and fired 
crackers. 

SHRI P. G. NARAYANAN (Gobiche. 
ttipalayam): Sir, he is misleading the 
House. 

[Interruptions) 
SHRI ANBARASU ERA: And they said; 

"Down down Narasimha Rao; down down 
Congress rule and .... flnte"UDtions) •• They 
said these slo~ns and they freed the accused 
from the police station. 

MR. SPEAKER : That last portion will 
not go on record. 

SHRt ANBARASU ERA: Sir, is this 
the way a family member of an M. P. is being 
treated '? So far. no action has been taken 
against the assailants. Thou~h I represented 
this matter to the D. G. P., though I called on 
the Governor. no orotection is ltiven to me 
and I am afraid that once a~in they will 
attack me as well as my family memberS; 
So, I seek your direction that necessary 
protection be given to me. 

I also submit that there is no law a~d ;;:;rei 
in, Tamil· Nadu. (lnterruptiol1$) Therefore, 
in view or this chaotic condition:' r UTIre 
that the Chief Minister of Tam:)' N_ 
should step down immediately. She has 
DO moral' riJht to rule Tamil Nadu; 
[lIItur"ptiolllJ 

"Not l'ICorclod 



SHlU R. NAIDU RAMASAMY : Sir, there 
may be some personal enmity between them. 
AlADMK members are not involved in it. 
These are false allegations. Allover India 
Tamil Nadu alone is the State where the law 
and order is weE maintained. 

SHRI P. G. NARAYANAN : Sir, the 
allegation by the hon. Member is totally 
false. The law and order in Tamil Nadu is well 
maintained. (Interruptions) , 

MR. SPEAKER : Let the matter be not 
dragged on further. Shri Narayan~n, ;you 
have made a statement. I am not gomg mto 
it. But, supposing, some protection is r"quired 
for the M. P. it should be given by the State 
Govenunent and if necessary by the Central 
Government also. 

( Translation] 

SHRI RAM NAOINA MISHRA (Padraul1u): 
Mr. Speaker, Sir, through yo:.!, I would 
like to draw the attention of the Government 
towards the situation prevailing in Delhi. 
Shri Jitendra Prasad, Advisor to the hOll. 
Prime Minister ........ . 

MR. SPEAKER : Please do not treat this 
August House as the Police I nspeetor's Offie~. 

SHRI RAM NAGINA MISHRA : Please 
just listen, I am not treating this August 
House as a Police Insrec(or's Cffice. I V ould 
like to say that four days ago SOl1 of the' hon. 
Prime Ministr'r's Advisor was abducted. and 
terrorists entered into his residence last night 
and shots were fired. I would like to submit 
that if such incidents are happening with 
the Advisor to the hon. Prime Minister and 
the hon. Prime Minister is not able to protect 
blm, then how can Delhi be secure. I would 
like to submit to you that ste!",s for providing 
security to all the hon. M. p!;. present here 
should be taken. In addition, I would al~o 
like to make a demand to provice secu-
rity to Shri Jitendra Prasad, Advisor to the 
hon. Prime Minister. This is not a small issue 
but a very important point which I would 
like to bring to the notice of the Govcmment. 
Security should b~ provided to all the hon. 
M. Ps. Yesterday's incident is of quite serious 
a nature. That is why we are all compelled to 
raise all these issues. The Government should 
h:.ke steps for everybody's security. 

DR. CHATIRAPAL SINGH (Bnlandshahr): 
Mr. Speaker, Sir, I would like to bring to 
tbe notice of the Government and the August 
House a very important issue concerning 
my Constituency. My Constituency. district 
BulandshahaI is just 80 kms. from Delhi. 
Even then no direct rail link to Delhi or the 
State Capj<al Lucknow is availabk. My 
Constituency is the leadinl: producer of nilk. 
wheat and other commodities. Even (hen the 
farmers do not I!et rem1Jn",ra!iv~ nrices 
for their produces'· because Bulandshahar i. 
not directly linked with Delhi. Though Buland-
shahr comes in tbe National Capital Region 
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and the Government says that NCR will be 
speedily developed, yet Bulandshahr is lag-
ging behind from the development P!lint of 
view as compared to other areas. Till ~ 
there is no direl;t rail link, neither to Deihl 
nor to Lucknow: Therefore, people of ril:y 
Constituency face lots of hardships. Sir, 
through you, 1 urge the Government to 
provide direct rail link from Bulandshahr to 
Delhi and Lucknow immediately. 

(EnglishJ 
DR. (SHRIMATn PADMA (Nagapatt i-

nam): Mr. Speaker, Sir, I would like to 
bring t'() the attention of 1 he House a proposal 
by the Ministry of Rai1wa~s to ~~gra~e 
and lattlr wind up the 'AgasthlRml'al~1 Rail-
way Station situated in my constituency, 
i.e., Nagapattinam in Tamil Nadu. 

Sir, this is an important trading and indus-
tr ial centre in the sense that there is a heavy 
movement of salt from this place to all impor-
antcenlres in the country. It is impo~tant from 
the security point of view also as this Station 
is very close to Sri L~nka. JI.;'Ioreover, sO!De 
salt based and other mdustrIes are commg 
uP in this region very soon. 

From the commercial aSpEct also, it Is 
essential that this ra ilway line should lK,t 
be degraded and wound up. 

_The people of my constituency are very 
much agitated by the decision of the Railways 
(/merrilpfions.] 

May I request the hon. Railway Minister 
to look in to the issue personally and order 
that this import:mt m i1way branch line should 
not be d~2rc (led and wound up. 

On the other hand, tbis line should be 
convertc<i in~o broad gauge immediately 
so that co,,;m':rciai activities will get a boost 
and public will be better served. Thank ydu 
Very much, Sir. 

.. SHR."MAT:: SUSEElA GOPALAZ 
Jhria' irki!) : Sir. rare incidents in the country 
are Increa~:ng like anything and nearly 
11000 registered cases are there in each 
year "nd 20 per cent out of that is cl:lild rape. 
Such inhuman thinrf are taking place. From 
every State we are f!ctting reports that cbild 
rape is increasing like anything. Immediate 
legislation giving stringent punishment for 
these rapists should be enacted or imme-
diate changes should be made in the legislation. 
Otherwise this wili go on like this. The cul-
prits are taking bail and terrorising families. 
Rec~r:tlv from Himr.d:al Pradesh one family 
cam e to me and toid that a five-year old 
child was raped and killed and the culpritl 
carne· out on bail and is terrorising to kiw 
the others. This is /?o:ng on very much. Nord 
the Goverrunent will have to come forwann. 
arId make ncct'ssary change.s in the !cgislatio be 
Within six months a C'ise of this type should be 
disposed of. So, immediate steps sbodd 
taken.· 



· rJiulsliltionj 
MR. SPEAKER : Look, d!spite givina 

notices of the Qu':lstions 20 days in advance 
~ QU~ltion. Hf)'I~ i. over eX'lC~ly at 12.00 
trs'. eYClyday. Eut bis "" taken up without 
DOtice and inspite of that we want to extend 
fir time. It is not proper. It ihould. therefore, 
be completed within half-an-hour. 
(English] 

I hope that the agreement which you 
arrived a t should be respected. Now, Papers 
laid en the Table. 
1%.37 lin. 

PAPERS LAID ON THE TABLE 
bement ~g tbe reply to USQ 
No. 1713 dated 5-8-1993 regardiug Prlv.:. 

Invl.'stment-Coal Washeries 
THE MINISTER OF STATE IN THE 

· MINISTRY OF COAL (SHRI AJIT 
PANJA): I beg to lay on the Table • 

· lltatement (Hindi and English versiOlll) 
correcting the reply given on the 5th 
August, 1993 to Unstarred Question Ne. 
1713 by Shri Anadi Charan Das regard-
ing Private Investment in Coal Willie-
ries. 
[Placed in Library. Sep. Vo. LT 4352193] 

· MelllCmllldam of UDcIerstaDdIDg betweq 
tile Lnbrizol IDdia Lim;ted aad tile 
MiDiatry of Petroleum and NatunI G. 

for 1993-94 etc. 
THE DEPUTY MINISTER IN TUB 

MINISTRY OF HEALTH AND FAM!· 
LY WELFARE (SHRI PABAN SINGH 
6HATOWAR): On behalf of Captain 
Salish Kumar Sharma. I beg to lay OIl 
the Table a copy each of the foUowlq 
papers (Hindi and English vel'liGns) :-

(1) Memorandum of UndemtandinJ 
between the Lubrizol India IJmi.. 
ted, 1993-94, and the Miniary of 
Petroleum and Natural Gas fOF 
1993-94. 

(4) Memorandum of Understandlilg 
between the Enginccrs India LiJd. 
ted and the Ministry of Petroleum 
and Natural Gas for the. year 
1993-94. 

{Placed in Library. See No. LT 4356193] 

ExpJanetury Statement giving reasons for 
Immediate LegIslation by the Parl1ameDt 
(lDvealions of D:sqlL"llific:ltions) AmeIId-

meat Ordinance, 1993 

THE MINISTER OF STATE IN TH~ 
MINISTRY OF LAW, JUSTICE AND-
COMPANY AFFAIRS (SHRI H. R. 
BHARDW AI) : I beg to lay on the Table 
an explanatory statement (Hindi and 
English versions) giving reasons for 
immediate legislation by the Parliament 
(prevention of Disqualification) Amend-
ment Ordinance, 1993. 

[Placed in Library. See No. LT 4357193J 

RevIew OD the Working of au Amlual 
Report of the New Delhi Tuberculosis 
Centre, New Delhi for the period from 
Cle 1st lauuary, 1991 to the 31st March, 

199% etc. 

mE DEPUTY MINISTER IN TIm 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI PABAN SINGH 
GHATOWAR): I beg to lay on the 
Taba.:-

( 1) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the New Delhi Tubercu.-
losis centre, New Delhi, foI' 
the period from the 1st Janu-
ary, 1991 to the 31st March, 
1992, alongwith Audited 
Accounts. 

(b') A copy of the Review (Hindi 
II"facDII in Library. See No. LT 4353'"1 and English vcrs:ons) by the 

(2) Memorandum of UnderstaDcliq Government on the working 
betwccn the Indian Oil Corpora- of the New Delhi Tubercular-
tien Limited and the MiDistry of sis Centre, New Delhi, for the 
Petroleum and Natural Gu for the period from the 1st January. 
year 1993-94. ' 1991 to the 31st March, 1991. 

fl'lar:d iJl Library. Ser "(119. LT 4354193') (2) Statement (Hindi and Bngtish ..... 
('3l Wemoranium of Uaderltan4iq sions) showinll reasons for de-

1Ietwecn the Coc:hin RefIDerieI lay in layin~ the papers men-
Limited and the Ministry of Peb:o- tioned at (n above. 
leum and Natural Gil for the ,.. IJ-r ["'am!'n Library •. See No. LT 435S}93,J 
1993-94. .,~. _ . 

(l'lm:al in library. See No. LT 43551f'1f 
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MESSAGES FROM RAJY A SABHA 

, SECRETARY-GENERAL: Sir, I !law 
40 report tke following m.casagel NOOived 
frOll1 the Secretary-General of Ra.i¥a 
Sablla : 

" 
{i) "In accordance with the provi-

lions of rule 127 of the Rules of 
Procedure and Conduct of BIlIi-
ness in the Rajya Sabba, I am 
directed to inform the Lok Sabha 
that the Rajya Sabha, at its 
sitting held tiD the 17th August, 
1993, agreed without any amend-
ment to the Recovery of Debts 
due to Banks and Financial Insti-
tutions Bill, 1993, which was pas-
sed by the Lok Sabha at its sit-
ting held on the 10th AultUll, 
1993". 

( ii) "In accordance with the provi-
sions of rule III of the Rules of 
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am 
directed to enclose a copy of the 
Parliament (Prevention of Disqua-
lification) Amendment Bill, 1993, 
which has been passed by t1le 
Rajya Sabha at its sitting held on 
the 18th August, 1993". 

Parliament (prevention of Disqnalificafioa) 
Amendment Bill 

As passed by Aajya Suba-

12,38 brs. 

SECRETARY-GENERAL: Sir, I lay 
on the Table the Parliament (Prevention 
of Disqualification) Amendment Bill. 1993, 
as passed by Rajya Sahha on the 18th 
August, 1993. 

12.381 l1l'i. 
Standilll Commltru OD Rome A .... 

Second Report 
(f'rDIVZation] 

SHRI VINAY KATIYAR (Faizabad) 
Mr. Speaker, Sir, I beg to lay on the 
Table of tDe House each of the copieR 
(Eng1ish am Hindi version) of the .1eI:CIII4 
iePort of the· StaIIdiai o-mu. .. 

Home Affairs with regard to the 00Mf-
nor (Emoluments, Allowances and Plio 
weges) Amendment Bill, 1993. 

12.39 bn. 
STATEMENT BY MINISTER.---CaIIIi. 
...... eat CoIredia:l repiJ to SCIm4 
QItestieD No, 143 cit. 5 ..... 19'3 ,.._ 

TubeweU .Projects In BihIr 
{English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN 
THE MINISTRY OF WATER I.IS-
SOURCES (SHRI P. K. THUNGON): 
Sir, I beg to correct the reply given in 
the Lok Sabha on 5th August, 1993, to 
Starred Question No. 143 (Priority No. 
3) regarding Tubewell Projects in Bibar 
as follows:-

Part o~ the answer f"oJ B.ead 
(a) No, Sir. Yes, Sir:-

This correcting Statement baa been 
necessitated due to a typographical error 
which crept in Part (a) of the IUII\'iIII' 
dUll to oversight. 

Inconvenience caused to the HODOllra-
ble Members is regretted. 
12.3'1 bra. 

Business Advisory Committee 

Thirty-Second Report 
THE MINISTER OF STATE IN 1HE 

MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS) AND 
MINISTER OF STATE IN THE MINJS. 
TRY OF PARLIAMENTARY AFFAIRS 
(SHRI MUKUL WASNIK): Sir, I ... 
to move: 

"That this House do agree with the 
Thirty-second Report of the Busin_ 
Advisory Committee presented to the 
House on the 18th August, 1993". 

MR. SPEAKER : The question if : 
"That this House do agree with the 
Thirty-second Report of the Busi~ 
Advisory Committee presented to. tM 
House on the 18th August, 1993", 

The motion was adooted 
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. MATTERS UNDER RULE 377 

_. (i) Need to enhance the quota of essential 
commodities to Kerala State 

.[English] 

. -PROF. SAVITRI LAKSHMANAN 
c(Mukundapuram): Mr. Speaker, Sir, 
there are approximately 53,36,816 
ration cards in the Kerala State and the 
requirements of these ration card holders 
,are catered to by 13,164 PDS outlets. 
l{erala is rather a consumer State in res-
pect of food articles. The annual dome-
stic production of rice comes to 7,00,000 
MT. The annual Central allocation of 
rice to the State is of the order of 
18,00,000 MT, wheat 3,00,000 MT and 
Kerosene 28,378 KL. Consumption of 
rice is 1,69,203 MT per month as against 
Central allocation of 1,50,000 MT. 
There is also short supply of wheat. 
The monthly consumption of wheat in the 
State is 21,96,000 MT as against Central 

. allocation of 3,00,000 MT. In this item 
at least 50,000 MT per month is needed 
to supplement the other food items. 

Likewise, kerosene is also an essential 
commodity in respect of which the 
requirement of the State is 33,606 KL as 
against Central allocat:on of 28.378 Kl. 
At least 5,000 KL more of Kerosene may 
be allocated immediately from the Central 
quota. 

. I, therefore, request the Union Govern-
ment not to impose any restriction on 
ration items to certain specified cate-
gories of people of Kerala by providing 
adequate essential commodities throuvb 
:pI)S outlets and by supplying enhan~ 
quantity of essential commodities to 
Kerala State. 

(6) Need to extend Tansar-Tirodi railway 
Jiae up to Katangi fa Baloghat district 

of Madhya Pradesh 

[Translation] 

SHRI VISHWESHWAR BHAGAT: 
Mr. Speaker, Sir, Balaghat district in 
Madhya Pradesh has an extens!ve mineral 
wealth. forest reserves and a developed 
agricultural area. At present there is a 
railway line from Tunsar to Tirodi. The 
distance of the railway line if extended 

upto Katangi will be ouly 15 Kms. whh 
it would be much more beneficial from 
commercial point of view. The pe0-
ple's representatives, trade organiaaticm. 
and common masses have been Il1IIkins 
a demand to this effect for the last ~veral 
years. But this demand has not been 
fulfilled so far. Katangi happens to be 
an important trade centre and is a pro-
minent food grain market. Rice is sup-
plied to the various parts of the country 
from this place. At the same time there 
are a number of mines of manganese 
dolomite etc. in Katangl area, from where 
minerals are being extracted and sent to 
other p::ns of the country. Therefore, 
the Government should extend the 
Tunaar-Ti; odi railway line upto Katangi. 

[English] 

(ill) Need to retain rallway Cl'055ing No 
33 while taking up gauge convemo ... 

wad. between Il.dlary and Roydurga 
Karuatab. 

[Ellyli~hl 

SHPJ K. G. SHIVAPPA (Shi-
Moga) : Mr. Speaker, Sir, the gauge 
conversion work between Bellary and 
Royclurga has been sanctioned by the 
Government. But the level crossing No. 
33 in between Somalapur station in Mola-
kalm:u1l Taluk, Chitradurga district and 
B.;J;;.nshaiu station has not been retained. 
It is a matter of common practice that 
the level crossing and approach roads are 
retained while effecting guage conversion . 
Nonetheless, it is not understood as to 
hOI',' the "level crossing 33" has been 
lem:wed. This does not sound logical 
and re:lsonable. The omission has caus-
ed gi"~"t concern in the minds of the 
peQPk of Pennammanaaalli and other 
neighbouring villages. Pennammanahalli 
·.viiI be isolated from other important 
neighbouring places. They will have to 
cross the raillWay line to reach the main 
road of BeIlary and Roydurga. In the 
absence of this level crossing No. 33, the 
people of Pennammanahalli and other 
villages will have to travel more than 
10 kilometres to reach BeIlary-Rampur 
road. The villagers have to cross the 
railway line to go to their irrigated lands 
wh;;;h are on the other side of the rail-
way line taking their domestic animals, 
bullock cart. and transport of . produce 
to; tbelr hou!eS and' market. 
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To avoid these problems of villagers 

the retention of level crossing No. 33 is 
nec:esary. 

Hence, I request the hon. Minister ot 
Railways to look into this matter and see 
that railway crossing No. 33 is retained, 
while taking up the abovesaid gauge con-
ve~ion work. 

(iv) Need to eusure early dearmee from 
Environment and Forest Department for 

certain irrigation projects in Ramtek 
Par6amentary Constituency in 

Mabarashtra 
[Translation] 

SHRI TEJSINGHRAO BHONSLE 
(Ramtek): Due to lack of co-ordination 
between Forests and Environment De-
partments, the people are being deprived 
of any benefit of Government funds in-
curred on certain irrigation projects such 
as Pendhiri Nala in Savner Tehsil in Nag-
pur district and Sagar Nala, Ramjan 
Goti. Sarekha, Khumari Nala, Phuljhari 
etc. in Ramtek Tehsil in my Constituency 
Ramtek. All these projects have been 
launched for the development of Adivasis. 
The local Adivasi residents of the area 
get the benefits of water only for 2-3 
months of rainy season in a year. There 
is no cultivation in the remaining eight 
months because there is no rain, due to 
which the local residents face starvation. 
The result is that they have started migra-
ting to other places to earn their liveli-
hood. Several people have already mi-
grated to other cities to earn their liveli-
hood. 

I would like the Cental Government to 
direct the department of Environment and 
Forests to implement the said projects 10 
that the Adivasis in my Constituency could 
be able to get benefits of these projects 
and earn their livelihood. The implementa-
tion of these projects would not only pre-
vent the migration of people but also 
provide job opportunities to them. 

(v) Need to review the decision of resdnd-
.... Mol8sses Control Order, 1961 

SHRI MADAN LAL KHURANA 
(South Delhi): Mr. Speaker, Sir the Cen-
tral Government has rescinded the Molas-
_ Control Order, 1961 with regard to 
prices and transportation of molasses. N 
I' result of thit order many Indultrial 

units lib those of chemical., a1cohol 
medicines. fodder etc. are cauaht in 
a grip of crisis. .Keeping in view t,be 
evil effects, the Government of Uttu Pra-
desh refused to obey the Molasses 'Con-. 
trol Order issued by the Central Govern-
ment and decided to continuo the imple-
mentation of the Molases Control Order, 
1964. They say that implementation of 
tho order of the Central GOVCl'1UlleJlt 
would cause a revenue loss of about 
Rs. 800 crores to the Stale Govel'D1DODt 
it would also lead to adulteration in molas-
ses and thus putting several industrial 
units based on molasses in crisis. 

The Governmtnt of Maharashtra also 
implemented the orders of the Central 
Government initially and issued ordel'll on 
21st June. 1993 in its support. But when 
they found that many of their chemical 
industries were closing down, they issued 
another order on 17th July, 1993 and im-
posed restrictions on the transportation of 
molasses to other States which is against 
the spirit of the Central Order. 

Therefore. the Central Government 
should clarify the situation in this regard 
and also review the (kcision of rescinding 
Molasses Control Order, 1961. 

(vi) Need to review NatioD8l Textile 
Policy 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Speaker, Sir, due to con-
tinuous decline in the textile industry all 
over the country and due to closure of 
textile mills one after the other in Madhya 
Pradesh the country is incurring heavy 
financial loss on the one hand and on the 
other hand lakhs of labourers and their 
families are facing financial hardship. 

The Central Government is, therefore, 
requested to review the entire textile 
policy with a view to saving the industry. 
which is earning huge foreign exchange 
by export of garments, from going sic:t. 
In the absence of a proper textile policy 
the industry will continue to suffer which 
in tum will create many socio-economic 
problems. • 

(vii) Need for early dear_ to pen'" 
power projects of Kerala 

[English] 

. SHRI THA YIL JOliN ANJALOSE (Al-
loppy): Sir, the Kerala State is facina . 
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__ ;power aUrtage. Many power p.. SHRI RAM NAIK (Bombay North): 
jects 4DI held up at the Central Ocwem- I beg to move· 
..,nt .fgr various r&a6ODt. The deda-
_0. that N.T.P.e. would be IOWns 
U .a lbenual Power Project at Kayam-
-k~ WIll • relief to the people of the 
~. evcm til years have passed. the 
.Pmj~t has still not been set up. That 
is the case of many other proj~ts too. 
P9QYlUIlkutty Hydro Project, Bhrllll1a-
puram Kozhikode and Kasargod diesel 
plants are a few proj~ts which await 
implementation. 

1 would, therefore. request the Central 
Government to take prompt steps in clear-
ing and implementing these projects which 
.~ of vital importance for the Kerala 
State. 
If:Jiii) Need to issue leiter ef latellt for 
.... up a sugar fadory either ill Sabarsa 

or Supanl district of Bihar 
-[J'rOM/ation] 

SHlU SURYA NARAYAN YADAV 
(Saha~sa): My Constituency Saharsa is 
an industrially backward area and it has 
~ ~c1ared as No Industry diatrict too. 
There are two districts-Saharsa and Su-
paul in my Constituency where there is 
a good agricultural production, especially, 
sugarcane crop is grown extensively in 
these ueall. Bilt there are no sugar 
mills in this area and as a result thereof 
tilt farmers arc not getting remunerative 
prieo for their produce. At times large 
AlJaDtity of sugarcane goes waste. I, there-
fore, urge the Government to set up • 
IlJW factory in Saharsa or Supaul 110 
t$I.t the farmers get remunerative price 
for their produce and the youth of the 
ltittricts also get employment. 

[English] 

U.52 bra. 
STATUTORY RESOLUTION RE. DIS-
APPROVAL OF THE CONSUMER 
P.&OTECTION (AMENDMENT) ORDI-

NANCE, 1993 
AND 

CONSUMER PROTECTION (AMEND-
MENT) BILL 

As ,passed by Rajyo Sobha 
Modo. to eoIIIIIder 

MR. SPEAKER: We will take up Item 
NOlI. 11 aod 12_ Slui Rea Nait will 
IPtIIIk on Item No. 11. . 

''That this House disapproves of the 
Consumer Pro~tion (Amendment) Ordi-
nance, 1993 (Ordinance No. 24 of 1993) 
promulgated by the President on the 
18th June, 1993." 

This is a Bill which was introduced ori-
ginally in the Rajya Sabha on 31st March 
and the Bill could not be passed. 

In the last Budget session, though the 
House was working for nearly one and 
half months after its introduction-the bill 
was introduced on 31st March and the 
House adjourned on 14th May-the Bill 
was not discussed and on 18th June the 
Pres,dent issued the Ordinance. ' 

I have seen the proceedings in the 
_Rajya Sabin. When I saw the proceed-
Ings, I found that the resolution for dis-
approval of the Ordinance was moved 
there. But the Government did not in-
troduce a new Bill which is normally 
done. The Bill which was introduced on 
18th March was not withdrawn. The 
normal course should have been that to 
repeal the ordinance, a fresh Bill should 
have been brought out and the earlier 
Bill should hav~ been withdrawn. But 
instead. of doing it straightway, the Bill 
of ISta March was continued and after 
the discussion of the Bill, an ame~dment 
was brought by the Minister in the second 
reading repealing the Ordinance. When 
I tried to read the Objects and Reasons 
of the Bill of 18th March, there was no 
mention of the Ordinance. I feel that it 
is not the proper course. It is perfectly 
legal. There is no doubt about it. But 
the Gov~rnment should have always bring 
their Bills straightway to facilitate the 
easy understanding of the members. That 
is my point Number one. 

*Moved with the recommendatiollll Of· 
the President. . 

The obj~ts of tbe Bill are, by and 
large, laUdable. I would support the bin. 
But that is when I speak on the Bill I 
am at present restricting myself to 111. 
Ordinance because Prof. Ram Kapae it 
our fint speaker and be will apeak on the· 
merits or demerits or shortcomings 0( tl. 
DiU. But I have an objeetiou about .till: 
JaiSuse of ordinance power wbich tbe-. 



Constitution has given and very often for 
small reasons the Government is resort-
ina to the ordinance. If the Bill was 10 
important, why was it not passed in the 
last session? There were one and half 
months at our disposal. That could have 
been done. If the Government would 
have requested hoth the Business Advisory 
Committees of Parliament that this Bill 
is very important and this must be passed, 
we would have sat even extra hours and 
passed the Bill. But after introducing the 
Bill, to pass an ordinance, is misusing the 
authority to issue the ordinance. Th;s is 
very often evident from the way the Ordi-
nances are being issued. 

Sir, in 1992, the Government issued 21 
Ordinances. In 1993, we have just com-
pleted the month of July and we are in 
the month of August. In this period, the 
Government has issued 29 Ordinanecs. 
That means, the speed and the proportion 
of issuing the Ordinances have increased 
considerablv That is why sometimes. I 
feel it and I say also that the Govern-
ment is becoming Ordinance-addict. This 
ordinance-addict habit has to be chang-
ed. That is why, I am opposing the in-
troduction of any legislation by way of 
an Ordinance. 

The next point which is most impor-
tant is if the Ordinance was that impor-
tant, why was it not done immediately. 
Our Budget Session concluded on 14th 
May. The Ordinance was issued on 18th 
June. that is, nearlv afte-f oTle mOTlth. Whv 
was it not done immediately? Why did 
you lose one month if it was that im-
portant? You have lost one month. But 
the point is, after one month, we are 
assembling here. Had the Bill been 
brought forward again in the July Ses-
sion, what would you have lost? So, what 
bas been lost could have been 
achieved earlier also. Therefore, the 
Government must explain why it did not 
do it immediatelv after the Sess;on was 
over if the Odinance was tbat urgent. 
What were the circumstances which 
changed immediately which necessitated 
the issue of this Ordinance? 

At the same time, I want to know one. 
information. After issuing the Ordi-
nance, what is the action taken bv you. 
When the Ordinance was issued on. t 8th 
lune, you must have done somethina. 

Wha' typt of ~ ac:tiviay ba_ 
you de_ in reapect of tbil importallt 
Ordinance? The House if entitled t. 
know about it. That is why I request that 
when the Minister speaks, he should ell-
plain wby the Ordinance was not issued 
immediately after 14t't May, after the 
Session was over. What were they doint 
for one month? After issuing the Ordi-
nance, what is it that they did? Wbat 
action have they taken in respect of the 
various provisions which the Ordinane 
contains? 1'his information must be giVeR 
to the House. 

According to the rules, whenever any 
Ordinance is issued, a statement is requir-
ed to be laid on the Table of the House 
under Rule 71 (1). Accordingly. the state-
ment has been laid. The Government 
should take some care in respect of draft-
ing statements also. Otherwise it become 
a routine type of statement, The reason 
for issuing the Ordinance has been given. 
1 am quoting para 2 of the statement 
which says: 

"The Consumer Protect;on (Amend-
ment) Bill, 1993 was introduced in 
the Rajya Sabha on 31st March, 1993. 
The Bill, however, could not be c0nsi-
dered and passed by either in the Lot 
Sabha or in the Rajya Sabha during the 
last Session due to paucity of time." 

How could the Bill have been passed in. 
the Lok Sabha? If the Bill is introduced 
in the Rajya Sabha, unless the Bill ia 
disposed by the Rajya Sabha, it cannot 
come to the Lok Sabha for adoption. But, 
this is a routine type of statement wIlich 
has been appended. We cannot give any 
amendments to this type of a statement. 
So, I expect that the Government should 
take better care while drafting BUCh 
statements. 

MR. SPEAKER: If we do not WIlDt 
many ordinances then, we shall have to 
be brief also. 

SHRI RAM NAIK.: I agree. My 1aat 
point is that there is substantial difference 
between the earlier Bill and the Ordi-
nance. Probably, the most controveniaJ 
amendment would be that the period of 
lodging the complaint has been increased 
from one year to two years. The Ordi-
nance said that it is one year. But., 
Bill l8ya that 'it ia two,.... I expeae 
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tIIat . tho Government .hould tell UI in 
advance why tho pcr:od was kept earlier 
u' one year. Then, it has been changed 
to two years. Why h,,5 it been changed 
to two years? I feel and many Members 
have also given amendments that it should 
be three years so that proper justice can 
be done in respect of thiI Act. 

. Sir, with these words, I oppose the 
Government's addiction to the issuing of 
Ordinances. By and large, I would sup-
port the Bill. But I would do that after-
warda, after the main speaker speaks. 

MR.· SPEAKER : Motion moved : 

''That this House disapproves of the 
Consumer Protection (Amendment) 
Ordinance, 1993 (Ordinance No. 24 of 
1993) promulgated by the President on 
tho 18th June, 1993." 

13.00 hrs. 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON· 
SUMER AFFAIRS AND PUBLIC DIS· 
TRIBUTION AND MINISTER OF 
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN 
AHMED) : I beg to move: 

"That th~ Bill f.u ther to amend the 
Consumer Pro:ec:ion Act, 1986, as pas-
sed by Rajya Sabha, be taken into con-
sideration. " 

The object'on ra;sed by hon. Shri Ram 
Naik is more of a .chnical nature. I am 
srateful to him that he has pointed out 
certain matters, I will only respectfully 
submit that the Bill was moved in the 
Rajya Sabha and it could not be passed. 
The reasons are w( :!-known to all the 
Members. They cOl".d not find time here, 
and with the result, it could not come 
here also. After that the Consumer 
Protection Council meeting was held and 
in that, the members said, "this Bill has 
been moved but it has not been passed. 
SO, you now kindly issue an ordinance 
because otherwise the matters which have 
to be urgently ta.1.cen up through the Bill 
wffi again take more time." It was main-
ly because of that recommendation of 
the, Consumers Protection Council that 
thill, was done.· And then consequent 
upon tho promulgation of the ordi-

Dimce, certain action has been· t8kea, 
for example, mo.~etar.y jlirisdiCtion of 'the 
various forums bad to be taken aDd 
various adminis:rative actions had to· be 
taken by the State Government&. There 
were certain very pressing difficulties for 
which the Bill was brought. 

I am sure that the hon. Membere wiI 
agree with every amendment that has 
been there in the Bill because, 
by and large, there is a linanimity on the 
contents of the Bill and the measure. 
that have been taken. 

With these words, I request the hon. 
Members to carry through the Bill. 

MR. SPEAKER: Motion moved: 

''That the Bill further to amend the 
Consumer Protection Act, 1986, U 
passed by Rajya Sabha, be taken into 
consideration ... 

SHRI SHARAD DIG HE (Bombay 
North Central): Mr. Speaker, Sir, 
I rise to welcome this B'l1 which h~ been 
brought by the Government. And I 
whole-heartedly support the BilI.· 

MR. SPEAKER: You can speak after 
lunch. 

13.03 hrs. 

The Lok Sabha then adjourned jor LUlIch 
till Fourteen of the Clock 

14.06 hrs. 

The Lok SablJa re-assembled after Lunch 
of six minutes past Fourteen of the Clock. 

(SHRI N~SH KUMAR in the Chair) 
RE: JAIL BHARO MOVEMENT. IN 
DELHI AGATI"ST ANTI-PEOPLE. ECO-
NOMIC POLICIES OF THE GOVERN-

MENT 

[English] 

SHRI· SOMNATH 'CHATTERJEE 
(Bolpur) : Mr, Chairinan, Sir;:i very 
serious situation haS happened in the· 
Capital of. this. country. Today, Sir, I 
me:ntioned in the Houtle about the jail bharo . 
movement, against the· economic policies 
of. t~s country,. the aD.ti-peQpI~ ecoJ\omic " 
policies' of this country. A. large' Dumber , 

of ~Ie, working people, on:lin8.ry people 
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had gathered; Mambers of Parliament 
were there; and Sir, in a most unprovoked 
manner, without any reason, provocation, 
the Government almost ran amuck. 
There has been lathi charge, tear gas shells 
have been used and water-cannons have 
been used; our Members of! Parliament 
also ,have been injured What is happening 
in the Capital of this country, we would 
like to know. (Intermptions) What is this 
Government doing? (Interruptions) 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): We demanded that the Home 
Minister should come here now to the 
House. (Interruptions) 

SHRI SOMNATH CHAITERJEE : We 
want an immediate response. What is the 
position. Why is it happening? Why 
should the Government behave in this 
manner? (Interrupttons) Sir, there has been 
lathi charge inside the Police Station also, 
Shri Hannan Monah was there. (Interrup-
tions) 

SHRI HANNAN MOLLAH (UIu-
bena) : Sir I was there. 

(lnterruptiom) 
MR. CHAIRMAN: Please take your 

seats. I have allowed Shri Somnath 
Chatterjee to say. I have allowed him. 
Please take your seats. 

(Interruptions) 

SHRI HANNAN MOLLAH: Sir, about 
15,000 people from various mass organi-
sations representing various trade unions. 
kisans, students, yuvaks and women were 
there. As you know, we announced this 
six months before; campaign was going 
on at the State level and district level. 
All over the country lakhs of people have 
already been informed. Today, they have 
courted arrest. In Delhi also, we plan-
ned the programme and about 15,000 
people were there near Jantar Mantar. 
We were just walking. There was no 
arrangement. We thoUldlt that we will 
be arrested as usual, in Delhi also, as 
we have seen in the earlier period. We 
thought that we will be taken into police 
custody and we will be courted arrest. 
When we were just walking, some of our 
women who were in front, ran and im-
mediately they started beating; and mont 
than 600 to 700 people have been injured. 

15-113 LSS/ND/94. 

Shri BaIaraman, MP from Rajya Sabha 
has his eyes still burning because of the 
tear gas shells. I also have problem in 
my eyes. About seven, eight MPs were 
there; Shri Indrajit Gupta was there. 

When we went inside the thana. there 
was also a lathi-charge. Fifty to sixty 
people were injured there. (Interruptions) 
It is a barbaric situation .. (Interruption.J) 

SHRI SOMNATH CHATI'ERJEE: 
We want Home Minister to be here. 
(lnterruptions) We want an answer on 
this. (Interruptions) If this type of de-
mocratic movement is not allowed in this 
country, the House will not run. 

(Interruptions) 

SHRI CHITTA BASU (Barasat): Sir, 
you should know that it was sufficientl¥ 
propagated. About six months ago, there 
was a national convention of all the 
secular and democratic mass organisations. 
It was decided from there that all 
the mass organisations will court arrest 
today, on the 19th August, peacefully non-
violently-allover the country. The de-
mand was: reversal of the anti-people 
economic policies and industrial policy 
of the Government. 

We have got the democratic right to 
speak against the anti-people economic 
policies and industrial policies of the 
Government. Equally. the people outside 
have got the right to give vent to their 
feelings and express their opposition to 
the Government policies in a peaceful 
manner so that Government is forced to 
change the policy. 

Are we in a fascist country? Have 
you decided that the people outside have 
got no democratic right to protest? If 
you have decided that only some people 
decide here something, if it is even 
against the nation's interests, the country 
will have to accept it. That stage has 
not yet come. That stage has not 
reached, that our people were allowed. 
that our people can assert themselves, our 
people are very much determined to 
protest and preserve the democratic rights 
as has been demonstrated today in Delhi 
and is being demonstrated all over the 
country_ 
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We are not going to accept the Govern-
ments position or policies lying low. 
I think, this is an important development 
in the democratic movement in the country. 
Never, before has their been such a mas-
sive character of the movement. (Inter-
ruplions) 

[Translation) 

SHRI DAU DAYAL JOSHI (Kola) : 
What had happened the day when women 
,'-ere l'eaten up m your area? Mr. 
di~ndra Shekhar had said that you fired 
~hots. 

. 'SHRI TARIT BARAN TOPDAR (Bar-
rack pore ) : -Both of you - are hand in 
glove because you belong - to the same 
party. 

[English) 

MR. CHAIRMAN: Please take your 
seat. 

(Interruptions) 

MR. CHAIRMAN: Please speak one-by 
one. 

(Interruptions) 

[Translatum) 

MR. CHAIRMAN: Mr. Somnath 
Chatterjee has raised this question. We 
have allowed 2-3 members to speak. Mr. 
Mohan Singh may also speak if he so 
desires. 
[English) 

SHRI SOMNATH CHATfERJEE: It 
is very significant that the Government 
of the day is unable even to think or res-
pond in any matter of importance. 

i Translation) 

SHRI MOHAN SINGH (Deoria) : I 
would like to strongly critisize it on 
behalf of my party. It is unjustified. 
This administration was aware three days 
in advance that some people of some 
organisations were going to stage a de-
monstration. Their 'Jail Bharo' campaign 
was going to be started throughout the 
wumry. The adruEdstration deliberatel'Y 
clamped prohibitory orders in the entire 
area three days in advance. There was 
nO mlSOn to do that. It is a democratic 
right of any organisation to court arrest 
and stage a 'Satyagrah' by informing the 

Government in a democratic way. It waS 
proposed to be a peaceful satyagrah. But 
to arrest the 'Satyagrahis' and lathi-charge 
them barbariously reflect the dictatorship 
and thus should be condemned. Sir, I 
would like to urge you to ask the 
hon. Minister of Internal Security to make 
a statement in the House and regret this 
action. I want to demand, through you, 
that the action be taken against the offi-
cials found responsible for this barbaric 
lathi-charge. 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS) 
AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI MUKUL WASNIK): 
Sir, I would not like to arrive at any 
conclusion at this point of time -but Mr. 
Somnath Chatterjee and all his colleagues 
have raised a matter which definitely 
needs to be taken care of. I can say, at 
this point of time, that I will immediately 
inform the hon. Home Minister the COD-
cern which the hon. Mambers have ex-
pressed about this. (Interruptions) 

[Translation] 

SHRI RUPCHAND PAL (Hugli): It 
should be condemned. 

[English) 

SHRI TARIT BARAN TOPDAR : 
When the democratic process has been 
installed by lathis and water cannons, 
proceedings of Parliament cannot continue. 

[Interruptions] 
[Translation] 

MR. CHAIRMAN : You raised your 
point and the hon. Minister responded to 
it. Now, I think nothing more needs to 
be said on it. 

[English) 

MR. CHAIRMAN: I am on my legs. 
Please take your seats. 

SHRI SOMNATH CHATTERIEB: Sir, 
it is a very serious matter and Members 
are very much agitated. The only sup-
port which the Government has is from 
tbe BJP. Kindly note that. Sir.. (Inter-
ruptions). 
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SHRI RAM KAPSE (Thane): We do 
not support the Government. It is very 
rare. (Interruptions) 
[Translarion] 

MR. CHAIRMAN : The Point is that 
you have raised this issue and I have given 
you "permission to raise it. The Govern-
ment has also responded to it. Therefore, 
you are requested to co-operate us in 
running the House smoothly. You have 
expressed your viewpoint. (Interruptions). 

SHRI TARIT BARAN TOPDAR: But 
we have not received any response on the 
issue. The issue that was raised has not 
been responded. (Inlerruptions). 

SHRI ASTBHUJA PRASAD SHU-
KLA (Khalilabad): We too condemn It. 
But it has become their habit. 

SHRI DAU DAYAL JOSHI (Kota) : 
We also condemn the deeds of the 
Government. It is certainly murder of 
democracy. On behalf of the BJP I 
criticise it. 

[English] 

SHRI SOMNATH CHATTERJEE: 
Sir, I am thankful that at last some good 
sense has prevailed. The question is very 
important. I was trying to avoid a refe-
rence to a meeting held in the Parlia-
mentary Affairs Minister's room in which 
the hon. Home Minister was also there. 
I had informed him about it. He tried 
to speak to the Police Commissioner; I 
requested him to come and tell the House 
as to what is the position and what ac-
tion they are going to take. There are 
four Home Ministers in the Government 
and not a single Home Minister is present 
here.. (1I1terTll1Jtions) 

[Translation] 

MR. CHAIRMAN: Here the Minister 
of Parliamentary Affairs has promised to 
bring this incident to the notice of the 
hon. Minister of Home Affairs and an 
appropriate action would be taken accord-
ingly. He has clarified all this. I do not 
think it proper to say anything more in 
this regard. 

SHRI MOHAMMED ALI ASHRAF 
FATMI (Darbhanga) : The Minister of 
Home Affairs may be called in the House 

and asked to make a statement . . (Interrup-
tions) 

MR. CHAIRMAN : Do you want to 
say something only for the sake of 'say~ 
ing. You have already expressed your 
viewpoint strongly and the hon. Minister 
has also noticed it and has assured to 
bring it to the notice of the Minister of 
Home Affairs. 

[Interruptions] 
MR. CHAIRMAN : You may please 

sit down. Shri Mohan Singh has already 
spoken on behalf of your party. 

(Interruptions) 

[English] 

SHRI SOMNATH CHATTERJEE: 
Notice is already there. 

SHRI SAIFUDDIN CHOUDHURY: 
It has already been brought to the notice 
of the Home Minister. The Home Minis-
ter should come to the House. (Interrup-
lions). 

SHRI NIRMAL KANTI CHA'ITER-
JEE (Dumdnm): We have repeatedly 
stated in this House that .... 

MR. C'HAIRMAN : Nirmalji, at least 
treat him as a Minister. 

SHRI NIRMAL KANTI CHATTER-
JEE: I am treatinp; him as a Minister. 
His name is Mr. Mukul who is a Minis-
ter. Now, we have repeatedly insisted 
that whenever such developments take 
place, before we are enabled to raise our 
voice, there should be a suo motu state-
ment from the Government. He has 
already talked to him and right now, if 
he says that he will draw the attention 
of the Home Minister, then they continue 
to fail in their duty. That is why, we 
are suggesting that the Home Minister 
should be called here and till then. let 
the House remain adjourned. 

SHRI ANIL BASU (Arambagh): 
Parliament is the supreme body of demo-
cracy and this House cannot be a silent 
spectator. (lnterruplions). 

SHRI MUKUL WASNIK : Mr. Chair-
man, Sir. When thia matter was raised 
by hon. Somnathji, I myself was J),Ot 
aware that he had already met the Home 
Minister and expressed his concern. I 
did not know that there was a dialogue 
between them. 
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SHRI SOMNATIi CHATTElUEB: 
There was no dialogue at all It was 
rather a monologue. He has stated that 
be woulJ send the MaS. I have told him 
that if he could not send anybody, he 
himself should come to the House. 

SHIll MUKUL WASNIK : But at this 
point of time if the hon. Member were 
to say that I should immediately go and 
summon the hon. Home Minister, I think 
it will be unfair on his part to expect 
such a thing. I have already stated that 
I would bring it to the notice of the hon. 
HOJllC Minister. I will definitely inform 
him that the Members are very much 
concerned on this issue. 

[Trolls1ation] 

MR. CHAIR!\.JAN: The incident he 
has referred to is a ~erious one. Many 
hon. Members were there in the proces-
sion. He has ~xrl:"'lled what happened 
inside the Police Station. Keeping in view 
its seriousness it w.:mld be better to hold 
diseussion immediately and the Govern-
mcnt '~h(luld come O"Jt with its stand in 
this matter. 

(Interruptions) 

SHRI INDRAJIT GUPTA (Midna-
pore): Mr. Chairman Sir, if an hon. 
Member is arrested, the Chair is informed 
as per the rule. Has the Chair received 
any intimation in this regard that 6-7 
members belonging to this House as well 
as the other House had been in the Police 
StatIon for 2 hours? (Interruptions) 

~. PAWAN KUMAR BANSAL 
(Chandigarh): You were freed very 
soon. (lonterruptions) 

SHRI INDRAJIT GUPTA: Only God 
!.IJOW~ how much disturbance you might 
hl've created if you had been detained 
even for a minute. (Interruptions) 

LEnglish) 

SHRI PAW AN KUMAR BANSAL: 
You have misunderstood me. I am not 
at all taking it lightly. I am very much 
concerned. The Ilon. Member has said 
that ilrtimation had not come. I said that 
it would have come. I did not expect 
that yon wonld react in this way. I am 
equally concerned about the incident. 

SHRI INDRAJIT GUPTA: I am ask-
ing only one question. Has the Chair 
been informed or not? The police station 
is hardly 400 yards away from here. They 
noted down the names of all the MPs 
within the first half an honr itself. I want 
to know why the Chair has not been in-
formed. 

[11tIllsll<,ion] 

MR. CHAIRMAN: Guptaji, you know 
very well. We will get it checked. 

SHRI INDRAJIT GUPTA: What do 
I know? 

MR. CHAIRMAN: The House should 
be intimated in this regard. If it is not 
conveyed the hon. Speaker as per the rules, 
action can be initiated under rules. Since 
you have raised this issue, we will find 
out the facts and whatever is thought 
proper wonl!! be done. 

(Interruptions) 

[English] 

SHRI SOMNATH CHATTERJEE: 
Is this r.;ovemment functioning only 
through teargas shells, lathis and water can-
nons? There is no response from them 
when such an incident occurred in Delhi 
itself and that too in the Parliament Street 
police statk:n when Senior MPs have 
been injur~d. They have been arrested 
and detained. Even then, the Govern-
ment does lIot respond! When we raise 
the matter, ~omeone says that the Govern-
ment will he informed. I don't know 
what is hapr-·ening. Isn't there a Govern-
ment functioning even in Delhi? 

11 ta':I/aliolll 

People like 'Mauni Baba' have been 
inducted in the Government and what 
they are d( ing ? ... (I nrerruptions) ... 

MR. CH·\ IRMAN: It has been discus-
sed. 

(Interruptions) 

[English] 

MR. CHAIRMAN: I am on my legs. 
YOll please sit down. Let us allow Shri 
Sharad Dighe to speak on the Bill. Let 
us resume cur businesa. 
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SHRI ANII. BASU: wiil the Home 
Minister come here and make a statement, 
first? When such a grave incident has 
occured, how can we simply carry on with 
our business? 

DR. RAM CHANDRA DOME (B:r-
bhum): Let the Home Minister come 
and make a statement. We want the Home' 
Minister here. " ('lllerruptions) , .. 

rt r'11Isialiun] 

MR. CHAIRMAN: This has been dis-
cussed. The question has been raised strong-
ly. The Mini~er has responded twice. I 
have commented upon it. 

SHRI TARIT BARAN TOPDAR: 
What is the content of the response? 
.... (Interruptions) ... 

[English] 

SHRI ANIL BASU: When Members 
uf Parliament are iathi-charged, how can 
the HOlJse function a.; if nothing has hap-
r>ened? How is it p(;ssible Sir? Let the 
Home Minister come and make a state-
ment first. ... (Interrl/ptions) 

14.25 brs. 
At this stage Dr. Ram Chandra Dome 
lind some other hon. }Irlembers came and 

stood on the tIoor near the Table 
(Interruptions) 

[Twnslation] 

MR. CHAIRMAN: I shall be able to 
speak only when you sit in your seat .... 
(Interruptions) 

[English] 

MR. CHAIRMAN: The Minister of 
Parliamentary Affairs wants to say some-
thing. You first hear him ... 

(Interruptions) 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PAR-
LIAMENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): I will 
speak on beh.llf ot the Government. 

[Trar.slationJ 

SHRI BH0GENDRA IHA (Madhu-
bani): Mr. Chairmltn, Sir, you first listen 
to me .. (Interruprions) . .. 

MR. CHAIRMAN : Now this matter is 
over ... (lnterruplions). ... The members 
have been stating their view point for the 
last 20 minutes. All have expressed their 
views. Now you please sit down. . 

SHRI BHOGENDRA JHA; You should 
p!ease li~ten to me.. (Interruptions)... 
If you will not allow me I will not speak 
, . ,('nterruptions) 

MR. CHAIRMAN; The Minister of 
Parliamentary Affairs is going to say 
something. You should listen to him and 
now you please take your seat. 

[English] 

1-1.26 Ius. 

At this stage Dr. Ram Chandra Dome 
and some other Iton. Members went back 

to their seats 

SHRI VIDYACHARAN SHUKLA; 
Sir, there was a peaceful demonstration 
going on. The Delhi Administration had 
made all arrangements for arresting all 
those persons who were demonstrating in 
\iolation of Section 144. The demons-
trators were being peacefully rounded up 
and they would ha.-e been released after 
the end of demonstration but unfortuna-
te!y some incident occurred. 

SHRI INDRAJIT GUPTA (Midnapore): 
What incident oceur,'ed? 

SHRI VIDY ACHARAN SHUKLA; 
l hj.we not yet received the details of the 
incident. But, I reg:-et greatly that this 
kind of incident took place in which 
~ome of our political workers have been 
:njured. We will immediately hold an 
inquiry and see th'it the wrong-doers are 
dealt with properly. 

iT."anslation] 

SHRI BHOGENDRA JHA: Mr. Chair-
man, S:r, I am coming from that very 
nlace. I am one of the victims. Please 
"How me to ~::eak only for two minutes 
, ... (Interruptions) 

MR. CHAIRMAN : Whatever you 
want to submit, hlS already been stated 
by other hon. Members. 

SHRI BHOGENDRA JHA; I have 
first hand inform!ltiou .... (Interruptions) 
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MR. CHAIRMAN: There is no 
question of first hand ('r second hand in-
formation. This issne j~ over now. 

[English] 

MR. CHAIRMAN. There is a listed 
bU~1J1ess in the House. We will now re-
sume the listed business. Shri Sharad 
Digbe may please speak. 

[Translation] 
SHRI BHOGENDRA JHA: I am one 

of its victims. Let me allow to speak 
please .... (Inlerruptions) 

MR. CHAIRMAN: You are a senior 
member. You rise and start speaking 
whenever you wish to do so. Everything 
has been stated regalding this incident 
and the hon. Minister has also expressed 
his views. Therefore. please sit down. 

([.nlerruptiolls) 

SHRI BHOGENDRA JHA: I am 
starting from that very point. .. (Illterrup-
firms) . Please listen to me. 

[English] 

MR. CHAIRMAJ'Ij: I will not allow 
you. I have already called Mr. Sharad 
Dighe. You please take your seat. 

(Interruptions) 

MR. CHAIRMAN: Nothing will go on 
record. 

[lwerrllplionsj** 
[Translation] 

SHRI RAJNA TH SONKAR SHASTRI 
(Saidpur): Please allow him to speak for 
two minutes. 

MR. CHAIRMAN: All right. I allow 
you for two-minutes time. 

SHRI BHOGENDRA IHA: 33 AIl 
India People's Organisations of the coun-
try comprising All India People's Organi-
sations of labourers, agricultural labour 
ers, students, women and youths were pre-
sent at tbe Tal Katora Stadium on the 
last 15th April. They decided to launch 
'jail bharo abhiyan' on the 19th August 
i.e., today as a mark of protest against 
the new industrial and economic policy of 
the Government as well as against com-
munalism. The Government of India had 
been informed about it. 

Sir, today we assembled at the Jantar 
Mantar and proceeded ahead. We had 

openly given a call for court arrest. Nearly 
25 thousand people were present there. If 
the police wished they could have arrest-
ed us at the very outset. They tried to 
stop them hut we did not stop. Then they 
resorted to water canon and tear-gas from 
\,ery close vicinity. It was virtually im-
possible to breathe and see even for a 
moment and thereafter there was lathi 
charge. 

Had they arrested earlier, this develop-
ment might not have taken place and such 
a large number of people including my-
:ielf would not have been injured. Women 
also were injured in the lathi charge. We 
have requested the police to send them to 
hospital and they have replied that they 
are semfng them. AlI this could have 
been averted if they had been arrested 
earlier. With these -words I conclude. 

"*Not recorded. 
itllglish] 
14.35 hrs. 

STATUTORY 
APPROVAL 
PROTECTION 

RESOLUTION RE. DIS-
OF THE CONSUMER 

(AMENDMENT ORDI-
NANCE 

AND 
CONSUMER PROTECTION (AMEND-

MENT) BILL-Colltd. 
SHRI SHARAD DlGHE (Bombay 

North Central): Mr. Chairman, Sir, I 
was saying in the morning that I whole-
heartedly welcome Ibis Consumer Protec-
tion (Amendment) Bill, 1993 which bas 
been brought before this House. When this 
original Consumer Protection Act was 
p~!ssed In December, 1986, we were very 
glad because it was a major step in the 
field of consumer protection movement. 
And some of us had even held this legis-
lation as a Magna Carta, as far as the 
consumers are concerned. It was really 
a milestone in the history of socio-eco-
nomic le!!islation of this country. Now, 
this legisiation was in force since 1986 
and certain loopholes and lacunae were 
found out and detected not only by those 
who were functioning under this Act but 
several institutions were also helping the 
consumers in order to protect their rights. 
And therefore, it was but natural that a 
working group was instituted to find out 
the exact defects, as far as this Act was 
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concerned, and to remedy those defects 
so that the consumers' rights can be 
effectively protected. A very detailed study 
was done by that worklOg group since 
1990; and I find that a very good and de-
tailed report was also submitted by them. 
They had made ten major recommenda-
ti0lll! and a detailed note, as far as the 
amendments of the different clauses were 
concerned, was also annexed to that work-
ing group report. I am glad that most of 
tht: recommendations have been accepted 
by the Government. After accepting this 
liberally, the legislation is very much help-
ing the consumers, as far as their rights 
are concerned. However, there are some 
suggestions which have not been accepted, 
but, still, I would like to dwell upon them 
also in my speech. The main irritants are 
there, as far as different definitions in the 
Act are concerned. And the major defi-
nitions w[,jch were very much relevant for 
the functioning of this Act were, namely, 
,\VO. The first one was the definition of a 
complaint. In this Bill, a major irritant 
has been removed by adding one more 
clause in that definition that is one or 
more con&umers. where there are numer-
ous consumers, having the same interest, 
can make a complaint. But there were 
two more suggestions by this working 
group which have not been included in 
this Bill. I do not know why they have 
not been inclUded. T!J.e first was that 
many of these redressal machineries, name-
ly, district forums the State commissions 
and national consumer dispute redressal 
commissions have pointed out one lacuna 
that in many cases when the recognisl!d 
bodies of these consumers file the com-
plaints, they are not accepted because the 
affected consumer is not a party to 
that complaint or ceases to be a 
party, as far as that complaint is 
concerned. Therefore. there was a 
suggestion by this working group that 
a clarification should be made that 
whenever a complaint is filed by a recog-
nised consumer, then, even though that 
aggrieved consumer is not a party to the 
complaint or for any reasons if he ceases 
to be a party to that complaint, even then 
that complaint should be entertained; but 
that has not been included in this; and I 
feel that when further occasion comes, the 
Government would do so. Another sug-
gestion was that sometimes even the re-

dressal machinery, namely, these forums 
teel ulso SliD mom to take up certain com-
plaints and to take note of those com-
plaints and entertain them. But they are 
unable to do so because there is no provi-
sion in this Act by which they are autho-
rised to do so. Therefore, one suggestion 
was that these redressal grievances machi-
nery Slio-motIl should be able to take up 
certain complaints when these things are 
brought to their notice. 

As far as the definition of consumer is 
concerned, two more irritants have been 
satisfactorily removed by the Government 
hy this Bill. Fir~tly it has been now made 
clear that even though the goods are not 
stually bought, if there is an agreement 
to buy those goOds, complaint can be made 
by the consumer. 

Secondly, as far a.s the hiring was con-
cerned, the suggestions was 'hires 
Of avails· of the service. should have 
been added nnd that has been added 
by this Bill. It is a very Welcome 
step. 

Now one more irritant that was there, 
which has been always discussed in the 
l'rt'~s also viz. that public hospitals are not 
covered by this Act because the wording 
used in the difinition is, 'there should be 
some service for consideration and then 
the free Government hospitals 01' the 
free hospitals run by the local bodies 
are there even though there are several 
complaints by the consumers viz., patients.' 
They are unable to take advantage of this 
because of this condition that there is no 
consideration for that service, that is 
available in this. Therefore, this Work-
ing Group had suggested that tbis pre-
condition of consideration should not be 
there as far as this definition is concemed. 
That does not appear to have been accept-
ed in this and therefore, hereafter also the 
public hopsitals run by the Govel1llJlel¢ 
and the local bodies would remain to be 
exempted as far as this Consumer Pr0tec-
tion Act is concerned. My submission 
and my request to the Government would 
be that this may also be considered if 
there is another opportunity to amend this 
Bill. 

Now, Sir, there has been a lot of dis-
cussion in courts as wen as in the press 
whether doctors and laWY.efS are covered 
by this. My submilion is, that should have 
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been clarified in this Bill. But somehow 
or the other, that point has also been left 
out and not clarified. We have to depend 
only upon the judicial decisions as far as 
this is concerned. My submission is, it 
would have been better if clarification had 
been added as far as this is concerned. 
That was also one of the suggestions ot 
the Working Group. 

Now as far as service is concerned, 
housing activity has been brought in as 
per the suggestion of the Working Group. 
That is a very welcome suggestion. But 
as I said that this would have been also 
better if at this stage Government hospital~ 
would have been included and further 
protection would have been available to 
the consumers. 

There is only one doubt in my mind, 
when we have added the word 'housing con-
struction' in these services which are to be 
covered by the Consumer Protection Act. 
It may not happen that disputes between 
landlords and tenants may come by some 
stretch of the interpretation of this and 
therefore, some care should have been 
taken. But I hope that ultimately, the 
courts will come to the rescue and would 
not enlarge the scope of this phraseology 
of housing construction to include the dis-
putes between landlords and tenants also. 

Now, further on, there are several other 
things which have also to be accepted. But 
I would first deal with a new clause that 
has been added, as far as limitation is 
concerned. 

Clause 19 adds one more section, 
namely, Section 24(a) and that Section 
24(a) lays down a limitation period for 
filing a complaint. Originally one year 
was stated in the Ordinance. I find that 
one year has been substituted by two years. 
In the original Act there was no provi-
Ilion for limitation at all. But judicial 
inteJpretations have laid down that three 
years should be a normal and reasonable 
period for entertaining these comnlaint~. 

That was a reasonable period according to 
me. I do not know why the Government 
has taken into consideration this aspect 
at all. There was no suggestion from 
anybody. This Working Group had not 
suggested regarding laying down limita-
tion for entertaining the complaint. Nor 

did the members; nobody had suggested 
this. No organisation had suggested. I 
do not know why the Government itself 
has taken into its head to lay down these 
conditions as far as the limitation is 
concerned. 

My submission would be that in this 
beneficial legislation limitation ought not 
to have been put and the reasonable in-
terpretation which the courts had put on 
these subjects was quite sufficient. Three 
years would have been good. Therefore, 
I have also given, by way of an amend-
ment, to substitute three years for two 
years which have been already put here 
and that would be a good thing accord-
ing to me. 

There are six r:ghts of consumers 
which are enshrined in Section 6 of the 
Act and the suggestion of the Working 
Group was that some more rights should 
have been added. Not only that. A 
direction should be given to the redressal 
grievances machiaery that these rights 
shou!d be consid~red while addressing to 
the grievances of the consumers. 

This is what the Working Group had 
said in the repo,t, at page 8: "The 
six rights of the consumers are enshrin-
ed in Section 6 C'f the Act. These 
rights can also ,,~ called as the funda-
mental rights of the consumers. It 
will be befitt:ng to have a separate 
chapter on rigllts of consumers where 
the~e six rights are mentioned. It should 
also be provided that Councils and 
three-tier redressal agencies envisaged 
in the Act while protecting and 
addressing themselves to the affairs of 
the consumers. shall attempt to ensure 
that these rights an' fully protected." 

Therefore, I would very much like the 
Government to accert this suggestion and 
provide in this way. This Working 
Group had also redded some of the rights 
which are m •. l,tioned in Section 6 and 
my submission will be that those rights 
also, these fUl:dam~ntal rights which are 
mentioned in se:-ulID 6, also may be ad-
ded so that it will be a full statement 
of the fundamental rights of the consu-
mers. 

Now, some more teeth are also given 
to the redressal of grievances machinery. 
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But all those suggestions which were 
made by the WOrhlnl Group have not 
been, of course, included in that. The 
Working Group, at page 15 and 16 has 
mentioned some more powers which 
should have been given to these machi-
neries viz. the District Forum, State Com-
mission and National Consumers Dispute 
Redres'sal Commission. Some of them 
were these. They have no powers at 
present to grant interim reliefs. So some 
provision ought to be made so that inte-
rim relief can be given by them. Then 
they should have powers to remove the 
defects arid deficiencies in the services in 
question. That is partly accepted and 
some provision has been made. 

Now there should be also power given 
to these redressal gr[~vances machineries 
to direct to issue -,,·.rrective advertise-
ments if an advertisement is held mislead-
ing. That provision ought to be made. 

Then there should also be provision to 
review their own deciSions and to issue 
intelim injunctions. All thes.. suggestions 
also were made by the Working Group 
and r would have very much liked the 
Government to take into consideration 
those suggestions also_ 

Anyway. the Government's step to ac-
cept most of the suggestions of the Work-
ing Group is a very wekom.: step taken 
by the Government. r congratulate the 
co~cerned Minister ~T'~ also the Govern-
ment for having accepted liberally these 
s"H!gestions whkh are mad!' by a very 
representative group 1S far as the consu-
mers' movement is concerned. 

I urge upon the Government to take 
f~' rther opportunity to amend and to in-
comerate the other suggestions which are 
there. I would very much earnestly urge 
nno" the Government to increase the 
limitation to three years rather than two 
years that is provided. That is a unani-
mous demand of all the consumer asso-
ciations and all thos~ who want to pro-
tect the consumer's rights. 

SHRI RAM KAP'lE (Thane) : Han. 
Chairman Sir, I would have welcomed 
the amendments and the ordinance also 
provided all the sug;:estions of the Work-
ipg Oroup were accepted in toto. The 

16-113 LSSjND/94. 

Government is telling u~ that they have 
accepted 80 per cent of the suggestions. 
But in reality all the major suggestions 
have not been accepted ~d whatever 
suggestions have been accepted, they will, 
u!timatel'y, just help the cause of the 
consumer and for that only we would say 
Hut a step forward bl1S been taken. But 
if after the experience of seven years you-
have come with an amendment and all 
the exercise of Working Group has been 
done for the la~t two-three years, we 
would have expected the Government to 
icccept all the suggestions of the Working 
Group because \\- .)rking Group had taken 
into account the Jecisions of the court, 
the decision l)f the forum. discussion in 
the Parliament. So all that elaborate 
endeavour, ultimately, you have not ac-
cepted. What yO'll have not accepted is 
[,bout tll~ municipal bodies, about the 
local bodies. abo',( fre Government. Still 
wherever you go, as far as the 
are concerned, the decisions are 
favouring the consumers as such. 

courts 
not 

Even if there ;5 a decision given by a 
d:strict forum sume Limes, it is reversed 
at the State bl)dy ,)r at the national body. 
Even the about Railways, the Telephones, 
the Posts, if the district forum has given 
some favourable d~cision, it has been 
removed. The Raih"ays have not accep-
teu it. The Posts have not accepted it. 
So: in a w~y, the Government feels that 
we are not to be ch:irged for anything 
if it goe~ agamst the consumers. But 
the,' are to be charged. 

About an individt",l, yes, between one 
individual and :m:,1her individual the 
Government has tal;cr. the side of the 
consumer. But as far as Government 
a!!encies are concerned. the local bodies 
are concerned, the Government says that 
sometimes it wou1.l CC' it. It may take 
some time. If you feel that the consu-
filer should be ben.::fit!'d, then he should 
be benefited ill toto. Even if you accept 
that pu~iic enterprises and the Govern-
ment bodies have Tl immunity, in that 
case. there is a possibility that private 
enterprises also will behave differently. 
Because. today there ;s a feelin!! that 
Government agencies are above board and 
that has created a Problem. 
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I wUl request again and again to lee to 
it that the Telcphof\c'I, the local bodics 
and the Railways are brought under the 
purview of the Consumer Act; because 
the consumer forums will be popular one 
day. Today they are not that popular. 
Because some of the people do not know 
the ba&ics of the consumer movement. 
Really speaking, this is the easiest legis-
lation which the Government has given. 
There is no need for a lawer and there 
are minimum formalities with a dead-
line of three months. So, if the consu-
mer gets the benefits of this Act, he will 
be benefited like anything. But today 
we say all good words about the consu-
mer. But do we really help him, and if 
so to what extent') Has enough publi-
city been given to the Act? Do the 
people in the rural areas know about their 
rights 7 This is mo~tly an urban Move-
ment. Even among the States, is it call 
between the South and the North? In 
the South the movem(;nt is popular. In 
the North it is not that popular. Some 
Statcs have just started working as far as 
the district forums are concerned. 

The Supreme Court has directed the 
Government that by the 1st January, 
1994, it has to see to it that all the dis-
trict forums, the State forums, should 
start functioning in a proper order. Even 
the members whom the Government has 
appointed. is it satisfied throughout? 
Are the Government I'atisfied firstly that 
the States have appointed the right per-
sons for a right cause'] It is Dot the ex-
perience of the people. Many a time 
the Government could not get Judges in 
the district forums also and at many places 
full Judges are not available. It is a 
part-time job done in some courts. As a 
stretch, the Government has given an 
amendment and they would like to have 
even two district courts in one district. 

t!.tO Un. 

But, at the same time, there are some 
district courts where you are not !letting a 
full-time Chairman. So, in the !liven cir-
cumstances, I would request you to !lee 
to the ex.ecution of the Act, see that it 
becomes more popular, see that it really 
reaches the people and see to it that the 
public enterprises and the government de-
partments are' brought into the puniew 

of this forum, Then only tho IN! par-
pose will be achieved and for that we 
should werk together. That is my fIrIt 
suggestion. 

[Translation] 

MR. CHAIRMAN: Shri ICapIeji, would 
you like to participate in the debate later 
or you would like to conclude just now? 
It is upto you. 

SHRI RAM KAPSE: If you aJlow 
me, I would like to conclude it within 
five minutes. 

MR. CHAIRMAN: All right. PJeue 
conclude it in five minutes. 

[English] 

SHRI RAM KAPSE : There is one 
amendment about the class action c0m-
plaints. Till today, only the consumer 
could go in for complaint and if it WIll 
a class complaint, it was not acceptable. 
But, at the same time, the Wortinll 
Group; had suggested that organisation 
should be allowed to ItO in for consumers' 
redressal. We know that there are rea-
sons for the consumer not going to the 
court. Sometimes he is afraid. He does 
not know about it. But if the organisa-
tion is allowed to go in for that, what 
prevailed upon you not to accept this 
suggestion of the Working Group? You 
have accepted the chss complaint, I wanted 
to ask you about the organisation, whe-
ther an organisation can SilO motll com-
plaint. 

My second suggestion is about the ller-
vices. I have given an amendment that 
after 'housing construction', insert 'real 
estate', because as far as the housing Is 
concerned, housing construction is one 
problem and the problem created by the 
real estate agencies is another problem. 
So, my suggestion is about the acceptance 
of the amendment suggested by me on 
page 3, line 16. 

About the DDA, we were having the 
experience. There will be complaints 
altainst Housing Boards. DDA, etc. about 
land. about price. etc. If they are tabu 
: nto account by the consumer courts, that 
.. ill be a nice addition here. 

The Third amendment which you haw. 
accepted is about the goodt bmqbt b1 
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1tIf-employed people for· eanIina their 
livelihood. That ill a aood amendment and 
we IIlpport it. 

About the safety of public, you have 
brousht in a new amendment and we 
welcemo it. 

About more district forums, even the 
Supreme Court had sulSestion that for 
Delhi. there should be a separate court 
and it was a nec:eaaity. 

About the monetary jurisdiction of diII-
trict fora, State Commissions and the 
National Commission, we welcome your 
suggestion. 

Then, about the Selection Committee, 
again I have given an amendment. As far 
as the selection is concerned, now it will 
not be only a Government endeavour; 
there will be Selection Committees. But, 
at the same time, for the appointment of 
mcmber~ of the District Committees, 
State Committees or the National Com-
mission, the President of tho National 
Commission is fully ignored. I feel that 
the President of the National Commis-
sion should be included when you are 
taking help of all others. 

Avoiding the help of the President of 
the National Commillsion, I think, will not 
be in the fitness af things. So, thiII ill 
one important amendment which I have 
suggested. 

About the limitation period, there is no 
reason whatsoever for acepting the limita-
tion of two years in place of three years. 
It should be three years because it ill a 
(lenora! practice. It was demanded by 
the working group, by everyone and I 
feel that you should accept this amend-
ment also about three years because even 
the guarantee period, sometimes, is for 
one year. 

Many a time people feel that we should 
. go in for consumer protection; but at 
the same time your time limitation comes 
in their way. So, please accept the sug-
aestion of limitation of three years. 

Then there are some recommendations 
of the Council which you should take 
into account. One ill about the separate 
1ePlation on the pattern of Freedom of 
1Df0rmation Act, 1966 in tho U.S.A.' That 

is not a suggestion· of the workina &rOUP 
but the Council. The Council had III&-
gesled it and the han. Minister, Shri 
Antony, had almost welcomed that lUI-
gestion. But when we went throush the 
amendments, we do not find that. I would 
again SUlSest to you that a lelislatioa 
on the pattem of Freedom of InformatioD 
Act should be there for the COII8UIIIerI. 
That will go a long way to help the 
consumers. That is one sugaestion of 
the Council. 

Then another suggestion is about tho 
Public Utility Regulatory Commillsion Act. 
If public utility service ill made respon-
sible, private organisations' attitude will 
also change and further Railways, Posta, 
Telephones, LIC etc. all these should be 
brought into its purview. Thill Act will 
also help the consumer movement. 

As on today the consumer movement 
needs the help of the Government, of tho 
social organisations and at tho same time 
it should be publicised. For that the 
Government should come forward and 
accept all these suggestions in tho interest 
of the consumers. ' 

Thank you very much. 

MOTION RE: REVIEW OF DRUG 
POUCY 

[English] 

15.08 hn. 
MR. CHAIRMAN: Now we take up 

discussion on drug policy. 

[TiwlSlalioll] 

SHRI MOHAN SINGH (Dearia): Mr. 
Chairman, Sir, when this discussion will 
be taken up again? 

MR. CHAIRMAN : It will be discus-
sed next day. Now the drug policy will be 
discussed. Four hours have been allotted 
for thill. 

[English] 

THE MINISTER OF STATE IN nm 
MINISTRY OF CHBMICALS AND > 
FERTILIZERS (SHRI EDUARDO 
FALEIRO) : Sir, I beg to move: 

"That thill House do COIIIider tho· .... 
ground Note on Review of Drug ....,. 
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1986, laid on· the Tablo of the House 
on the 12th Auaust, 1992." 

Sir, at the outset pennit me to express 
my gratitude to the hon. Speaker and to 
all the Members of this House for having 
found time to discuss this subject. 

Now, as the motion itself says, the 
background note was laid on the table of 
the House on 12th August, 1992, that is 
just a little more than one year &gO. In 
fact, when we wanted this to be discussed, 
some members were telling us why were 
we wasting the time in implementing th18 
policy as so many months-one year-
have passed and it was not necessary for 
us for go to Parliament as polley is a 
matter that the Government does and attel 
the policy is made, Parliament has autho-
rity and full powers to ask questions on 
it and to debate it; but before the policy 
is finalised it is not necessary for the Gov-
ernment-that was the argument ad-
vanced-to get the views of Parliament. 
We respectfully disagreed with this view 
because it is not just another policy of the 
Government. It is a policy which affects 
the life and health of the pcoplo of the 
country and of every citizen. On such 
an important policy, we were extremely 
keen that the wisdom of Parliament 
should come to bear upon it before we 
finalise it. 

Therefore, I am happy that the discus-
sion is taking place because we had de-
cided that-in spite of our best desire to 
postpone it until Parliament finds timo-
we were constrained not to implement it 
but to implement it after the session. 
And it is, therefore, most opportune that 
Parliament is discussing it before we im-
plement it. 

MR. CHAIRMAN: Sir, as I have 
mentioned, tht: hon. Members have been 
showing great concern on various aspects 
pertaining to drug s;)ctor. A number of 
questions have been r:,ised from time to 
time expressing con(;ern on the various 
aspects of medicines like ;.vailability, price 
situation, the status Qf Research and 
Dogelopment, quality etc. Enn. Members are also aware that the review of the drug 
policy has been going on since long and 
there i. all-round expccta .ion that this 
UMciae should nolV' be finalised Soon. 

Let me make this clear that when we are 
speaking of a new drLll! pOlic~'.lhi:& is DOt 
something new as far as obJecuves are 
concerned. The obje.;t;ves continue to be 
the same as they were from the days of 
Mr. Hathi and from Ihe days of the Hathi 
Committee Report, viz, medicine is a 
thing which is Vital, it is not like a car 
for some luxury which a person mayor 
may not buy, everybody must buy ~edi­
cine for his health a~ and when requJ.I"ed, 
life of a person must depend pn them and 
therefore, even the p®'rest of the poor 
is entitled to life a.!Jd entitled to health 
and, therefore, it IS important that medi· 
cines should be unilable at prices that 
,he humblest people can afford or the 
GOYel nment must give the money for them 
or they must be SUC;l that the patient 
whatsoever is his or !;ler economic status, 
should be able to afford and therefore, I 
say that these are the objectives of the 
Hathi Committee and these objectives are 
varied today, namely, (i) make medicines 
available to people Olt prices that people 
can afford, even the humblest can afford 
and (ii) make meJicmes available. They 
should be available ~nd there must be, 
therefore, a reasonable profit for the In-
dustries to make meJicines. It is a thin 
line, but it must he a very clear line 
between the reasonable profit and profiteer-
ing. We must see that the industries--
they are not after all social workers, they 
".re making those mroicines SQ that they 
make some profit, rea~onable profit, yes, 
it is necessary; pro!i;eering, unreasonable 
profit at the cOst of "eople, no, and there-
fore, when they are discussing the drug 
policy and then when they are discussing 
the question of pri;;e~, whatever system 
you would like to suggest, let us all keep 
·n mind that (I) the industry must have 
a profit, but then :ii) profit must be 
reasonable and not L1nrl'asonable, and steps 
must be, therefore, to see that the in-
dustry qas the profit and steps must also 
be there to see that the industry does not 
profiteer because our people just cannot 
afford very high prke~. 

As explained in the background note, 
the need for modifi;ation in the drug 
policy, 1986, has arisen mainly because 
of the following factors: 

(i) The changes in the new inclultrial 
policy announced in luly 1991. 



(il) to make the price control mcc:haDiam 
easy to operate and at the same timo 
mak.e it more realistic so as to en-
courage new investment for meeting 
the growirog requirements of medicines 
in the country. and 

(ill) as I mentioned. to see that medicines 
are available in a reasonable manner. 

Drug is a sensitive area and there are 
a number ot inter~'" groups whose per-
ceptions vary on how the sector can best 
serve the common ml<D. From the con-
sumers' point of view. in a country like 
India, the bulk of the population has very 
low purchasing power. Medicine prices 
have to be kept under check. However. 
availability and quality of medicine are 
equally important and to ensure this, the 
prices have to be remunerative to the 
manufacturers on the lines that I have 
respectfulqy submitted to this House. 
Therefore, to assess the situation in realis-
tic terms a series of dJ.&cussions were held 
with different associuliflns both from the 
industry and from the medical profession 
and from the consumers. 

The views expres~~d were further de-
bated by the Standing Committee at the 
official level under the Chairmanship of 
the Secretary of th(' Department. One 
of the important aspects, Mr. Chairman, 
in the review of the Drug Policy 
of 1986, is the ne~d TO liberalise the in-
dustrial licencing mechanism to bring it 
in nne with the New Industrial Policy 
announced in July, 1991. As at present, 
the drugs and pharmaceuticals sector of 
the industry is being !>o!bjected to controls 
on the industrial licencing side which are 
more rigid than those prevailing before 
the announcement of the New Industrial 
Policy. What has happened is this. 

Mr. Chairman, as you are aware, from 
1986 Iiberalisation started and we ment on 
liberalising and actually the New Industrial 
Policy was announced in 1991. The bene-
fits of liberalisation from 1986 onwards 
or thereabout were also available to the 
drug industry, but in 1991, when the New 
Industrial Policy cam(' into force, it did 
Dot apply to the drug sector because there 
was a separate, ~jal policy and as a 
result thereof, even the Uberalisation which 
was available in 1991 before the New 
Illdll8trial Policy, ceased to be aYllilable 

when the New Induatnal Policy came i$) 
force, because it was lInked to the earlier 
policy. And this is the areatest contradic-
tion. So, there are inherent contradictiona 
in the present situation. There are aIeo 
some aspects of the existing drug policy 
which cannot be implemented. That is 
the other side of it, as a result of comilla 
into force of several measures, for ins-
tance, like Exim Policy with the New 
Industrial Policy. And therefore, there is 
urgency also in reg .. !d to taking a view 
towards delicensing, with whatever degree 
is the matter to be discussed, as far as 
the drug industry is concerned. This, ap-
parently. is being viewed as a retrograde 
step. that is, the New Drug Policy com-
ing into effect and at the same time, the 
backtracking as far as the liberalisation 
is concerned on the drug industry and the 
drug sector. This, apparently, is being 
viewed as a retrogrlide step in as much 
as presently its entire activity has to follow 
the delicencing regime in place of the 
el>r1ier simplified schemes of legislation. 
This situation has m>:de the pharmaceuti-
cal projects as unattractive proposition, 
vis-a-vis, the project. in other sectors of 
the industry, thus, hampering new invest-
ments_ The modificatIon proposed in the 
background note has taken into account 
the import;; nt fiscal policies prevailing at 
that point of time, namely, in August, 1992. 
Since then, these poEcies have undergone 
a sea change, particularly regarding actual 
user conditions in imports and easy avail-
ability of foreign e.{change at the market 
rate. The provisions of the Drug Policy, 
1986 have necessarily to be in consonance 
with these changes so as to retain only 
such of the controls as are practical and 
meaningful. It has, in fact, become neces-
sary to do away with some of the restric-
tive provisions contained in the earlier 
proposals as these have become super-
Duous in the changed context. 

Coming to the pricing aspects, the pric-
ing mechanism in drug was one of the 
important features examined as part of 
the review of the Drug Policy, 1986. 
Some of the aspects have been considered 
relate to span of control, the consump-
tion of drugs for purpose of price control 
and simplification of the present proccdurea 
of bulk dlUrs and formulations. As I have 
mentioned a little while ago, a large DUIIl-
bee of representations were received by the 



GovenuDeDt-OD the exiatiDa list of prico 
COGtrol "drup pointiq out the BIIO-
maliea and aberratioDi aa I have alao 
mentioned, a Standing Committee at 
the - . official level waa created to 
loot into tbiI and ita recommendations 
IIR" incorporatecl now in" the backgrouncl 
aete. 

. It baa, therefore. been our endeavour 
to" make the price control mechanism more 
Iimple and easy to operate. We would 
like . to manage the Ntnation without in-
croaaing the complexities and without the 
need for extra administrative machinery. 
Another important objv..tive kept in view 
is to make the policy transparent, easy to 
comprehend and nQ.n-controversial and 
when the policy is not transparent, then 
the people do not know as to why the 
particular drug that 1 am making is under 
price control and the drug that the other 
man is making is not under price control. 
Then, the reactions and the reprosentloL-
tions start coming. If the policy is trans-
parent, if the policy is open and if there 
are some objective criteria, I am quite sure 
that whoever may be affected one way 
or . the other, would understand the policy 
well which is applied evenhanded to 
everybody and so, the people are not 
particularly unhappy in such circums-
tances. 

May I mention here one important III-
peel. We are living in an age where we 
are all going by decontrol. Everybody 
is talking of decontrol, liberalisation. 
These are the great slogans 
of the day. I.am sure, there is tremendous 
amount of substance in these things. But 
while we can talk about decontrol, 
rightly so, there is one area in this drug 
sector where there .:annot be any question 
of decontrol, where there is need for 
gn:ater and greater, more effective and 
stronger control and that is, quality con-
trol. There is need to strengthen quality 
control. There is need to make quality 
control mechauism more effective, both 
at the Central as well aa at the State 
leVels. The qnality aspecta of drug is an 
~t area. We ~e in constant touch 
with the Ministry of Health and the Drug 
Controller administration at the Central 
level and in the States would be streJIi-
thened expeditiously. 

I do DOt want to tate much time of the 
aoa. at this age Let me lay that I 

am. aiaG that it baa become possiblO for 
this matter to be taken up for diac_on 
today. I have just given a few ideaa here. 
We have tried to explain in the backiroUnd 
note some of the key issues involved in 
the modifications that are under consi-
del'lltion. The background note is just a 
paper, on which your views are 1OUsht. 

I look forward tu very valuable dis-
cussions which will be a major input when 
we ultimately finalise the policy and I 
hope that we do the finalisation aa soon 
as possible, after this Session of Parlia-
ment. 

DR. LAXMlNARAYAN PANDEYA 
(Mandsaur) : Mr. Chairman, Sir, today we 
are going to discuss ill very important 
topic. We are discussina proposed drug 
policy. It is true that health care is 
necessary for a healthy life and the Gov-
ernment also have ita role to play in thi.~ 
regard. The Government's participation 
IS determined through medicines, health 
programmes and health IIlOIIIUnIe. 

The Government has resolved to pro-
vide health facilities to all by 2000 AD. 
The Government has to do a lot in tbiI 
direction. Although this matter re1atea to 
the Ministry of Health to I0IIIO extent 
We may make available tho medicioes ill 
whatever quantity, we may keep an eye 0. 
quality to any extent, we may make the 
licenaing rules, stringent or liberalize 
them, but this target cannot be achieved 
until and unless the Ministry of Health 
fulfills its responsibility. Keeping this in 
view it is necessary that we consider it in 
its entirety. 

I had IUgpated that SOlDO Drua Auth0-
rity like institution .J;. y be set up with 
the coordination of the Ministry of 
Health and Chemicals Industry. But I 
have been informed two days bact that 
the Government has .no IUCh proposal at 
present. It is necessary that quality drup 
should be produced. Wo are followina 
the recommendations" of Hathi C0mmit-
tee and this poliCY is.·.not away from tIae 
rfICOmmendatioDi. . Thete are certain 
aQlel1dmeuts and alterations in it, but the 
buic principles recoJDDIeDded by the 
Hathi Committee are being followed. If 
w: follow those principles, it would 
b~, iIi the fitness of things to think 
oVer the contenta tJaerein. But eveu liter 
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the produc:tkm of quality .. drOll, .. uti-: 
lity is DOt pmved and distribution is DOt 
up to the mark, we shall not be in a posi-
tion to derive any benefit. We shall alIIo 
DOt derive any benefit if the Inapectoll 
do _ perform their duty weD in cue 
of quality control. The Government may 
say that this COmet under the jurildiction 
of the State Governmenta, but I wonld 
say that the Central Government have 
also have its responsibility in this regard. 
The change in the policy or mating 
amendments will be of no ute unleIa the 
Government admit this fact. 

'Ibis question relates to common pe0-
ple and that is why it is essential that 
every person is provided quality medicinea 
in time and at reasonable prices. 

Our drug industry is lagging behind as 
compared to other countries. We are not 
producing the required quantity of drugs. 
The hon. Minister was talking about the 
features of our drug industry. Our drug 
industry has made tremendous progress 
during the last ten years and our drug 
preducing companies have done a com-
mendable job. Today we should rise to 
the occasion. The Government should 
review the policy in this regard. I have 
with me the official document of the 
Ministry of Commerce entitled "Back-
ground document for discussion 00 
multilateral trllde talks on Urugawe 
round". Some appretoensions have been 
expressed in this documtnt. I would quote 
from page 10. So far as its effects on the 
prices of drugs are c:>ncemed, the appre.. 
hension is that due t(' monopoly of patent 
rights, the prices of drllgs would go up 
many times. This i. a proposal of the 
Commerce Ministry. You have said that 
drugs would ... available at low costs. 
You are heading towards the acceptance of 
Dunkel Pro;losalS. The document says 
that the prices would go up. If the sys-
tem of patent rights iR accepted in case of 
import, the domestic market will be flood-
ed with imporl.r.d goods and all possibUities 
of domestic production wt11 be nowhere. 
The Government should not give evasive 
reply by saying that it relates to the 
Ministry of Commerce or the Ministry of 
Health. The Government have brought 
the drug policy and it is being discussed 
from all angles. If Dunkel proposals are 
accepted it would create hinde~ in 

the way· of research and the prodooecl 
goods wiD have an advene effect on our 
e.:.onomy direcdy. After the aa:epta1K'C of 
Dunkel proposals, as the Ooverameat 
bave said that in many cases it hal 
accepted the proposal., what IUiverse or 
favourable effect will be there on our 
drug industry and so what extent. out 
domestic production wjll suffer loss. After-
all what is our health policy and how far 
we have not been able to fulfil the re-
quirements. How many people die of 
Malaria, Filaria, Diptheria, Cancer, Dia-
betes and T.B.? If tbeir number is count-
ed, it would be in crores. Have the Gov-
ernment made adequafe arrangements for 
the timely supply of medicines in adequate 
quantity and at reaoonable prices to the 
patients suffering from fatal diseases like 
T.B., Malaria, Filaria and Meningitis. 

15.31 1m. (Shrl Shand Digbe in tire Cluzir) 

SHRI CHANDUI.AL CHANDRAKIUl 
(Durg) : These days many people are 
suffering from viral infection. 

DR. LAXMI NARAYAN PANDEYA: 
It is true that viral bllS spread these days, 
but I did not make Its mention because 
it does not cause iD.'1tant death. In your 
preliminary speech you said that drup 
would be made aV811able at reasonable 
rates. But wh'lt is the factual position? I 
would like to make a reference in this 
regard. The price of ten tablets of 
Acidtrone, which was 2.15 paisa before 
the new policy of iiberalisation, is now 
26.SO paisa. Glaxo product SaditoDe 
which previously cost Rs. 53, is DOW 
Rs. 80. A mediciue for Ulcer which pre-
viously cost Rs. 12 is now R .. 20. Bene-
drll, a cough medicine which previously 
was of RB. 8 is now cf Rs. 37. This is 
aD because of the new policy of h"beralia-
tion and delicencing. Has the 00ftm-
ment ever thought QVel it? The Goftl'll-· 
ment talks about price control and 
reasonable profit. Why the IDPL, a 
public sector undertaking is runnin, ia 
loss ? This industry prepares a mediciDe 
named Iodozone which is available at the 
price of RB. 4, but when the same mecJi. 
cine is sold with trade name of Delcamne, 
its price is Rs. 10 and when sold willi· 
trade name of D«acIrone, its price II 
Rs. 16. AD the three medicines haw .... 
same ·foJlllula, t1ae same quality IIld ..... 

relief. In the ..... war tile ..... ......,. 
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abo prepares Analgean. the price of whicb 
is 19 paisa. But when the same medicine 
is sold in the name at Nawalzean, its price 
becomes 35 paisa. Both the medicines are 
of the same formula and the same quality. 
Even then there is difference in the prices. 
is there any provision in the Drug Policy 
oi the Government to check it? If not, 
what are the steps being taken by the 
Government in this l c:gard ? 

There are many such examples. These 
are life saving drugs. Then why the 
government is allowing to earn so much 
profit on these medicines? Now the Gov-
emment has excluded many life saving 
drugs from the Drug Control list. The 
medicines meant for T.B., Heart problems 
and Cancer have been excluded from the 
said list. In such a situation what will be 
the fate of heart, Ulcer and Cancer 
patients? Many medicines have already 
been decontrolled and their prices are 
constantly going up in the market. It is, 
therefore, necessary to think over it. 

I would like to quot., a news item from 
the 'Sunday Mail'. 

[English] 

"After the drug companies, it is the 
Government's tum. In what seems to 

be a drive to protect consumers of 
drugs, the Director General of Investi-
gation and Registration (DGIR) of the 
Monopolies and Restrictive Trade Prac-
tices Commission (MRTPC) has written 
to the Health Secretary asking him to 
explain the government's drug policy 
in the matter of pricin:''', 

[Translation] 

Therefore, what is the p: i c control 
policy of the Government? The standing 
Committee on Petroleum and Chemicals 
has pondered over the whole issue in 
detail and has already presented its report 
on proposed national drug policy. There 
cannot be two opinions about it. How-
ever, all· the doubts should be removed, 
l would like to quote the matter contain· 
ed in it. On merits, it is mentioned in 
tbe report, about patents. Regarding 
patent laws, which have a duration 
of 10 years at present, will be 
estended up to 20 veaTll. There are many 
doubts 'regarding which medicines W111 be 
CIIIftINd 1Uider the patent laws and which 

-. which formw. and formulatioDa will 
be covered and what will be their ingre-
dients and what will be the position of 
dn1gs manufactured abroad and whether 
these could be manufac~ured in Illdia 
or Dot and whether these could be utilised 
by the Indian markets or not? Ultimately 
this will adversely affect Indian pharma-
ceutical industry. I would like to submit 
that since India's share in drugs and 
medicines exports is nominal, therefore, 
our policy for pricing structure should he 
very clear. I would like to quote: 

[English] 

About Policy options for the pncmg 
structure, in the National Drug policy, 
on page 16 it is stated : . 
The anomalies due to listing of drugs 
under price control in two categories 
with di1ferent category; 

(b) The span of control could be 
determined and kept within reason-
able limits by adopting suitable 
turnover limits across the board, 
including on drugs required for the 
National Health Programmes. In 
case of drugs having monopoly situa-
tion, the turnover limit can be lowered 
to suitable limits to tackle the sitult-
tion. 

(c) The Kelkar Committee has given 
the criteria of exclusion based on 
market competition. It has been 
observed that drugs which are hav-
ing mass consunlption, being mostly 
prescribed for common diseases, 
qualify under this criteria for exclu-
sion from price control. Market 
forces are expected to keep their prices 
under check. However, these can 
be kept under strict watch. 

[Translation] 

The Government is silent about the 
amended dmg l>Olicy and the pol;cy an-
nounced by the Hathi Committee. 

I was talking about co-ordination, How-
ever where is your co-ordination? There-
fore, it has been stated that: 

[English] 

AbOut the co-ordination it is stated 
in the Policy: 
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"A Co-ordination Committee for 
monitoring the areas of key concern 
in implementation of the Drug Policy 
and for taking effective and timely 
action is proposed to be set up. The 
Committ:e will consist of representa-
tives of the Ministries of Commerce, 
Finance, Health, Departments of 
Biotechnology and Industrial Develop-
ment and BICP under the chairman-
ship of Secretary (C&PC)." 

[Translarion] 

That's why I submitted in the begin-
ning that these two things are quite diffe-
rent. Both the Ministries of Commerce 
and Health are at variance and the latter 
is stating that within 4-5 years goal for 
'Health for All' would be achieved. Drugs 
will be made available for all. But, how 
will this be achieved if Indian pharmaceu-
tical industry is made to suffer under the 
Dunkel proposals. Indian drug export is 
nominal i.e. 2 per cent of world's total drug 
exports. Therefore, the Government should 
ponder over all this and also whether 
adequate capital is available? In India 
there are 18,000 registered companies 
engaged in drug manufacturing and out of 
these 250 are in the organised sector. 
Many companies have their own mono-
poly. Many foreign companies--Sandoz, 
Glaxo, Ciba-Giegy-initially and very low 
capital base, but now their capital base 
has widened. This IS also the reason 
why IDPL is not growing because foreign 
companies have got wider leeway like 
advertising facilities. Medical Represen-
tatives give 200-400 samples to doctors. 
That's why they also prescribe the medi-
cines manufactured by these companies 
instead of IDPL. As a result public sec-
tor company IDPL is suffering. Situa-
tion has come to 8uch a pass that any 
day lockout could be declared. There-
fore, I would like to know the decision 
the Government is going to take in re-
gard to IDPL? 

Both foreign and domestic capital are 
required. But for e"panding capital in-
vestment adequate profits are to be en-
!IIlred. If the Government gives an assu-
rance then our domestic pharmaceutical 
industry will also be ablie to compete. 
It is not so that our domestic companies 
cannot compete with the foreign compa-
nies. If preferential treatment is given 
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to indigenous manufa\!turers then these 
can also manufacture quality drugs as 
Indian manufacturers are also quite com-
petent. Ever increasing demand for medi-
cines in the country should be calculated 
and all encouragement should be given 
to new companies for investment by the 
Government. The other multinational 
companies willing to work within our 
laws should be allowed to come and 
other Indian companies should also neces-
sarily function under the laws of the 
land. In this connection I would like to 
give a suggestion : 
[English] 

"The price contml system and the 
procedure should be minimised to 
make transparent and workable and 
ultimately abolished. The existing 
price control exemption enjoyed by 
SSI units should continue; SSI drug 
units should also be exempted. Ac-
tual cost of the production should 
form basis of the price system. The 
present patent law should be allowed 
to continue to encourage indigenous 
research and development works." 

[Translatioll] 
I was making a submission that when 

the House is discussing the pharmaceuti-
cal industry we should also discuss whe-
ther the manner in which dlUg policy is 
being formulated by the Government is 
right or not? We must take into account 
all these things and then see our weak-
nesses and mistakes. As a result of the 
new drug policy in the offing prices of 
medicines in the market are rising and 
some medicines are simply not available. 
The Government has no control over the 
increasing scarcity of life saving drugs. 
Newspapers of last 15 days have widely 
reported about the non-availability of 
certain drugs in the market. Where have 
these medicines vanished is not clear? 
The Government has no control over all 
these things and spurious drugs are open-
ly being sold in the market. Since there 
is no control, therefore, there should ,be 
a machinery to check prices of medicilles 
and how do these vanish from the market. 
Secondly, drUgs are not available' for' 
shortage . of production, due tQ lack pf 
investments, in pharmaceuticp.I industry. 
I would llike to' . submit that adequate 
investment should be made in this .indus-
try. 
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Drug industry has got a total annual 
turnover of Rs. 5,000 crore in the country 
and India also exports medicines worth 
Rs. 500 crores annually ie., our exports 
are just 2 per cent of total world exports. 
Average consumption of drugs in India 
on population basis, is just Rs. 40 per 
annum. On an average on monthly basis 
the figure works out to Rs. 3.50 per 
person. Shri Shankaranand only gave the 
slogan of 'Health for all' and not we 
people. When this is the slogan of the 
Government all this should not happen. 
I think this amount is simply nominal 
and at some places even this much expen-
diture is not made. Expenditure on drugs 
remains confined to big cities only and 
does not reach the villages. I do not 
want to dwell on this issue at the moment 
because it is not being discussed in the 
House. I do not also want to dwell on 
the availability of the Doctors in the rural 
areas but simply would like to submit that 
adeqnate funJs on this account are not 
reaching the rural areas. Medicines for 
Malaria like chloroquin, noyaquin and che-
moquin are not available and their prices 
also differ. Out of these chloroquin is 
the cheapest and novaquin's price is still 
higher and costliest is chemoquin. These 
are the irregularities and the Government 
should ponder over all these points. The 
need of the hour is that the people must 
get medicines on time and the Govern-
ment should ensure timely availability 
of medicines. There is lot of competi-
tion in drug industry in India and there-
fore, quality medicines should be neces-
sarily available. Maximum investment 
should take place in pharmaceutical 
industry for its speedy growth. Invest-
ment by multinational companies should 
be regulated so that it does not adversely 
affect the domestic industry. It is correct 
that due to liberalisation policy of the 
Government the multinational companies 
would come forward tQ invest in the 
country. However, if foreign equity 
rises to 51 per cent then these companies 
will impose their decisions on India too 
and will market their products as per 
their wishes and will also accordingly 
spend money on marketing. The Govern-
ment should take note of this thing 
otherwise Islebs of people employed in 
pharmaceutical industry will face a lot of 
problems. I would like to reiterate that 
India is competent to export medicines 

and can also boost its exports because 
ample opportunities are there for research 
and development in this field. We have 
been informed that India has made some 
headway in the field of research and 
development. It is also correct that 
some rare medJ.cines have been develop-
ed in India. 

[T ,,,lIslation] 

We can move abead in this direction 
also. We must ensure that our work in 
respect of Research and Development does 
not have an adverse effect. 

Before I conclude, I would like to 
make two submissions. Earlier, I talked 
about the intellectual aspect. Here again, 
I would like to submit that it is a matter 
of regret that the matter of spurious 
drugs is not taken seriously. All the 
medicines banned in other countries are 
being sold openly in our country. What 
measures are being taken by the Govern-
ment to prevent the causes underlying it 7 
The drugs which are supposed to be 
harmful from the health point of view in 
other countries are being sold without any 
check in India. Multinational companies 
have been involved in selling the spuri-
ous drugs here and we have not been 
able to do anything in this regard. Are 
we not playing with the lives of our pe0-
ple in this ml\llner 7 I would like the 
Government tl) take a rigid stand in this 
regard and clear its policy with regard to 
spurious drugs so as to make it clear what 
measures are proposed to be taken in 
this regard. I would reiterate to impose 
relltriction on the sale of spurious drugs. 

At the same time specific norms should 
be adopted while giving export orders in 
this respect. With regard to drug supply 
also there are certain aspects which must 
be given attention. For instance, there is 
a need to strengthen and organise the 
various pharmaceutical companies. Just 
as multinational companies have been 
given certain concessions and facilities to 
import machinery, indigenous companies 
should also be given concession in excise 
duty for importing machinery for the ex-
pansion of the concerned industry, which 
they are not getting at present. Jf the 
Government provides such facilities to the 
indigenous companies. our pharmaceuti-
cals induatey would be more ItreDgthened 



257 Re: Rnktv 0/ Dr., polley SRA V ANA 28, 1915 (SAKA) Re: Re,1tJw 0/ Drug policy 258 

and capable to fulfil the requiremeDta of 
people. The IDMA h88 given appre-
ciable suggestions in this regard. 

Besides, before I conclude I would like 
to submit that all medicines which come 
under the maximum limit of post produc-
tion expenditure should be kept in ODe 
cate89I'Y. It is very essential to keep an 
of them in a single category. The drugs 
sold under price control should be kept 
in a single list "lnd 100% maximum limit 
of post production expenditure should be 
imposed on them. At present the DIlIJd-
mum limit of the post production expen-
diture is 75 per cent which is so much in-
adequate that neither it is beneficial in 
increasing the production of mediciDes 
nor it is proving beneficial from the point 
of view of the requirement of medicines. 
Therefore, the upper limit should be 
increased. At the time of fixing the 
prices of drugs, the over all production 
from the export point of view should also 
be taken into consideration. At the same 
time I would like to submit something 
with regard to bulk medicines also. 

The rate of profit should also be in-
creased to encourage production of basic 
drugs. At present the rate of profit is 
14 per cent which should be increased to 
18 per cent so that the prospects of capi-
tal investment in this field may widen. 
This would be in the interest of our 
country. 

Finally, I would like to repeat what I 
submitted in the beginning that so far 88 
the appropriateness of the report of 
Hathi Committee is concerned, the com-
mittee has stressed upon the need to manu-
facture indigenous life saving drugs to 
ensure their availability. At the same 
time, I would also like the Government 
to keep in view the recommendations given 
with regard to research and development 
in this field. Besides, the standing com-
mittee with regard to drugs has made an 
important observation in the report sub-
mitted recently. It has given recommen-
dations with regard to Ayurvedic, Unani 
and Sidh mediciDes which have been 
used in our country for a Ions time. 
Several Unani and Sidh mediciDes have 
been considered most apropriate for keep-
ing fit. There should be no objection if 
these medicines are also included in the 
drug policy. Similarly, there are modi-

ciDes in Ayurved which are 1Ueful for 
saving life, if taken in appropriate pro-
portion but may prove dangerous to 
life if taken in unrequired quantity. 
Some medicines have a combination of 
arsenic which controls the fever if taken 
in appropriate quantity but may kill a 
man otherwise. Similarly mercury is also 
used in many drugs. Drugs manufactur-
ed with the combination of mercury are 
life saving on the one hand but may also 
kill a man. 

Thus Ayurvedic, Unani and Sidh medi-
cal systems have been practised in India 
for a long time, and scme of the drugs 
have proved quite effective for saving hu-
man life. It has been suggested that these 
medical systems should be adopted 88 a 
means of beauty aids with a view to give 
recognition to them. It is not appropriate 
to adopt them merely as means of beauty 
aid. Ayurvedic and Unani medicines 
should also be brought under the drug 
policy. The reason being that Ayurved 
is a system which can compete. Under 
Allopathic system we do not have any 
treatment for diabetes, tuberculosis, can-
cer etc. Whereas ul1der Ayurvedic system 
we do have medicines to prevent all these 
diseases. 

The number of effective drugs available 
in Ayurved are not available in Allopa-
thic system. The Ayurvedic practitionen 
take pride to say today that the drugs for 
which ailments are not avaUable in Allo-
pathy are available with them. Con-
traceptive medicines are available in Ayur-
ved but not in Allnpathy. Therefore, it 
won't do merely by saying that it may be 
mcluded as a means of beauty and the 
Government should think seriously as to 
how it can be introduced and thus pro-
tected and strengthened. 85 per cent of 
the total population is benefited by the 
Ayurvedic and Sidh medicines. 

EVen today, Tulsi, which is planted in 
homes, not only cures fever but is also 
effective in cough and many other ailments. 
I do know the names pf many Ayurvedic 
medicines which cure a number of diseas-
es. 'Asgandh' and 'Moosali' are being 
adopted 88 combinations by foreign phar-
maceuticals and sold under their own 
labels. There are many medicines on which 
research is done in other countries and 
sold here at double the price under 
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-foreign label$ ·thOUgh., originally they have 
been exported from our country itself. 

• 'Asgandh', "J'ulsi' etc. may be sold under 
the label 'Serpentine' but not under' the 
label 'Sarpgandha'. lherefore; the Gov-
ernment should think seriously in this 
regard and take appropriate measures to 
set up and strengthell the pharmaceutical 
industry. There are many things which 
still need to be improved. At the same 
time we must not forget Homoeopathy. 

I would also like the Government to 
keep this industry unaffected from the 
Dunkel proposals, otherwise it would shat-
ter and the indigenous industry would 
lose its identity. Therefore, we should 
adopt a policy which may strengthen the 
drug industry in India and consequently 
people may lead a healthy and protected 
life. 

With these words I hope that Govern-
ment would take into considera-
tion all these facts and formu-
late the drug policy accordingly. 

1552 hrs. 

[English] 

PROF. K. V. THOMAS (Ernakulam): Sir, 
in a developing country like ours, when 
we think of a new drug policy, our prime 
aim should be to make available essential 
drugs to the common man at reasonable 
price. 

Sir, in this House, there have been repeated 
questions on the spiralling rise of prices 
of essential drugs and medicines. Government 
ha~ been repeatedly assuring that the prices 
of the medicines and drugs will be contrul-
led. ' But, unfortunately, if we look at the 
prices of essential drugs in the last one year, 
it can be seen that the prices have gone up 
by 50 per cent to 500 per cent. The price of 
a medicine which is used as an anti-depressant 
called Orap, has gone up by 140 per cent. 
The' price of Chloromycetin, which is the 
usual'medicine used for the treatment of 
typhoid has gone up by 200 per cent. The 
price of another medicine Acitrom which 
is an essential drug for the treatment of 
cardiovascular diseases has gone up by about 
200 per cent. So, if you take any essential 
drug, We can find a steep rise in the prices. 
So, the Government has failed completely 
~o control the, prices of essential drugs. 

Similarly, the essential medicines are very 
often not available to the common man. 
The prime -importance, this Government has 
to give when formulating the new drug policy 
is to make available, to the common man, 
essential medicines and drugs at reasonable 
prices. 

Similarly, India is the only country where 
,a very large number of formulations are 
used without any scientific basis. According 
to the World Health Organisation, just 270 
drugs are needed for the treatment of all 
the ailments. But in India, there are 60,000 

· conibinations. And 60,000 combinations 
are prescribed by the doctors according 

· to their whims and fancies and according 
to the pressure put by the medicine manu-

· facturers. Many of the banned medicines 
abroad are widely prescribed in India, for 
example, Triominic syrup which is given 
to the children. Then, there is Tixylix syrup. 
These are the syrups which are banned out-
side India, But these are being sold in India 
everywhere. 

Similarly, there are some irrational com-
binations and unnecessary drugs. Usual 

• tablet is Neurobion. Neurobion is a medicine 
which costs about Rs. 2 to 2-1/2 per tablet. 
It is given for improvement of vitamins. 
This is an unnecessary drug. Combillam, 
which is very often prescribed, is not given 
abroad. Enteroquinol is the medicine al-
ways prescribed for diarrohoea. I am a 
victim of Enteroquinol. Enteroquinol will 
affect your eyes, The continuous use 
of Enteroquinol will definitely make 
you blind. It has been banned every-
where outside India and we are using it 
very frequently. Its sale has increased. I I 
understand, by 15-30 per cent. What are 
we doing for this ? 

These are unnecessary medicines. These 
unnecessary combinations have to be banned. 
There has been a proposal to have an Indian 
pharmacopoeia. We are still following the 
British pharmacopoeia. Why don't we 
have our own paarmacopoeia ? For almost 
all the diseases in India, which can be cured 
by the advice of World Heatlth Organiza-
tion by just 270 drugs, why have we got 
60,000 formulations ? 

Then I come to the fixing of the price. 
The same medicine. has got different prices 
by the different companies. What is the me-
chanism that Government has got to 
control the price is practically at the hands 
of the drug manufacturers. We have been 
questioning in this House several times that 
the' Government has no machinery to con-
trol the price of the essential medicines. 
So, Government has to think of what me-
chanism they have gOI to control the price 

,of ,the medicines. 
It is estimated that by 2000 AD, when 

we think that there will be health for all, 
we need medicines worth about Rs. 15,000 
crores. What do we manufacture ? Now, 
it is just worth Rs. 6,500 crore . There is no 
industry that has come in this field. Resea-
rch work has' to be done. R&D has to be 
·developed. In many countries, 5 to 10 per 
cent of the total sale {)f the medicines is 
earmarked for R&D. We are not earmarking 

, even 1 per cent. In India, our drug 
16,DO brs. 
manufacturers have got the process 
patent. But Jf we ere going, to adopt the 
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Dunkel proposals, then we have to accept 
the product patent. Then, we will be com-
pletely finished. The Government has to 
be very serious about the Dunkel proposal, 
especially when it is connected with the ma-
nufacture of drugs. 

It is because America is insisting that 
tbere should be product patent. If product 
patent is accepted, then it will become a 
mqnopoly. Secondly, new drugs will not be 
avaIlable for a long time in India and when 
available, prices will be considerably higher 
than it would be otherwise available. So, 
this is a very serious situation. When we 
discuss Dunkel proposals, the£e aspects 
should be looked into depth and seriously 

Then, what about quality control ? Then 
comes intravenous injections and other 
medicines which are given intravenously. 
Very often, there had been complaints ellen 
in this House about a glucose bottle contain-
ing a number of spurious items. What 
action has the Government taken and what 
mechanism have they got? So, for quality 
control, tht':re should be some effective me-
chanism. 

We have got Indian systems of medicine 
like Ayurveda, Unani and Sidha. These 
medicines have been developed after years 
of research. We do not do anything about 
it and we are not serious about develop-
ing the Indian system of medicines. J think 
Government should think about how to 
develop the Indian system of medicines. 
I request the Government to look into these 
points especially the Dunkf.'l proposals. 
Unless they are seriously thought of, it will 
badly affect our drug manufacturers. With 
these words, I once agam urge the Government 
to look seriously into these proposc.ls 

SHRIMATI GEETA MUKHERJEE 
(PANSKURA) : Sir, the hon. Minister is not 
present here at the moment. He said very 
good thing. He said that the drug industry 
should run at reasonable profit. Secondly, 
it was clear that he himself is suffering from 
great contradictions. Here also, our Mem-
bers have raised those questions. Unless 
those are clearly indicated here, I think no 
rational drug policy can be really developed. 

With regard to the question of 1986 po-
licy, in my opinion, we started drifting from 
1986 policy itself. I was a Member and I 
took part in the debate and Mr. Virendra 
Patil was the Ministt."r in charge at that t;me. 
At that time i'self, the span of Pricc con'rol 
was reduced from 347 bulk drugs to 166 
drugs and there was' increase in the mark 
up in these from 75 to 100 per cent. This 
increasing of mark up was a vcry serious 

thing which was not at all needed. What 
does it matter whether a particular medicine 
is in a very beautiful container or a simple 
container? And at that time, it was raised 

'and we did protest against it. That was 
in 1986. I am not going into the prices at 
that time because I do not have the figures 
of that time. But as a ,result of that, what 
happened? Let us see one drug, namely 
Inderal and since I anl a cardiac patient, 

I am quoting Inderal. Many more drugs 
have been quoted by many more rriends. 
But let us look at Inderal. The price or ten 
tablets increased from Rs. 1. 73 to Rs. 4.15 
between 1992 and 1993. 

The increase is more that 1 SO per cent. 
Many more things have happenedn this 
way. As far as the question of reasonable 
profit is concerned, I was going through. 
a news report which stated that the Direc-
torate General of Investigation and Regis-
tration (DGIR) has sent questionnaires 
regarding price increase of certain impor-
tant drugs to some of the most important 
multinational companies which pay a out 
20 to 25 per cent dividend: Let us a kebthe 
case of Hoechst India. The price of ten tab-
let s of restal increased from Rs. nine to 
Rs. 16.75 between 1991-92 and 1992-93. 
This is one of those companies which pay 
20 to 25 per cent dividend ! Arid what 
was their response to the questionnaire 
sent by the DGIR? Well, they never replied. 
They did not care even to relpy to it ! Such 
is the situation. In these circumstances, I 
feel that the question of drug policy has 
to be very seriously gone into. Everybody 
has spoken about 'Health for all by 2000 
A. D. I, for one, at least, do not see any 
such indication either in the Health Budget 
or in the Policy so far pursued. Looking 
at the trend of the IMF, etc. I am very sorry 
to state that the suggested changes are 
reflecting the demands of a section of the 
drug industry led by multinational compa-
nies. No doubt, multinationals I are needed 
in certain areas which are high technology 
oriented. But they are producing such things 
which have got nothing to do with high tech-
nology. Why are they allowed to do so ? 
If this is the so called liberatlisation policy, 
surely, I am totally against it because it 
is totally against interest of the people. As 
a result of the multinational companies 
going into the manufacture of all kinds 
of drugs the indigenous drug industry will 
be the loser. Some of the units may even 
be on the brink of extinction. And our 
object of self-reliance in drug production 
will receive a severe blow. Some hon. 
Members have spoken about the IDPL. 
I had been a member of the Public Under-
takings Committee and I had visited IDPL. 
IDPL and other public sector undertakings 
are let down even by Government itself. 
Government is not placing orders on them. 
Of late, I also heard that a move is being 
contemplated to do away with the market-
ing staff of the public sector undertakings 
such as the IDPL. How is it that such a step 
is contemplated? Without the marketing 
staff, how are the public sector units goinlJ 
to compete with the aggressive multination-
als ',' This has very serious implications 
and this should not be done. All the avail-
able indicators point out to the fact that all 
these steps will held only the multinationals 
and workers both on administration side 
as also marketing personnel will be severely 
reduced, adding to our growing unemploy-
ment problem ! 
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. Last but not least,. any change in the In-
dian Patent Act, 1970 on the lines of the 
DlUlkcl proposals will throw our coun-
try's patients into dire peril as they will 
be at the mercy of global giant companies. 
So, it must be clearly stated on the floor 
of the House that the proposals contained 
in the. Dunkel Draft, insofar as they relate 
to our Drug Industry and Drug Policy 
will totally be rejected off hand. Unless it 
is very clearly stated, I am sure we will land 
up in very big trouble. 

It has been said that only in agriculture 
sector some olthe Dunkel Proposah will not 
be ac~p~e!, bu~ in this sc<;tor no Promise 
has been made by the Government. It should 
begone into in detail. In my opinion if We 
want to have a Rationale DrUg Policy our 
aim should be: 

1. Mlking essential DrclgS avail'l.ble at 
tolerable prices. I think m~n of the 
drugs are now being sold at into-
lerable prices. 

2. Fighting the super profit of the multi-
nationals. I am afraid you do not have 
the machinery for that. Just now, before 
the Minister came, I was talking about 
the DGIR. What was the fate of the ques-
tionnaire sent to a very big multi-national 
Company? It did not even care to reply 
about the super profit. 

3. Keeping the public sector intact and 
improving its performance. This is very 
important and this should not be given 
up. I understand that there are some 
sick public sector units. We should 
think as to how to revive them and put 
them back in action. Whatever technolo-
gical help is possible we should provide 
this help to them. OUT sovereignty in the 
field of drug will go totally if we give 
up the public sector units. But, I am 
afraid this appears to be the general 
trend of this liberalisation policy. 

If the Government is really interested 
in making a rationale Drug Policy, then 
a new venture should be made in this direc-
tion. I would suggest that the experts in 
this field-of COl!rse by experts, I do not mean 
the persons belonging to multinationals-
like the Doctors, drug manufacturers and 
the consumers should be consulted. The 
attention should be focussed on the price 
and availability of drugs. You should also 
see that our indigenous industry and the 
public sector is fully protected. Last bu 
not the least the protection of our patients 
should be of paramount importance but 
I am afraid the way you are going they will 
be the worst victims. 

I, tb.erefore, urge upon the Government 
to be very very cautious about it. As I said, 
the hon. Minister himself is in complica-
tion. He is in contradiction. I request him 
to please give up this contradiction and 

stick to the decision. If in this way you will 
rame the new Drug Policy then it will be 
beneficial to the people of our country. 

SHRIMATI MALINI BHATTACHARYA 
(Ldavpur) : Thank you, Mr. Chair-
man. Today, quite belatedly we are dis-
cussing a review of the· Drug Policy which 
was circulated to us some time last year. 
Anyway, better late than never. We are 
discussing it but it seems to us that the dis-
cussion has been initiated within the Parlia-
ment at a stage when the Government seems 
to have already closed its mind regarding 
the future of our Drug Policy. Well, it is 
no use shaking your head, Mr. Minister, 
you are going to bring, as you yourself 
said 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FER-
TILISERS (SHRI EDUARDO FALEIRO) : 
Rather than shaking my head I would like 
to make it very clear that there is no close 
mind. In fact there is an open mind. If we 
had a close mind we had gone and imple-
mented it. There was no need under the 
Rules of Parliament to come here and obtain 
approval of Parliament for this type of a 
policy. This policy is to be made by the 
Government, but precisely because we have 
got an open mind ........ . 
[Translation] 

SHRI DAU DAYAL JOSHI: What is 
being done in regard to Dunkel proposals ? 

[English] 
SHRI EDUARDO FALEIRO : Dunkel 

will come. There is an objection in the Dunkel. 
I will remove it at the appropriate time. But 
I will come to that, but at this point of time, 
what I have to say is that we have an open 
mind and we will look forward to the 
suggestions of the Parliament and in the 
light of those suggestions, we will finalise 
our Policy. 

[Translation] 
SHRI DAU DAYAL JOSHI : The Dunkel 

proposals will have their impact mOr~ on 
medicines than agriculture. If these are 
accepted it will be difficult for a common man 
to purchase medicines.' 
[English] 

SHRI EDUARDO FALEIRO : Sir, should 
I reply to his point ? Shall I reply now ? I 
can reply at any ti;ne. 

MR. CHAIRMAN: Not now. 

SHRIMATI MALJNI BHATTACHARYA: 
This review is of the Drug Policy which was 
initiated in 1986. As Mrs. Mukherjee has 
just now pointed out, many of us had been 
very critical of the Drl,g Policy which had 
be~n initiated in 1986. We have been calling 
for a review of this Drug Policy, for tightening 
up of the Drug Policy for refomlulation of 
the Drug Policy for a very long time. How-
ever, when the review element comes, we 
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find that, instead of moving in the direction 
in which it can best attain its objective, it 
seems to be moving futher and further 
away from the stated objectives of the Drug 
Policy. What are the stated objectives of the 
J)rug Policy of 19867 

Firstly, availability of drugs at reasonable 
prices; secondly, quality control; thirdly, new 
investment into the pharmaceutical indus-
try and fourthly, strengthening the indigenous 
capa1bility for production of drugs. 

I find that in the Report of the Standing 
Committee, the representatives of the Mi-
nistry have stated to the Standing Committee 
that they have no intention of moving away 
from these objectives and they are altoge-
ther with these objectives. It is only because 
they want to implement these objectives 
better that this review has been brought. 

Now, I would like to put it before the 
Minister, in your review, you have both 
tried to keep your cake and eat it. On the one 
hand, you have spoken of bringing Drug 
Policy in tune with the New Industrial Po-
licy, with the New Economic Policy viz. 
the Policy of Liberalisation and on the other 
hand, you have not changed the stated 
objectives of 1986 Drug PolicY. This 
might be understood. If the two interests 
were to be compatible, if by following the 
New Economic Policy, if by following the 
New Industrial Policy, the objectives of 
ensuring greater availability of drugs, 
ensuring quality control, ensuring streng-
thening of the indigenous capability for 
production of drugs, ensuring that the 
essential drugs be available to the poorest 
sections of the population of our country 
could have been a:hieved. But if you fi'ld 
that the New Industial Policy is not compati-
ble with providing health for all by A.D. 
2000, providing the essential drugs for all 
by A.D. 2000, providing the requisite drugs 
for the National Health Programmes, then 
what will happen 7 If he finds that the two 
things are not compatible, Mr. Chairman, 
I would like to ask the Minister what would 
he do; which interest would he sacrificed and 
whether he will go on trying to bring Drug 
Policy on line with the New Industrial Po-
licy, the New Economic Policy. 

Or would he say that whatever the new 
industrial policy may be, the area of drug 
policy should be kept separate. Drug indus-
try is not like any other industry. It is the 
very basic right of the largest sections of 
our poople, which are connected with this 
industry. And therefore, if we find that 
the new industrial policy cannot enhance 
the availability of essential drugs for the 
poorest section of our population, we 
should not try to bring drug policy in tune 
with the industrial policy. Does he agree to 
say that? [Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI EDUARADO FALEI-
RO) : I would like to say that there is DO 

eontradiction . between the new industrial 
poli~y and the policy that we have brought.p) 
It IS c.orrect th.at the drug industry. is 
~ot an Industry hke any other industry. It 
IS known. for s~ial qualitieS for many-
reasons hke affecting the health and life 
of the people. The captive market _is there, 
Whe~ you get a prescription, there is no 
question of demand and supply; no option' 
you hav~ g~~ to .take it as it comes. So, t~ 
are specIalItIes In the drug indUstry whic:b 
are not available in other industries. I will 
reply to all other questions at the end. 

MR. CHAIRMAN : Why not follow 
t~e usual procedure of replying the ques-
tIons at the end ? 

SHRIM.AT! MALINI BHATTACHARYA: 
My questions are to be taken as rhetcrical. 
I k!l0w the: answe~. In this review oC druB 
policy,. wh!l~ talkmg about the review --of 
!ndustnal licensing and related aspects 
m the first sentence, it is said that the frame: 
WQrk for giving indus-rial aProval in the 
dz:ug Sector has t~ conform to the structure 
laId down I~ the Indu~trual policy. Ie seems 
that there IS a certain compulsion in this 
whereas in the last sentence of the same 
paragraph, suddenly, the Ministry seems 
to have become confident and say there is 
no reason why the drug sector should be 
~xcluded fro~ the. liberalisation envisaged 
In the new mdustnal policy. When I was 
Ji~teninl! to the Minister's reply, I was rather 
dlsappo!nted t? note t~t in his reply be 
was lll:ymg major emphaSIS on drug industry 
as an Industry. It was from the point of view 
~f cert~in .industrial interests, not even the 
industrial mterests of the medium and tbe 
smal~ sector, not even. the interests of the 
pubbc sector, the drug mdustry came within 
the purview of this review or within tbe 
purview ~f ~he M~nister'~ speech. The para-
meters WIthin which thiS review bas been 
formed relates to the interest of a particular 
~ection of the drug industry and not to the 
!Dterest of the PeOple as a whole; and that 
IS why, we are opposed to whatever inkling 
we can get regarding the reviewed drug 
policy from this document that has been 
presented to us. 

One .o.f the major po~ts mentioned by 
the ~mlster was regardIng delicensing of 
drug mdustry; and he has said that as a 
!Datter . of fac~, at the time when tfu, new 
Industnal pohcy ?me. in force, the system 
of compulsory licenSing was· introduced 
into the drug: industry. And thereCore be 
says, while there was liberalisation iii the 
other sector, there was, as a matter of flM:! 
a degree of deliberalisation in the Ilru8 sec: 
tor. 

No~ the question that I want to.di1Ie 
h~re IS whether this proposal of decontro-
Ihng, and delicensing will help in increa-
sing production of essential drugs .. in our 
country. This is one of tbe big - problems. 
UNlDO had said that India is the only 
third world country which has the capacity 
of producing all drugs that are ensstial 
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for this country by using internal resour-
ces. In spite of that, we find that there is 
a sbortfall in the production of essential 
cL-ugs. There is a sbortfall, in particular, 
jD the production of bulk drugs. 

Now it seems, from what the Minister 
~ said, that if delicensing is introduced 
then various drug industries would be en-
couraged to enhance their production of 
essential drugs, their production of bulk 
drugs, in particular. That seems to be the 
assumption. Is there any ground for this 
assumption 1 

Now we find that in 1986 decontrolling 
of price was there. At once, within a span 
of one week, price control was reduced from 
347 bulk drugs to 166. The policy decreased 
the number of controlled categories to two 
and increased tbe mark up in these to 75 
and 100 per cent. Now it had been accep-
ted at that time and it had been advertised 
witb a great deal of fanfare that this would 
lead to enhancement of production of bulk 
drugs. As a matter of fact, we find that in 
the course of subsequent years production 
of bulk drugs has not gone up; our depen-
dence on import, so far as bulk drugs are 
cocerned, has, in fact increased. Therefore, 
the argument that merely by decontrolling the 
industry the industrialists may be encoura-
ged to enhance the production of bulk drugs 
is not, I think, an acceptable argument. 

What kind of hike has there been in drugs 
since 19861 In a very large number of cases, 
we find there has been more tban 100 per 
increase in the case of aquaviron, a bor-
monal preparation; ovoral, which is an 
oraleontraceptive; alupent anti-asthama drug; 
ralcidin for cough and cold; cbloromycitin 
and entromycitin. In tbe case of all these 
drugs there. bas been an increase of price 
by more than 100 per cent. 

Now this spiralling of prices has already 
begUll and I think it is a mistake to assume 
that tho drug industries, particularly the 
muJtin,ationais and the large indus tries 
are not benefiting, That they are, in fact, 
losing so much that because of. this law 
they are unable to increase their produc-
tive. activities. There is no reason to think 
that these drug industries are losing out 
'because . we find them paying handsome 
dividends. 

We find, as a matter of fact, that the profit 
of the drug industry, particularly. the larger 
cf,ug industries in the private sector has 
increased and it has not come down. Out 
of the top 49 drug companies, 34 have de-
clared dividends ranging from five to 35 
per cent. The sales turnover of all large 
companies has increased and so also the 
FOSS p~ofit earning. 

So, bow.can we say that it is because they 
are unable to· make sufficient profit that the 
private ·industries are lIIlable t6 invest more 
to produce more· '1. As a matter of 'fact, 
We also fiDd that so far as tbe multi-

national companies are concerned, these 
are making more profits than are due to 
them by not utilising their installed capa-
cities as much as it should be used. This 
shortfall in utilising installed capacity so 
far as the multinationals are concemed, 
hides the total profit that they are making 
out of eheating the Governtment, by viola-
ting the rules that have been imposed upon 
them by the Govemment. As a matter of 
fact, there has been a court order by which 
reveals socalled unintended profits of cer-
tain drug companies running to serveral 
hundred crores are still lying to be collected 
by the Government. Ever since this review 
of drug policy has been presented to us, 
we have been getting all kinds of letters 
from all tbe big drug manufacturing lobbies 
saying how important it is that the prices 
of the drugS should be decontrolled. We 
find as a matter of fact that it is not the case. 
It is not due to lack of sufficient profits 
that they are not producing tbe essential 
drugs to the extent that they should pro-
duce. 

Therefore. this uecontrol of drug prices 
is likely to have a deleterious effect on our 
public health system whicb is very frail 
anyway if you withdraw price control and 
production control at the same time. This 
is the other point which seems to us to be 
very ominous when we read the review of 
the drug policy. 

It has been said in the Review of Drug 
Policy which has been circulated to us :-

"New Industrial Policy and Drug Sector: 
The pharmaceutical sector has been tem-
porarily placed under the ambit of com-
pulsory licensing to meet the requirements 
of the Drug Policy. These requirements 
relate to manufacture from the pres-
cribed basic slate and supply of the 
percentage of the bulk drugs produced 
through non-associateu formulators in the 
case of bulk drugs. and compliance of 
ratio parameters between bulk drugs and 
formulation actually." 

Now, there are certain requirements acco-
rding to the conditions of the licences that 
drug industries have to fulfil. As I have 
said already, these requirements are already 
being violated particularly by tbe multi-
national companies. They are not complying 
with these regulations. 

Now by way of legalising these violations, 
the Govemment is proposing to witbdraw 
tbese ratio parameters and the other require-
ment regarding the minimum amount of 
production of bulk drugs, the percentage 
of bulk drugs to formulations. All. these 
requirements are going to be abolisbed 
in tbe name of simplifying the process. Can 
we accept that by allowing this, the Govern-
ment can attain its objective, can achieve 
its objective, of ensuring tbe greater availa-
j:lility of essential drugs, the greater pro-
duction of essential drugs? Is there any 
guarantee? There is no guarantee. In Cae t 
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it: teems to us from our previous experience 
that exactly the opposite is likely to happen 
as a result of this. 

It has a1so been said that as a result of 
the New Industrial Policy, 51 per cent for~ 
ign equity is being allowed; automatic appro-
vals can be given for equity upto 51 p"'.J' 
cent in certain areas. So far as the recommen-
dations of the Hathi Committee are con-
cerned, the equity was sought to be reduced. 
I think, to 24 per cent. It was not. It h~d 
been at the level of 40 per cent. Now, m 
tune with the rest of the New Industrial 
Policy, if you allow foreign equity of .51 
per cent in the drug sector al~o, what wIll 
happen! One thing that will happen i.s 
that we will not be able to see many multI-
nationals. They will not be visible as multi-
national. if their equity "'ll1re i. qnm"what 
lower thim the requirement that they have. 
So far as foreign exchange regulations are 
concerned, these would be further relaxed, 
these would be further liberalised. And, 
therefore, there would be a further drainage 
of foreign exchange through the drug sector 
as a result of Ilrug policy being made to 
conform with the industrial Po!rcy in gene-
ral. 

Sir, there are one or two other points that 
I would like to make. 

In the Review of the Drug Policy, it has 
been said that according to the new EXIM 
Policy-I lhink, the Minister has also .men-
tioned this in his speech- except for few Items 
plaCed under negative list under the EXIM 
Policy of 1992- 97 any item can be imported 
without any restriction since thcre is no act-
ual users' condition. In view of the UNIDO 
statement regardinp the capacity of India to 
manufacture all e~,ential drugs by u~ing 
internal resourc,'s. do you think it is nl:lcess~.ry 
to follow this EXIM Policy? Is it nece~sary 
to enh:mc" imports. to allow i"npnrts to 
be liberalised further ? Is not India be able 
to stand on her own feet ? Do we have not 
enough research scientists and enough wor-
kers in the pharmaceutical industry, who 
are quite capable of developing the technolo-
gies ? In fact, what we .have found is t~at 
particularly in the pub!Jc sector by usmg 
new process technologies, the drug industry 
has been able to develop new drugs. 

It is because we have a Patent Act of 1970 
which allows us to research in processes 
where one process is under patcnt. It is only 
the process which is under patent at the 
moment and, therefore, if other processes 
can be invanted of manufacturing the same 
product, than there is no bar to thll:t. And 
by using this provision our drug mdustry 
bas been able to enhance its activities in the 
area of research and, therefore, India has 
become-I would not say because of Govern-
ment's Pt)licy, T WJuld say, in spite of 
Government's policy-one of the great ex-
porter of drugs. No thanks to the nmltina-
tionals thanks to the public sector. t1umks 
to the'small-scale and medium·scale drug 
Industry that India bas become a maj('r 
exporter. 
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Now there are: other interests which: are 
envious of this achievement of India. There-
fore, now pressure is being brought uPon 
US to change our Patmt Act and. to intro-
duce patenting of product as well as of pro-
cesses. This is the content of the Dunkel 
Draft on which others have spoken as weU, 
so, I am rot going into that in detail. But 
if this is agreed upon by the Government, 
thea, as my other colleagues have also 
said, I think that that could be the end of 
our indigenous drug industry. 

Sir, the Minister has left. 
THE MINISTER OF STATE IN THE 

MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI VTDY A CHARAN SHUKLA)': 
Hehas.reqllested me to note dowathe poiD~. 

MR. CHAIRMAN : There is a discuSs1~D 
in Rajya Sabha aho which is going on simul-
taneously. Therefore, MOS has sent a ~ 
that he will be skipping the Qiscus~ion m 
Lok Sabha. He has requested Shri Thungon 
to be in the House and take notes. . 

( Interrupti1I1S) 

[ Translation) 

SHRI DAU DAYAL JOSHI: Hecannot 
understand it. 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENf 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P. K. THUNGON) : I am noting 
down his points. 

SHRI DAU DAVAL JOSHI : It is not 
the queslion of noting down. He should be 
present ill the House. The hon. Membel is 
savin!! a very good thing. He is not. the 
Minister of the concerned Department. There 
are as many as three Ministers in this Depart-
ment, but none of them is present here. 
(Intemlplions.) •.••. , 

[English) 

MR. CHAIRMAN: Please conclude now .. 
SHRIMATI MALINI BHAlTACHARY'A : 

Sir, this is one of the books which has been 
sent, I think, to many of the MPs. This is 
supposed to be the speeCh Itiven by Mr. T. 
Thomas who used to be the Director of Qni-
lever, one of the multinational companies. 
It is a World Symposium on IntellectUal 
property Rights, it seems. Of course, if it. is 
presided over by Directors and ; previous 
pi:ectors of large multinational compariies 
It IS bound to be a world symposium. 

It is because they represent the world. at 
least that is what they think. So, in this boOk 
we find the kind of pressure that is bei1\2 
brought UDon the Government. under which 
pressure this kind of a review has been brou-
yht out by the Ministry. We find it being said 
that- do not be afraid of changine your Pat-
ent Act: do not be afraid of multi-national~. 
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. "MOst drugs which arc patented ~ ':lot 
: '. novel; ·they are improvements on e'?~tll~g 
- drugs. You take for instance any antIbiotic 
" which is new and which may be paten~. 

-. -. It is not a revolutionary new product which 
. is' produced once in many ~l!JlY y~~ . 
. They are impro~ments. on ~~Istmg antibi-
otics and they still continue. 
You see that the suggestion is that if patent-

ing is accepted, then cnly the latest 
products will be under patent. These latest 
produ( ts will be only for those who can 
afford to import their drugs from abroad 
whereas all the other drugs which have been 
rendered obsolete, which have been rendered 
back-dated by new inventions, .wi~l be for 
the. ordinarY people of India. This IS what 's 

. being suFted in this symposium on intel-
lectual property rights. 

About drug policy it has been said, and I 
quote: 

"What people do not realise is the cost of 
manufacturing a drug is hardly twenty 
per cent of the price you pay". 
We are very grateful indeed to Mr. Thomas 

for this information. We are told that the 
.production cost is 20 per cent only of the 
price we pay. What is the rest that we pay ? 
He says, and I quote : 
'The mll-in cost of the drug, the cost of resea-

rch which can be up to fifteen per cent 
and the mll-jor cost is in sales and distribu-
tion''.- . 
It is not for production of bulk drugs bu' 

just packing it up attractively. You h!l~e nice 
packages. You have not put any ceiling on 
the packaging material and that is included 
in the MAPE. Therefore, you are allowing 
ditte~ent kinds of formulatio""1s. There is a 
proliferation of formulations, not at all neces-

'sary, but you are allowing them to proliferate 
and through this proliferation you are allowing 
the price of drugs to go up simply because of 
the packaging. 

So. from this point of view it seems that 
the re<;eatch activities that are highlighted 
for which the price of drugs is sought to be 
cfo.controlled, these research activities of the 
multi-national companies are nothing but 
packaging activities. 

J would like to say that so far as this 
review is concerned, it talks of investment for 
.research and development. But the way in 
which it seeks to promote investment merely 
. by de-controlling the price of drugs by aboli-
shing price control and by abolishing produ-
ction control, this cannot lead to better quality 
'of drugs being produced. This cannot lead to 
the multi-nationals, the bi~ concerns shifting 
from the DOn-essential areas-in which they 
like to be at the present moment-to the essen-
tial areas of drug production. It cannot make 
them move from the non-essential areas to the 
ft8ential areas. 

Therefore, this review of drug' policy is 
one which-even though it is still very lazy 
and rather vague because it is not sufficiently 
detailed-has certain aspects. about 
it; there are certain suggcsti~ns in it which 
make us suspect that it wiJIiead not to greater 
production of essential drugs, not to the 
greater ::'vlLillibilicy of drugs but it will lead 
to the destruction of our indigenous industry. 

And it would lead to the deprivation of 
the people of our country of whatever 
drugs they get from the health system. 
Tuberculosis is increasing in <-ur country, 
Incidents of Malaria, particularly the Mhal 
kind of malaria is rampant now. If the patent-
ing of drugs is allowed, then it is likely 
that these new dru~ which are under patenL-
would be priced out of our reach altogether. 
Therefore, Sir, I wish that the Government 
would re-review this review and they would 
bring out a different review of the drug policy 
which would be more in consonance with the 
stated' objectives of making essemial drugs 
available to all sections of the People of our 
country. Thank' you. 
16.52 MS. 

PROF. K. VENKATAGIRI GOWDA 
(Ba.'l!_!al(\re SOIJth): Mr. Chairman, 
Sir, I rise to speak on the new drug policy of 
the Government. The present drug policy 
was formulated as early as in 1986. 
With the passage of time, the policy was found 
to be badly wanting in many respects and 
needed a close review. Accordingly. the 
Government of India prepared a background 
paper on the revi"w of the drug policy and 
tabled it in both Houses of Parliament on 
12-8-1992. However, for reasons best known 
to God and the Government, the drug policy 
was not taken up for discussion at all for 
over a year. The nation is now greatly relieved 
that it is now taken up for di~cussion, debate 
and disposal. 

The drug policy must be formulated in 
such a way as to promote the cause of health-
for-all by 2000 A. D. The G0gernment of 
India has adopted the programme of providing 
health for everybody by 2000 A.D. and this 
programme must be strengthened and sustained. 
The drug policy is a good instrument for 
supporting- this programme. -

The drug industry must be enabled to 
improve its competitive efficiency. This requi-
res that the drug industry must be liberalised. 
The Government of India adopted a policy of 
liberalisarion in 1990-91. The Government of 
India adopted a new industrial policy. This 
Policy is' unshackled from the industrial system 
bureaucratic· controls and licensing procedu-
res. But unfortunately, the drug industty 
is -stm under Iicen.,ing "lind controls and there-
fore, it is time that the' Government Of 
India Iiberalised -the dru!!: industry also in 
line with other schemes ,of the industrial s·ctl~r 
in order to improve its efficiency, in order to 
increase production. in order to increase the 
Quality of the' products. It is only when the 
drug industry is liberalised and decontrolled 
that investmenr flows in large quantity. to 
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the industry. Otherwise, investors will be 
reluctant to invest in the drug industry. As a 
result, production suffers, and quality suffers 
and therefore, we will not be able to gd ade-
quate quantity of drugs of good quality. It 
must be mentioned that avcn af:cr 46 yt)ars 
of fudependence, only 30 per cent of popula-
tiolt has access to modern medicines. Bu~ 
now the demand for drugs is increasing at a 
stead~ rate. India's population which is 88 
crores at present will ri~e to 100 crOTeS by 
lOOO A. D. because of rhc addirion of 17 
million people every year. The growing popu-
lation generates growing demand for medici-
nes of high quality. 

Secondly, there is pollution of all kinds--
water pollution, atmospheric pollution, air 
pollution, noise pollution and so on. 

These kinds of pollution make people 
disease-prone and therefore, they need medici-
nes. So, there is need to increase the supply of 
medicines of good quality. With the invenr:on 
of new drugs, the old drugs become obsolete. 
inefficacious and what are considered to be 
the lifesaving drugs become life-taking drugs 
after some time. because the use of these 
drugs for a number of years makes people 
bacteria-prone and bacteria become drug-
resistent. Threfore, there is need to increasse 
the investment ill the production of drugs of 
good qualiry. Now, the investment depends on 
the rate of return on it. But the rate of return 
in rhe drug industsy is very low. The following 
data indicates the rate of return on investment 
in different sectors of the Indian economy. 
For example, in tea and coffee industry the 
rate of return is 10.99 per cent. in the deter-
gent industry it is 8.29 per cant and in the 
food products industry it is five per cent and 
in drug and pharmaceutical industry it is 
only theee per ccnt. Therefore, the rate of 
return in the drug industry is the lowest in 
the country. The rate of return is the guide to 
private investment. As the rate of rdurn in 
the drug industry is very low, the investment 
does not shift and it goes elsewhere. The 
Government has not taken any action to 
attract investment to the drug industry. The 
Government has dismantled controls in the 
other sectors of the industry, but the drug 
industry is still under control even now. 
The Government feels that the people need 
medicines at reasonable nrices. Reasonable 
prices are feasible only if the drugs are brought 
under control. This is a facile assumption. 

India spends only 0.8 percent of its GDP 
on public health when the developed countries 
spend 10 per ent of the GDP on public health. 
The World H<.alth Organisation recommends 7 
I'CT cent of the GDP to be spent on health. 
At present, 40 per cent of the prices of the 
drugs goes to the Government by way or 
tax reven. e. Thus, while the Government 
does not nrovi de adequate health services 
lik .. sanitatio, sa fe drinking water and so on 
which cause ill-health to the poPulation. 
the "ricl's ofthe drugs are very high and 
therefore the rate of taxes on the drugs should 
be red"ced so that the drugs become cheaper 
and are made accessible to even the 
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commo-! man. The compet.ition among t~ 
producers results in I.owe~ pnces. T~ cOtnPJ-
tition could be realIsed. If greater IDVest~t 
is attracted ttl the drug mdustry and competI-
tion is encoura!jed .. This calls fo~ forei.1!tI 
investment. ForeIgn Investment bnngs WIth 
it technology also. These tWO, together, 
will help the Indian drug industry. to grow 
Improve its efficiency and the qualIty of the 
drugs produced. 

Foreign economic policy shou!d be ~ased on 
consideration of enlightened nat!onal I?t~esta. 
The policy, in its present form, IS restrIctive to 
foreign investment and tec.hnology. . The 
drug policy should enable the mflow of fresh. 
high technology for the production of drugs of 
good quality. In this way, .the problems of 
the drug industry can be solved b>: ~llcen­
sing the drug ind~t~y, ~econtr~lhng It, by 
encouraging compefItlon III t~e IIldu~try, by 
increasing the inflow of foreIgn capIta I an 4 
technology into the industry and a !so by 
encouraging the export of drugs outSIde the 
country. At the same time, ~here is need to 
form a policy of drug subsIdy. At present. 
the Government is paying food subsidy t. 
enable the poor people. to purchase foccl 
articles at reasonable pnces. But now the 
prices of drugs are very exorbitant. The POOl' 
people cannot afford to buy them an~ there-
fore they die in consequence. An EnglIsh Poet 
sail "If health is the thing whic~ money can 
buy. the rich live and the peor dIe." Therefre. 
in order to enable the people to prc duc:o 
lifesaving drugs to live I,?nger, the 90venunent 
should give drug subSidy, especially to thIt 
poor people. 

There is reference to Dunkel Draft ane! 
and its impact on the fudian economy. Ono 
group of people say that the Dunkel DJ:aft 
is going to make India the land of fiowm, 
milk 'l.nd honey. The other group says, It 
is going to ruin the Indian industrY and t.he 
economy, in general. Anyway, the truth lIes 
between the~{' two extremes. The Dunkel 
Draft is good;n part, but it is not good 
in respect of cr g industrY. The Dunkel 
Draft insisf~ cn India adopting product 
patent'ng. b'lt the Indian Patent Act wants 
process !"Ia'en·inr. Thr~fore, fu~~a should 
reject th., f,rodu:ipate'.'-tmg provlslo'.'- of the 
Dunkel Draf' r,nd inSIst on observmg the 
proct"ss patenting. 
li.OO hrs. 

Therefore, with these modifications, I support 
the new drug policy. I want the Government of 
India to delicense and decontrol the drug 
industry to enable the industry to manufacture 
good quali'y products. I want to Government 
to pay subsidies on drugs so that the poor 
people can purchase drugs and lead a longer 
~nd happier life. 
r Translation] 

SHRI RAJNA TH SONKAR SHASTRI 
(Saidpur): Mr. Chairma~, Sir, health is 
an integral part of human lIfe today. Every 
body wants (0 remai'.'- healthy.. But a man 
falls in the grip. of different diseases caused 
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b) poilu:ion in the environment. Drugs are 
an integral part of life. These are very ne-
cessary for su"viva!. It is everybody's concern 
today. Now it is necessary that ,he Gov~rn­
ment should oro vide life saving (lrugs to 
every citize;l~ I am obs~-vj'1g. tInt ~he 
Governm~'lt has totally faikd to provide 
life savin~ drugs which has b~come a matter 
of discus~ion evervwhere. Todav, the qu~stion 
is how t:l mak~' - j, availa!:-llc' at reaso::J.ablc 
rates. Today, ,,-,'rYl)ody Ihi:",ks as tl) how 
these life s3.ving J.ugs conld be ,wide av,jla-
ble to alL Todav. to gel Iif.~ saving drug ha~ 
become a problem. The Government is not 
paying any atten.tio'1 to it. 

;t Sir, sometim;)s it so happens that although 
~tors write prfoscript!ons but ;-nedic!!les are 
nOl available in the m:;rket. With the result 
the patients die on hospital beds. Ni) doubt 
ialk~ au held in bi:~ in'lt itutes in regard to 
m,!diciu~r:, but in fae!, medicines are not 
T>l',}vided to D'!' icms ey"" in sub-U1 b~,n areas. 
Even if :hev- arc av:;.iiahle one has to pay 
nry high prices p:rhlPs dO:.lbie or four times 
tbe Prices. 

. Th ... ,. was ::l discussion 0:1 drugs ;n the 
~use. There is no doubt that prices of G.rugs 
'-ave gone up by 200 to 300 per cent. The 
Government has totally failed to control 
the prices of drugs during last 3-4 years. There 
are about 250 drugs which come in daily 
use. The doctors prescribp. these drugs and 
these are made available to one or the other 
patient. But it has been observed that the 
prices of about 150 drugs have gone up by 
200 to 300 times as compared to what they 
were in 1986_ There are c<:rtain drugs over 
which the Government has control while on 
some others it has not control. It causes 
doubt on the manufacturing of such drugs on 
which the Government has no control. 

Sir, here so:ne of our colleagues discussed 
About the new industrial as well as the drug 
Policy. It appears as if there is no co-ordina-
tion between the new industrial policy and the 
drug policy. I would like to know from the 
hon. Minister whether the norms being fol-
lowed' in sm~11 scale and medium units 
conform to the criteria being followed in drug 
policy. Some drugs have been kept beyond the 
purview of licence while some have been kept 
under control. Why is it so ? 

3;r he hon. Minister talked about liberal 
policy in :nanufacturing of drugs. He has 
also rei tera ted that certain special drugs are 
being delicensed. I would like to know about 
the new ouUine being adopted for licensing 
and delicensing. 
IT.0711rs. 

[Sbri Peter G. Marbaniang Ihe _ I air 

Sir, the quality of drUgS hu been discussed 
just now: Much has been said abOut it by 
the Bathi Committee. I would not like to go 
into its details, But myhon: colleagues talked 
about Ayurvedic medicines, It has been 
observed that no attention is being Paidto 
GOveC,1me.lt policy OIl Arurvedic medicines 

in the country. In 1977, the then Health Minis-, 
ter. late Shri Raj Narain had given an open 
call (0 promote Ayurvedic medicines. At 
that time people's attention was drawn to 
it. But today the present Government has 
forgotten it. Tod.lY, the Ayurvedic medicines 
olay a significanr role in every phase of human 
life. The~e are more important than allltpa-
rhie medicines. b th~ country, the people 
hav~ a belief that A'iUfv;:dic medicines ensure 
a tu:ai c~m! of a disease whereas the allopa-
thic medicines suprcss the disease. Owing to 
the Guvern~ncnt not giving proper atten-
rion to manufacturing of Ayurvedic medicines, 
:',e allo;1::th;c drug manufacturing compa-
;~;e, a"e functioning arbitrarily. 

Sir. Baidn:l.th, Dahar and Onjha manufac-
t,,;-;: Ayurv~dic medicines. But they clash 
<l,::j'1": 0;1(; another as their qU:lkies differ. 
!-lad the (illve:'nment paid its attention io 
Ayurvedic industry there wOclld have been a 
l'evolurionary change. There 'ire so:ne drugs 
in Allopa~hy whose quality is on th(~ decline 
day by d,lY. A rn~dicine calk!! camaquine 
was introduced 3;) years ago. Ai that fim~ it 
W"5 claimed (hat ihe usc' of this me.didne 
would root out mosquitoes as well as malaria. 
This sloga:1 WRS given 30 yeus ago. Latter the 
slogan was given that malaria would be 
eradicated but mosquitoes would remain. 
~ow the slogan is that mosquiioes a~ well as 
malaria will remain. I would certainly say 
that the quality of these medicines has del'li-
ned to such an eXient that these are net at 
all effective today. Through you, I would 
like TO t'~ll the hOil. Minister that he should 
lay empha~is on quality and change his policy 
accor<iingly. 

There was a discussion on Indian drug in-
dustry. The Minister of Finance said that the 
industry was earning less profit. I would 
like to inform that out of 49 drug manufactUr-
ing companies, more than 30 companies 
have shown above 100 per cmt profit in their 
capital. There are 250 companies which 
earned heavy profit and they have announced 
to pay double or three times bonus to their 
employees. Sir, our country is marching a 
head in the matter of manufacturing of drugs. 
About Indian drugs I would like to reiterate 
that Dr. Dubey of Sir Sundar Lal Hospital, 
Banaras ha s developed a medicine from 
herbs which would be helpful in improving 
the talent of mentally retarded children. 
Those who are mentally retarded must use 
this medicine. But it is a matter of regret that 
he has become a Member of parliament. 
Sir. I have observed that a unit of Sir Sunder 
Lal HGspitol visited a village and experimented 
that medicine on mentally retarded children 
there With the use of this medicine, they 
improved a lot and got high ,marks in mathc-
m"1ti C' and science. I would like to request 
the hon. Minister of Health to experiment 
it on mentally retarded children of Scheduled 
Castes and Scheduled Tribes whose women 
take liquor during their pregnancy period. ,~ 

SHR.l RAMKRISHNA KUSM.ARIA (Dat-
moh): Mr, Chairm1.n S;r. I am on a point 
of or.del, Just now Shri Shastri said that this 
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medicine is very useful for mentally retarded 
people. I would like to requ:ls! that generally 
gooJ intellectuals and educated people 
be>:ome en"ineers or doctors. But those who 
cannot do'" aaything else come in politics. 
Therefore, i request that one such m~dicine 
should be inventeu and experimented at 
least, on politicians. 
[English] 

~R. CHMRMAN : That is your view 
a'1d tho,;: a,,;: his views. He is on his ie~t. 
[ Translation] 

3HRI RAJNATH S0NKAR Sl!ASTRI 
Sir, I was ju~' !a!kin'; about a d:ug to the h?n. 
Mhister of Hc,:altll. I was saymr, that d'mng 
lh'! p"e!!,nancy p"!riod women bel(mging to 
S~heduled Ca,fe, and Scheduled Tribes take 
liquor. Th~[ is why their C;lildren are 
born mentaHv reta",10d, B:.;t recenliy this 
d:-ug has b~e'n a!)pli,~d to p~opie j'l forest 
a"eB of Mirzapur jll Var::tnasi area, The 
H~ad 0; th~ D~par;meni of Ayurv~d of 
Sir SU:ld~r Lal HospiLtI lo')k som..: do~tors 

·there and distributed the;e drugs among 
c-lildr<:n. The concept regarding tile 
,m~ntally T.:iardation has proved to be wTong 
3!ld now with the consumption of this drug 
children are becoming goC'd scientists and 
skilled engineers. 

Sir I would like to say that Ayurvedic 
medi~ines have proved very effective an 
indisp.!nsable in our country. The Govern· 
m~nt sho!lld pay proper attention to promote 

-manufacture of these drugs. The industries 
related to these drugs should be given as much 
facilities as possible and given maximum 
pUblicity. 

I was saying that companies engaged in 
lirug manufacturing are earning huge profits. 
Our drug policy should be formulated taking 
this into consideration so that profit making 
could be brought under control. Since drugs 
are purchased from market at quite higher a 
price, I would like to request the Government 
to make arrangements so that the poor could 
get them at reasonable rates. 

As some of my col1eagu~s said here during 
the discussion on Dunkel proposals. J 
would like to know as to what would be the 
impact of these proposals on foreign as well 
as Indian medicines. This should be clarified. 
Will the proposals applied to them or not? 
Moreover, the Government should also 
clarify whether the policy that the Government 
proposes to formulate on drug manufacturing 
will be affected by these proposals or not. 
What is applicable to that policy? 

I would like to say that the Government 
Rad formulated a drug policy in 1986 which 
was implemented in the month of August, 1992. 
The Government had brought amendment to 
this also. I would like to know as to what 
.oes the Government propose to do further 

in this reglrd. This also should be clarified 
as to what amendments are going to be 

introduced in this policy~by the Government. 

Today we find that the Government has nO 
control over the drugs manufactured by the 
Multi-national companies and Indian compa-
nies. I would like to say that the Government 
should pay attention to it and formulate a 
clear-cut policy on drugs. The Government 
has paid its attention to it. It is a commenda-
ble step. But I would like to know as 
to the time by which the Government 
would ,;tan implementing the drug policy 
successfully, It should not be so that the 
Government takes two years in formulating 
its drug policy and the poor people of the 
Qo:mtry con:':w,; to suffer the scarcity of 
drugs an:; the common people do not get 
es~eutial drugs. ' 

SHRI MOHAMMAD ALI i -_ ASHRAF 
FATMf : :\"1:-. Chz;.innan, Sir, we a!"e very 
gi'at~ful to (':e Governulen t that today the 
(lrug polk:-' ;" 'Jcing discussed here. Although 
th~ hon, 1\1 inister has left the House, it 
may b~ nflted that he said here that h'" could 
have avoided to bring this issue here and the 
Governmcot i,c c :f could have settled it. Since 
the iSSUe; wa3 "elated with the common people 

- of the count~y it must have been brought 
h:lf()rc the august House. It was essential 
to pr.:sent (he issue before the country and 
hold a comprehensive discussion on it. 

Mr. Chairman, Sir, while participating 
in the discussion on this issue the hon. 
Members expressed concern that Multi-
national co.npanies are manufacturing drugs 
on a large scale in the country and I know it 
because some people from Bombay who 
manufacture medium class drugs had come 
to me somc,;tdays ago. 

They said that they are being harassed in 
many ways as a result of which they are not able 
to manufacture drugs. They further added 
that they were capable of manufacturing 
medicines. They were not inefficient at all, 
but they were being harassed in many ways. 
Perhaps it is due to the conflict among big, 
small and medium class drug manufacturers 
the drugs become costlier. If we review the 
Indian drug prices with the global drug prices 
we find that our drugs are of course cheaper. but 
there are two main reasons behind their being 
cheaper, one of the reasons is that so far as 
no basic research is conducted in a big way in 
India as it ought to have been. Simply 
chemical formulas are borrowed from [foreign 
countries and drugs are manufactured. 

Mr. Chairman, Sir, the situation is such 
that the Government is not able to manufacture 
emergency medicines as yet. For instance 
1000 people died of Kala-azar all over 
Northern Bihar. But the medicine is still 
brought from Germany. lfthatmedicine is not 
available. the patients are treated with other 
sub-standard drugs which claim thousands of 
lives. I understand that this kind of emergency 
medicines should be manufactured in India 
alsO. 

Mr. Chairman. Sir, apart from this I would 
like to put forth one more serious issue before 
the august House today. The hon. Minister 
is not present here. Just now our old friend 
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Shri. ~onkar W!ls tal~ing about Ayurvedic 
medlcmes. Vanous kmds of systems like 
the Unani Homeopathic and Ayurvedic 
and a different kind of medicine used in 
Chi~a: emerged in this world. These 
m~ICJnes worth crores of rupees are sold in 
india. But we have to understand the basic 
thing whether the Government recognizes 
these medicines or it has taken up any research 
in .this field.. Just .n~w my colleague was 
saymg that thiS medlcme develops mind. As 
far as I think that no research has so far been 
made on modem science in this country. 
Even the modem science could not be able 
to have complete knowledge regarding mind 
as yet but that man from Banaras knows each 
and every thing about it. 

Mr. Chairman, Sir, while making progress 
~ world takes all the good qualities of old 
thmgs. The world has taken all the effective 
medicines in use today whether it belongs to 
Ayurveda. Homeopathy or Yunani medical 
system. So I urge upon the Government 
to review its drug policy and know whether 
these medicines are prescribed by Unani, 
Homeopathy or Ayurvedic medical system 
or the people are eating them out of their 
mere blind faith. People believe in exorcism 
as just now he has said that it will develop 
tbe mind. Can exorcism cure the snake-bite. 
I do not believe in it as I had been a scienco 
student. There is a need to understand and 
!ievelop the modem science today. There 
IS a need to start research on modem medicines 
in the country at large scale. Would you 
like to tell me about the amount of India's 
Contribution in modem medicines? How 
many medicines are invented by it? Whatever 
medicines are prescribed by doctors today, 
how many medicines out of them are developed 
and manufactured in the country. We should 
undertake research work in medicines and 
prepere them indigenously; it is a good thing; 
but what we are doing today instead is that 
we stick to one thing that we would not sign 
the Dunkel Proposals. You can sign it, as 
you are pressurised for it but the only way 
to avoid the Dunkel proposal is that research 
programme should be launched on a large 
lCale for inventing new medicines. 

Secondly, I would like to point out a specific 
thing that today the medicines available for 
common people in the country are sold in 
small shops. We Often get complaints that 
after consuming some medicines someone 
becomes unconscious and died lateron. 
Spurious drugs are being sold openly. It is a 
clear-cut c~se of mUlder, So strict laws should 
be inacted in this regard. The matter should 
be taken up seriously in the Drug policy and 
arrangements should be made that such 
drugs should not reach the market. These 
should be confiscated immediately. If such an 
accident takes place then guilty person should 
be punished in the same way as the person 
is chargee! frr murder. If the victim is saved 
somehow then the guilty should be sued under 
Article 307. It is an important matter. So 
the Government should look into it. 

Several laws have been enacted ill 
India but their implementation is also neces-
sary. If someone buys an anti-biotic for 
one rupee and it remains ineffective, t~ 
it is useless for him. In the same way If 
someone buys a drug for ten rup::e~ a~d 
becomes fit in three days then at least It wIll 
be valuable. There is a need to improve 
the quality of drugs. If improved quality of 
drugs is available in the market at somo 
higher prices, I think, there is no harm in it. 
If Some-medicine is available at cheaper rates-
say about 10 paise-but its quality is not good. 
then it is of no use. It is a fact that sub-
standard drugs are being manufacured in 
India. Doctors do not advise for blood test 
but prescribe several drugs which are to 
be purchased from some particular shops. 
Out of these drugs four or five are antibioties 
and four or five or other. Their medical 
shops are fixed and they know that atleast oDO 
or two medicines will definitel) be effective out 
of these several drugs. So, I urge the Govern-
ment to make arrangments for production of 
quality drugs. 

Drugs should be manufactured in the coun -
try after conducting proper research works' 
Through research,it should be ensured whether 
some alternative medicine is available in 
existing circumstances or not. Unani and 
Ayurvedic medicines are available only in 
India. If these medicines are ever found 
outside India, there will de~nitely be some 
Indian using these medicines for treatment. 
Modem medicines should also be made 
available in the market. Useless medicines 
should be removed from the market aft .. 
conducting research. 
[E17glithj 
SHRI RAMESH CHENNITHALA (Kotta-
Y2m): Sir, at the outset I ml:y comp-
liment the Government lor coming forward 
to review the drug policy. It is a long-standing 
deIIll:nd from all quarters of this House and 
the whole nation that this policy should 
be reviewed and certain lactmae and impe-
diments which there are should be removed 
and reclifi, d. The drug policy definitely affects 
life and the health of our people. 

As our Government promised and as it ii 
well-accepted. when we are reaching iooo AD 
there wi!! be health for all. On that basis 
and on that background. we have to n.view 
this Drug Policy. When the Minister in bis 
speech rightly mentioned, the Government 
has an open mind in this regard. the policy 
shoule be oPen for a di~cussioo anti the 
policy should be transparent. When the policy 
is transparent, there will be no confusion 
among the people, As it was righlly pointed 
out by certain other Members also, we are 
discussing this Drug policy on the shadow of 
the Dunkel Draft. 

About the Drug policy which was annowced 
in 1978 on the basis of the Hathi Committee 
Report. afer gaining experience. the people of 
this country and the Members of Parliament 
were repeatedly asking for 'l review of th:. 



QnJa . Policy. After pining experience the 
Govenunent reviewed the working. of the 
Drug Policy in 1978 and replaced with the 
"measure for ratonalisation, quality control 
and growth of drugs and pharmaceutical 
industries in India." Otherwise, that is called 
as the Drug Policy of 1986. In this review 
also, it is clearly mentioned that the objectives 
of the Drug Policy of 1981' will not be changed. 
The objectives are abundant availability of 
medic;ines, reasonable price for essential 
drugs; quality control and rational usage 
of drugs, chanalising new investments in the 
pharmaceutical fields and lastly, the streng-
thening of indigenous industries. 

Sir, there has always been a heated discu~­
sion inside Parliament and outside .aho about 
the increasing price 01 the life saving medicines. 
Everyone will agree that there will be a reaso-
nable price for the lifesaving medicines. Tho 
drug indllstry has been governed by special 
Drug Price Control Orders, DPCOs of 1987. 
Even though the drug industries are governed 
by these orders, it was never implemented 
properly. That is the complaint by the local 
dru, manufacturers in our country. If you 
go mto the merit of that argument, we can 
come to the conclusion that this is correct. 
Even though these orders are therc, they 
were never implemented properly; and 
because of that, our Indian drug mlnufactu-
rers are suffering a lot and we can see a dis+ur-
bing trend in this field. Of course, these manu-
facturers wanted to get profit out of their 
business. BLlI, at the same time. it should be 
reasonable. If the Government want to help 
them, these DPCOs the orders which were 
proclaimed in 1987 should be clearly imple-
manted so that our Indi;ul indigenous drug 
manufacturers will be helped. 

The price mechanism is well mentioned in 
the background paper which is supplied to 
us. Regarding the Drug Policy and the poliCY 
framework in regard to the quality control 
and rational usage of drugs, etc. etc., as I 
mentioned here, the Government or India 
had given more importance and significance 
for these indigenous industries. For the promo-
tion of these industries, the Government 
bad taken a lot of measures and as a result 
of. that about 250 large units and 8000 
small scale units includinl! five Central Public 
sector units are now established in our country. 
Seventy per cent of the indigenous demand 
ror formulations is being met through our 
domestic production. 

If you go through the export sector, India 
is one of the largest exporters of drugs to 
other countries. In the field of exports, we 
are now in a better position. I think, the trend 
will continue like this, in the coming years, 
we can be able to export more and earn morc 
foreign exchange. 

Why is a review needed? As certain other 
Members have pointed out here, because of 
DeW industrial policy or 1991, our drug policy 
also nooded to be reviewed. 'Ihore was lUI 
immediate necessity for that.. To make it,. 
have to tho DeW Industrial policy, OovenuDlmt ,. 

PrePared for a review. A ~anding commiit~ 
of the Ministry has examined this. NoW, it. 
is presented to the Parliament. Certain provi-
sions in the drug policy relating to industrial 
licensing for investment, . etc., required 'a', 
review. In the new indistrial policy, delicens;. 
iIlg and other incentives were given. We have. 
taken policy decisions regarding investment. 
etc. Now, in .tune with that, our drug poliCY, 
has to be reViewed. . . : . 

Secondly, there will be categorisation of 
drugs for the purrpose of price control. The 
drug industry compelled about price 
control mechanism. These are the factors 
before the Government for considering Ii 
drastic review of the drug policy. ' 

l~As we are disc.ussing the drU!! policy, two 
or three very Important pomts have to 
be taken care of. First of all, the Indian 
manufacturers should be protected. Govern-
ment should give more faciiities for the 
Indian . dru~ manufacturers who are. now 
C0mpet!Dg 1!l the world market, who are 
compellng WIth the oiber countries and earning 
foreign exchange for our country. Their inter-
ests should be prmected. The indigenous 
production should be encouraged. 

In the background paper, it i~ mentioned 
that lhe Govemment has tahn certain mea-
sures for reducing tile duty etc. I do not want 
to go into all the details because these have 
already been circulated to t'.e ~embers. 
Government has taken certain clear measures· 
to llelp the indigenous production in our 
country and ~rotection should. be giveri. to. 
sf1).8lI scale unllS. ~centives should be given-
to the small scale units so that they can _pio.c 
duce mpre. . . ~ . .':' 
I U~fort;mately, what· is happening· in· i~: 
publIc sector cl our country '/ Of course '1 
ain welcoming Iiber;:iisation. We have to ~. 
the global ~ha~:;;c. We cannot avoid that.· 
Wehave to Impwm~ntthe policies rationally: . 
~ut unfortunately In the name of liberalist\-· 
tfon, our public unuertakings are coin;' 
letelr i.gnoring. 'J!lis is a serious issue.' 
Earlier, It was restricted to certain items-:. 
heavy mvestment items. Now, in the review 
it is mentioJ.led that i~ is l.imiting !,or a lessci 
number of. Items. Th.~ w1l1 defiOltely be a, 
bottlenec.!c In the smooth running of the public' . 
undertakings. We have already inveSted'· 
cro!,es and crores of rupees in the public under: . 
takings. They have got. a very good infIa-
structure. We have to streamline the ·activities . 
further to make them more productive. 

~ut, unfortunate!)', our public sector under~' '_ 
takmss were not given proper attention and. 
in the name ~f liberalisation, we are ignori.n&.~: 
and. neglectmg them and thus, t·he ..vat--: 
kers as well as the production is 8uifer~g.' r: 

. Regarding foreign investment, as mentioned 
m the b!ICkground p~per, automatic approvals 
c~n be ~v~ for eqwly. ~Pto 51 per ceilt te 
high pr~onty ~eas and If Investment is above'.: 
51 per cen.t, It may be considered case by' .. 
case, that 18 as per the merits of the -case:-" 



G:OY.Ol1ltnetlt should act on this very cautioJ1Soo 
Iy -b )cause there are already indigenous indu~ 
stril)1, there are Indian manufacturers who 
lire doing well and we have investc-d crores . of 
rupees in publie sector undertakings. If we are 
DOt acting cautiously, then our Indian industries 
Will not be in a position to compete with the 
mUltinationals. In the coming days, We 
may have to see stiff' cJmpe'.i! on between 
ntultinationals and Indian manufacturers. 
These multinational companies will try to 
capture our m'lrket. Our indigenous indus-
tries and Indian manufacturers are not in a 
position to compete with hu::e multinational 
companies. So, our Indian industries should 
not be allowed to sufl'er. 

Regarding R &. D, we are not giving proper 
attention to it. Drug s~,;tor itself is R &. D 
oriented. There is no other way out expect to 
improve our R&D. My suggestion is that 
Government should earm'lrk a percentage of 
profit earned by the Indian manufacturers 
for R &. D devebpment and more money 
should be channelised for proper research 
activities. Honourable Members men-
tioned about certain new technology which 
is going to be developed in our country. There 
are scientists who are intelligent and who 
are able to develop a new tee .nology for this 
inciu,try in our country. Due to scarcity of 
support from the Government, our own 
scientists are going abroad and working and 
new technology inventions by them are coming 
into our country. This is what is happening 
our country. Proper facili!i('s ~hould be 
giwm for R &. D activities and Government 
should give more im'Jortance for this aspect. 
The draft is primarily concerned with pricing 
&ad profitability but ignores certain vital 
issues. I would like to point out them. First 
comes the non-availability of essential drugs. 
People are el{pcriencing this situ'ltion. Cer· 
tain essential drugs whiCh are very much nece-
ssary for the people are not available 
in the m~rket. So. the draft itself is silent 
on that. Secondly,continuous sale of hazar-
dou. and u'leless medicines is aho important. 
Draft is silent on this point also. Thirdly, 
there is a problem faced by small and medium 
scale units in public sector. As I mentioned 
earlier, we have certain pub!i(: sector units 
which are small scale and medium scale 
Uftits. Their problems are not attended to 
by the Government. This draft is silent on 
tbat also. 

'Sir. you know fully well that pirates 
cIru~ is another problem. Complaints are 
coming about it from all sides. Our Govern-
tQeIlt and manufacturers should take care 
of' it. Government should not give the treat· 
IDO!1t of foreign companies on par witJa 
the' local units, as I explained earlier, local 
units are not in a position to compete witJa 
multinational companies. 

Unfair competition (rom multinationals wm d~flnitely hamper the prospects of 
Indigenous manufacturers. Therefore, a pro-
per. list of essential drugs should' be draWn 
up and incentives that would be aiYCD for 

lW ; .4~ r¢ Dr,'!8. JK!1~q 2i4 . "_, .. J... .. A. _. .., 
producing these drlliS should also be.,4Itllte.d· 
vety clearly. Unfortunately, we do nQt find-
any of these points in the Drug Policy. 

Sir, some hon, Members have spokllD 
about, Homeopathy. Ayurveda, Siddhlt, 
Unani, etc. I would like to suggest tliat 
price control measures should be m:.:de ap-
plicable in these system too. 

One of the main objective of our drug 
policy is to make available quality drugs. 
Many drugs which are available in our· 
country are not up to the mark, So, Govern-
ment should take adequate measures to 
see that quality drugs are produced in 
our country. 

Finally, t will come to the Dunkel pro-
posals. Certain proposals contained in the 
Dunkel d:aft wilt definitely affect the Indian 
pharmaceuticals. Here, I would like to 
reiterate what Sbri P. Chidambarum has 
stated. According to Shri P. Chidambaram 
the then Union Minister of State for Com-
merce, not more than 30 per cent of India's 
population bas access to modern health 
care. including modern medicines. Prices 
of medicines in India are among the lowest 
in the world. According to Shri Chic:lemba-
ram, if a patent regime as envisaged by the 
US and o' her countries and as adumbrated 
in the Dunkel package is accepted without 
Qualification. it is inevitable that prices of 
drUg~ in India will go up five times or ten 
time!. This means that even among the 
30 per cent, who have access to modern 
medIcal care, half of them will be driven out 
of this cover. So, it would . mean that there 
would be an increase of 200 to 300 per·· 
per cent in the prices. If this Dunkel pro- .. 
posal is accepted, India will be affected 
badly. These proposals affect adversely not 
only India but other developing countries 
as well. I am not disputing the fact that 
there are certain favourable proposals in 
the Dunkel package. But as far as our 
drug industry is concerned. we are going to 
face a lot of problems. if we accept the 
package as it is. Our pbarmaceutical indus-
try will be in danger. Moreover. the Patent 
Law is also going to affect our indu~try. 
Government of India, of course. has not 
accepted the Dunkel proposals as such 
the discussions are still going on. In 
this regard. I want to say that India should 
take a leading role and consult other deve-
loping countries. Then only, we should 
take a lim> S'and on these aspects. J say 
this because TRIPS would c1jfhitdv have 
an arverse I'ff'ect 0.11 all d'\'elo~jrJl' coun-
tries and I\Ot r'n Jne1;!! alone. Therefore, 
Inc!;!! tries should assume a leadershir role 
and fight for this Cause in the next Uru. 
guay round of talks. 

We hear so many things about these 
proposals. There are differt"nt opinions 
expressed by various people. Therefore. I 
urge upon the Government to find out· the; .. 
truth. Some say that the medicines available' '", 
in India are off-patented; Accordins' to ... , 
the ~ of tbe "US . AdminitttratioD and- .. 



some others, more than 70 per cent of the' ,. 
'medicines available in InJia are half-patented; 
Some olher arguments are also coming 
forth in this regard. I want to know from 
the hon. Minister whether we are going to 
object this. What is the clear policy of the 
Mini§try on this aspect ? If we are going to 
obj~ct it, w;ut is our modds Of1C'randi? 
Are we going for bilateral dbcussions 
with other ueveloping countrIes in this 
relMJ ? O.iufwise, (his will adversely hit 
our'drug imlustry. If we aCCept the Dunkel 
propOsa Is on ! hcse aspects, then Lhere is no 
room for a drug p"licy or a review of th~ 
drug policy. I say :his b<lcause if we accept 
Dunkel proposals on TRIPS we bav..: to 
ch.m$~ ev.:[y,hing. We h:ive to change 
ou.- .I:ug policy, w~ have to chang.: our 
patent law; and so on and so forth. Cert'lin 
other c()uatric~, which have accepted the 
prop()3a's contained in Lhe Dunkel proposal 
hav.! cllla~<;)J th,';r patent laws. Simii<.rly, 
India will also be forced to change h:r 
dru; pJ'jcy. If WJ are cJaJuct ing review, 
of O:lf J:u.~ p)licy wi,hout a ck,ar pJlicy 
regifJin_;: th~ Du lkd propnals, Lhm we 
will b.: in real problem in future. 

( Tralls/alion) 

SHRI DAU DAYAL JOSHI (KOTA) : 
Mr. C:uirmln Sir, "Yasya Dcshasya Yo 
Jaatu T-lgyam Tasyou,hoham Hiram" means 
th:u mdic-ll sY:llem shuuld be in accordance 
with .hJ climldc condidons of the country. 
IL is co.-rect Ihat Bridshers have introduced 
Allopathy system of medicine in the coun-
t.-y. Bd.lg an Ayu:v<lJic doctor I am happy 
that inspile oi all this our medical system 
is aliv<l anJ progressing. Our country bas 
its own culture, language and medical system. 
Unfof(undtely, due to constant foreign 
agJ(enian cJu:Jtry's own ffi-Jdical system 
hiS Jimh;shcJ. Greek culture has stolen 
the c:JU,ury's AyurveJic lilerature. Charak 
S~m:li,a is the b.lsic b()ok. There are six 
prominent biJok5 b the name of Laghurtari 
and Bii;urtari, Brilurtari Charak, Sushrut 
and Banabhlt.a etc. In Unani system the 
name of Charak has been mentioned as 
'Sarak' and they started a Unani system 
of medicine on the basis of 'Charak'. Sllshrut 
Sam:lita w:lich w~s known for surgery treat-
ment b~came 'Sharak' in Unani system. 
After 'hat Britishcrs decided to encourage 
A V .. lrv<ldic medical system in a planned 
way. Last time ill the meeting of 
Health and Family Planning Ministry, 
it was said that o::lly 3 per cent of total alloca-
tion of fund has been allocated for Ayur-
vedic medicines. It is very sad that out of 
one rupee only 3 paise has been given for 
Ayurvedic, Unani, Homeopathy. Siddha 
and Naturopathy. How Ayurvedic medical 
system can progress with such a meagre 
allocation. 

Today India is sp,)Dding Rs. 4000 crore "n 
mlnufacturing Allopathic medicines and by 
200-0 A. D. this expenditure will go upto 

'Rs., 1'5,000 croro. After all why it is so? 

, Through you I would like to know cblo~o­
how Lhe Government wuuld be ae polJcy 
provide: heahh for ,,11 by :20W A. D. I ~h on 
have asked this question from the He, 
Minister if he were present here boca" 
he had promised to proviJe 'Health Fmtt 
all by 2000 A. D.' I w(Juld also like to ktloMr 
the percentage of achieve.ll:nt against· the , 
tarbet fixed for this period. It is only a 
slogan I am not ignoring Lhe progress of 
science because it has contributed much in 
the progress of socie,y. But Lhe persoli 
suffering from side effect of AllopatbY 
meuicines knows LlIat it is an abhorring 
dealh. 'Poison' is clearly wrillea on the injec-
tion of Penicillin. If it reacts, the person 
will deiir.tely uie despite the best attempts 
to save his life, TheY die on the table; why? 
The aim of your Scie;.cc should not be 
death of people. Science means gift of life 
to people. Lo.Sl time I had enquired from 
the Ministry of Heal'. h and today al~o I would 
like to submit Lhat the Gov~rnment should 
state as to why all the medicines which 
are banned in the wurhI, are being used in 
India ? I put a simple question as to why 
Entroquinnol is slill being prescribed in 
India while its use has been banned in the 
whole world because it bas direct adverse 
effect. The person who takes some more 
dose of it, becomes blind. In response to 
my question, the Ministry of Health re-
plied to me that it does not have any olller 
alternative meuicine which may be .he best 
and the cheapest for treatment of Diar 
rhoea and Dysentery as the E. Q. is. There 
is no medicine in Allopathy for these di-
seases. No matter, people of India may 
get blinu but the use of EntroquinnoI will 
go on. I would like to ask from the Ministry 
of Heallh as to why SubniIl is in use when 
the Tenurill has been banned in India. The 
use of Subnill c"uses damage to liv<lC; .so 
it has been banned, but due to sinister alliance 
with the company Ihe use of Subnill is still 
going on. Today the Analgin is banned in 
the whole world, but it is going on in India 
because we do no! have any better subs-
titute for headache in place of Analgin. 
What our Scientists are doing ? You are 
talking about new inventions. ~aturany, 
this medicine would have been Invented 
by some scienti~t of the .world. Why t;he 
Scientists of India do not JDven! alternative 
medicines in view of the demerits of this 
medicine? What th'y are ~oing? My 
sub rr.ission is that the reacUons of an~l­
biotics and sulfa drugs are fatal. In the cIr-
cumstances, I would like to request you 
to reconsider it. At any cost Allopathy can-
not provide Health for all by 2000 A. D. 
Onl)' AYl1fveda has the capability of doinl 
so. The Government should at . least .do 
consider it but today no body IS willina 
to listen about Ayurveda. It has been men-
tioned in the Report too .t~t "Due .to ~ 
of faith in modern mediCine and mabibty 
to purchase them. people in this COWltry 
are boun" to purchase cheap Ayurvedic 
medicine." You are downgrading the Ayur-
vedic medicines in this manner. My SI.lb-
mission is tbat all the medicines of A)rurved 
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are b;::ing pirated rapidly. 4 days before, 
I went to tho: hon. Minister of Health and 
submitted that she should bring an Act 
tor the p<lople of Ayurv<ld because she had 
put a condition that an allopathy doctor 
can consult the books of Ayurved but Ayur-
vedic'Doclor canno: consult the books 
of-Allopathy. No doctor in India can claim 
that he has any me;licine for liver. Except 
LIV 52, there is no medicine in Allopathy; 
and, to which palhy it belongs 1 It belongs 
to . Himalaya Laboratories but the name 
was given as LIV 52. Neo and Phemaplex 
also belong to Cnarak Bhandar but their 
:names are given in such a manner as if they 
belong to allopathy. In my opinion, if such 
praclic<l prolongs for the next ten years; 
even the name of Ayurvedic system of me-
dicines will disappear, because a well consi-
,dered conspiracy is being narc;led to down-
grade the Ayw'vedic s),stem of medicines. 
,All its medicines ;:;,'e hein:; convt:ned 
-and given the names of allopathy and p.;lJple 
are not aware of it. On the one hand, people 
'are adopting l.ile Ayu.veJic SY3;em and on 
'the other, the Government is trying to eli-
minate this system. It was reponed :oday 
itself that sewn Indian medicin·..)s have been 

· invented for the treatment of AIDS and 
those are the best medicines for the disease. 

IS.00 hIs. 
In our Ayurved, 'Tulsi' is considered 

as a very useful plC'.n, for prevention of 
AIDS because of A,hvagandha which is 
found in it. But it is unfortu::late that no 
attention is being paid to if in our country 

· in this regard. We are much concerned about 
allopathic medicines and try to spend more 
and more on h. I am neicht!f ,ll!;linst alia-

· pathy nor I am saying so for Jle sake of 
, opp-osition of allopathy. If any new thing 

comes through allopathy, we are ready to welcome it. I have no o';)jJction to it; 
but at least its effect must be visible at any 

, stage so that w:: may justify the huge ex-
penditure being incurred on it annual!y 

'from our Bull.:;:et, and it may at least prov,! 
'useful at any sta,;e. Today, we are not get-
ting any aJvantage out of it. 

Nowadays, Indian marke,s are ibo:ied 
·Witb 'allopathic medicines. Previoudy th-:;\! 
were about 20) formulations of allopathic 

.' medicines but today more Lh~.11 14 thou;,~d 
'. types of meJicines of allop;,,:,y are avdla-
· ble in the market and mos~ of them ar~ 
· false anJ S?uriOUJ. One ..lay I wa5 
, reading a rep0Ir in the Hinjust"n Time~. 
It was !mntioned in t,le Report tIl", the 
largest number of spurious dru~s are availa-

-. ble in the Nortb India whereas the least 
'number of spurious drugs are found in tbe 

_ Southern and the Western India and Kc-
· rala. But spurious drugs are in abundanCe 
c'; in U. P. and Bihar. 6 months back in Delhi, 
· a large stock of spurious drugs were 3eized, 
.. In those drug". thc.e were Beco~ule cap-
: sules also and III those cap>ul~s, powJe; 
- of turmaric were filled and t:l~3e c"p;ule,; 
-. were being sold openly in the market; The 
: 'main reason for it is' that .the Government 

. ~ 

does not have proper system to stop such 
things. There, are 2 thousand depots and 
2 lakh 25 thousand factories, but you bave 
only 700 persons to monitor these depots 
and factories whereas S thousand persons 
are needed for this big task. Everyone knows 
as to how these persons are doing. 

, Allopathy medicines are sold on the basis 
of commission and the amount of commi-
ssion on these medicines fixed in the market 
is known to most of the people; you will 
not find any other sucb example of that ... 
(Interruptions) ...• 

Mr. Chairman, Sir, I was submitting that 
a big amount of commission is being given 
for the allopathy medicines. I can quote 
a number of such examples here. If any 
doctor prescribes allopa.hic medicines worth 
R ,. 5 lakh" of a particular company to tli.: 
patie:-.ts, the company provides him a Maruti 
car free of cos, in lieu of that. At least there 
should be a limit for such commissions, 25 
to 30 per cent of commission is bdng given 
to docLors by the companies and they are 
tolu ,0 pres..:nbe .he medicines manufactu-
red by {Lose companies. Nobody is worried 
about it Whether such medicines are useful 
or useless. Ii one prescribes medicines for 
Rs. 5 lakhs, he will get a Maruti Car from 
that company. 

In this way, substandard and spurious 
drugs are flooded in the Indian Markets. 
That is why I am of the opinion that we 
must definitely give a serious thOUght on 
the Ayurvedic Medical system. 

Apart from this I would like to submit 
tbat in our country an extensive research 
has "'~e'!l conducted on 'neem' oil. Only 
few du ys ago it has come to light that some 
foreigner will purchase all the neem in India 
to produce some article from it. It is not 
known as to what produce he will prepare 
from it and in what form it will be supplied 
in Indian markets. No guarantee has been 
given in this regard .. An Ayurvedic research 
has been conducted on the Neem oil in Jam-
nagar Institute and it has been proved that 
no other medicine is as good as Neem oil 
for family planning but no one is bothered 
for this. 

Apart from this our Jamnagar Institute 
achieved a remarkable success in regard 
to control Malaria. In our country, Rs. 
4,000 crores have been spent uptil now to , 
eradicate Malaria. 4 days back, in reply 
to a question, it was stated in this House 
that a demand of Rs. 100 crores more bas 
been made to the World Bank to chetk 
Malaria in the Tribal areas of Bihar and 
Madbya Pradesh. It means an amount 
of Rs. 7()0 crores would be spent on control-
ling malaria in the Tribal areas of these 
two States only. I would like to state the 
dfec:s of quinine which is used for control-
ling Malaria. Whenever any. jaundice pa-
tient comes to me, I ask him whether he 

. had Malaria before two inonths, be' replies 
me in affinnative, When I put the next Q1M!5tIOD 



whother he haJ taken Chloroquine as 
a medicine for it, he again says Y"" I 
w..)uld like to submit that as per Allopathic 
theory. the cause of fever is the infight of 
baemoslobin and White cells. If in this in-
fight. haemoglobin increases. Malaria auto-
matically ends. So. I would like to submit 
as to wha.t is the guarantee that chloroquine 
will kill only the white cells and not tbe 
baemo$.lobin and when haemoglobin are 
also killed alongwith tbe white cells, jaun-
dice is caused: and sometimes, when tbe 
haemoglobin and the white cells are killed 
in huge quantity the Coma stage also comes 
and .he person can die too. After all, 
how long we will conLinue to follow this 
the.>ry '1 Can w<; not study and follow our 
own system of medicines ? As per the re-
comm.mJ,uions of Hathi Committee, we 
formulated a drug policy; but unfortuna-
tely W(J could n:>t b1: able to give any room 
to our own inJiaenous system of medicines 
in this dIug policy. Ayurvedic system of 
medicines is our own research which has 
been conducted only by us. I emphasise 
that the Allo_;)athic system of meuicines 
can nev(Jr touch the heights of perfection 
for centuries to come, which has been ob-
tained by our Ayurvedic System. 

Mr. Chairman, Sir, I would not like to 
talk about the surgery department of Allo-
pathic system b(JC.lu>e in Buddhist era what-
evu the SY3tem of surgery was prevalent 
in those Jay. u:1d.,r the Ayurvedic System 
had been bmned. This is the main reason 
as to why the Ayu;v(JJic system of surgery 
lagged behind. I adm!t this fact that tbere 
is no match of allopathic Surgery in any 
other system of m:dicines. But whatever 
bas been taugbt by an Acharya (my tea-
cher), I can challenge on the b:tsis of my 
knowledge that whatever allop:lthic medi-
cines :"ave iav~nted. these are no match 
to Ay~rv¢djc medicines b:cJ.use whatever has 
b~:n writ''.lQ In A yucv(Jdic before 1800 years. 
it is still true t(tdilY. as it is a fundamental 
truth ;--

"3urve aive Pramahaastukalena Prati-
karana" 

·'Ma·lhumehtva Mayanti Tadasaduya Bha-
vanti Hi" 

It m"ans that after sometime all types 
of sugn is conwrted into blood sugar. The 
SCio1.tiit, who inveated insulin for diabetic 
patillDiJ, himielf died of diabetes. He could 
not cure himself from this disease. I would 
like to request that while formulating a new 
drug policy, we should consider all these 
poh:!ts. Tlu-ough this Dunkel proposal, a 
bln will be imposed on resear:>h of allo-
pathic medicines in our country. No new 
("rmula will be sent here. Due to it. the pri-
ces of medicines will increase and indige-
nously prepared medicines suca as neva-
quin, analgin etc. will cost Rs. 10 to Rs. 
l S per tablet, Even these tablets will not 
be available in the market witbout the doc-
tor's prescription and the doctor will charge 
at least Ro. SO for prescribing the me-
JiCllJei. How this country will go on only .,. 

on the basis of tsafidon, 'novaquin or chloro-
quin. So, we snould reView tbis drug policy 
and we should encourage our reseuch on 
ayurvedie medicines. 

I had asked a question about the amount 
of earning in rupees from the export of 
allopathic and ayurvedic drugs, I was told 
that ayurvedic medicines worth Rs. 2 crores 
were exported during the last year and me-
dicines worth Rs. 7 crores were exported 
in the year before last year. Homoeopatbic 
medicines are not prepared in our country, 
so homocopathic medicines worth Rs. S 
crores were imported. I would like to sub-
mit tbat we can manufacture these medi-
cines in our country. so we should progress 
in this regard. We have faith in this ;-

"Sam Doshah Samaagnishcb Samdhatu 
Malkriyab, 

Prasannatbhendriya Manah Swastba Itya 
Vidhiyate". 

We have developed a thought to make 
everyone healthy. 

I would request the Government to re-
view the drug policy. I would like to praise 
the Government for reviewing the drug 
policy in 1986. This policy has been brought 
in the House after mucll consultations in 
the Parliament,lry Comll'ittee. But the Gov-
ernment should review it for the welfare 
of the COWl rf, o~hcrwise excessive cost 
of antibiotic and sulfa drugs will prove 
an excessive burden on the people of this 
country. 

[English] 

DR. ASIM BALA (Nabadwip); Sir, 
the Drug Policy of 1986 wa~ entitled, "Measu-
res for Rationalisation. Quality Control and 
Growth of.Drug and Pharmaceutical Indus~ 
in India". The Review of the Drug Policy 
is going to be adop:;;u here. 

The objectives of the Drug Policy should 
be-

(a) to ensure abundant availability at reason-
able prices of essential and life saving and 
prophylactic, good and quality medicines; 

(b) strengthening quality control; 
(c) encourage new investment and tecluJo 

log; and 
(d) strength~ning indigenous production. 

If the GoveIilment is going to adopt a new 
Drug Policy, it should be in relation to the 
Health Policy. It should be like that, because 
the Drugs manufactured in the country should 
be for curing the diseases that are prevalent 
in our country. They should be manufactured 
on those lines. .The health of the country 
is in a very bad shape. Only IS to 20 per cent 
of the people in our country usc the modern 
drugs and about 70 per cent of the people are 
suffering from mal-nutrition. They are not 
using these.modem drugs. So, if we adopt a 
drug policy which is IlOt useful to tho poople, 



.then it is useless. That is why my thinking 
is tllat the Drug Policy should co-related to 
the Health Policy. 

[Shri Nitish in the Chair] 

l'.n brs. 
o The present Drug Policy is very much 
related to the N.:w IndLutrial Policy which 
.my pr<:d<lCossor, Prof. Malini Bhattacharya 
has also mentioned. It has come up here at 
pr<:sent b<lCause the Government is going to 
raviaw to impoie th~ Dunkel proposals and 
also b~aus..: th~ patent law is going to be 
changoo. That is the reason why the New 
Drug Policy is coming up in this House for 
discussion and is going to be adopted. It is 
nol v.;:,ry much useful to the people in general. 

In our country, bulk drugs are very much 
essential b~caus~ bulk drugs constitute the main 
developm~nt of the drug industry. So, in 
our country w~ should give more impetus to 
th" production of bulk drugs, b~ause the 
other brand names, or what are called the 
formulatioils numb~, about 65,000 whereas 
bulk drugs are oaly 250. So, there is need for 
increasing the production of bulk drugs in 
our country. 

After the 1936 Drug Policy, our production 
has gone up. In 1981, we had produced bulk 
drugs worth Rs. 240 crore but in 1990-91 we 
p:oduced bulk drugs worth Rs. 700 crora. In 
the ca,;: of drug fo~m:.llatio,1', tha projuC'~ion 
in 1981 wa, wo~th R,. 120:) crore; whereas 
in 1990-91 the production w;)., worth Rs. 3600 
CTO~e .•.•.. (Interruptions) 

[Trans/ation] 
DR. LAX\lINARAYAN PANDEYA 

(M"ndsaur) : We have been invited to 
tea at Teen Murti Bhavan .... (Interruptions) 
Please carryon be business of the Hous~ 
maximum for 15 minutes more. 

MR. CHAIRMAN : According to th~ 
Business Advisory Committee, the House 
should sit upto 7 p.m. today, so it will sit 
upto 7 p.m ..... (Interruptions) 

DR. LAXMINARAYAN PANDEY A : 
It is my humble request. When we have 
b".,en invit::d, it is neces5ary that we should 
reach there by 6 ·30 p.m. But you are saying 
that we should not attend that function and 
sM-...ld sit in the House..... (InterTilptiolls) 
Please direct us not:o attend the tea 
party .. ... (Interruptions) 

MR. CHAIRMAN : It cannot be discussed 
in the House. But the House has to sit upto 

. 7 p.m. today. 
DR. LAXMINARAYAN PANDEYA 

The programme will end by 7 p.m. 

[EnglilhJ 
DR. ASIM BALA : Sir, the Indian manu-

. facturers are very much interested in giving 
the brand names. The brand name could 
be anything and it could be manufactured in 
an), process. The pront will be more. That 

.;. . why our manufacturers ar~ more 

interested in giving the brand names. But the 
generic name in the drug industry is very 
important. I request the Government to see 
that manufacturers in the public sector under-
takings give more generic names than the brand 
names. The Government has to keep . a 
watch over the quality control of these drugs 
because it is going to ddicense the drugs. 
'D~licensing' means that more spurious drug 
will come up and rhe Government will not 
have any co.1trol over the manufacturers or 
the industrialists. In this respect, I request 
the Government to give more impetus to the 
public sector units. 

Sir, in India there are five public sector 
undertakings in the drug industry. Four are 
waiting for the BIFR repon. Only one is 
there. T~,~ public sector is very important 
in drug inJ~stry. But only due to corruption 
and mis;l1dnagement, thl: public sector is 
b~comlng sick. 

Th()y COJld not make any profit. But 
sometimes the Government cannot take an) 
action against cormptioll It is there in the 
sytsem of marke:ing. To d<:velop the drug 
industry, :::sp;:cially in the Government sector, 
it r~q;Jir~, a very good infrastructure for 
marke:ing. But the Government, specially 
che pualk secLOr, is not caring for marketing. 
Sometimes what happens is that for proper 
marketing, tht!r~ is a role of the workers, 
specially of the Medica I Representatives. 
But the Government always tries to suppress 
those people I',no try to earn profit for the 
pubiic sector. So, the Government should look 
into this asp~ct for the proper formulation 
of t,le Drug Policy. 

Specially, I ~.m referring to the new Patents 
Act w'lieh is going to come into fo"ce very soon. 
If the pat~nt dru!ls are going to be imposed 
on om country, the drug prices will go up 
even by one thousand p::r cent. In some 
cases th~ prices may go up by twemy to thirty 
times. I do not know what the Government 
will do at that time. . 

WhCG the patent is going to be adopted in 
our country c ria inly, it requires a very good 
R&D. hour country, only two per cent of the 
to:al saks of drugs is spent on R&D, whereas 
the multinationals are spending from fifteen to 
twenty per cent of their total sales on R&D. 
So, we cannot compete with the multinationals 
in the drug industry. 

Our indigenous drugs are having a good 
quality. In 1980-81, the export of Indian 
drugs was only to the tune of Rs. 76 crores 
whereas in 1990-91, it was Rs. 951 crores. 
So, you can easily guess how our Indian drugs 
are important for other countries. If we 
develop our own Research and Devc]opmen: 
as well as give more importance to our 
indigenous drugs. then, as Joshiji has said, 
we will not require any medicine, except 
in special cases, to be imported from foreign 

·countries.. So, the Gov~rnment should' give 
more importance to indigenous drugs. ' 
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AI. an hon. Member has said, most of our 
people in the viUeges are not using modern 
medicines. They are still using Homoeopr.thic, 
Unani, Ayurvedic and Hakimi medicines. 
The Government should give more importance 
to Research and Development in that sector. 
Then only the people in general will get more 
help from these drugs. 

With these few words, I am opposing this 
Drug Policy which is not for the people. 

SHRI SHRAVAN KUMAR PATEL 
(Jabalpur) : Mr. ~ha~rman, Sir, . the 
object of the Drug Pohcy IS to make available 
to the people of this country, essential 
lifesaving drugs with good quality at reason-
able prices. Nobody couL have any problem 
with this object. The aim of the Gove~­
nment is indeed laudable and commendable. 
With the new liberalised industrial policy of 
our Government. which came into force in 
July, 1991, it got rid of reguhnory processes 
in other sectors of industry. 

With this a need was felt to bring the 
drug industry also in tune with the philosophy 
and the spirit of new industrial policy. the 
only condition being (0 obtain drug m~u­
facturing licence under the Drug and Cosmetics 
Act, 1940. Since the drug industry is highly 
technical in nature, it cannot be denied that 
there is slil \ a need [0 encourage more foreign 
investment with the objective of making 
available letest and best drugs to the people 
of our nation at reasonable prices. How"ver, 
the fact of the matter is that even TOday a 

very fmaU I=ercentage of our I=opulation is 
served by modem and vital life-saving drug 
because of the low-purchasing capacity of the 
Indian people. This, to my mind, is the beart 
of tbe problem. 
[Translation] 

SHRI SANTOSH KUMAR GAl-·C.WAR : 
The reply will be given tomorrow. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI MUKUL 
BALKRISHAN W ASNlK) : I agree to 
what the hon. Member has said. The 
Business of the House has not yet been comple-
ted. we have to complete the discussion on 
drug policy and its reply before lunch and 
before taking up the Private Members' Bill 
tomorrow. We have to pass one or two 
important Bills after the Business of Private 
Members' Bill is completed at 6 p.m. Except 
that, we have no other objection. 

[English] 

MR. CHAIRMAN : The House stand 
adjourned to meet again at 11·00 a.m. on 
Friday, 20th August, 1993. 
18·17hr5. 

The [ok SoMa then adjourned till Eleven 
oj the Clock on Friday August. 20. 19931 
Sravana 28. 1915 (SAKA). 
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